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 LOK  SABHA
 Tuesday,  August  27,  963/Bhadra  5,

 3885  (Saka).

 “The  Lok  Sabha  met  at  Eleven  of  the
 Clock.

 {Mr.  SPEAKER  in  the  Chair]
 ORAL  ANSWERS  TO  QUESTIONS

 Mr  Speaker:  The  House  will  now
 take  up  Questions.

 Shri  Yashpal  Singh:  Question  No.
 300.

 The  Deputy  Minister  in  the  Minis-
 try  of  Community  Development  and
 Co-operation  (Shri  Shyam  Dhar
 Misra):  Sir,  Questions  Nos.  300  and
 322  are  on  the  same  subject.  If  you
 permit  me  I  can  answer  them  toge-
 ther.

 Mr.  Speaker:  Who  is  the  sponsor
 of  that?

 Shri  Shyam  Dhar  Misra:  Shri
 Surendra  Pal  Singh,  Shri  P.  R.
 Chukraverti,  Shri  Sidheshwar  Prasad
 and  Shri  Mohan  Swarup,

 Mr.  Speaker:  Is  any  of  them  pre- sent?

 Shri  Surendra  Pal  Singh:  I  am
 here.

 Mr.  Speaker:  That  is  all  right. Both  may  be  answered.
 National  Advisory  Board  for  Labour

 +
 (  Shri  Yashpal  Singh:

 300  J  Shri  Bishanchander  Seth:
 Shri  Rameshwar  Tantia:
 Shri  Basumatari:

 Will  the  Minister  of  Community Development  and  Co-operation  be
 Pleased  to  state:
 957(Ai)  LSD—,
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 (a)  whether  it  is  a  fact  that  a
 meeting  of  a  National  Advisory  Board
 for  Labour  Contract  and  Construc-
 tion  Co-operatives  was  held  in  May,
 ‘1963;

 (b)  if  so,  the  decisions  taken  there-
 at;

 (c)  whether  it  is  also  a  fact  that  cer-
 tain  suggestions  approved  by  the
 Board  were  forwarded  to  Government; and

 (d)  if  so,  the  reaction  of  Govern-
 ment  thereto?

 The  Deputy  Minister  in  the  Ministry of  C  unity  Development  and  Co-
 operation  (Shri  Shyam  Dhar  Misra):
 (a)  Yes,  Sir.  The  first  meeting  of  the
 National  Advisory  Board  for  Labour
 Contract  and  Construction  Coopera- tives  was  held  on  25th  May,  1963,

 (b)  A  statement  indicating  the  im-
 Portant  decisions  of  the  Board  is  laid on  the  Table  of  the  House.  [Placed  in
 Library,  See  No.  LT-563/63].

 (c)  and  (d).  The  Ministry  of  Com-
 munity  Development  and  Cooperation are  in  agreement  with  the  recommen-
 dations  of  the  Board  and  have  taken
 them  up  with  the  concerned  authori- ties.

 Construction  work  for  Co-operatives

 Shri  P.  R.  Chakraverti:
 Shri  Sidheshwar  Prasad:
 Shri  Mohan  Swarup:

 +

 {
 Shri  Surendra  Pal  Singh:

 $322,

 Will  the  Minister  of  Community  De- v  it  and  Co-operation  be  pleas-
 ed  to  state:

 (a)  whether  it  is  a  fact  that  Central
 Government  have  sent  a  directive  to
 all  the  State  Governments  to  aliot  all
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 construction  works  upto  Rs.  fifty
 thousand  to  labour  contract  and  cons-
 truction  co-operative  societies;  and

 (b)  if  so,  the  response  of  various
 States  to  this  proposal,  and  the  per
 centage  of  work  being  given  to  such
 societies  in  the  States  at  present?

 The  Deputy  Minister  in  the  Minis-
 try  of  Community  Development  and
 Co-operation  (Shri  Shyam  Dhar
 Misra):  (a)  No  directive  has  been
 issued  to  State  Governments  in  this
 respect.  They  have,  however,  been  re-
 quested  to  examine  the  recommenda-
 tions  of  the  All-India  Seminar  on
 Labour  Contract  and  Construction  Co-
 operatives,  held  at  Nagpur  in  Sep-
 temper,  1962,  with  which  this  Minis-
 try  was  in  agreement.  This  Seminar
 had  recommended:—

 (i)  that  unskilled  works  without
 any  limit  should  be  exclu-
 sively  reserved  for  Labour
 Cooperatives,  and

 (ii)  that  skilled  works  upto  Res.
 50,000.  exclusive  of  the  cost  of
 materials,  should  be  reserved
 for  Labour  Cooperatives,  and
 they  should  be  eligible  to  sub-
 mit  tenders  for  skilled  works
 beyond  this  limit.  Some
 weightage  should  be  given  to
 such  tenders  submitted  by  Co-
 operatives.

 (b)  A  statement  is  laid  on  the  table
 of  the  House  [Placed  in  Library.  See
 No.  LT-564/63]  indicating  the  con-
 cession  granted  in  this  regard  so  far
 by  the  State  Governments.

 श्री  यशपाल  सिंह  :  इस  मामले  में
 क्या  स्टेट  गवर्नेमेंट्स  को  कंसल्ट  कर  लिया
 गया  है  ?

 श्री  श्याम बर  मिश्र  :  जी  हां,  पूरा
 सेमिनार  का  जो  विषय  था,  जो  सिफारिशें
 थीं,  स्टेट  गवर्नमेंट्स  के  जो  रजिस्ट्रार  हैं
 और  जो  मिनिस्टर्स  हैं,  उनके  सामने  रखी
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 गई  थीं  और  उनकी  स्वीकृति  से  ही  यह  किया
 गया  है  ।

 श्री  यशपाल  सिंह  :  किस  तारीख  से
 जो  आपकी  कांट्रकट  लेबर  है,  उसको  राहत
 मिल  जाएगी  ?  किस  तारीख  से  उसके
 भविष्य  का  निर्णय  हो  जाएगा  ?

 श्री  ब्याजदर  सिर  :  मैं  सवाल  समझा
 नहीं  t

 श्रच्यक्ष  महोदय  :  यह  जो  प्रोपोज  है
 कि  कांट्रक्ट  उनको  दिये  जायेंगे,  इसको  कब
 तक  इस्प्लेमेंट  करना  शुरू  कर  दिया  जाएगा  ?

 श्री  श्याम घर  सिर  :  इस  सम्बन्ध  रें
 हम  लोगों  ने  राज्य  सरकारों  से  और  जो  सेंट्रल
 इंस्टीट्यूशंज  हैं,  मिनिस्ट्री  हैं,  उनसे  सिफारिशों
 की  हैं  और  काम  निश्चित  तौर  से  बढ़  रहा  है  ।
 लेकिन  मैं  पूरा  नहीं  कह  सकता  हूं  कि  कब  तक
 पूरा  काम  होगा  क्‍योंकि  लेबर  कोआपरेटिवज
 के  जरिए  काम  करवाने  की  जो  संभावनाय  हैं,
 वे  व्यापक  हैं।  अभी  साल  १६६१-६२  में
 लगभग  पांच  करोड़  का  काम  हुआ  है  ।  इस
 साल  काम  कुछ  बढ़ा  है  v

 श्री  रामेश्वर  टाटिया  :  लेबर  कौआ-
 रेटिना  की  जो  बात  आपने  की  है,  मैं  जानना
 चाहता  हूं  कि  इससे  प८ले  काम  किस  प्रकार
 होता  था  और  पहले  और  आज  का  जो  काम
 है,  उसमें  क्‍या  डिफेंस  है  ?

 शो  श्याम घर  मिश्र:  लेबर  कोआपरेटिव
 के  ज़रिए  जो  काम  होता  है  वह  अभी  तक  भी
 और  पहले  भी  कांट्रकटर्ज  के  ज़रिये  होता  रहा
 है  और  इसमें  थोड़ा  बहुत  इनका  भी  हिस्सा
 है  1  आशा  है  कि  लेबर  कां ट्र क्र  कोआपरेटिव
 के  ज़रिए  अगर  काम  किया  जाये  तो  काम
 पर  भी  अच्छा  असर  पड़गा  ,  गरीबों  को
 अच्छा  रोज़गार  मिलेगा  और  कांट्रेक्ट  का
 जो  मुनाफा  है,  वह  गरीबों  को  मिलेगा  ।

 Mr.  Speaker:  Shri  Surendra  Pal
 Singh.  .
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 Shri  Surendra  Pal  Singh:  My  ques-
 tion  has  been  covered.

 Shrimati  Savitri  Nigam:  The  hon.
 Minister  has  stated  that  works  worth
 about  Rs.  5  crores  have  been  complet-
 ed  so  far  by  the  labour  co-operatives.
 I  would  like  to  know  whether  those
 people  who  are  handling  these  works
 have  complained  that  they  find  it
 difficult  to  settle  their  claims  with
 the  Government  and  because  of  that
 the  co-operative  work  is  suffering.

 Shri  Shyam  Dhar  Misra;  One  thing
 I  must  make  clear.  I  did  not  say
 Rs.  5  crores  so  far;  I  said  Rs.  5  crores
 for  the  year  1961-62.  It  is  nota
 cumulative  figure;  it  is  the  figure  for
 one  year,  against  the  figure  of  Rs.  3.26
 crores  for  the  previous  year.  As  re-
 gards  the  complaint  about  payment,
 it  is  true  there  are  instances  of  non-
 payment  by  departments  and  other
 institutions.  This  matter  was  taken
 care  of  in  the  recommendations  of  the
 Seminar  and  even  at  the  Ministers’
 Conference  at  Lucknow  and  we  did
 propose,  among  other  things,  to  have
 a  tribunal  at  the  district  level  and,
 ig  necessary;  even  at  the  State  level.
 Orientation  of  the  PWD  and  other
 departments  is  necessary.  It  is  a
 long-term  programme,  but  the  ~ro-
 blem  does  exist.

 Shri  P.  Venkatasubbaiah:  May  I
 know  whether  the  attention  of  the
 Government  has  been  drawn  to  the
 fact  that  even  the  formation  of  the
 labour  co-operatives  is  being  delayed
 by  the  procedural  delays  with  the
 result  that  though  the  intention  of
 the  Government  is  good  the  labour  CO-
 operatives  are  not  being  formed  and
 they  are  not  coming  up  to  take  up
 contracts.

 Shri  Shyam  Dhar  Misra:  It  is  not
 so  much  a  question  of  procedural  de-
 lay.  Rather,  it  is  more  historical,  I
 would  say.  Because,  so  far  the  con-
 tract  work  etc.  was  done  by  the  PWD
 and  other  departments.  Now  it  is  a
 question  of  their  orientation.  The  dc-
 lay  is  not  because  of  the  procedure
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 for  the  organisation  of  these  co-opera-
 tives  but,  may  be  because  of  lack  of
 conviction.  We  are  trying  to  break
 it.

 Shri  Man  Sinh  P.  Patel:  May  I
 know  whether  the  State  Advisory
 Boards  are  being  formed  in  States
 and,  if  so,  in  how  many  States?

 Shri  Shyam  Dhar  Misra:  We  have
 requested  the  State  Governments  to
 form  labour  boards  in  each  State  and
 we  have  given  them  detailed  recor-
 mendations  and  suggestions.  But,  so,
 far,  only  Punjab  and  Delhi  Orissa
 have  formed  them  and  probably  Delhi
 is  going  to  have  it  soon.  But  I  think
 during  the  course  of  next  year  we
 will  have  it  in  most  of  the  States,  be-
 cause  the  recommendations  were  sent
 only  two  months  back.

 Shri  Sham  Lal  Saraf:  May  I  know
 if  these  labour  co-operatives  wil]  un-
 dertake  piece  work  or  construction
 work  as  a  whole?  If  it  be  the  latter,
 will  they  be  given  some  guidance  or
 technical  advice  by  the  Government?

 Shri  Shyam  Dhar  Misra:  I  could  not
 follow  the  question.

 Mr.  Speaker:  The  question  was
 whether  these  co-operatives  would  be
 given  any  technical  assistance  in  the
 construction  work.  But  all  that  infor-
 mation  is  contained  in  the  statement
 attached  to  the  answer.

 Shri  Sham  Lal  Saraf:  Will  it  be
 piece  work  or  construction  as  a
 whole?  If  they  will  undertake
 construction  work  as  a  whole,  is  any
 provision  made  for  providing  them
 technical  advice  and  guidance?

 Shri  Shyam  Dhar  Misra:  Actually,
 in  the  new  scheme  which  has  recently
 been  accepted,  we  are  providing  a
 technical  hand  for  every  ten  labour
 co-operatives,  We  are  providing
 Rs.  7,200  spread  over  a  period  of  3  to
 5  years  for  the  overseer  or  the  per-
 son  who  may  be  giving  technical  ad-
 vice.
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 Shri  Tyagi:  What  would  be  the  pro-
 cedure  for  giving  evork  to  these
 societies?  Would  it  be  through  the
 normal  method  of  inviting  tenders  or
 it  would  be  an  ad  hoc  arrangement?

 Shri  Shyam  Dhar  Misra:  The  state-
 ment  which  has  been  laid  on  the  Table
 of  the  House  is  very  clear  on  this
 point.

 Shri  Gauri  Shankar  Kakkar:  May
 I  know  whether  it  is  a  fact  that  on
 account  of  paucity  of  funds  the  Cen-
 tral  banks  and  the  State  apex  banks
 have  not  the  means  to  finance  the
 labour  co-operatives?

 Shri  Shyam  Dhar  Misra:  That  is
 One  of  the  problems  we  are  faced  with.
 The  districts  banks  would  help  these
 institutions.

 श्री  कछवाय  :  शासन  की  ओर  से
 मजदूरों  को  प्रॉविडेंट  फंड  की  बोनस  की  तथा
 चिकित्सा  इत्यादि  की  जो  सहूलियतें  दी  जाती
 हैं,  वे  सहल्थितें  क्‍या  इन  मजदूरों  को  भी.
 मिलेंगी  ?

 श्री  इयामघर  मिश्र:  कोई  अलग  इसमे
 नहीं  मिलेगी  लकिन  इसमें  जो  फायदा  होगा,
 उसमें  से  जो  कामन  गुड  फंड  होगा,  उस  से
 चिकित्सा,  पढाई  वगैरह  का  कार्य  करना
 चाहिये  वेसे  पंजाब  में  ऐसा  काम  शुरु  हो  गया
 हं,  इसमें  कोई  शक  नहीं  ।

 Shri  Indrajit  Gupta:  It  seems  from
 the  statement  that  only  fifteen  districts
 have  been  selected  for  this  programme.
 May  I  know  the  basis  on  which  these
 districts  have  been  selected  and  their
 names?

 Shri  Shyam  Dhar  Misra:  I  am  afraid
 the  hon.  Member  has  probably  read
 more  than  what  the  statement  gives.
 We  want  to  see  that  labour  co-opera-
 tives  are  there  all  over  the  country.

 .But,  all  the  same,  there  is  a  proposal
 that  there  should  be  5  intensive  dis-
 tricts,  one  in  each  State,  to  demons-
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 trate  the  usefulness  and  value  of
 labour  co-operatives.  That  scheme
 has  not  yet  come.  We  are  still  think-
 ing  about  it.  It  will  come  before  the
 Board  and  then  alone  it  will  be  fina-
 lised,

 Levy  of  Trade  Tax  by  Pakistan

 +
 (  Shri  Surendra  Pal  Singh:

 *30l.4  Shri  Bishanchander  Seth:
 Shri  Yashpal  Singh:

 Will  the  Minister  of  Transport  and
 Communications  be  pleased  to  state:

 (a)  whether  Government  are  aware
 of  the  fact  that  Pakistan  has  drawn
 up  a  scheme  of  levying  a  tax  on  inter-
 State  commerce  of  West  Bengal,  Bihar
 and  Assam  which  is  routed  through
 the  river  system  of  East  Pakistan;  and

 (b)  if  so,  the  reaction  of  the  Gov-
 ernment  of  India  thereto?

 The  Minister  of  Shipping  in  the
 Ministry  of  Transport  and  Communi-
 cations  (Shri  Raj  Bahadur):  (a)
 According  to  the  information  avail-
 able,  no  scheme  for  levying  a  tax  on
 inter-State  commerce  of  West  Bengal,
 Bihar  and  Assam,  which  is  routed
 through  river  system  of  East  Pakis-
 tan  has  been  drawn  up  by  the  Pak-
 istan,  Government.

 (b)  Does  not  arise.

 Shri  Surendra  Pal  Singh:  What  is
 the  total  value  of  India’s  transit  trade
 through  East  Pakistan?

 Shri  Raj  Bahadur;  I  could  nct  ex-
 actly  state  the  total  tonnage.

 Shri  Surendra  Pal  Singh:  Is  it  a  fact
 that  as  an  alternative  to  the  payment
 of  a  regular  tax  on  transit  goods  by
 India,  Pakistan  has  suggested  to  India
 that  she  should  bear  a  part  of  the  cost
 of  the  maintenance  of  the  waterways
 of  East  Pakistan;  if  so,  what  is  the
 reaction  of  the  Government  of  India
 to  that  suggestion?  ~
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 Shri  Raj  Bahadur:  No  such  uzgges-
 tion  has  been  made.  In  fact,  certain
 press  reports  appeared,  but  they  es-
 sentially  concentrated  attention  of  the
 readers  on  the  need  for  increase  of
 tolls  and  levies  for  the  maintenance
 of  navigational  facilities,  like  conser-
 ‘vvancy  and  other  facilities,  on  the  East
 Pakistan  river  system.

 Shri  Basumatari:  In  view  of  the
 unholy  and  unfriendly  attitude  of
 Pakistan—they  might  create  difficul-
 ties  in  river  navigation—may  I  know
 what  precautionary  measure  has  been
 taken  by  Government  for  tranship-
 ment  from  Jogighopa  to  other  parts
 of  Assam?

 Shri  Raj  Bahadur:  We  are  trying  to
 re-organise  the  road  transport.  In
 this  connection  we  have  also  set  up  a
 Government  road  transport  organisa-
 tion  for  transport  of  goods  from  Cal-
 cutta  to  Assam  and  we  hope  that
 in  any  time  of  stress  or  strain  or
 emergency  we  might  fall  back  upon
 these  two  systems,  that  is,  rail  and
 road  transport.

 श्री  यद्यपि  सिंहः  क्या  मैं  जान  सकता

 हूं  कि  इससे  हमारे  भारत  को  कितने  परसेंट
 का  लाभ  होगा  और  उस  को  मेक-श्री  करने
 के  लिए  सरकार  क्‍या  कर  रही  है  ?

 श्री  राज  बहादुर  वहां  पर  लास  का
 सवाल  ही  पदा.  नहीं  होता  है  क्योंकि  किसी
 टैक्‍स  वगैरह  का  सवाल  नहीं  था  ।  सवाल
 इसका  था  कि  टाल  वगैरह  बढ़ाया  जाय  या
 नहीं,  और  वह  भी  खाली  भ्रखबारों  में  आया
 है।

 श्री  रघुनाथ  सिह:  आपने  कुछ  फंसी-
 लिटीज  की  बात  कही  है  ।  मैं  यह  जानना
 चा  ता  हूं  कि  रिवर  नेवीगेशन  के  वास्ते
 पाकिस्तान  की  ओर  से  हमें  कितनी  फैसिलिटी
 प्राप्त  होगी  और  आप  कया  फैसिलिटी  उनको
 देंगे  ?

 श्री  राज  बहादुर  :  तीन  तरह  की  फंसी-
 लिटीज  होती  हैं  रिवर  नेवीगशन  में,  एक
 पोंटिंग  दूसरी  कंजवेंसी  और  तीसरी
 लाइट्स  जो  कि  दोनों  किनारों  पर  लगाई
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 जाती  हैं,  निशान  लगाये  जाते  हैं  ।  तीनों
 तरह  की  फैसिलिटी  ईस्ट  पाकिस्तान
 गवर्नमेंट  प्रोवाइड  करती  है  उस  साइड  के
 कस्टमर्स  को  और  उसके  लिये  कस्टमर्स  को
 टाल  देना  पड़ता  है  t
 Shri  D.  0.  Sharma:  What  is  the

 total  value  of  the  inter-State  trade
 which  passes  through  the  rivers  of
 Pakistan?

 Shri  Raj  Bahadur:  I  cannot  exactly
 give  the  value,  but  it  is  a  fact  that
 about  60  per  cent  of  our  goods  are
 carried  from  Assam  to  Bengal  and
 from  Bengal  to  Assam  by  the  river
 services.

 Shri  Kapur  Singh:  May  I  know
 whether  there  are  any  indications
 available  of  any  Pakistani  intentions
 to  make  such  commerce  uneconomi-
 cal  for  India;  if  so,  what  do  the  Gov-
 ernment  propose  to  do  about  it?

 Shri  Raj  Bahadur;  No  such  signs
 are  there.  As  a  matter  of  fact,  even
 the  press  reports  have  clearly  indi-
 cated  that  there  is  no  suggestion  of
 any  discrimination  in  regard  to  the
 imposition  of  these  tolls  and  ‘vies
 between  their  own  steamers  and  the
 steamers  of  foreign  countries,  namely,
 India.

 Shri  P.  C.  Borooah:  Since  when  {fs
 the  Government  transport  company
 functioning  and  what  is  the  strength
 of  its  fleet  plying  on  the  route?

 Shri  Raj  Bahadur:  It  is  an  old
 service.  I  cannot  exactly  give  the
 date.

 चावल  का  रक्षित  भंडार
 +

 ी  यशपाल  सिंह  :
 *३०२<  श्री  में  बेंकटासुब्बया  :

 श्री  सर  पांडेय  :

 क्या  खाद्य  तथा  कृषि  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  सरकार  बीस
 लाख  टन  चावल  का  रक्षित  भंडार  बनाने
 का  विचार  कर  रही  है  ;
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 (a)  यदि  हां,  तो  किन  देशों  से  तथा
 किन  मूल्यों  पर  चावल  खरीदा  जायेगा  ;
 और

 (ग)  चावल  की  पैदावार  बढ़ाने  के
 लिये  भारतीय  किसानों  को  क्या  प्रोत्साहन
 दिया  जा  रह  है  ?

 खाद्य  तथा  कृषि  मंत्रो  के  सभा  सचिव
 (श्री  शिन्दे)  :  (क)  जी  हां  ।

 (ख)  चावल  का  रक्षित  भंडार  कुछ
 देशों  स ेआयात  कर  और  कुछ  देश  के  भीतर
 खरीद  कर  बनाए  जाने  का  विचार  है  |
 आगामी  कुछ  वर्षों  में  चावल  संयुक्त  राज्य
 अमेरिका,  संयुक्त  अरब  गणराज्य,  बर्मा
 और  दक्षिण-पूर्व  एशिया  के  अन्य  देशों  से,
 जहां  भाव  अनकूल  हों  और  चावल  की  किस्म
 भी  स्वीकार्य  हों,  आराघात  किये  जाने  की
 सम्भावना  है।  जिन  भावों  पर  चावल  वास्तव
 में  आयात  किया  जाएगा  व  खरीद  का  ठेका
 करते  समय  निश्चित  करने  पड़ेंगे  -  देश  के
 भीतर  खरा दारो  प्राप्ति  भावों  पर  जो  समय
 समय  समय  पर  विभिन्न  किस्म  के  चावलों
 के  लिए  निर्धारित  किए  जाते  हैं,  की  जाएगी  ।

 (ग)  सभा  पटल  पर  एक  विवरण
 जिसमें  चावल  का  उत्पादन  बढ़ाने  के  लिए
 भारतीय  किसानों  को  जो  प्रोत्सा:न  दिए
 जा  रहे  हैं,  बताया  गया  है,  रखा  जाता  है  ।

 विवरण

 (१)  कृषि  सम्बन्धी  औजारों  और
 फास्फोरस  उर्वरकों  प्ले  से  ही  उपदान
 सुलभ  हैं  ।  जल  ही  में,  केल्शियम  एम्मोनियम
 नाइट्रेट  के भाव  भी  कम  कर  दिए  गए  हैं  ।
 चावल  की  सघन  खेती  कार्यक्रम  द्वारा  जितने
 क्षत्र  में  खेती  की  जाती  है  बां  पौधा  संरक्षण
 उपायों  के  लिये  दिया  जाने  वाला  उपदान
 २४५  प्रतिशत  से  बढ़ा  कर  Yo  प्रतिशत  कर  दिया
 गया  है  |

 (२)  राज्य  सरकारों  से  कटा  गया  है
 कि  चावल  की  खेती  सम्बन्धी  आवश्यक
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 औजारों  को  खरीदने  के  लिए  पंचायतों  और
 किसानों  को  २५  प्रतिशत  उपदान  देवें  |

 (३)  जिन  क्षत्रों  मे ंसरकारी  खरीदारी
 नहीं  हो  रही  है  वहां  चावल  के  न्यूनतम  आधार
 भाव  निर्धारित  कर  दिए  गए  हैं।  जिन
 क्षेत्रों  मे ंसरकारी  खरीदारी  हो  रही  है  वं
 प्राप्ति  भाव  निर्धारित  कर  दिए  गए  हैं  जो
 कि  आधार  भावों  का  कार्य  करते  हैं  ।  इन
 भावों  पर  चावल  की  खरीदारी  होने  से
 खेतिहरों  को  अपनी  उपज  का  उचित  मूल्य
 मिल  जाता  है  t

 [(a)  Yes,  Sir.

 (b)  The  buffer  stock  is  proposed  to
 be  built  partly  out  of  imports  and
 partly  from  internal  procurement.  In
 the  next  few  years,  rice  is  likely  to  be
 imported  from  U.S.A.,  U.A.R.,  Burma
 and  other  South  East  Asian  countries
 where  prices  may  be  favourable  and
 the  quality  acceptable.  The  prices  at
 which  rice  will  be  actually  imported
 will  have  to  be  negotiated  at  the  time
 the  purchase  contract  is  entered  into.
 Internal  procurement  will  be  made  et
 the  procurement  prices  for  different
 varieties  of  rice  fixed  from  time  to
 time.

 (c)  A  statement  showing  the  incen-
 tives  being  given  to  Indian  farmers  for
 increasing  the  production  of  rice  is
 laid  on  the  table  of  the  Sabha.

 STATEMENT

 (l)  Subsidies  are  already  available
 on  agricultural  implements  and  pho3:-
 phatic  fertilizers.  Prices  of  Calcium
 Ammonium  Nitrate  has  also  recently
 been  reduced.  The  subsidy  for  plant
 protection  measures  has  been  increas-
 ed  from  25  per  cent  to  50  per  cent  for
 areas  coverd  by  the  intensive  rice
 cultivation  programme;

 (2)  The  State  Governments  have
 been  asked  to  grant  a  subsidy  of  25  per
 cent  to  Panchayats  and  individual  cul-
 tivators  for  purchase  of  necessary  im-
 plements  for  rice  cultivation;
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 (3)  Minimum  support  prices  for  rice
 have  been  fixed  in  areas  where  Gov-
 ernment  procurement  is  not  in  opera-
 tion.  In  areas  where  Government  fro-
 curement  is  in  operation,  procurement
 prices  have  been  fixed  which  act  as
 support  prices.  Purchases  of  rice  at
 these  prices  ensure  a  reasonable  re-
 turn  to  the  cultivator  for  his  produce.]

 et  यशपाल  सिह  :  जेसा  कल  ही  इस
 झ्रादरणीय  सदन  में  माननीय  मत रु भाई  शाह
 ने  बतलाया,  हम  बासमती  दूसरे  देशों  को  भेज
 र  हैं,  तो  क्या  मैं  जान  सकता  हूं  कि  जब
 हमारे  यहां  चावल  की  कमी  है  और  हमें  दूसरे
 देशों  से  चावल  लेना  पड़ता  है  तो  इस  देश  में
 होने  वाले  बासमती  चावल  को  कैसे  दूसरे
 स्थानों  को  भजा  जा  रहा  है  ?  यानी  दूसरे
 देशों  को  हम  बढ़िया  चावल  भेज  रहे  हैं  ?

 Shri  A.  M.  Thomas:  So  far  we  have
 exported  only  5000  tons  of  basamati
 rice,

 श्री  यशपाल  सिह  :  हमारे  माननीय
 खाद्य  मंत्री  अभी  जापान  तशरीफ  ले  गये  थे  ।
 क्या  मैं  जान  सकता  हूं  कि  जापान  के  तरह  के
 यग  पर  कितने  एग्रीकल्चर  फार्म  हैं,  यानी
 ऐसे  फार्म  जिनमें  जापानी  ढंग  का  चावल
 पैदा  किया  जा  रहा  है  ?

 खाद्य  तथा  क्ष  मंत्री  (श्री  स०  का०
 पाटिल)  :  अभी  चार  हैं  और  आगे  और
 ज्यादा  होने  की  उम्मीद  है  ।

 श्री  बड़े  :  क्या  यह  बात  सत्य  है  कि
 मध्य  प्रदेश  के  छत्तीसगढ़  एरिया  में  प्रोमो  कमेंट

 प्राइस  यानी  काश्तकार  से  जो  चावल  लिया  जाता
 है  सरकार  के  द्वारा  उसकी  ऐक्चुअल  प्राइस
 में  और  मार्केट  की  प्राइस  में  इस  समय  बड़ा
 अन्तर  है  कौर  इसलिये  राइस  ग्रोइंग
 काश्त-कार  जो  हैं  उन्‍होंने  राइस  बोना  बन्द
 कर  दिया  है  ?

 Shri  A.  M.  Thomas:  It  is  true  that
 there  is  a  lot  of  difference  between
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 the  procurement  pyice  and  the  open
 market  price.  But  we  are  having
 only  about  25  per  cent  levy  so  that  as
 far  as  75  per  cent  is  concerned,  it  is
 sold  at  the  market  rate.  This  year,
 in  Madhya  Pradesh  the  production
 was  much  below  expectation---there
 was  a  drop  to  the  extent  of  a  million
 tons.

 श्री  प्रिय  गुप्त  :  जसा  माननीय  मंत्री
 महोदय  ने  बतलाया,  अभी  फूड  प्रोडक्शन
 के  सम्बन्ध  में  कंट्री  को  सेल्फ  सफिशिएंट  होने
 में  बहुत  वक्‍त  लगेगा  और  इसलिए  बफर
 स्टाक  रखा  जायेगा  ।  तो  क्‍या  मैं  जान  सकता
 हूं  कि  इस  चावल  को  रखने  के  लिये  कितने
 फ्लोर  एरिया  की  जरूरत  होगी  ?  इस  में  से

 कितना  परसेंटेज  वेयरहाउसिंग  सरकार  की  तरफ
 से  किया  गया  है  और  कितने  भ्रनसविसेबल
 गो डा उन्स  हैं  af  यह  गल्ला  खराब  हो  जाता
 है  जिस  के  कारण  सरकार  को  ज्यादा  किराया
 देना  पड़  रश  है  ।  इसके  लिये  सरकार  का
 क्या  प्रपोजल  है  ?

 Shri  A.  M.  Thomas:  In  early  4960
 we  wanted  to  build  up  a  buffer  stock
 of  5  million  tons—4  million  tons  of
 wheat  and  I  million  tons  of  rice.  RKe-
 cently  we  have  raised  that  target  and
 now  it  is  4  million  tons  of  wheat  and
 2  million  tons  of  rice.  With  regard
 to  the  storage  space  available,  the
 Position,  was  not  quite  satisfactory  a
 few  vears  back.  Now  the  position  is
 satisfactory.  We  have  got  our  own
 storages  constructed  to  the  extert  of
 2  million  tons  and  we  have  hired  ac-
 commodation  to  the  extent  of  !  mil-
 lion  tons  so  that  there  will  not  be
 any  difficulty  with  regard  to  storage
 when  we  are  in  a  position  to  build  up
 a  buffer  stock.

 Shri  S.  M.  Banerjee:  From  the
 statement  of  the  hon  .Minister,  it  ap-
 pears  that  pértly  from  the  imported
 rice  and  partly  from  our  country’s
 rice  this  buffer  stock  will  be  built.
 I  want  to  know  whether  this  will  not
 be  done  at  the  cost  of  our  internal
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 consumption  and  the  quotas  released
 to  various  State  Governments.

 Shri  A.  M.  Thomas:  The  internal
 procurement  will  depend  upon  the
 internal  production.  For  example,
 this  year,  with  all  our  efforts,  we
 were  in  a  position  to  procure  only
 about  6  to  7  lakh  tons  because  of  the
 shortage  of  production  even  in  sur-
 plus  areas  of  Madhya  Pradesh  and
 also  in  Punjab.  In  fact,  we  had  tried
 to  procure  a  much  large  quantity,  but
 that  was  not  possible.  So,  if  we  are
 to  only  procure  internally  there  is  a
 limit  about  the  quantity  that  can  be
 procured.  We  have  to  import  irom
 foreign  countries  also  and  that  will
 depend  upon....

 Mr.  Speaker:  The  question  only
 was  whether  this  will  not  affect  our
 internal  consumption.

 Shri  S.  K.  Patil:  There  is  evident-
 ly  a  mistake.  What  is  procured  for
 the  internal  consumption  is  not  a
 buffer  stock.  The  hon.  Members
 sometimes  confuse  buffer  stock  with
 what  we  regularly  need.  Buffer  stock
 is  something  over  and  above  that  and,
 therefore,  that  position  can  only  come
 when  we  are  surplus  in  rice.

 Shri  S.  M.  Banerjee:  My  question
 has  not  been  understood  properly.  I
 am  clarify  it.  I  am  not  confused  at
 all.  I  only  want  to  know  whether  the
 hon.  Minister  will  give  us  an  assur-
 ance  that  the  internal  procurement
 for  building  up  the  buffer  stock  will
 not  be  done  at  the  cost  of  internal
 consumption.

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  S.  K.  Patil):  Surely,
 nothing  will  be  taken  unless  it  is
 really  a  buffer  stock.

 Shri  Nath  Pai:  Is  it  true  that  this
 policy  of  building  bufser  stocks  is
 likely  to  be  scrapped  in  view  of  the
 impending  change  in  the  Ministry,  this
 policy  being  associated  with  the  pre-
 sent  holder  of  that  office?
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 Shri  S.  K.  Patil:  In  the  new  cir-
 cumstances  also,  people  will  like  te
 eat  rice.

 Shrimati  Savitri  Nigam:  May  I
 know  whether  Government  are  awere
 that  there  is  a  great  unrest  amongst
 the  farmers  of  Madhya  Pradesh  that
 the  difference  between  the  prevailing
 prices  and  the  procurement  prices  is
 too  much,  and  if  so,  what  action  Gov-
 ernment  are  taking  in  this  matter?

 Mr.  Speaker:  I  suppose  that  that
 has  been  answered.

 Shrimati  Savitri  Nigam:  My  ques-
 tion  is  entirely  different....

 My.  Speaker:  That  question  has
 been  substantially  answered.

 श्री  विभूति  मिश्र  :  मैं  जानना  चा  ता
 हूं  कि  सरकार  ने  जो  विदेशों  से चावल  खरीदा
 है  उसकी  ई  न्दुस्तान  पहुंचने  पर  क्‍या
 कीमत  पड़ेगी  ?

 Shri  A.  M.  Thomas:  With  regard
 to  Burma  rice,  the  landed  cost  is  some-
 where  about  Rs.  20.

 Shri  P.  Venkatasubbaiah:  In  the
 statement  that  has  been  laid  on  the
 Table  of  the  House,  it  has  been  stated
 that  certain  incentives  have  been  given
 to  the  farmers.  May  I  know  whether
 in  spite  of  that,  owing  to  the  inade-
 quacy  of  the  incentives,  there  has
 been  a  general  decrease  in  rice  pro-
 duction  in  the  country,  and  the  agri-
 culturists  are  switching  over  to  com-
 mercial  crops,  and  if  so,  whether  Gov-
 ernment  propose  to  give  more  incen-
 tives?

 Shri  A,  M.  Thomas:  In  fact,  these
 incentives  are  intended  to  keep  2
 balance  between  the  cash  crops  and
 the  foodgrains  crops.  We  need  not  be
 anxious  at  all  about  the  diversion  to
 cash  crops,  because  they  earn  much-
 needed  foreign  exchange,  and  the  area
 that  is  now  utilised  for  cash  crops  is
 not  unduly  large  also.  .
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 बोनी  का  उत्पादन
 +

 (श्री  रघुनाथ  सिह  :
 श्री  भागवत  झा  झ्राजाद  :
 श्रीमती  सावित्री  निगम  :
 श्री  सिद्धेश्वर  प्रसाद  :

 neal  श्री  To  To  चक्रवर्ती  :
 क्रि  दे०  द्०  पुरी  :
 डा०  महादेव  प्रसाद  :
 श्री  मुरारका

 [श्री  रवीन्द्र  वर्मा  :

 क्या  खाद्य  तथा  कृषि  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  क्या  सरकार  अगले  वर्ष  में  चीनी
 का  उत्पादन  बढ़ाने  का  विचार  कर  रही  है  ;

 (ख)  क्या  भारतीय  चीनी  मिल  संस्था
 ने  भी  मई,  १६६३  में  दिल्ली  में  हुई  बैठक
 में  इस  मामले  पर  विचार  किया  था;  और

 (ग)  क्‍या  संस्था  ने  इस  सम्बन्ध  में

 कोई  सुझाव  दिया  है  ?

 खाद्य  तथा  कृषि  मंत्री  के  सभा-सचिव

 (श्री  बन्दे)  :  (क)  जी  हां  ।

 (ख)  जी  हां  ।

 (ग)  चीनी  मिल  संस्था  ने  सामान्य
 रूप  से  सुझाव  दिया  कि  गन्ना  उत्पादकों  और
 शकरा  उद्योग  को  प्रात्साहन  दिये  जाएं  और
 गन्ने  को  कारखाने  के  क्षेत्रों  से  ले  जा  कर  गुड़
 और  खांडसारी  बनाने  से  रोकने  के  उपाय

 झपनाए  जाएं  ।

 [(a)  Yes,  Sir.

 (b)  Yes,  Sir.

 (c)  The  Association  suggested  in
 general  terms  grant  of  incentives  to
 sugarcane-growers  and  sugar  industry
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 and  adoption  0.  measures  for  preven-
 tion  of  diversion  of  cane  from  factory
 areas  to  manufacture  of  gur  and
 khandsari.]

 Shri  Raghunath  Singh:  May  I  know
 the  target  of  sugar  production  for  the
 next  year,  and  whether  we  shall  be
 able  to  achieve  the  target?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  S.  K.  Patil):  The  target
 is—in  fact,  I  would  not  like  to  call
 it  a  target,  for,  that  is  a  big  word—
 33  lakhs  tons,  as  I  have  said  eariier
 on  the  floor  of  the  House,  including
 about  26  lakhs  tons  for  internal  cgn-
 sumption,  5  lakhs  tons  for  export,  and
 two  lakhs  tons  towards  the  building
 up  of  buffer  stock  in  three  years  of
 five  lakhs  tons.

 Shri  Tyagi:  How  far  is  it  true  that
 Government  are  going  to  levy  some
 type  of  duty  on  the  manufacture  of
 gur  and  khandsari?

 Shri  S.  K.  Patil:  The  diversion
 from  gur  and  khandsari  to  crystal
 sugar  has  to  be  effected;  how  it  has
 got  to  be  done  will  depend  upon  the
 ability  of  the  States  to  do  it.

 Shri  Tyagi:  My  question  is  differ-
 ent.  I  want  to  know  whether  Gov-
 ernment  are  going  to  levy  any  duty.
 That  was  what  we  read  in  the  press,
 that  Government  were  going  to  levy  a
 duty  on  the  manufacture  of  gur  and
 khandsari.

 The  Deputy  Minister  in  the  Minis-
 try  of  Food  and  Agriculture  (Shri
 A.  M.  Thomas):  These  things  are
 only  being  considered.  We  have  cui-
 sulted  the  various  State  Govern-
 ments.  We  have  also  formulated
 some  proposals.  That  is  under  dis-
 cussion  with  the  Finance  Ministry  and
 the  Planning  Commission.  The  pro-
 posals  will  go  to  the  Cabinet  in  the
 near  future.

 aft  काशीरास  गुप्त  :  क्या  यह  आशा
 है  कि  यह  ३३  लाख  टन  का  टारजेट  पूरा  हो
 जाएगा  कौर  फसल  खराब  होने  आदि  के
 कारण  इसमें  बाधा  नहीं  पड़ेगी  ?
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 श्री  स०  का  पाटिल  :  तराशा  है,  इसी
 लिए  तो  रखा  है  ।

 Shri  P.  R.  Chakraverti;  Vay  I
 know  what  specific  suggestions  of  the
 Indian  Sugar  Mills  Association  have
 been  found  acceptable  by  Govern-
 ment,  and  what  steps  are  being  taken
 by  Government  to  implement  those
 suggestions?

 Shri  A.  M.  Thomas:  In  fact,  they
 have  not  made  any  specific  sugges-
 tions,  apart  from  the  general  sugges-
 tion  that  there  should  be  an  increase
 in  production  by  giving  incentives.

 Shri  Ranga:  Is  it  not  a  fact  that  the
 production  of  gur  in  South  India  is
 only  complementary  to  the  production
 of  sugar  and  not  competitive?

 Shri  S.  K.  Patil:  It  is  so,  because
 under  gur  and  khandsari  nearly  two-
 thirds  of  sugarcane  is  used.  Therefore,
 it  is  not  going  to  be  affected  at  all.

 Shri  Jashvant  Mehta:  For  achieving
 the  target  of  33  lakh  tens,  what  in-
 centives  have  Government  cecideg  to
 give  to  the  grower3?

 Shri  S.  K.  Patil:  ‘Tnere  hava  been
 all  sorts  of  incentives  We  have  in-
 creased  the  price.  There  are  svme
 other  schemes  also  which  we  are  dis-
 cussing  and  which  will  be  before  the
 House  very  soon.

 Shrimati  Savitry  Nigam:  What  steps
 do  Government  intend  to  take  so  that
 sugarcane  may  not  be  diverted  to  gur
 and  khandsari?

 Shri  S.  K.  Patil:  It  is  a  repetition
 of  the  same  question  already  ans-
 wered.

 Shri  Sivamurthi  Swamy:  Is  Gov-
 ernment’s  policy  to  increase  sugar  pro-
 duction?  If  so,  how  many  sugar  fac-
 tories  in  the  cooperative  sector  have
 not  been  given  licences  and  why?

 Shri  S.  K.  Patil:  We  have  new  re-
 leased  new  licences  of  the  capacity  of
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 5  lakh  tongs  and  very  soon  they  will
 be  reaching  them.  The  hen,  Wember
 is  positively  getting  them  for  his
 State.

 श्री  रामेशवरानन्द  :  सन्‌  eos
 में  जब  कि  गन्ने  का  भाव  दो  पौने  दो  रुपए
 मन  था,  उस  समय  चीनी  ३२  रुपए  मन  बिकी
 थी,  'राज  चीनी  लगभग  ६७  रुपए  मन  बिक
 रही  है  पर  गन्ने  का  भाव  १  रुपए  ६  आने
 है  ।  मैं  जानना  चाहता  हूं  कि  क्या  सरकार
 गन्ने  की  कीमत  बढ़ाने  पर  विचार  कर  रही  है  ?

 श्री  स०  का०  पाटिल  :  जैसा  मैं  ने  कहा
 विचार  कर  रहं  हैं,  जरूर  कर  र  हैं

 श्री  रामेश्वरानन्द  :  कब  तक  आशा  है  ?

 (उत्तर  नहीं  दिया  गया)

 श्री  कछवाय  :  मंत्री  जी  ने  बताया  कि
 हम  गुड़  और  खांडसारी  बनाने  पर  प्रतिबन्ध
 लगाने  वाले  हैं  ।  क्‍या  उन्होंने  इस  बात  का
 भी  अन्दाजा  लगाया  है  कि  इसका  असर
 उन  गरीब  लोगों  पर  क्या  पड़ेगा  जो  कि
 गुड़  खाते  हैं  ?

 श्री  स०  का०  पाटिल  :  आज  भी  गुड़
 की  कीमत  बहुत  बढ़  गयी  है  1  गरीब  तो
 खाते  ही  हैं  ।  यह  चीज  विचाराधीन  है  और
 इस  पर  राज्य  सरकारों  से  सलाह  मशविरा
 किया  जा  रहा  है  ।

 Shri  5.  M.  Banerjee:  In  view  of  the
 fact  that  the  sugar  miiiowners  have
 not  played  their  part  well  in  the  mat-
 ter  of  sugar  production,  do  Govern-
 ment  propose  to  take  over  some  mills
 as  an  experimental  measure  before
 nationalising  all  sugar  mills?

 Shri  S.  K.  Patil:  There  is  no  such
 proposal  before  Government.

 Shri  Ravindra  Varma:  Is  there  any
 truth  in  the  press  reports  that  the
 licensed  capacity  is  going  to  be  in-
 creased  from  35  to  40  lakh  tons?  If
 so,  how  much  of  the  increased  capa-
 city  will  be  in  the  co-operative  sector?
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 Shrj  S.  K.  Patil:  Since  the  export
 market  for  sugar  is  vecoming  very
 Positive,  it  will  be  in  the  national  in-
 terest  to  increase  the  capacity  by  5
 lakh  tong  as  the  hon.  Member  sug-
 gested.  But  it  is  rather  premature  to
 say  how  much  of  it  will  be  in  the  co-
 operative  sector.

 Shri  P.  Venkatasubbaiah;  Is  it  a
 fact  that  the  increase  in  the  price  of
 gur  is  not  so  much  because  it  is  being
 used  by  the  poor  sections  but  because
 it  is  going  for  illicit  distillation?  If  so,
 what  steps  do  Government  propose  to
 take  to  stop  it?

 Shri  S.  K.  Patil:  It  is  causing  very
 great  concern  to  Government  because
 a  lot  of  sugar  is  going  for  that  pur-
 pose.  We  are  making  inquiries  about
 the  extent  of  the  drain.

 श्री  विभूति  मिश्र  :  क्या  यह  सही  नहीं
 है  कि  जब  सरकार  गुड़  पर  प्रतिबन्ध  लगाएगी
 तो  गांव  का  गुड़  बनाने  का  व्यवसाय  मर  जाएगा
 और  केवल  चीनी  का  व्यवसाय  चलेगा  ?

 श्री  स०  क्या  पाटिल  :  व:  कभी  मरने
 वाला  नहीं  है  क्‍योंकि  देश  में  जितना  गन्ना
 पैदा  होता  है  वह  सब  शुगर  फैक्टरी  नहीं
 क्रश  कर  सकतीं  ।  दो  तिहाई  गन्ना  गुड़  और
 खंड सारी  के  लिए  रहेगा  ।

 श्री  बड़े  :  क्या  यह  बात  सच  है  कि
 अक्तूबर  श्र  नवम्बर  में  शुगरकेन से  शुगर
 नहीं  बनायी  जाती  ।  इसलिए  मध्य  प्रदेश
 में  उसका  गुड़  बनाया  जाता  है  क्‍या  इस
 प्रकार  की  रिपोर्ट  सरकार  के  पास  आयी
 2?

 तो  स०  का०  पाटिल  :  अभी  तो  (म  कुछ
 कुछ  ,  कोशिश  कर  रहे  हैं  कि  १५  अक्तूबर
 से  ही  चीनी  बनाना  शुरू  किया  जाए  और
 उसमें  जो  कुछ  नुक्सान  होगा  वह  सरकार
 देगी  ।

 श्री  का०  ना  तिवारी  :  गुड़  और  खंड-
 सारी  में  जो  गन्ना  जाता  है  उसका  दाम
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 किसान  को  दो  और  ढाई  रुपया  मन  मिलता
 है  ।  मैं  जानना  चा  ता  हूं  कि  सरकार  मौजूदा
 कीमतों  में  कितना  बढ़ाने  का  विचार  कर  रही
 है?

 श्री  स०  फका०  पाटिल  :  वह  तो  खली
 एक  बरस  चला,  "हमेशा  चलने  वाला  नहीं  है  tv
 उस  साल  दुनिया  में  चीनी  का  उत्पादन  कम
 हुआ  था  इसलिए  भाव  बढ़  गए  ।  इस  साल
 तो  इतने  नहीं  बढ़ेंगे

 श्री  त्यागी  :  वह  गुड़  जो  कि  मिलों
 से  बहुत  दूर  के  फासले  पर  बनता  है,  जहां  कोई
 मिल  नहीं  है,  और  जिसके  बनाने  से  चीनी
 पर  कोई  असर  नहीं  पड़ता,  क्‍या  ऐसे  कोल्हुओं
 पर  भी  टैक्स  लगाने  की  राय  है  ?

 Shri  S.  K.  Patil:  Not  —  IL

 Scarcity  conditions  in  States

 +
 Shri  Shree  Narayan  Das:

 |  Shri  Vasudevan  Nair:
 |  Shri  Warior:

 #304,  <  Shri  Yashpal  Singh:
 |  Shri  0.  rom  Sharma:
 |  Shri  Bibhuti  Mishra:
 Shri  Ss.  N,  Chaturvedi:

 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  (०  state:

 (a)  the  precise  nature  of  the  areas
 in  various  States  where  scarcity  con-
 ditions  prevailed  in  the  past  or  where
 they  are  still  prevailing;

 (b)  whether  starvation  deaths  have
 been  alleged  from  any  of  these  areas;

 (c)  if  so,  the  results  of  investiga-
 tions  made,  if  any,  into  these  alleged
 deaths  due  to  starvation;  and

 (d)  the  steps  taken  to  tide  over
 scarcity  conditions  so  prevailing?

 The  Parliamentary  Secretary  to  the
 Minister  of  Food  and  Agriculture
 (Shri  Shinde):  (a)  and  (b).  A  state-
 ment  giving  the  infoimnation  is  laid  en
 the  Table  of  the  Sabha.  [Placed  in
 Library.  See  No.  LT-565/63].
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 (b)  and  (c).  Certain  allegalions
 about  deaths  due  १०  starvation  in  ‘he
 States  of  Assam,  Bihar,  Orissa,  West
 Bengal  and  Tripura  were  made.  In-
 vestigations  made  in  each  case  by  the
 State  Government  concerneg  establish-
 ed  that  the  deaths  were  not  due  tu
 starvation.

 Shri  Shree  Narayan  Das:  From  the
 statement  it  appears  that  a  large  num-
 ber  of  States  are  affected,  especially
 Gujarat  and  West  Bengal.  I  would
 like  to  know  whether  any  of  these
 States  has  asked  for  any  help,  finan-
 cial  or  otherwise,  to  ease  the  situa-
 tion?  zs

 The  Deputy  Minister  of  Foog  and
 Agriculture  (Shri  A.  M.  Thomas):
 With  regard  to  financial  help,  there  is
 a  pattern  laid  down  by  the  Finance
 Ministry,  that  is,  every  State  Govern-
 ment  has  to  provide  in  its  Budget  an
 amount  for  meeting  natural  calamities
 such  as  famine,  and  after  exhausting
 that  amount,  up  to  Rs.  I  crore,  there
 is  a  share  that  would  be  borne  by  the
 Central  Government;  above  Rs,  l
 crore,  another  percentage  would  be
 borne  by  the  Central  Government.
 With  regarg  to  supplies,  the  request  of
 each  State  Government  has  to  a  large
 extent  been  met.

 Shri  Shree  Narayan  Das:  It  has
 been  stated  just  now  that  investiga-
 tions  were  made  by  the  State  Gov-
 ernments  into  allegations  of  starva-
 tion  deaths.  What  were  the  findings,
 what  were  the  deaths  due  to?

 Shri  A.  M.  Thomas:  They  were  all
 due  to  natural  causes.  I  may  inform
 the  House  that  in  free  India  there
 cannot  be  any  starvation  death,  be-
 cause  if  not  rice,  it  will  be  wheat  or
 bajra  or  jowar  as  the  case  may  be.
 Nobody  in  India  shoulg  die  of  starva-
 tion.  They  may  not  get  at  a  cheap
 rate  rice  of  the  requisite  variety.

 श्री  यशपाल  सिह  :  खाद्यान्न  के  भावों
 मेंग्रौसतन  वृद्धि  हुई  है,  ८  रुपये  से  लेकर
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 १०  रुपये  तक  उनके  भाव  बढ़े  हैं,  किसान
 से  जो  गेहूं  १३  रुपये  मन  लिया  गया  उस  में
 ६-७  रुपये  मन  तक  दाम  बढ़े  हैं  तो  उस  प्राफिट
 में  किसानों  को  भी  प्रपोरशनेटली  कुछ
 रस्सी  दिया  गया  है  ?

 अध्यक्ष  महोदय  :  यह  सवाल  तो  इस
 से  बिल्कुल  अलविदा  हो  गया  ।

 Shri  A.  M.  Thomas:  In  fact,  as  I
 have  stated  on  the  floor  of  the  House
 before  also,  there  are  53,000  fair  price
 shops  functioning  in  the  States  in
 which  both  rice  and  wheat  are  being
 distributeq  at  subsidised  rates,  so
 that  the  vulnerable  population,  about
 four  to  five  crores  of  people,  are  look-
 ed  after  by  these  fair  price  shops,

 Shrj  D.  C.  Sharma:  From  the  state-
 ment  I  find  that  there  are  certain
 areas  in  certain  States  of  India  which
 suffer  from  scarcity  and  near-scarcity
 conditions  in  a  chronic  way—for  in-
 stance,  Anantapur  in  Andhra  Pradesh,
 Chattisgarh....

 The  Minister  of  Food  and  Agritul- ture  (Shri  S.  K.  Patil):  Chattisgarh  is
 surplus.

 Shri  D.  0.  Sharma:  Jaisalmer
 ang  Jalore  in  Rajasthan,  Basti,  Deoria,
 Gorakhpur,  Azamgarh  and  Ballia  in
 UP.  Similarly  I  can  produce  other
 names  also.  May  I  know  if  besides
 giving  this  temporary  relief,  Govern-
 ment  has  thought  out  a  plan  of  over-
 coming  these  scarcity  conditions  in

 these  chronically  affected  districts  in
 India?

 Shri  S.  K.  Patil:  All  these  districts
 that  the  hon.  Member  has  stated  are
 generally  from  surplus  States.

 Shri  D.  C.  Sharma:  They  are  in  the
 statement.

 Shri  S,  K,  Patil:  A  State  can  be  sur-
 plus,  but  a  district  or  two  districts  in
 it  may  not  be.  Therefore,  it  is  not  &
 question  that  the  State  has  not  got
 enough.  Whether  in  these  _  particular
 areas  irrigation  facilities  etc.  could  be
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 provided  is  the  question,  That  is  really
 important,  and  the  State  Governments
 must  include  such  schemes  in  their
 plans,  particularly  for  these  areas—for
 instance,  Anantapur  in  Andhra  Pra-
 desh,  which  is  in  Rayalaseema.  Rayala-
 seema  has  been  chronically  deficient
 in  rain  ete.,  but  efforts  are  being  made
 in  order  that  irrigation  water  may  be
 taken  there:

 att  विभूति  मिश्र  :  अभी  मंत्री  जी  ने
 बतलाया  कि  कुछ  लोगों  की  तरफ  से  शिकायत
 कराई  थीं  कि  स्केयरसिटी  की  वजह  से  लोगों  की

 मृत्यु  हो गई  लेकिन  उन  की  यह  शिकायत  निरा-
 धार  सावित  हुई,  मैं  जानना  चाहता  हूं  कि किन
 बाइट्स  से ऐसी  शिकायत  आई  थीं  और  जब

 सह  निराधार  साबित  हुई  तो  क्‍या  उन
 क्वार्ट्ज  को  यह  बतला  दिया  गया  है  ?

 Shri  Ss.  K.  Patil:  Generally,  these
 arguments  are  used  for  political  pur-
 Poses.

 Shri  Ranga:  Are  the  Government
 aware  of  the  fact  that  though  the
 districts  of  Basti,  Gorakhpur  and  Bah-
 raich  are  within  the  scarcity  areas,  the
 Uttar  Pradesh  Government,  with  the
 consent  of  the  Government  of  India.
 I  suppose,  have  postponed  their  irri-
 gation  projects  there,  giving  the  exist-
 ence  of  this  emergency  as  an  excuse?

 Shri  A.  M.  Thomas:  That  is  not  cor-
 rect,  The  hon.  Member  has  also  writ-
 ten  to  me  about  the  necessity  for  these
 projects  there.  It  has  received  our
 consideration  and  we  are  allotting
 some  amounts  for  carrying  out  those
 works.

 Shri  Nath  Pai:  Reports  of  starvation
 deaths  which  appeared  in  a  section  of
 the  press  were  attributed  io  leaders
 of  public  opinion  in  those  States  who
 claimed  to  have  made  on-the-spot  in-
 vestigations,  and  with  a  flourish  of
 rhetoric  they  have  denied  them.  May  I
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 ask  the  hon.  Minister,  if  the  deaths
 were  not  due  to  starvation,  were
 they  the  result  of  prolonged,  sustain-
 ed  malnutrition  and  starvation  which
 have  debilitated  the  resistance  capa-
 city  of  the  persons  concerned?

 Shri  A.  M.  Thomas:  Now,  it  has
 come  down  from  starvation  to  malnu--
 trition  and  other  things.  In  fact,  when
 these  reports  were  made,  we  had  ad-
 dressed  the  various  State  Govern-
 ments  and  they  have  made  the  neces-
 sary  enquiries  and  their  repurts  are
 to  the  effect  that  these  are  all  due  to
 natural  causes  and  not  due  to  starva-
 tion.

 Shri  Nath  Pai:  Nor  due  to  over-
 eating  ’

 डा०  गोविंद  दास  :  क्‍या  मध्य  प्रदेश
 सरकार  ने  केन्द्रीय  सरकार  को  लिखा  है  कि
 जिस  छत्तीसगढ़  में  कभी  भी  फसल  बरबाद
 नहीं  होती  थीं,  इस  वर्ष  बर्बाद  हो  गयी  हैं
 आर  क्या  मध्य  प्रदेश  की  सरकार  उस  क्षेत्र
 के  लिए  कोई  सहायता  चाहती  है  ?

 Shri  A.  M.  Thomas:  In  Chattisgarh
 it  was  an  abnormal  year  for  that
 particular  area;  it  has  been  our  rice
 bowl;  we  have  authorised  the  State
 Government  to  open  ag  many  fair
 price  shops  as  they  can  and  the  re-
 quirement  of  the  fair  price  shops  has
 been  met.  The  day  before  yesterday
 we  received  a  letter  from  the  Madhya
 Pradesh  Food  Minister,  and  he  is  satis-
 fied  with  the  arrangements  and  he  has
 asked  for  10,000  tons  of  grains  for
 October  which,  I  think  if  necessary,
 we  will  meet.

 Mr.  Speaker:  Next  question.

 Shri  Nambiar:  This  is  a  very  im-
 portant  questiqn  for  which  we  want
 more  time.

 Mr.  Speaker:  We  have  already
 taken  35  minutes  on  four  questions.
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 Carriage  Wagon  Workshop
 +

 Shri  Rameshwar  Tantia:
 Shri  Bishanchander  Seth:

 |  Shri  Yashpa]  Singh:
 *305.  4  Shrimati  Renuka  Barkataki:

 ;  Shri  Basumatari:
 Shri  Ramachandra  Ulaka:
 Shri  Dhuleshwar  Meena:

 Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  whether  Government  have
 finally  examined  the  report  of  the  En-
 quiry  Committee  regarding  the  fire,
 which  broke  out  on  the  2lst  January,
 3963  in  the  carriage  wagon  workshop
 of  Matunga  (CR);  and

 (b)  if  so,  the  findings  of  the  Com-
 mittee  and  further  action  taken  by
 Government  in  the  matter?

 The  Deputy  Minister  in  the  Minis-
 try  of  Railways  (Shri  S.  V.  Rama-
 swamy):  (a)  Yes.

 (b)  According  to  the  findings  of  En-
 quiry  Committee,  the  most  probable
 cause  of  the  fire  was  the  result  of  ope-
 ration  of  burning  of  the  exterior  paint
 of  the  panels  of  the  coach.  No  sabo-
 tage  or  foul  play  is  suspected  in  this
 case.  Departmental  action  against  the
 staff  held  responsible  is  being  pro-
 gressed.

 Shri  Rameshwar  Tantia:  May  I
 know  whether  the  Committee  has  sug-
 gested  some  measures  by  which  such
 fires  do  not  occur  again?

 Shri  S.  V.  Ramaswamy:  They  have
 suggested  some  measures  and  action  is
 being  taken  on  them.

 Shri  Rameshwar  Tantia:  What  was
 the  total  loss?

 Shri  S.  V.  Ramaswamy:  The  total
 loss  is  about  Rs.  7,900.  ड

 श्री  यश  सिड:  क्या  में  जान  सकता

 हूं  कि  इस  में  नग लो जस  क  लिए  अधिकारियों
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 से  कोई  जवाब  तलब  किया  गया है  ?

 Shri  S.  V.  Ramaswamy:  One  Havil-
 dar  who  was  on  duty  at  that  time  has
 been  held  responsible  for  negligence
 of  duty.

 Shri  Basumatari:  How  many  per-
 sons  were  taken  to  task  for  this
 offence?

 Shri  S.  V.  Ramaswamy:  I  said  one
 Havildar.

 Mr.  Speaker:  He  has  answered  that.

 Land  Mortgage  Banks

 +
 (  Shrimati  Savitri  Nigam:

 Shri  Warior:
 *306.  )

 Shri  Vasudevan  Nair
 4

 Shri  M.  N.  Swamy.
 |  Shri  M.  L.  Dwivedi.
 {Shri  Maheswar  Naik:

 Will  the  Minister  of  Community  De-
 velopment  and  Co-operation  be  pleas-
 ed  to  state:

 (a)  whether  it  is  a  fact  that  progress
 of  lang  mortgage  banks  in  the  first
 two  years  of  the  Third  Plan  has  been
 very  slow;

 (b)  if  so,  the  reasons  therefor;  and

 (c)  the  steps  taken  by  Government
 to  improve  the  position?

 The  Deputy  Minister  in  the  Minis-
 try  of  C  unity  Devel  t  and
 Cooperation  (Shri  Shyam  Dhar
 Misra):  (a)  No,  Sir.  In  960-6l  the
 banks  issued  Rs.  l°62  crores  as  loans
 to  individuals  and  the  loans  outstand-
 ing  were  Rs.  37°74  crores.  These
 figures  went  up  to  Rs.  6°03  crores  and
 49°46  crores  respectively  in  96l-62.
 The  figures  for  1962-63.  are  not  yet
 available.

 (b)  and  (c).  Do  not  arise.

 Shrimati  Savitri  Nigam:  May  I
 know  whether  the  hon.  Minister  has
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 received  some  complaints  that  due  to
 delay  in  getting  the  loans,  many  far-
 mers  have  to  go  to  the  private  money-
 lenders?

 Shri  Shyam  Dhar  Misra:  There
 were  5076  complaints  that  there  are,
 in  some  places,  delays  in  the  long-
 term  loans  to  be  given  by  the  land
 mortgage  banks,  and  to  rectify  these
 defects  We  are  taking  certain  steps  to
 have  valuation  officers.  We  are
 strengthening  these  banks  and  there-
 fore  credit  is  increasing,  and  we  are
 able  to  achieve  our  target.

 Shrimati  Savitri  Nigam:  May  I  know
 whether  the  Government  is  intending
 to  make  some  model  rules  to  be  sent
 to  the  various  States  so  that  on  that
 basis  they  may  form  some  easy  rules
 through  which  people  could  get  their
 money  quickly?

 Shri  Shyam  Dhar  Misra:  There  is  a
 model  law  on  co-operation  which  in-
 eludes  provisions  for  land  mortgage
 banks  also.  Besides  this  there  is  the
 All-India  Land  Mortgage  Bank  Union
 which  is  in  possession  of  all  these  diffi-
 culties..  They  are  regularly  meeting.
 As  a  matter  of  fact,  only  about  two
 months  back  they  met  in  Srinagar.
 They  are  going  into  all  these  matters.

 Shri  P,  Venkatasubbaiah:  May  I
 know  to  what  extent  these  land  mort-
 gage  banks  in  the  country  will  be  able
 to  meet  the  long-term  credit  facilities
 of  the  agriculturists  in  the  country,
 and  whether  by  this  method  of  work-
 ing  they:  will  be  able  to  reach  the  tar-
 get?

 Shri  Shyam  Dhar  Misra:  Sir,  if  I
 May  State,  the  requirement  of  the
 country  is  definitely  very  big.  I  30
 not  know  by  what  period  we  will  be
 able  to  give  long-term  loans  to  all  the
 agriculturists  in  the  country;  maybe,
 it  may  take  another  ten  years.  But  I
 can  only  state  that  from  the  beginning
 of  the  First  Five  Year  Plan,  if  I  give
 the  figures,  when  it  was  Rs.  1,38,00,000 in  950-5l,  the  figure  today  is  about
 Rs.  6  crores.  The  outstandings  were
 Rs.  6°59  crores  which  figure  now  is
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 about  Rs.  50  crores.  We  hope  to
 achieve  the  figure  of  Rs.  50  crores
 in  respect  of  outstanding  and  about
 Rs.  50  crores  to  Rs.  60  crores  in  respect
 of  loans  by  the  end  of  the  Third  Five
 Year  Plan.

 Shri  9.  J.  Naik:  May  I  know  whe-
 ther  there  are  any  large  over  dues  in
 these  land  mortgage  banks;  if  so,
 whether  it  is  on  account  of  the  liberal
 policy  followed  by  these  banks?

 Shri  Shyam  Dhar  Misra:  There  are
 overdues  and  definitely  they  are  cound
 to  be  there,  but  not  so  much  as  in  the
 case  of  short  and  medium  loans.

 Shri  Man  Sinh  P.  Patel:  After
 starting  the  State  land  nortgage
 banks  even  district  land  mortgage
 banks  are  being  allowed  and  they  are
 not  being  amalgamated.  May  I  know
 what  is  the  policy  of  the  Government
 in  the  matter  of  amalgamating  these
 banks?

 Shri  Shyam  Dhar  Misra:  Definite
 targets  have  been  put  for  the  Third
 Plan  for  amalgamation  and  creation
 of,  what  is  called,  primary  banks—
 what  the  hon.  Member  called  as  dis-
 trict  banks.  Those  targets  are  being
 achieved.  We  are  at  it  and  we  are
 trying  to  get  the  necesary  amalgama-
 tions  made.

 श्री  विभूति  मिश्र  :  मैं  यह  जानना  चाहता
 हूं  कि  क्या  यह  सही  है  कि  सफदपोश  लोगों
 को  ज्यादा  सहूलियत  से  कर्जा  मिलता  है
 लेंड  मार्गेज  बेक  में  और  जो  नान-सफेदपोश
 किसान  जाते  हैं,  उन  को  बड़ी  दिक्कत  होती
 है,  यदि  हाँ,  तो  सरकार  इस  बारे  में  क्‍या
 सहूलियत  पैदा  कर  रही  है  ।

 अध्यक्ष  महोदय  :  सहूलियत  इस  से  हो
 “सकती  है  कि  जो  सफेदपोश  हों,  उन  को

 कर्जा  न  दिया  जाये  ।

 तो  विभूति  मिश्र  :  हिन्दुस्तान  में  इतने
 गरीब  लोग  बसते  हैं  7  अगर  यही  नीति  रही,
 तो  उन  को  कसे  सहूलियत  मिलेगी  ?
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 श्री  श्याम  धर  मीटर  :  जिस  हद्द  तक
 रुपये  की  क्वांटिटी  बढ़ती  जायगी,  उस  हृद
 तक  अधिक  लोग  उस  को  पायेंगे  ।  चूंकि
 अभी  सीमित  साधन  हैं,  इस  लिए  सीमित
 लोग  ही  पाते  हैं।  इस  लिए  जो  कुछ  माननीय
 सदस्य  ने  कहा,  वह  हो  सकता  है  मैं  इन्कार
 नहीं  करता  कि  सफदपोश  लोग  अधिक  पाते
 हैं,  लेकिन  मैं  यह  जरूर  कहूंगा  कि  केवल
 सफेदपोश  लोग  ही  नहीं  पाते  हैं,  बहुत  से  लोग
 पाते  हैं।  कम  से  कम  पांच  छ:  प्रदेश  में,  जहां
 ये  लड  मार्गेज  बक  अच्छे  हैं,  अच्छा  काम
 हो  रहा  है  और  वहां  पर  गरीबों  को  भी
 रुपया  मिलता  है

 Shri  Sonavane:  May  I  know  whe-
 ther  the  high  rate  of  interest  charged
 by  these  land  mortgage  banks  makes
 it  difficult  for  the  agriculturists  to
 repay  the  capital  and  the  interest?

 Shri  Shyam  Dhar  Misra:  I  would
 not  agree  to  that,  because  the  rate  of
 interest  charged  is  hardly  7  per  cent.
 to  73  per  cent.

 Shri  Sonavane;  It  is  9  per  cent.

 Shri  Shyam  Dhar  Misra:  9  per  cent
 is  only  in  the  case  of  short-term
 credits—I  am  talking  of  long-term
 loans.  Th  per  cent  to  8  per  cent  is  not
 high  seeing  the  market  rates  of  money.

 sit  सग  ला०  द्विवेदी  :  क्‍या  यह  सही
 नहीं  है  कि  लड  मार्गेज  की  सुविधा  उसी
 प्रकार  से  सरकार  ने  नहीं  दी  है,  जिस  प्रकार
 से  उद्योग  मंत्रालय  ने  छोटे  छोटे  उद्योगों  के
 लिए  दी  है,  जिस  की  वजह  से  खेती  की  उपज
 में  कमी  पड़  रही  है  ?  मैं  जानना  चाहता
 हूं  कि इस  के  लिए  अधिक  सुविधा  कब  तक
 सम्भव  हो  सकेगी  ।

 श्री  दयानगर  मिश्र  :  मैं  तो  समझता  हूं"
 कि  सुविधा  दी  जा  रही  है,  इसी  लिए  क्रेडिट
 बढ़  रहा  है  ।

 Shri  Maheswar  Naik:  May  I  know
 whether  Government  have  taken  steps
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 to  extend  the  facilities  by  starting
 land  mortgage  banks  at  the  district
 and  sub-divisional  headquarters?

 Shri  Shyam  Dhar  Misra:  I  will  give
 a  statement  which  will  indicate  all
 the  facilities  that  have  been  given.
 Over  300  primaries  or  branches  are  to
 be  started  in  3rd  Plan.  Money  is
 being  given.

 Shri  K.  C.  Pant:  In  certain  newly
 colonised  areas  Government  have
 given  land  to  cultivators  on  perma-
 nent  lease.  All  the  same  since,  they
 are  technically  not  the  owners  of
 those  lands,  they  cannot  give  it  as
 security  to  the  land  mortgage  bank.
 May  I  know  if  the  Government  pro-
 poses  to  extend  these  credit  facilities
 to  them  also?

 Shri  Shyam  Dhar  Misra:  It  is  one
 of  the  functions  of  the  land  mortage
 banks  to  give  boost  to  this  work.  Re-
 cently,  wé  have  set  up  an  organisation
 called  the  Agricultural  Re-Finance
 Corporation  under  the  Reserve  Bank
 of  India  to  help  the  agriculturists  to
 meet  their  long-term  needs  for  speci-
 fic  areas  and  specific  commodities.

 Shri  K.  C.  Pant:  That  is  not  my
 question.  I  wanted  to  know....--

 Mr.  Speaker:  If  that  was  not  his
 question,  his  question  was  only  a  sug-
 gestion  for  action  which  should  not
 have  been  answered.

 Shri  Jashvant  Mehta;  Now  the
 grant  of  long-term  advances  takes  a
 long  time;  it  is  delayed  too  much.
 May  I  know  whether  Government  is
 thinking  of  fixing  the  price  of  land
 and  the  credit  entitlement  of  farmers
 for  long-term  loans  so  that  the  jand
 mortgage  banks  can  give  them  loans?

 Mr  .Speaker:  When  in  a  suppleinen-
 tary  arguments  are  brought  in  sug-
 gestions  are  made  and  inferences  are
 drawn,  the  whole  thrust  is  gone  and
 the  supplementary  loses  its  effect  al-
 together.

 Shri  Jashvant  Mehta:  May  I  know
 whether  Government  is  thinking  of
 simplifying  the  rules  for  expediting
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 the  payment  of  loans  by  fixing  the
 price  of  land?

 Shri  Shyam  Dhar  Misra:  !t  is  a
 fact  that  there  have  been  delays  even
 now.  I  cannot  claim  that  there  i:  no
 delay  in  the  scrutiny  of  app'ications
 and  payments.  One  reason  has  been
 that  it  takes  quite  some  time  to  verify
 the  records  for  23  to  24  years.  Now
 it  has  been  suggested  to  the  land
 ‘mortgage  banks  that  the  records  may
 be  verified  only  for  twelve  years  and
 then  loans  may  be  advanced.  Siri-
 larly  other  suggestions  have  also  been
 ‘made  to  the  land  mortgage  banks  and
 they  are  acting  on  them.

 श्री  यशपाल  सिह  :  क्‍या  मैं  जान  सकता
 हूँ  कि  इस  सिस्टम  में  किसान  की  जो  मौजूदा
 खड़ी  हुई  फसल  हैं,  वे  अभी  शामिल  की  जाती
 हैं  मा  नहीं  ?

 जो  इयामधर  मिश्र  :  लैंड  मार्गेज  बेकस
 में  लेंड  शामिल  की  जाती  है  ।  प्रोडक्शन
 पीजी  के  लिये....

 Mr.  Speaker:  Are  the  standing  creps
 salso  taken  into  consideration?

 Shri  Shyam  Dhar  Misra:  No,  not
 the  standing  crops.

 श्री  कार्य  :  क्‍या  यह  सच  है  कि
 काश्तकारों  को  पैसा  मिलने  में  काफी  समय
 लगता  है  शौर  बड़ी  मुसीबत  का  सामना
 करना  पड़ता  है  ?  वह  समय  कब  आएगा,
 जब  कि  उन  को  आसानी  से  पैसा  मिल  सकेगा?

 अध्यक्ष  महोदय  :  यह  प्रश्न  तो  आ  चुका
 > श्र  il

 श्री  श्याम घर  सिर  :  आशा  &  कि...

 Mr.  Speaker:  I  would  not  allow  4
 supplementary  and  yet  the  Minister
 stakes  cognisance  of  it.

 श्री  बड़े:  क्या  यह  सच  है  कि  डिस्ट्रिक्ट
 में  जो  प्राइमरी  बक्स  होते  हैं,  उन  का  रवैया
 यह  है  कि  जो  किसान  कर्जे  में  रहता  है,  उस  से
 957  (Ai)  LS—2.
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 केवल  लेंड  ही  नहीं,  बल्कि  और  भी  सिक् यू-
 रिटी  ली  जाती  है,  स  लिए  बक  फल हो  रहे
 हैं  ?

 श्री  श्याम धर  मिश्र:  ऐसी  व्यवस्था  होनी
 चाहिए  कि  जो  सिक्‍यूरिटी  उन  के  पास  हो
 कर्जे  के  लिए,  चाहे  लेंड  हो  और  चा  कोई
 चीज  हो,  उन  को  कर्जा,  मिलना  चाहिए  t

 Indo-Swiss  Air  Agreement

 *307.  Shri  P.  C.  Borooah:  Wil’  the
 Minister  of  Transport  and  Commani-
 cations  be  pleased  to  state:

 (a)  whether  any  alterations|imodi-
 fications  in  the  Indo-Swiss  air-pact
 have  been  recently  agreed  upon
 between  India  and  Switzerland;  and

 (b)  if  so,  the  modifications  affected
 in  the  previous  agreement‘

 The  Deputy  Minister  ip  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Mohiuddin):  (a)  Yes,  Sir.

 (b)  Modifications  have  been  made
 in  respect  of  the  Annex  to  the  India-
 Switzerland  Air  services  Agreement
 to  provide  for  more  detailed  and
 comprehensive  route  schedules  for
 operation  of  air  services  by  the  desig-
 nated  airlines  of  India  and  Switzer-
 land.

 Shri  P.  C.  Borooah:  What  were  the
 main  reasons  for  the  modification  of
 the  agreement?

 Shri  Mohiuddin:  Under  the  old
 agreement  of  945  the  route  schedule
 was  very  restricted.  Now  it  has  been
 provided  that  the  Indian  airlines  on
 one  side  and  the  Swiss  airlines  on  the
 other  can  adopt  more  flexible  routes.

 Shri  P.  C.  Borooah:  What  is  the
 average  weekiy  passenger  and  goods
 traffic  between  the  two  countries  and
 what  is  the  additional  expected  in-
 come  and  expenditure  per  year  as  a
 result  of  these  modifications?
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 Shri  Mohiuddin:  The  modification
 of  this  agreement  is  not  meant  for
 any  direct  additional  income  or  addi-
 tiona]  traffic.  Of  course,  as  far  as  the
 Air  India’s  traffic  between  India  and
 Europe  is  concerned,  the  hon.  Member
 can  have  the  details  from  tne  annual
 report.

 Shri  Joachim  Alva;  We  have  enter-
 ed  into  air  agreements  with  a  dozen
 countries,  Do  we  follow  uniform
 rules  or  the  rules  laid  down  by  the
 International  Civil  Aviation  Organisa-
 tion  or  do  we  have  the  most-favoured
 nation  treatment  with  some  countries?

 Shri  Mohiuddin:  The  agreements
 are  bilateral  agreements.  Broadly
 speaking,  they  are  as  far  as  I  can  re-
 member  more  or  less  uniform  with
 the  many  countries.  Of  course,  there
 are  minor  details  and  other  details
 which  differ  from  one  country  to  an-
 other.

 उपभोक्ता  सरकारी  स्टोर
 a

 ed
 नेवल  प्रभाकर  :

 श्री  प्र०  ०  बरुआ  :
 श्री  बिशन  चन्द्र  सेठ  :
 श्री  बशपाल  सिंह  :
 श्री  वॉरियर
 श्री  वासुदेवन  नायर

 #३००८८  श्री  म०  ना०  स्वामी  :
 |  शी  में  बैंक  सुनाया  :

 श्री  इन्द्रजीत  गुप्त  :
 श्री  गो०  महतो  :
 शी  शिवपति  स्वामी
 श्री  रामचन्द्र  उलाका  :

 [  श्री  कुलेश्वर  माना

 क्या  सामुदायिक  दिनारु  तथा  सहकार
 मन्त्री  यह  बताने  की  कृप।  करेंगे  कि  :

 /

 (क)  क्‍या  यह  सच  है  कि  केन्द्रीय  सर-
 कार  ने  राज्य  सरकारों  से  आग्रह  किया  है  कि
 बे  थोक  माल  बेचने  वाले  उपभोक्ता  सहकारी
 स्टोरों  को  प्रोत्साहन  न  दें  ;
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 (ख)  यदि  हां,  तो  तीसरी  पंचवर्षीय
 योजना  के  अन्त  तक  ऐसे  कितने  स्टोर  खोलने
 का  विचार  है  ;  और

 (ग)  इनको  किस  प्रकार  का  माल  रखने
 की  सलाह  दी  गई  है  ?

 सामुदायिक  विकास  तथा  सहकार  मंत्रा-
 लव  में  उप-मंत्री  (ओर  इयामधघर  मिश्र):  (क)
 जहां।

 (ख)  केन्द्रीय  सरकार  द्वारा  बनाई  गई
 उपभोक्ता  सहकारी  समितियों  की  योजना  के
 अधीन  १६६३-६४  के  अन्त  तक  २००  थोक
 भण्डार  और  ४,०००  प्राथमिक  भण्डार-
 शाखाएं  गठित  की  जानी  हैं  ।

 (ग)  भण्डारों  को  सामान्यतः:  खाद्यान्न,
 कपड़े  और  दूसरी  आवश्यक  उपभोक्ता  वस्तुएं
 रखने  की  सलाह  दी  गई  है  ।

 [(a)  Yes,  Sir.

 (b)  The  centrally  sponsored  scheme:
 for  consumers  co-operatives  envisages
 organisation  of  200  wholesale  stores
 and  4,000  primary  stores.branches  by
 the  end  of  1963-64.

 (c)  The  stores  have  been  advised  to
 deal  generally  in  foodgrains,  cloth  and.
 other  essential  consumer  goods.]

 शी  नवल  प्रभाकर  :  मैं  जानना  चाहता
 हूं  कि  इनको  जो  होलसेल  प्राइस  पर  माल
 दिया  जाता  है  व;  क्‍या  उचित  मूल्य  पर  मिल
 जाता  है  ?

 श्री  श्याम धर  सिर  :  बहुत  सी  चीज़ें
 तो  होलसेल  प्राइस  पर  मिल  जाती  हैं  और  जो
 चीजें  नहीं  मिल  रही  हैं,  जैसे  कुछ  प्राइवेट
 आर्गेनाइजेशन्ज  नहीं  दे  रही  हैं,  उनके  बारे  में
 सरकार  कोशिश  कर  रही  है  कि  उनको  दी
 जायें  |  गल्ला  वगैरह  और  कपड़ा  वगैरह  उचित
 मूल्य  पर  और  थोक  मूल्य  पर  मिल  जाता  है  t

 Shri  P.  C.  Borooth.  May  I  know
 whether  there  is  any  provision  for
 subsidy  to  these  stores;  if  so,  in  what
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 form  and  what  is  the  amount  allocated
 for  this  purpose?  Are  these  stores  go-
 ing  to  be  subsidised?

 Shri  Shyam  Dhar  Misra:  There  is  no
 element  of  subsidy  in  the  prices  of
 goods  but  in  the  organisation  of  these
 co-operatives  there  is  an  element  of
 subsidy  and  loan.  That  is  being  given
 under  the  pattern  cf  assistance  pro-
 gramme  that  has  already  been  approv-
 ed.

 Shrimati  Renuka  Barkataki:  May  I
 know  whether  Government  has  given
 any  instructions  to  the  NEFA  admin-
 istration  to  open  consumer  co-oper-
 ative  stores  because  the  Marwaris  and
 other  businessmen  have  come  away
 from  there  during  the  last  Chinese
 aggression?  If  so,  what  is  the  _  total
 number  of  consumer  co-operative
 stores,  wholesale  or  primary,  formed
 during  the  last  one  year  or  ten  months?

 Shri  Shyam  Dhar  Misra:  J  have  total
 figures  for  Assam  but  not  separately
 for  NEFA.  Wholesale  stores  organis-
 ed  during  last  year  were  3  and  primary
 stores  61.

 Shri  P.  Venkatasubbaiah:  Instead
 of  starting  primary  consumer  stores
 throughout  the  country  may  I  know
 whether  Government  proposes  or  con-
 siders  the  desirability  of  entrusting  the
 task  to  several  marketing  and  credit
 societies  that  are  increasing  in  this
 country?

 Shri  Shyam  Dhar  Misra:  Marketing
 Societies  will  distribute  goods  in  rural
 areas.  Actually  this  is  a  scheme  for
 urban  areas  and  towns  with  population
 above  50,000.  Even  in  these  areas
 whichever  States  have  wanted  to  ene
 trust  this  wholesale  business  to  the
 district  marketing  organisations,  we
 have  not  objected  to  that.  This  is  the
 ease  in  Madras  and  in  some  _  other
 States  also.

 Shrimati  Savitri  Nigam:  May  I
 know  whether  Government  has  receiv-
 ed  information  that  the  consumer
 stores  are  finding  it  very  difficult  to
 8et  proper  supply  ~f  goods  as  the  apex
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 stores  have  not  been  organised  in
 time?  If  the  answer  is  in  the  affir-
 mative,  what  steps  is  Government  in-
 tending  to  take  to  see  that  the  apex
 stores........

 Mr,  Speaker:  First  let  us  know  wke-
 ther  the  answer  is  positive  or  negative.

 Shri  Shyam  Dhar  Misra:  What  the
 hon.  Member  refers  to  is  probably
 wholesale  stores.  02  whole-sale  sto-
 res  have  already  been  organised  this
 year.  We  have  no:  received  any  com-
 plaint  that  apex  stores  have  not

 been  organised.  On  the  other  hand,
 it  is  the  primary  stores  which  have
 not  been  organised.

 Shri  D.  C.  Sharma:  I  think,  apart
 from  the  supply  of  things  to  the  con-
 sumers,  the  idea  is  to  encourage’  the
 co-operative  habit  amongst  the  per-
 sons.  I  find  that  only  300  stores  have
 been  organised  so  far.  May  I  know
 how  the  Government  is  going  to  step
 up  the  setting  up  of  these  stores  and
 how  they  are  going  to  cover  the  differ-
 ent  sections  of  society.

 Shri  Shyam  Dhar  Misra:  I  do  080८
 know  from  where  tne  hon.  Member  got
 the  figure  of  300  stores.  At  least,  I
 did  not  give  it.  The  primary  _  stores
 organised  so  far  are  i388  and  the  num-
 ber  to  be  organised  by  the  end  of  this
 year  is  4,000  inclusive  of  the  former
 figure.  According  to  the  scheme,  al-
 most  all  the  towns  having  a  population
 of  more  than  50,009  will  be  covered.

 Shri  Kashi  Ram  Gupta:  Does  the
 Minister  know  that  in  many  States  the
 ruling  party  has  captured  the  manar
 ment  of  the  stores  to  the  party  ends?

 Shri  D.  C.  Sharma:  Certainly  not.
 (No  answer  was  given).

 श्री  यशपाल  सिंह  :  डिफरेंट  स्टेट्स  को
 कितनी  मनी

 एलाट
 की  गई  है  और  स्टेट्स  कब

 तक  इस  मामले  में  सैल्फ  सफिशेंट  हो  जायेंगी  ?

 लो  श्याम धर  मिश्र  :  दस  करोड़  रुपया
 इस  स्कीम  के  लिए  रखा  गया  है  ।  इस  साल
 ६.५  करोड़  रखा  गया  है  और  पिछले  साल
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 दो  करोड़  रखा  गया  था  ।  दस  करोड़  की  यू
 स्कीम  है  ।

 श्री  कछवाय  :  क्‍या  ऐसी  कोई  सूचनाएं
 सरकार  को  मिली  हैं  कि  कुछ  राज्यों  में  इन
 भण्डारों  को  ठीक  प्रकार  से  माल  नहीं  दिया
 जाता  है  और  इनको  पर्याप्त  सहायता  नहीं  दी
 जा  रही  है  ?

 श्री  श्याम घर  सिर  :  ऐसी  शिकायतें
 हैं  और  कुछ  राज्यों  में  ये  दिक्कतें  हैं  औ्रौर  उनको
 दूर  करने  की  चेष्टा  की  जा  रही  है  ।

 Shri  Indrajit  Gupta.  Is  it  a  fact  that
 in  the  matter  of  setting  up  of  stores,
 the  States  in  the  eastern  zone  of  India,
 particularly  West  Bengal,  Orissa  and
 Assam,  are  lagginz  behind  the  others
 although  most  of  the  requirements  for
 setting  up  of  these  stores  are  all  pro-
 bably  there?  May  !  know  what  th2
 reasons  are  for  this  and  what  special
 steps,  if  any,  Goverriment  is  taking  to
 See  that  this  gap  is  made  up?

 Shri  Shyam  Dhar  Misra:  Un-
 fortunately,  the  cr-operative  move-
 ment,  as  a  whole,  in  the  eastern  States
 is  weak  and  the  consumer  stores  pro-
 gramme  cannot  develop  in  isolation  of
 the  co-operative  m»vement.  I  do  ad-
 mit  that  the  progress  of  consumer
 stores  programme  in  the  eastern  zore
 is  not  very  good.

 Shri  Daji:  I  want  to  know  whether
 Government  propose  to  complete  the
 entire  programme  to  cover  all  the
 towns  having  a  population  of  more
 than  50,000.  When  will  that  target  be
 fulfilled?

 Shri  Shyam  Dhar  Misra:  According
 to  the  scheme,  by  the  end  of  this
 financial  year,  that  is,  ‘1963-64,  we  wil}
 have  about  200  wholesale  stores.  The
 figure  may  come  to  200  or  250  stores.
 As  a  matter  of  fact  the  number  of
 towns  that  we  have  in  this  country
 with  a  population  of  more  than  50,090
 is  250.  So,  we  will  cover  almost  all
 the  towns  this  year  with  a  population
 of  50,000  and  above.
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 सहकार  मंत्रियों  का  सम्मेलन

 +३०६.  श्री  भक्त  दर्शन  :  क्‍या  साधु-
 दायिक  विकास  तथा  सहकार  मन्त्री  ५  मार्च,
 १६६३  के  तारांकित  प्रश्न  संख्या  २६४  के

 उत्तर  के  सम्बन्ध  में  यह  बताने  की  कृपा  करेंगे
 कि  ११  तथा  १२  फरवरी,  १९६६३  को  लखनऊ
 में  सहकार  मन्त्रियों  के  सम्मेलन  में  जो  मुख्य-
 मुख्य  सिफारिशें  की  गई  थीं  उनमें  से  प्रत्येक
 की  क्रियान्विति  में  शब  तक  क्या  प्रगति  हुई
 है?

 सामुदायिक  विकास  तथा  सहकार  मंत्रा-
 लय  में  उप-मंत्री  (श्री  इयासघर  मिश्र)  :
 राज्यों  के सहकारि  मन्त्रियों  का  सम्मेलन  जो
 ११  व  १२  फरवरी,  १६६३  को  लखनऊ  में

 हुआ  था  उसकी  मुख्य  सिफारिशों  के  लागू
 करने  में  जो  प्रगति  हुई  है  उसका  विवरण
 सभा-पटल  पर  रखा  जाता  है  ।  [पुस्तकालय
 में  रखा  गया  |  देखिये  संख्या  LT—3566/63]

 [A  statement  showing  the  progress
 with  regard  to  im»vlementation  of  the
 main  recommendations  made  by  the
 Conference  of  the  State  Ministers  of
 Co-operation  held  at  Lucknow  on  the
 llth  and  l2th  February,  1963,  is  laid
 on  the  table  of  the  House.]

 श्री  भक्त  दर्शन  इस  लम्बे  विवरण  से
 यह  ज्ञात  होता  है  कि  अधिकांश  सिफारिशों  के
 सम्बन्ध  में  राज्य  सरकारों  को  अथवा  राष्ट्रीय
 सहकारी  विकास  निगम  को  अपना  राष्ट्रीय
 सहकारी  संघ  को  लिख  दिया  गया  है  कि  उन
 पर  अमल  किया  जाए  ?  क्या  केन्द्रीय  सरकार
 ने  ऐसा  प्रयत्न  किया  है  या  प्रयत्न  करने  का
 विचार  कर  रही  है  कि समय  समय  पर  इसकी
 जांच  पड़ताल  की  जाए  कि  इन  सिफारिशों  पर
 पूरी  तरह  से  अमल  किया  जा  रहा  है  या  नहीं,
 आर  कितनी  प्रगति  हो  रही  है  ?

 श्री  श्याम धर  मिश्र  :  दोनों  बातें  हो  रही
 हैं  ।  लिखना  भी  जरूरी  था,  इसलिए  लिख
 दिया  गया  था  ।  बिना  लिखे  हुए  राज्य  सरकारें
 कैसे  जानतीं  कि  क्‍या  फैसला  हुआ  है  ।  इसलिए
 बढ  कर  दिया  गया  है  ।
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 दूसरा  काम  यह  है  कि  इसकी  जांच

 पड़ताल  होती  रही  है  और  इस  में  €  या

 १०  विषय  लिये  गये  थे।  सब  पर  फालो
 अप  प्रोग्राम  हो  रहा  है  और  पूरी  कार-

 वाई  उस  पर  हो  रही  है  ।

 श्री  भक्त  दर्शन:  इस  विवरण  के
 सबसे  अन्तिम  पृष्ठ  पर  यह  बतलाया
 गया  है  कि  सहकारी  प्रशासन  के  सम्बन्ध
 में श्री  बी०  एल०  मेहता  की  अध्यक्षता
 में  एक  समिति  नियुक्त  की  गई  है।  मैं  जानना

 चाहता  हूं  कि  इस  समिति  ने  अब  तक  क्या
 प्रगति  की  है  और  कब  तक  वह  अपना  प्रतिवेदन
 दे  देगी  ?

 श्री  ब्यावर  सिर  :  भी  हाल  में  इस
 समिति  ने  दौरा  करना  शुरू  किया  है  1  प्रभी

 वह  लोग  हैदराबाद  गये  थे  और  कुछ  और

 स्टेट्स  में  जाने  के  बाद,  जैसी  की  सूचना  मिली

 है,  तीन  महीने  में  वह  अपनी  रिपोर्ट  हमें  दे
 दे  देगी  tv

 Shri  Inder  J.  Malhotra:  At  this  con-
 ference  it  was  felt  that  there  was  too
 much  of  official  interference  in  the  co-
 operative  movement?  May  I  know
 what  steps  the  Central
 have  taken  since  then  to  see  that  this
 official  interference  is  reduced  to  the
 minimum?

 Government

 Shri  Shyam  Dhar:  The  conference
 itself  laid  emphasis  .n  the  de-officialis-
 ation  of  the  movement,  and  we  have,
 on  our  behalf,  taken  up  this  matter
 with  the  State  Governments,  and  we
 have  said  that  wherever  officials  are
 chairmen  or  office-bearers  they  should
 at  once  quit,  and  we  are  following  up
 this  decision  with  the  individual  States
 9335  well.
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 SHort  NOTICE  QUESTION
 Chinese  Military  Personnel  Aboard
 Scottish  International  Airways  Plane

 at  Meenabakkam

 +
 Shri  Bade:
 Shri  Brij  Raj  Singh: S.N.Q.  L.  Shrj  Kachhavaiya:

 |  Shri  Yashpal  Singh:
 Will  the  Minister  of  Transport  and

 Communications  be  pleased  to  state:
 (a)  whether  it  is  a  fact  that  Scottish

 International  Airways  plane  which
 landed  at  Meenabakkam  airport  in  the
 second  week  of  August,  963  was  car-
 rying  Chinese  military  personnel;

 (b)  whether  those  Chinese  military
 personnel  were  flying  from  Peking  to
 Karachi;

 (c)  whether  it  is  also  a  fact  that  the
 passengers  were  permitted  to  stay  on
 board  while  aircraft  was  refuelled
 contrary  to  law;  and

 (d)  why  the  above  aircraft  carrying
 military  personnel  was  allowed  to  go
 to  Karachi  from  Peking  through  India
 especially  when  Pakistan  and  China
 have  joineg  hands?

 The  Deputy  Minister  in  the  Ministry
 of  Transport  and  Communications
 (Shri  Mohiuddin):  (a)  to  (d).  I  lay  a
 statement  on  the  table  of  the  Sabha
 giving  the  requisite  information.

 STATEMENT

 (a)  to  (d).  A  Caledonian  Airways
 (Scottish)  DC-7  aircraft  was  operating
 a  non-scheduled  flight  to  London
 (Gatwick).  The  aircraft,  being  a  non.
 scheduled  flight,  was  permitted  to  fly
 through  Madras  and  Bombay  on
 9-0th  August,  963  in  accordance  with
 the  prescribed  procedure  for  such
 flights.  It  landed  at  Meenabakkam
 airport,  Madras  at  about  .40  hours
 (L.S.T.)  and  departed  at  3.0  hours
 (LS.T.)  the  same  day,  its  next  place
 of  halt  being  Karachi.  The  aircraft
 is  reported  to  have  carried  seven
 members  of  crew  and  eleven  passen-
 gers,  all  in  civilian  dress.  Ten  pas-
 sengers  were  manifested  for  Gatwick
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 (U.K.)  and  one  for  Istanbul  (Turkey).
 Inquiries  made  of  the  customs  and
 ‘Air-India  staff  (who  were  handling
 agents)  revealed  that  the  passengers
 were  Singapore  nationals  of  Chinese
 origin.  A  check  of  the  passengers
 and  the  cargo  is  reported  to  have  been
 carried  out  by  the  Preventive  Officer
 of  the  Customs  Department  and  no
 arms,  amunition  or  cameras  were
 found.  The  aircraft  was  not  refuelled
 at  the  airport.  The  passengers  were
 ag  usual  conducted  to  the  transit
 lounge  at  the  airport  by  the  customs
 authorities  during  the  period  of  the
 halt  of  the  aircraft.

 श्री  बड़े  :  मैं  जानना  चाहता  हूं  कि  जब
 चाइनीज  नेशनल  उसमें  थे  तब  विमान  की
 रीफिलिंग  करने  के  समय  उन  को  नीचे  क्‍यों
 निकाला  गया  ?

 श्री  मुहोउद्दीनः  स्टेटमेंट  में  कतई  तौर
 पर  यह  कहा  गया  है  कि  जितने  चैसेन्जर  थे
 वह  उतर  कर  जो  इंटर  नेशनल  लाइन्ज़  होता
 है  वहां  जाकर  बैठे  थे  1  दूसरी  बात  भी  इसमें
 अर्ज  की  गई  है  कि  रीफिलिंग  नहीं  हुआ  ।

 श्री  बड़े:  क्या  यह  बात  सत्य  है  कि  एयर
 क्राफ्ट  ऐक्ट  के  अनुसार  यह  नियम  बनाया
 गया  है  कि  :

 “No  persons  who  have  at  any  time
 been  the  nationals  of  the  People’s
 Republic  of  China  shall  be  flown  over
 any  portion  of  India.”.

 जब  इस  तरह  का  नियम  एयर  क्राफ्ट
 ऐक्ट  के  अन्तर्गत  बना  हुआ  है  तब  फिर
 चाइनीज  पर्सोनल  को  वहां  जाने  क्‍यों
 दिया  गया  ?

 श्री  मुहीउद्दीनः  इस  किस्म  का  कानून
 एयर  क्राफ्ट  ऐक्ट  की  तहत  तो  ्  नहीं  सकता
 है  ।  लेकिन  बहरहाल  जो  इत्तला  हम  को
 मिली  है  उसके  मुताबिक  यह  लोग  चाइनीज
 परिजन  के  तो  हैं,  लेकिन  सिंगापुर  के  नेशनल
 हैं  V  ;

 Shri  Raji:  Is  it  a  fact  that  they
 were  carrying  cameras  and  the  crew
 removed  the  cameras  from  them?
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 Shri  Mobiuddin:  My  information  is
 that  ag  far  as  the  passengers  and  also
 the  crew  were  concerned,  they  did
 not  have  any  camera  with  them.

 Shri  Ranga:  As  if  they  do  not  have
 any  other  means  of  getting  infor-
 mation?

 श्री  कछवाय  :  में  जानना  चाहता  हूं
 कि  जब  हमारा  चीन  और  पाकिस्तान  दोनो
 से  संघ  चल  रहा  तो  यह  सारी  बातें
 ध्यान  में  रखते  हुए  क्या  हम  ने  इसके
 विरोध  में  कोई  कड़ी  कारवाई  करने  का
 विचार  किया  ह  ?

 अघ्यक्ष  महोदय  :  इसका  जवाब  तो  दें
 ही  दिया  गया  कि  वे  सिंगापूर  से  आए  थे  ?

 श्री  यशपाल  सिह  :  क्‍या  वह  वात
 सही  हे  कि  इन  लोगों  ने  सर्च  देने  से  इंकार
 किया  ?

 श्री  मुही उद्दीन  :  यहां  सच  करने  का
 कोई  सवाल  ही  पं  दा  नहीं  होता,  लेकिन  यह
 भो  सही  नहीं  हें,  इसलिए  कि  जो  हेल्थ
 आफिस सं  थे  उन्होंने  उनको  देखा  सेहत  की
 प्वाइंट  आफ  व्यू  से,  फिर  जब  गुजरते  हैं  तो
 कस् टम्स  वाल  जो  होते  हैँ  उन्होंने  देखा  कि

 उनके  पास  कोई  सामान  नहीं  हू  ।  तीसरी
 चीज  जो  में  ने  बयान  की  हे  वह  हैँ  सिक्योर-
 रिटी  आफिसर  का  हवाई  जहाज  पर  जा
 कर  एहतियात  करना  ।

 Shri  Indrajit  Gupta:  Has  Govern-
 ment  agreed  to  give  transit  facilities
 for  the  purpose  of  a  direct  commercial
 air  link  between  Peking  and  Karachi
 over  India?

 Shri  Mohiuddin:  This  aircraft  did
 not  come  from  Peking;  it  came  from
 Singapore.

 Shri  Indrajit  Gupta:  My  question
 is  different.  This  kind  of  incident
 may  be  repeated  in  future  if  there  is
 going  to  be  established  a  commercial
 air  link  between  China  and  Pakistan
 over  India.

 Mr.  Speaker:  It  is  a  different  ques-
 tion,
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 Shri  Joachim  Alva:  The  hon.  Minis-
 ter  is  aware  that  some  of  these  non-
 scheduled  operators  have  almost  the
 character  of  tramp  ships.  Why  was
 permission  given  to  this  particular  air-
 craft  to  halt  at  two  airports,  Bombay
 and  Madras,  though  it  did  not  utilise
 Bombay?  Has  Government  issued
 instructions  that  when  such  type  of
 craft  pass  through  our  land  with  such
 objectionable  Passengers,  we  should  be
 given  information  long  before  their
 arrival?

 Shri  Mohiuddin:  There  are  the
 ICAO  rules.  Of  course,  the  non-
 scheduled  flights  are  required  to  land
 at  least  at  one  point  in  India  while
 flying  over  our  territory.  That  is  our
 regulation,  so  that  they  cannot  iust
 overfly.

 As  regards  the  other  point,  about
 passengers  passing  through  and  so  on,
 that  is  a  larger  question  ang  will  be
 dealt  with  separately.

 Shri  Nath  Pai,  What  are  the  present
 Tules  and  regulations  regarding  air-
 craft  flying  over  India  and  bound  for
 China  and  vice-versa?

 Mr.  Speaker:  They  must  be  con-
 taineq  in  some  literature  accessible
 to  Members.

 Shri  Nath:  This  question  has  arisen
 because  of  the  uncertainty  regard-
 Ink:

 Mr.  Speaker:  Can  the  Minister  state
 it  briefly?

 Shri  Mohiuddin:  At  the  present  mo-
 ment,  the  position  is  that  scheduled
 airlines  with  which  India  has  got  an
 airlines  agreement  can  overfly.  At
 present,  there  is  no  agreement  with
 any  country  regarding  flights  to  China
 everfling  India.

 Shri  Bade  rose—
 Mr.  Speaker:  He  will  excuse  me.
 Shri  Bade:  He  has  not  given  correct

 canswer.
 Mr.  Speaker:  He  can  write  to  me  if

 ‘that  is  so.
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 WRITTEN  ANSWERS  TG  QUES-
 TIONS

 Caravelle  for  LA.C.

 Shri  A.  V.  Raghavan:
 Shri  P.  C.  Borooah:

 *3I0,
 4

 Shri  Raghunath  Singh:
 Shri  Ramchandra  Ulaka:
 Shri  Dhuleshwar  Meena:

 l  Shri  J.BS.  Dist:

 Will  the  Minister  of  Transport  and
 Communications  be  pleased  to  state:

 (a)  when  the  three  caravelle  jet
 airliners  to  be  purchased  from  France
 will  be  introduced  on  the  trunk  routes
 by  the  Indian  Airlines  Corporation;
 and
 =

 (b)  the  amount  of  foreign  exchange
 involved  in  their  purchase?

 The  Deputy  Minister  in  the  Ministry
 of  Transport  and  Communications
 (Shri  Mohiuddin)  (a)  In  the  first
 quarter  of  1964,

 (b)  Rs.  57.0  lakhs,

 Price  Fluctuation  Fund

 Shri  P.  R.  Chakraverti:
 Shri  Sidheshwar  Prasad:
 Shrimati  Savitri  Nigam:

 [  Shri  Surendra  Pal  Singh:
 Will  the  Minister  of  Community

 Development  ang  Co-operation  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  favour  a  proposal  made  by
 the  State  Ministers  of  Co-operation
 for  the  creation  of  a  special  price  fluc-
 tuation  fund  to  facilitate  outright  pur-
 chase  of  agricultural  produce  by  co-
 operative  marketing  societies;

 *3l.

 (b)  if  so,  what  will  be  Govern-
 ment’s  contribution  and  how  will  the
 proposed  fund  be  created;

 (c)  whether  there  is  any  proposal
 to  utilise  the  primary  marketing
 societies  and  the  higher  level  societies
 for  purchasing  agricultural  produce
 through  village  credit  societies;  and
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 (d)  if  so,  whether  the  profits  and
 losses  will  be  shared  by  them  equally?

 The  Deputy  Minister  in  the  Ministry
 of  Community  Development  and  Co-
 operation  (Shri  Shyam  Dhar  Misra):
 (a)  Yes,  Sir.

 (b)  to  (d).  Details  of  manner  of
 creation  and  operation  of  a_  special
 price  fluctuation  fung  are  under  con-
 sideration  of  the  National  Co-opera-
 tive  Development  Corporation.

 देवनागरी  दूरम्‌द्रक  (टेलीप्रिटर  )

 (श्री  म०  ला०  द्विवेदी  :
 श्रीमती  स/विन्नो  निगम  :

 +३१२२  श्री  स०  चे  सामन्त :
 श्री  रामचन्द्र  मलिक  :

 री  सिद्ध इधर  प्रसाद  :

 क्या  परिवहन  तथा  संचार  मन्त्री  यह
 बताने  की  कृपा  करेंगे  कि  :

 (क)  देवनागरी  दूरमुद्रक  (टेलीप्रिटर  )
 के  निर्माण  में  क्या  प्रगति  हुई  है  ;

 (ख)  ये  कब  तक  प्रयोग  में  आने  लगेंगे;
 और

 (ग)  विलम्ब  के  क्‍या  कारण  हैं  ?

 परिवहन  तथ।  संचार  मंत्रालय  में  उप-
 मंत्र।  (श्री  भगवती)  :  (क)  हिन्दी  टेली-
 प्रिंटरों  के  निर्माण  का  आरम्भिक  काम  अब  शुरू
 कर  दिया  गया  है  और  हिन्दी  टेली प्रिंटर
 १६६५  के  आखीर  तक  बनाये  जाने  लगेंगे  ।

 (ख)  यह  उम्मीद  की  जाती  है  कि
 आंशिक  निर्माण  और  जुड़ाई  (पाशियल  मनु-
 फैक्चर  एण्ड  एसेम्बली)  के  आधार  पर  बने
 हुए  भारतीय  मॉडल,  १६६५  तक  इस्तेमाल
 में  आने  लगेंगे  ।

 (ग)  कोई  देरी  नहीं  हुई  है  1
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 Foog  Production
 Shri  C.  K.  Bhattacharyya:
 Shri  Mchan  Swarup:
 Shri  Tridib  Kumar

 Chaudhuri:
 Will  the  Minister  of  Food  and  .Agri-

 culture  be  pleased  to  state:

 313.

 (a)  whether  the  food  production
 target  of  West  Bengal  under  the  Third
 Plan  is  going  to  be  drastically  revised
 and  substantially  cut;

 (b)  whether  the  aim  of  achieving
 food  sufficiency  for  the  State  by  the
 end  of  the  Third  Plan  has  been  drop-
 ped;  and

 (c)  whether  there  will  be  a_  re-
 allocation  ofthe  funds  from  the
 Centre  on  this  ground?

 The  Minister  of  State  in  the  Minis-
 try  of  Food  ang  Agriculture  (Dr.
 Ram  Subhag  Singh):  (a)  No.

 (b)  Though  self-sufficiency  in  food-
 grains  production  by  the  end  of  the
 Third  Plan  may  not  be  achieved  in
 West  Bengal,  the  overall  food  produc-
 tion  position  is  expected  to  be  around
 4  lakh  tons.

 (c)  No  proposals  have  been  received
 from  the  State  Government  for  a  re-

 -allocation  of  Plan  provisions  fo  step
 up  foodgrains  production.

 Coconut  Oil  Fraud

 Shri  Sham  Lal  Saraf:
 *3I4.<  Shri  A.  V.  Raghavan:

 (Shri  Vasudevan  Nair:

 Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  whether  the  Railways  authori-
 ties  have  detecteg  that  fraud  is  being
 played  with  buyers  of  coconut  oil  by
 exporters  from  Trivandrum,  by  des-
 Patching  ting  filled  with  water  instead
 of  oil;

 (b)  whether  some  Railway  Offici-
 als  have  been  suspended  in  this  con-
 nection;  and

 7
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 (c)  the  further  steps  taken  to  un-
 earth  these  fraudulent  practices  and  in
 what  way  smooth  working  in  this
 business  ig  being  ensured?

 The  Deputy  Minister  in  the  Ministry
 of  Railways  (Shri  Shahnawaz  Khan):
 (a)  and  (b).  No,  Sir.

 (९)  Does  not  arise.

 Fisheries  Corporation

 sais,  J  CDF:
 L.  M.  Singhvi:

 ‘|  Shrj  A.  K.  Gopalan:
 Will  the  Minister  of  Food  and  Agri-

 culture  be  pleased  to  state:
 (a)  whether  a  National  Fisheries

 Corporation  is  proposeg  to  be  set  up
 in  near  future  in  collaboration  with
 an  American  firm;

 (b)  if  so,  the  arrangements  made
 with  the  firm;  and

 (c)  when  the  Corporation  is  likely
 to  be  set  up?

 The  Deputy  Minister  in  the  Ministry
 of  Food  and  Agriculture  (Shrj  A.  M.
 Thomas):  (a)  to  (c).  Yes.  The  ques-
 tion  of  setting  up  of  an  Indian  Fishe-
 ries  Corporation  has  been  under  con-
 sideration  for  some  time.  A  leading
 firm  in  America  in  this  line  of  busi-
 ness,  who  are  interested  in  collabora-
 ting  this  venture,  sent  out  2  to  3
 teams  to  this  country  early  this  year
 to  make  preliminary  surveys  and  collect
 necessary  data.  The  Government  of
 India  are  awaiting  a  report  from  this
 firm  containing  their  recommenda-
 tions.  The  terms  of  collaboration  and
 other  details  such  as  the  date  on  which
 the  Corporation  is  likely  to  be  set  up
 can  be  considered  only  after  the  report
 referreq  to  above  has  been  received
 and  examined  by  Government.

 Air  India  Services

 *3I6.  Shri  Harish  Chandra  Mathur:
 Will  the  Minister  of  Transport  and
 Communications  be  pleased  40  state:

 (a)  whether  it  is  a  fact  that  from
 early  964  Air  India  would  be  in  a
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 position  to  give  2  daily  round-
 robin  services—Bombay-Delhi-Cal-
 cutta-Bombay  and  Bombay-Delhi-
 Bombay;

 (b)  why  the  idle  capacity  of  Boe-
 ings  is  not  being  utilised;  and

 (c)  the  financial  loss  because  of  the:
 non-utilisation  of  this  idle  capacity?.

 The  Deputy  Minister  in  the  Ministry
 of  Transport  and  Communications
 (Shri  Mohiuddin):  (a)  to  (c).  The
 Air  India  have  stated  that  from  the
 middle  of  ‘1964,  by  which  time  a  7th
 Boeing  aircraft  would  have  been  added
 to  their  fleet,  they  can  offer  additional
 capacity  on  domestic  routes  over  and:
 above  the  existing  daily  Boeing  ser-
 vice  between  Bombay  and  Delhi,
 only  if  certain  contemplated  expan-
 sion  of  international  operations  do  not.
 fructify.

 Western  Food  Zone

 Shri  Birendra  Bahadur
 Singh:

 Shri  Vishram  Prasad:
 Shri  Brij  Raj  Singh:

 |  Shri  Bade:
 [  Shri  Kachhavaiya:

 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state:

 [
 Shri  R.  5.  Pandey:

 |
 *37.  4

 |

 (a)  whether  it  is  a  fact  that  the
 Governments  of  Maharashtra  and
 Gujarat  have  pleadeg  for  further  libe-
 ralisation  of  the  rules  of  flow  af  food-
 grains,  particularly  of  rice  and  wheat,
 under  the  Western  Food  Zone;

 (b)  if  so,  whether  Government  con-
 template  to  further  modify  the  Zone;
 and

 (c)  what  will  be  its  pattern  now?

 The  Deputy  +Minister  in  the  Ministry
 of  Food  and  Agriculture  (Shri  A.  M.
 Thomas):  (a).  No,  Sir.

 (b)  and  (c).  Do  not  arise.
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 LAC.  Pilots

 iq  Shri  D.  D.  Mantri:
 |  Shri  Bhagwat  Jha  Azad:

 Shri  Balkrishna  Wasnik:
 #318. 4  Shri  Indrajit  Gupta:

 |  Shri  V.  B.  Gandhi:
 Shrj  Buta  Singh:
 Shri  Narasimha  Reddy:

 Will  the  Minister  of  Transport  and
 Communications  be  pleased  to  state:

 (a)  whether  IAC  pilots  refuseq  to
 fly  two  planes  from  Bombay  on  the
 29th  June,  1963;  and

 (b)  if  so,  the  reasons  therefor  and
 the  steps  taken  to  avert  such  a  situ-
 ation  in  future?

 The  Deputy  Minister  in  the  Ministry
 of  Transport  and  Communications
 (Shri  Mohiuddin):  (a)  and  <b).  As

 the  two  Viscounts  of  Indian  Airlines
 Corporation  which  were  to  operate  the
 flights  were  not  fitted  with  radar,  the
 pilots  refused  to  fly  them  on  29th  June,
 1963.  All  the  Viscownts  in  the  fleet  of
 the  Indian  Airlines  Corporation  have
 since  been  fitted  with  radar
 equipment.  rout

 गुड़  तथा  खांडसारी  के  मूल्य

 +३१६.  श्री  राम  सेवक  यादव  :  क्‍या
 खाद्य  तथा  कृषि  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  पिछले  दो
 तीन  महीनों  में  गुड  और  खंड सारी  के  भाव

 बहुत  बढ़  गये  हैं  ;  और

 (ख)  यदि  हां,  तो  इसके  क्या  कारण
 हैं  तथा  भावों  को  बढ़ने  से  रोकने  के  लिए  क्‍या
 कदम  उठाये  गये  हैं  ?

 खाद्य  त्या  कृषि  मंत्रालय  में  उप मंत्रो
 (श्री  थामस)  :  (क)जीहां।

 (ख)  यह  इन  वस्तुओं  की  खपत  बढ़
 जाने  और  मांग  की  तुलना  में  अ्रपर्याप्त  सम्भरण
 के  कारण  हुआ  है  ।  यह  असन्तुलन  हाल  ही  के
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 महीनों  में  झकोरा  उत्पादन  में  कमी  हो  जाने
 कारण  बढ़  गया  है।  राज्य  सरकारों  से  कहा  गया
 &  कि  गुड़  और  खंडसारी  के  थोक  व्यापारियों
 की  गतिविधियों  पर  नियन्त्रण  रखने  की  दृष्टि
 से  उन्हें  लाइसेन्स  देवें  |  खंडसारी  के  ग्रन्तर्राज्य
 वहन  का  नियमन  करने  के  लिए  भी  कदम
 उठाए  गए  हैं  गुड़  कौर  खंडसारी  के  नियमन
 के  उपायों  पर  तेजी  से  विचार  हो  रहा  है  ।

 Crushing  Season  of  Sugar  Industry

 JS  Shri  Ram  Ratan  Gupta:
 ‘|  Shri  Rameshwar  Tantia:

 Will  the  Minister  of  Food  and
 Agriculture  be  pleased  to  state:

 *320.

 (a)  whether  Government  have
 asked  the  Sugar  Industry  to  advance
 the  crushing  season  by  about  a
 month;  and

 (b)  if  so,  whether  this  has  been
 accepted  by  the  Industry?

 The  Deputy  Minister  in  the  Ministry
 of  Food  and  Agriculture  (Shri  A.  M.
 Thomas):  (a).  No,  Sir.

 (b)  Does  not  arise.

 Express  Letters

 #320  J  Shri  Indrajit  Gupta:
 v  Shri  Yashpal  Singh:

 Will  the  Minister  of  Transport  and
 Communications  be  pleased  to  state:

 (a)  whether  the  recent  conference
 of  heads  of  Posts  and  Telegraphs
 circles  considered  the  continuing
 problem  of  delay  in  the  delivery  of
 express  letters;  and

 (b)  if  so,  whether  any  new
 measures  have  been  devised  for
 speeding  up  delivery?

 The  Deputy  Minister  in  the  Min-
 istry  of  Transport  and  Communica-
 tions  (Shri  Bhagavati):  (a)  Yes,  Sir.

 (b)  These  are  under  consideration.
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 Impert  of  Nepali  Rice
 Shri  Bishanchander  Seth.

 a3,  Shri  Yashpal  Singh:
 )  Shri  P.  R,  Chakravartti:
 (Shri  Sidheshwar  Prasad:

 Will  the  Minister  of  Food  and
 Agriculture  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Union
 Government  have  advised  the  Bihar
 Government  to  issue  permits  to  the
 nominees  of  West  Bengal  Govern-
 ment  to  import  rice  from  Nepal;

 (b)  if  so,  the  reaction  of  the  Bihar
 Government  thereto?

 The  Deputy  Minister  in  the  Ministry
 of  Food  and  Agriculture  (Shri  A.  M.
 Thomas):  (a)  Yes,  Sir.

 (b)  Transit  permits  have  been  and
 are  being  issued  by  the  Bihar  Gov-
 ernment  incorporating  suitable
 conditions.

 Farmers  Exchange  Scheme

 (  Shri  Warioy:
 *goq.J  Shri  Vasudevan  Nair:

 Shri  Dinen  Bhattacharya:
 (Shri  M.  N.  Swamy:

 Will  the  Minister  of  Food  and
 Agriculture  be  pleased  to  state:

 (a)  whether  any  arrangements
 have  been  made  to  settle  agricultural
 families  from  other  States  in  Madhya
 Pradesh  under  the  inter-State  farmers
 exchange  scheme;

 (b)  if  so,  the  number  of  fimilies  to
 be  settled;  and

 have  agreed
 families  to

 (c)  the  States  which
 to  send  agriculturist
 Madhya  Pradesh?

 The  Minister  of  State  in  the  Ministry
 of  Food  and  Agriculture  (Dr.  Ram
 Subhag  Singh):  (a)  to  (c).  No.  The
 scheme  for  “Exchange  of  Farmers”
 tentatively  drawn  up  by  the  Ministry  of
 Community  Development  and  Co-
 operation  envisages  the  exchange  of
 young  and  enthusiastic  farmers  from
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 one  area  to  another  within  the  State,
 or  from  one  State  to  the  other,  for
 short  periods  to  get  them  acquainted
 with  better  agricultural  techniques
 and  practices  from  the  experienced
 agriculturists,  progressive  farmers
 etc.  Permanent  settlement  of  these
 farmers  was  never  contemplated.
 This  scheme  too  has  been  deferred  in
 view  of  the  National  Emergency.

 India-U.S.A.  Shipping  Service
 Shri  P.  C.  Borooah:

 *325.  ्  Shri  S.  C.  Samanta:
 Shri  Subodh  Hansda:

 Will  the  Minister  of  Transport  and
 Communications  be  _  pleased  to
 state:

 (a)  whether  the  Shipping  Corpo-
 ration  of  India  have  recently  launched
 a  new  India-U.S.A.  Service;

 (b)  if  so,  the  frequency  of  the
 service;  and

 (c)  the  number  of  vessels  put  or
 the  route?

 The  Minister  of  Shipping  in  the
 Ministry  of  Transport  and  Com-
 munications  (Shri  Raj  Bahadur):
 (a)  Yes,  Sir.

 (b)  Monthly.
 (c)  Five.

 Train-Truck  Collision

 2396  |  Shri  P.  R,  Chakravartti:
 me  Shri  Sidheshwar  Prasad:

 Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Lucknow-bound  North  East  Railway
 Parcel  Express  from  Gorakhpur  col-
 lideq  with  a  truck  at  the  Daliganj
 level  crossing  on  the  Ist  June,  963
 ang  completely  smashed  the  truck;

 (b)  whether  it  is  also  a  fact  that
 all  the  3  occupants  of  the  truck  were
 seriously  injured  and  some  died  in
 the  hospital;
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 (c)  whether  any  ex-gratia  payment
 has  been  made  to  the  bereaved
 families  and  those  seriously  injured;
 and

 (d)  whether  any  enquiry  has  been
 held  and  if  so,  the  findings  thereof?

 The  Deputy  Minister  in  the  Ministry
 of  Railways  (Shri  S.  V,  Ramaswamy):

 (a)  Yes,  Sir.

 (b)  Six  occupants  of  the  truck  sus-
 tained  grievous  injuries  of  whom  five
 subsequently  died  in  the  hospital.
 The  other  7  occupants  sustained
 minor  injuries.

 (c)  Yes,  Sir.

 (d)  Yes,  Sir.  According  to  find-
 ings  of  the  Enquiry  Committee,  the
 accident  was  due  to  the  failure  of
 railway  staff  and  the  driver  of  the
 motor  truck  not  being  vigilant  and
 careful  while  negotiating  the  level
 crossing  gate.

 Rehabilitation  of  Disabled  Pilots
 Shri  D.  D.  Maatri:

 |  Shri  P,  0.  Borooah:
 Shri  P.  K.  Deo:

 3327.  <  Shri  Buta  Singh:
 |  Shri  Indrajit  Gupta:
 |  Shri  Mohan  Swarup:
 L  Shri  Kajrolkar:

 Will  the  Minister  of  Transport  ani
 Communications  be  pleased  to  state:

 (a)  whether  Government  have
 received  any  memorandum  from  the
 Indian  Commercial  Pilots’  Association
 regarding  the  rehabilitation  of  dis-
 abled  pilots;  and

 (b)  if  so,  the  action  taken  thereon?

 The  Deputy  Minister  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Mohiuddin):  (a)  and  (b).  Ac-
 cording  to  the  agreement  signed
 between  the  Management  of  the
 Indian  Airlines  and  the  Indian  Com-
 mercial  Pilots  Association  in  March,
 96l,  the  Corporation  are  to  make  a
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 contribution  not  exceeding  Rs.  1:00-
 lakhs  per  annum  towards  the  imsur-
 ance  liability  against  contingencies  of
 loss  of  Licence  by  Pilots.  The  Corpo-
 ration  were  prepared  to  make  the  con-
 tribution  but  the  Indian  Commercial
 Pilots’  Association  did  not  evolve  any
 final  scheme  for  a  Fund  to  which  such
 contribution  could  be  made  nor  did  it
 draw  the  amount.  On  the  other  hand
 the  Indian  Commercial  Pilots’  Associa-
 tion  asked  the  Corporation  to  agree  to
 pay  a  sum  of  Rs.  90,000  income  tax
 free  to  each  pilot  who  is  declared
 medicallly  unfit  without  any  condi-
 tions  or  limitations.  In  order  to.
 arrive  at  an  amicable  settlement  the
 Corporation  agreed  to  raise  its  contri-
 bution  to  the  extent  of  Rs,  2°25  lakhs,
 per  annum  but  this  was  not  accept-
 able  to  the  Indian  Commercial  Pilots’
 Association.  The  alternative  propo-
 sals  put  forward  by  the  Corporation
 were  also  not  acceptable  to  the  Idian
 Commercial  Pilots’  Association  and
 they  threatened  to  go  on  strike  if
 their  demand  was  not  conceded,  on  the
 expiry  of  thirty  days  from  the  6th:
 July,  1963,  on  which  date  they  had
 sent  a  letter  to  the  Corporation  for-
 warding  two  Resolutions  passed
 by  the  Central  Executive  of  the
 Indian  Commercial  Pilots’  Asso-
 cintinn.  As  a  result  of  further  discus-
 s:¢ns  with  the  Indicn  Commercial
 Pilots’  Association,  the  Management
 of  the  Corporation  arrived  at  a  ten-
 tative  agreement  subject  to  approval
 of  the  Board  and  the  Government-
 regarding  rehabilitation  of  pilots.
 declared  medically  unfit  and  the
 Indian  Commercial  Pilots  Association
 abandoned  the  idea  of  a  strike.  The
 Management  of  the  Indian  Airlines-
 Corporation  reported  the  tentative:
 agreement  to  the  Board  of  the  Corpo-
 ration  at  its  meeting  held  on  the  5th:
 August,  1963.  The  Board  accorded
 approval  in  principle  to  the  proposals
 but  suggested  certain  modifications,
 which  were  discussed  with  the  Indian
 Commercial  Pilots’  Association  at  the
 meeting  held  on  the  l6th  August,
 963  in  order  to  finalise  the  terms  of
 the  agreement  as  approved  by  the:
 Board.  The  negotiations  are  still  in.
 progress.
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 Railway  Accidents
 Shri  Surendra  Pal  Singh.

 [
 Shri  Naval  Prabhakar:
 Shri  P.  R.  Chakraverti:
 Shri  ९,  0.  Borooah:
 Shrimati  Savitri  Nigam:
 Shri  Mohan  Swarup:

 om,  4

 Will  the  Minister  of  Railways  te
 “pleased  to  state:

 (a)  whether  it  is  a  fact  that  in  order
 to  minimize  the  number  of  accidents

 on  Railways,  the  Railway  Administra-
 tion  has  drawn  up  a  new  scheme  _  to
 make  railwaymen  safety  conscious;

 -and

 (b)  if  so,  tne  main  features  of  the
 scheme?

 The  Deputy  Minister  in  the  Minis-
 try  of  Railways  (Shri  Shahnawaz
 Khan):  (a)  Safety  Organisations  have
 been  set  up  on  the  Railways  for  the
 purpose.

 (b)  The  main  object  of  these  organi-
 sations  is  to  conduct  educative  propa-
 ‘ganda  amongst  the  _  railway  staff,
 particularly  those  entrusted  with  train
 “operation  duties,  both  individually  on
 ‘a  man-to-man  basis  through  personal
 contact  and  appeal  and  collectively

 ‘on  a  mass  scale  through  the  media  of
 brochures,  films,  posters,  slogans,
 seminars  etc.  to  inculcate  safety  cons-
 ciousness  amongst  them.  Besides  this
 ‘these  organisations  look  after  the
 ‘effective  implementation  of  the
 recommendations  made  by  the  Rail-
 ‘way  Accidents  Committee,  1962.

 Central  Board  of  Forestry

 (  Shri  P.  0.  Borooah:
 329,  <  Shri  A.  हू.  Gopalan:

 L  Shri  Bibhuti  Mishra:

 Will  the  Minister  of  Food  and  Agri-
 ‘culture  be  pleased  to  state:

 (a)  the  decisions  taken  by  the  Cen-
 ‘tral  Board  of  Forestry  at  their  meet-
 ing  held  in  Kashmir  in  June,  1963;
 ‘and
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 (b)  the  action  Government  propose
 to  take  to  raise  forest  wealth  of  the
 country?

 The  Minister  of  State  in  the  Minis-
 try  of  Food  and  Agriculture  (Dr.  Ram
 Subhag  Singh):  (a)  and  (b).  A  state-
 ment  is  placed  on  the  Table  of  the
 Sabha.  [Placed  in  Library,  See  No.
 LT-567/63].

 Upgrading  of  Sub-Post  Offices
 907.  Shri  Jena:  Will  the  Minister

 of  Transport  and  Communications  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 question  of  up-grading  certain  sub-
 Post  offices  into  head  offices  in  Orissa
 is  under  consideration;  and

 (b)  if  so,  the  names  of  such  sub-
 post  offices?

 The  Deputy  Minister  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Bhagavati):  (a)  Yes,  Sir.

 (b)  Dhenkanal,  Phulbani,  Bhanja-
 nagar  and  Bhadrak,

 Double  Railway  Tine  between
 Calcutta  and  Madras

 908.  Shri  Jena:  Wil]  the  Minister
 of  Railways  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  it  has
 been  decided  to  lay  down  a  double
 railway  line  between  Calcutta  and
 Madras;

 (b)  if  so,  whether  the  project  has
 been  put  under  execution;  and

 (c)  when  this  project  is  expected
 to  be  completed?

 The  Deputy  Minister  in  the  Minis-
 try  of  Railways  (Shri  8.  ्,
 Ramaswamy):  (a)  Yes.  It  is  pro-
 posed  to  provide  double  line  for  the
 entire  length  between  Calcutta  and
 Madras  with  the  exception  of  the
 sections  between  (i)  Gudur  and  Gum-
 midipundi  and  Gi)  Vijayawada  and
 Nidadavolu  which  are  served  by
 alternate  routes.

 (b)  Yes.
 (a)  968.
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 Schools  for  Railway  Employees  in
 Orissa

 909.  Shri  Jena:  Will  the  Minister  of
 Railways  be  pleased  to  state:

 (a)  the  number  of  schools  for  im-
 parting  general  instruction  to  the
 children  of  the  railway  employees  run
 by  the  Railway  Department  in  the
 State  of  Orissa;  and

 (b)  upto  what  standard  education
 is  imparted  to  the  children  in  those
 schools?

 The  Deputy  Minister  in  the  Minis-
 try  of  Railways  (Shri  Shahnawaz
 Khan):  (a)  17,

 b)  High  Schocl  stand-
 ard
 Prmary  standard  4
 Lower  Primary  ०  +

 TOTAL  17

 Railway  Stations  in  Orissa
 9l0.  Shri  Jena:  Will  the  Minister  of

 Railways  be  pleased  to  state:

 (a)  whether  certain  representations
 with  regard  to  the  change  of  the
 names  of  some  of  the  Railway  stations
 in  the  State  of  Orissa  have  been
 received  by  the  Railway  authorities;

 (b)  if  so,  the  present  names  of  such
 Railway  stations;

 (९)  when  the  pending  applications
 in  this  regard  are  likely  to  be  disposed
 of  finally;  and

 (d)  the  criterion  necessary  for  the
 change  of  the  name  of  a  Railway
 station?

 The  Deputy  Minister  in  the  Minis-
 try  of  Railways  (Shri  8.  V.
 Ramaswamy):  (a)  Yes.

 (b)
 हैं

 (i)  Balikuda.
 (ii)  Manjuri  Road.

 Gii)  Kapilag  Road.
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 (c)  and  (d).  In  changing  the
 names  of  railway  stations  the  Railway
 Administrations  are  generally  guided
 by  the  views  of  the  State  Govern-
 ments  and  in  accepting  a  change  it  is
 ensured  that  there  is  likely  to  be  no
 confusion  with  the  names  of  existing.
 stations,  and  also  changes  proposed
 are  appropriate  with  reference  to  the:
 names  of  villages  or  towns  served  by
 the  station.

 The  finalisation  of  the  names  of  the
 stations  referred  to  in  part  (b)  above
 awaits  the  final  decision  of  the  Orissa
 Government.

 Terminal  Buildings  at  Kumbhir-
 gram  and  Mohanbari

 ‘911,  Shri  BR.  S.  Pandey:  Will  the
 Minister  of  Transport  and  Communi-
 cations  be  pleased  to  state:

 (a)  whether  the  construction  of  the
 new  terminal  buildings  at  Kumbhir-
 gram  and  Mohanbari  has  been  com-
 pleted;  and

 (b)  if  so,  whether  they  have  beem
 put  to  use?

 The  Deputy  Minister  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Mohiuddin):  (a)  The  construc-
 tion  of  the  terminal  buildings,  except
 the  control  towers,  has  been  complet-
 ed.

 (b)  Yes,  Sir.
 Tobacco  Cultivation

 912.  Shri  Ramachandra  Ulaka:  Will
 the  Minister  of  Food  and  Agriculture
 be  pleased  to  state:

 (a)  whether  any  Central  assistance.
 was  given  to  Orissa  for  the  develop-
 ment  of  tobacco  cultivation  in  the
 State  during  1962-63;  and

 (b)  if  so,  the  details  thereof?
 The  Minister  of  State  in-  the  Minis—

 try  of  Food  and  Agriculture  (Dr.  Ram
 Subhag  Singh):  (a)  and  (b).  No
 earmarked  grant  was  given  to  the
 Orissa  Government  for  tobacco  culti-
 vation  as  such  during  1962-63.  As  to
 expenditure  incurred  by  thet  Gov-
 ernment  on  tobacco  cultivation,  out  of
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 development  grants  made  by  the  Cen-
 tral  Government,  the  information
 required  has  been  called  for  and  will
 be  laid  on  the  Table  of  the  Sabha  on
 receipt  from  the  State  Government.

 Transportation  of  Ores
 913,  Shri  Ramachandra  Ulaka:  Will

 the  Minister  of  Railways  be  pleased
 to  state:

 (a)  the  target  fixed  for  transpor-
 tation  of  mineral  ores  for  export  from
 Calcutta  port  during  the  period  from
 July,  962  to  July,  1963;

 (b)  the  total  demand  of  mining
 industry  during  the  same  period;

 (c)  the  present  stock  of  iron  ore
 lying  at  present  at  different  stations
 of  Orissa  awaiting  transport  facilities;
 and

 (d)  the  time  Railways  would  take  to
 transport  the  present  accumulated
 stock  of  iron  ore?

 The  Deputy  Minister  in  the  Minis-
 try  of  Railways  (Shri  8.  V.
 Ramaswamy):  (a)  Rail  movement
 targets  for  Iron  ore  and  Manganese
 ore  moving  for  export  from  different
 sectors  are  fixed  from  July  to  June
 each  year,  During  the  period  from
 July  ’62  to  June  ’63,  the  targets
 fixed  for  movement  of  these  ores  for
 export  to  Calcutta  pcri  were  as
 under:—

 From  Sector  ToPort  Quantity  in  lakh
 tons

 Tron  ore  Magar- ese  ore

 Barajamda.  K.P.  Degks.  5:00  ४
 Badampahar  K.P.  Docks  0-50  Nil
 Jaip-r-Kecn-

 jhar  K.P.  Docks  3°00,  ‘Nil.
 TORAL  8°50  I-50

 (b)  A  total  of  23,976  wagons  (4-
 wheelers)  were  loaded  during  the
 period  with  iron  ore,  and  3447  wagons
 (4-wheelers)  with  manganese  ore.
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 (c)  The  exact  stocks  of  iron  ore:
 lying  at  stations  in  Orissa  are  not
 available,  but  the  outstanding
 demands  on  the  last  day  of  June  ’63
 were  only  95  wagons  of  iron  ore,  and
 2  wagons  of  manganese  ore.

 (d)  Does  not  arise  in  view  of  there
 being  no  accumulation  of  outstanding
 demands  at  the  despatching  stations
 at  present.

 Telephone  Exchanges  in  Orissa

 914,  Shri  Ramachandra  Ulaka:  Will
 the  Minister  of  Transport  and  Com-
 munications  be  pleased  to  refer  to  the
 reply  given  to  Unstarred  Question
 No.  665  on  the  22nd  May,  962  and
 state:

 (a)  the  number  of  telephone  ex-
 changes  that  have  actually  been
 epened  in  Orissa  during  1962-63;

 (b)  whether  Government  have  since
 considered  the  proopsal  for  opening
 the  remaining  42  telephone  exchanges
 in  that  State;  and

 (c)  if  so,  the  number  of  telephone
 exchanges  for  which  sanction  has
 been  issued  by  Government  so  far?

 The  Deputy  Minister  in  the  Minis-
 try  of  Transport  and  Communications:
 (Shri  Bhagavati):  (a)  Two.

 (b)  Yes.
 (c)  Additional  six.

 Dingwahi  Station

 95  Jf  Shri  Dhuleshwar  Meena:
 ‘|  Shri  Ramachandra  Ulaka:

 Will  the  Minister  of  Railways  be
 pleased  to  refer  to  the  reply  given
 to  Unstarred  Question  No.  04  on  9th
 November  1962,  and  state:

 (a)  whether  Government  have  since
 examined  the’  proposal  regarding  re--
 opening  of  Dingwahi_  station  on
 Banda-Manikpur  Line;  and

 (b)  if  so,  the  results  thereof?
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 The  Deputy  Minister  in  the  Minis-
 try  of  Railways  (Shri  S.  V.  Rama-
 sBwamy):  (a)  Yes.

 (b)  It  has  been  decided  to  re-open
 Dingwahi  station  and  necessary  action
 is  keing  taken  by  the  Central  Rail-
 ‘way  in  the  matter.

 Platforms  on  stations  of  S.E.  Railway

 9i6  Shri  Dhuleshwar  Meena:
 Shri  Ramachandra  Ulaka:

 Will  the  Minister  of  Railways  be
 pleased  tu  state:

 (a)  the  number  of  platform  shelters
 to  be  built  on  the  stations  of  the  South
 Fastern  Railway  during  1963-64;  and

 (०)  the  amount  sanctioned  for  the
 purpose?

 The  Deputy  Minister  in  the  Minis-
 try  of  Railways  (Shri  Shahnawaz
 Kban):  (a)  37  platform  shelters  are
 proposed  to  be  provided  during  1963-
 64,

 (a)  A  sum  of  Rs.  4.6  lakhs  is  likely
 to  be  spent.

 P.  &  T.  Offices  in  Rajasthan

 O1t.  Shri  Dhuleshwar  Meena:
 Shri  Ramachandra  Ulaka:

 Wi!]  the  Minister  of  Transport  and
 Communications  be  pleased  to  state:

 (a)  the  number  of  Post  Offices,
 Telephone  Exchanges,  Public  Call
 Offices  and  Telegraph  Offices  opened
 sc  far  during  the  Third  Five  Year
 Plan  in  Rajasthan;  and

 ob)  the  number  of  such  offices  pro-
 posed  to  be  opened  in  Rajasthan
 during  1963-64  and  1964-657.

 The  Deputy  Minister,  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Bhagavati):  (a)  and  (b).  A
 statement  is  laid  on  the  Table  of  the
 Sabha.
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 Statement

 Number  Number
 opened  propo-

 during  sedto
 Third  be  open
 Five  ed  dur-

 Year  Ting
 Plan  Remain-  1964-65
 up  to  “ng

 30-6-63  Period
 f ०

 1963-64
 (he.  from

 I-7-63 to
 /31-3-64)

 Post  ‘Offices |  ‘1,410  379  380
 Telephone  ex-

 chan  ges  7  5  8  IL
 Public  Call

 Offices.  32  37  78
 Telegraph  Offi-

 Ces  चि  9  व  9

 Note—Public  Call  Offices  will  be  open
 ed  subject  to  the  availability  of  stores.

 Telephone  Connections
 9i8.  Shri  Rama  Chandra  Mallick:

 Will  the  Minister  of  Transport  and
 Communications  be  pleased  to  state:

 (a)  the  total  number  of  applications
 for  telephone  connections  received
 and  pending  in  Cuttack  Town  and
 Bhubaneshwar  (Orissa)  from  96l  to
 30th  June,  1963;

 (b)  the  total  number  of  telephone
 connections  given  so  far  from  96l  to
 30th  June,  963  at  these  places;  and

 (c)  the  steps  taken  to  accelerate  the
 sanction  of  connections?

 The  Deputy  Minister  in  the  Minis
 try  of  Transport  and  ७  ions
 (Shri  Bhagavati):  (a)  During  the
 period  from  ]-l-96l  to  0-6-1963

 No.  of  Pendirg
 appPplica-

 tions
 received

 Cuttack  525  230
 Bhubneswar  429  I30
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 (b)  The  number  of  connections  pro-
 vided  during  the  period  l-l-6l  to
 30-6-63  are:

 Cuttack  295
 Bhubneswar  +  299

 (c)  The  capacity  of  the  exchanges
 is  being  increased  and  additional
 cables  are  being  laid.

 Railway  Line  between  Bhadrak  and
 Raja  Attagarh

 919.  Shri  Ram  Chandra  Mallick:
 झा  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  whether  any  survey  has  been
 made  recently  for  construction  of  a
 double  line  betwen  Bhaedrak  to  Raja
 Attagarh  Station  (Orissa)  under  South
 Eastern  Railway;

 (b)  if  so,  the  details  thereof;  and

 (c)  when  the  work  will  be  started?

 The  Deputy  Minister  in  the  Minis-
 try  of  Railways  (Shri  S.  V.  Rama-
 Swamy):  (a)  Yes.

 (b)  In  connection  with  the  doubling
 of  the  East  Coast  section  of  the  South
 Eastern  Railway,  a  Preliminary
 Engineering  Survey  has  been  conduct-
 ed  for  doubling  the  Bhadrak-Nergundi
 section.  After  examining  the  survey
 report,  orthodox  doubling  between
 Bhadrak  and  Kapilas  Road  with  a
 short  diversionary  alignment  only
 between  Jenapur  and  Haridaspur  has
 been  approved.

 (c)  The  work  is  likely  to  be  taken
 in  had  during  the  coming  working
 ‘season.

 Import  of  Railway  Equipment
 920.  Shri  Rama  Chandra  Mallick:

 Will  the  Minister  of  Railways  be
 ‘pleased  to  state  the  quantity  and
 value  of  imports  during  1962-63  in
 respect  of:

 Gi)  Steel  rails  (B.G.,  M.G.,  or
 others);

 (ii)  Steel  Sleepers  material;
 957  (Ai)  LSD—3.
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 (iii)  Wooden  sleepers;  and
 (iv)  Steam  locomotives  (B.G.,

 M.G.,  or  others)?

 The  Deputy  Minister  in  the  Minis-
 try  of  Railways  (Shri  S.  V.  Rama-
 swamy):

 Quantity  Value  in
 ordered  _lecs  of

 rupees.

 (i)  Steel  Rails  :
 BG  3  lbs.  26,८00  M.  140-40,

 Tons.  (C&F)
 33  I0§  lbs.  -70;0CO  3  35I°367

 (C&F) MG  6olbs  104,000 55  504°942
 (FOB) Indian  production  of  rails  ccvercd  ky

 (by  ternage)  of  the  requirements  of  Ir  cen
 Railways.  Imports  were  made  to  cover
 the  shortfall.
 (ii)  (a)  Steel  Track

 Sleepers  Nil  Nil
 (b)  Steel  Cros-

 ing  Sleeper
 Bars  for
 fabricat’ng  tur-
 nout  sleeper sets.—

 B.G.  4:952°80  22-€:8
 M.G.  L.  Tons.  (C&F)

 0,£§9°20  48-72I L.Tons.  (C8&F)
 (iii)  (a)  Wooden  Treck

 Sleepers.  Nil.  Nil
 (b)  Wooden  Spe-  Nil.  (But  €0  zfo

 cials  $577:057  (FCB) ली.  were
 received
 during
 I962-63
 against
 96I  or-
 ders).

 (iv)  Steam  Locomo-
 tives.  Nil  Nil

 Nore:—In  regard  to  items  (i)  and
 (ii)  above,  the  figures  represent  the
 quantity  ordered  and  not  the  quantity
 received  from  imports  in  that  year.

 Central  Road  Fund

 92i.  Shri  Rama  Chandra  Mallick:
 Will  the  Minister  of  Tramsport  and
 Communications  be  pleased  to  state
 the  amount  of  grant  given  to  the
 Government  of  Orissa  from  the  Cen-
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 tral  Road  Fund  till  March,  963  for
 road  development  schemes  of  that
 State?

 The  Minister  of  Shipping  in  the
 Ministry  of  Transport  and  Commu-
 nications  (Shri  Raj  Bahadur):  The
 total  amount  approved  for  road  deve-
 lopment  schemes  in  Orissa  from  the
 Central  Road  Fund  since  the  incep-
 tion  of  the  fund  in  929  upto  25६
 March  963  was  Rs,  22i°59  lakhs
 «Rs.  38°88  lakhs  from  the  Central
 Road  Fund  Allocations  and  Rs.  827
 lakhs  from  the  Central  Road  Fund
 Ordinary  Reserve).  The  actual
 amount  utilised  by  the  State  Govern-
 ment  till  3lst  March  963  was  Rs.
 23°36  lakhs  (Rs.  59°78  lakhs  from  the
 Allocations  and  Rs,  63.58  lakhs  from
 the  Ordinary  Reserve).

 Tube-Wells  in  Orissa

 Shri  Ramachandra  Ulaka:
 922.  Shri  Dhuleshwar  Meena:

 [  Shri  Rama  Chandra  Mallick

 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state:

 (a)  the  number  of  tube  wells  pro-
 posed  to  be  drilled  by  the  Central
 Tube  Well  Organisation  in  Orissa
 during  1963-64;  and

 (b)  the  names  of  places  where  they
 will  be  drilled  and  the  total  amount
 allotted  for  the  purpose  during  1963-,
 64?

 The  Deputy  Minister  in  the  Minis-
 try  of  Food  and  Agriculture  (Shri
 A.  M.  Thomas):  (a)  and  (b).  The  total
 number  of  exploratory  bores  propos-
 ed  to  be  drilled  by  the  Exploratory
 Tubewells  Organisation  is  24.  Out  of
 these,  four  bores  which  were  drilled
 during  1962-63  had  to  be  abandoned
 due  to  poor  discharge  of  water.  Such
 of  the  exploratory  bores  as  give  ade-
 quate  discharge  of  water  are  convert-
 ed  into  production  tubewells  and
 handed  over  to  the  State  Government
 for  its  use.  The  estimated  cost  of  the
 entire  work  is  Rs.  9.00  lakhs.
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 The  24  exploratory  bores  are  being
 drilled  in  the  Districts  of  Mayur-
 bhanj,  Balasore,  Cuttack  and  Puri.

 Railway  Engines

 923.  Shri  Sezhiyan:  Will  the  Minis-
 ter  of  Railwayd  be  pleased  to  staie
 the  Zone-wise  break  up  of:

 (a)  the  number  of  railway  engines
 fitted  with  speedo-meters;

 (b)  the  number  of  engines  yet  to
 be  fitted  with  speedo-meters;  and

 (c)  the  number  of  engines  expccted
 to  be  fitted  with  speedo-meters  before
 3st  March,  9647

 The  Deputy  Minister  in  the  Minis-
 try  of  Railways  (Shri  Shahnawaz
 Khan):  (a)  A  total  of  i99  engines
 hauling  passenger  services  are  fitted
 with  speed  recorders/indicators  as  per
 Statement  laid  on  the  Table  of  the
 House.  [Placed  in  Library.  See  No.
 LT-568/63].

 (9)  A  total  of  865  engines  hauling
 passenger  services  are  yet  to  be  fitted
 with  speed  recorders/indicators  as
 per  Statement  laid  on  the  Table  of
 the  House.  [Placed  in  Library.  See
 No,  LT-568  (63).

 (c)  A  total  of  748  engines  hauling
 passenger  services  are  expected  to
 be  fitted  with  speed  recorders/indica-
 tors  before  3lst  March  964  as  per
 Statement  laid  on  the  Table  of  the
 House.  [Placed  in  Library.  See  No.
 LT-568/63].

 Postal  Staff  for  C.D.S.

 924.  Shri  Sezhiyan:  Will  the  Minis-
 ter  of  Transport  and  Communications
 be  pleased  to  lay  a  statement  on  the
 Table  giving  the  following  particulars
 (circle-wise),  for  the  P.&T.  Depart-
 ment  in  connection  with  the  arrange-
 ment  of  collections  under  the  Compul-
 sory  Deposit  Scheme:

 (a)  number  of  additional  pests
 sanctioned;

 (b)  number  of  employees  appointed
 so  far;
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 (c)  total  amount  of  salaries  and
 allowances  payable  per  month  to  the
 additional  employees  in  (a)  and  (b)
 separately;

 (8)  the  expenses  for  stationery,
 postage,  and  other  items;

 (e)  the  total  monthly  additional  ex-
 penditure  to  be  incurred  by  the  De-
 partment  for  its  work  under  the
 Compulsory  Deposit  Scheme;  and

 (f)  whether  the  additional  expendi-
 ture  will  be  reimbursed  to  the  P.&T.
 Department?

 The  Deputy  Minister  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Bhagavati):  (a)  to  (e).  A  state-
 ment  is  laid  on  the  table  of  the  Sabha.
 [Placed  in  Library.  See  No.  LT-569/
 63).

 (f)  Yes,  Sir.

 Cultivation  of  Sugarcane

 925.  Shri  Rama  Chandra  Mallick:
 Will  the  Minister  of  Food  and  Agricul-
 ture  be  pleased  to  state:

 (a)  whether  any  amount  of  loan  or
 grant  was  given  to  the  Government  of
 Orissa  for  improved  cultivation  of
 sugarcane  during  1962-63,  and  1963-64;
 and

 (b)  if  so,  the  details  thereof?

 The  Deputy  Minister  in  the  Minis-
 try  of  Food  and  Agriculture  (Shri
 A.  M.  Thomas):  (a)  and  (b).  A  sum
 of  Rs.  25,000/-  was  given  to  the  Orissa
 Government  as  grant  for  their  Sugar-
 cane  Research  Scheme  during  1962-63
 and  an  amount  of  Rs.  35,000/-  has  been
 provided  for  this  scheme  in  the  budget
 during  1963-64.  As  regards  tne  Deve-
 lopment  Schemes  under  the  Third
 Five  Year  Plan,  no  sepacate  grant  is
 sanctioned  scheme-wise.  A  lumpsum
 amount  of  Rs.  26:04  lakhs  was,  how-
 ever,  sanctioned  as  grant  for  Agricul-
 tural  Development  Schemes  including
 Sugarcane  Development  during  1962-
 63.
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 फतूही-इस्लामपुर  रेलवे  कम्पनी  लिमिटेड

 २६.  श्री  सिद्धेश्वर  प्रसाद:  क्‍या  रेलवे
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  फतूही-इस्लामपुर  लाइट  रेलवे
 कं०  लि०  को  जो  पट्टा  दिया  गया  है  उसकी
 मुख्य  बात  कया  है  ;

 (ख)  वर्तमान  पट्टा  कब  समाप्त  होगा;

 (ग)  क्‍या  उक्त  कम्पनी  ने  पुनः  पढ़ने
 की  अवधि  बढाने  की  मांग  की  ह  ;  और

 (घ)  यदि  हां,  तो  इस  सम्बन्ध  में  सर-
 कार  की  क्या  प्रतिक्रिया  हू  ?

 रेलवे  मंत्रालय  में  उपमंत्री  (श्री  सें०
 दें  राम स्वामी)  :  (क)  से  (घ).  एक
 विवरण  सभा  पटल  पर  रखा  जाता  हैं।
 [प्स्तकालय  में  रखा  गया,  देखिये  संख्या

 ‘LT-1570!63].

 फतूही-इस्लामपुर  लाइट  रेलवे

 €२७  सिद्धेश्वर  प्रसाद  :  क्‍या  रेलवे
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  हे  कि  फतूही-इलम-
 पुर  लाइट  रेलवे  के  कर्मचारियों  पर  श्रम  कानून
 लागू  नहीं  होते  ,  और

 (ख)  यदि  हां,  तो  इसका  क्‍या  कारण
 2?

 रेलवे  मंत्रालय  में  उप-मंत्री  (श्री।  शाह-
 नवाब  खां)  :  (क)  जी  नहीं  v

 (ख)  सवाल  नहीं  उठता  t

 Jute  Yield

 928.  Shri  Yashpal  Singh:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  whethereit  is  a  fact  that  a  cheap
 way  of  increasing  jute  yicid  per  acre
 has  been  evolved  by  the  Jute  Agricul-
 tural  Research  Institute;

 (b)  if  so,  the  main  features  of  the
 new  technique;  and
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 (c)  the  steps  being  taken  to  popu-
 larize  this  among  the  jute  growers?

 The  Minister  of  State  in  the  Minis
 try  of  Food  and  Agriculture  (Dr.  Ram
 Suabhag  Singh):  (a)  Yes.

 (b)  Besides  evolving  high-yielding
 varieties  of  jute  and  devising  improv-
 ed  cultural  practices  for  reducing  the
 cost  of  cultivation,  the  Jute  Agricul-
 tural  Research  Institute,  by  conduct-
 ing  small-scale  trials  has  found  out
 that  half  the  quantity  of  nitrogen
 from  urea  when  applied  through
 foliar  application  is  as  effective  in
 increasing  yield  as  the  normal
 quantity  of  nitrogen  applied  to  the
 soil.  The  practice  is  now  being  tried
 on  a  larger  scale.

 (c)  (i)  The  State  Governments  of
 all  jute-growing  States  have  been
 asked  to  try  foliar  application  of  urea
 on  Government  farms  and  cultivators’
 fields.

 (ii)  The  practice  is  also  being  tried
 on  the  farms  of  some  _  progressive
 farmers.

 P.&T.  Services  in  Sikkim

 929  Jf  Shri  Bishanchander  Seth:
 au  Shri  Yashpal  Singh:

 Will  the  Minister  of  Tramsport  and
 Communications  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  a
 scheme  has  been  prepared  by  the
 P.&T.  Department  to  open  posts  and
 telegraphs  offices  in  Sikkim;

 (b)  if  so,  the  number  of  posts  and
 telegraphs  offices  that  will  be  opened
 under  this  scheme;

 (c)  the  estimated  total  cost  of  ex-
 penditure  involved;  and

 (d)  the  assistance  being  rendered
 by  the  Centre  and  the  help  being
 given  by  the  Sikkim  Government?

 The  Deputy  Minister  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Bhagavati):  (a)  Yes.

 (b)  3  Post  Offices.
 4  Telegraph  Offices.
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 (c)  Non-recurring  Rs.  1,083,867,
 Recurring  Rs.  24,73l  per  annum.

 (d)  As  provided  for  in  the  Treaty
 between  India  and  Sikkim,

 Perambur  Integral  Coach  Factory

 930.  Shri  Bhagwat  Jha  Azad:  Will
 the  Minister  of  Railways  be  pleased
 to  state:

 (a)  whether  the  Perambur  Integral
 Coach  Factory  has  established  any
 world  productivity  record;  and

 (b)  if  so,  what  is  that  record?

 The  Deputy  Minister  in  the  Minis-
 try  of  Railways  (Shri  Shahnawaz
 Khan):  (a)  No  Sir.

 (b)  Does  not  arise.

 Lighthouses  along  the  Kerala  Ceast

 (  Shri  Imbichibava:
 93l.  4  Shri  Raghunath  Singh:

 (Shri  Surendra  Pal  Singh:
 Will  the  Minister  of  Tramsport  and

 Communications  be  pleased  to  state:
 (a)  whether  Government  have  any

 proposal  to  construct  new  lighthouses
 along  the  Kerala  Coast;

 (b)  if  so,  the  number  of  lighthouses
 to  be  constructed;  and

 (c)  the  places  where  they  are  to
 be  constructed?

 The  Minister  of  Shipping  in  the
 Ministry  of  Transport  and  Commu-
 nications  (Shri  Raj  Bahadur):  (a)  to
 (c).  Proposals  for  construction  of
 three  Lighthouses  at  Trivandrum,
 Ponnani  and  Mount  Delly  along  the
 Kerala  Coast  are  under  the  considera-
 tion  of  Government.

 Lac  Production

 932.  Shri  Subodh  Hansda:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  an  in-
 tegrated  programme  for  lac  produc-
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 tion  ig  being  taken  up  by  the  Central
 Government  in  the  States  of  Bihar,
 Orissa,  West  Bengal  and  Uttar  Pra-
 desh;

 (b)  if  so,  the  number  of  schemes
 taken  up;

 (c)  the  areas  chosen  for  this  pur-
 pose  in  the  above  named  States;  and

 (d)  the  total  amount  to  be  spent  or
 earmarked  for  this  purpose?

 The  Minister  of  State  im  the  Minis-
 try  of  Food  and  Agriculture  (Dr.  Ram
 Subhag  Singh);  (a)  The  Central  Gov-
 ernment  have  an  _  integrated  scheme
 for  running  4  Broodlac  Farms  in  the
 States  of  Bihar,  Orissa,  West  Bengal,
 Madhya  Pradesh  and  Maharashtra.
 Besides,  some  of  the  State  Govern-
 ments  are  maintaining  their  own
 Broodlac  Farms.

 (b)  There  is  one  Central  integrated
 Scheme,

 (c)  The  areas  are:

 Name  of  the  State  Districts

 (7)  Bihar  i.  Palamau
 2.  Gaya
 3.  Hazari  b

 (2)  Orissa  Mayurbhanj
 (3)  West  Bengal  Purulia
 (4)  Madhya  Pradesh  x.  Bilaspur

 2.  Sahdol
 3.  Raigarh
 4.  Hoshangabadj 5.  Raipur

 (5)  Maharashtra  Bhandara

 (d)  A  sum  of  Rs.  3:38  lakhs  has
 been  earmarked  for  the  running  of  4
 Broodlac  Farms  during  the  Third
 Five  Year  Plan.  Besides,  a  financial
 outlay  of  Rs.  47.32  lakhs  has  been
 agreed  to  during  the  Third  Five  Year
 Plan  for  implementing  the  State
 Schemes  for  maintenance  of  Broodlac
 Farms.  The  latter  are  financed  joint-
 ly  by  the  Central  Government  and  the
 State  Governments  concerned  as
 Category  ‘B’  Schemes.
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 Cold  Storages
 933.  Shri  Subodh  Hansda:  Will  the

 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  whether  cold  storages  built  by
 the  Warehousing  Corporation  of  India
 are  also  allowed  to  be  used  by  the  tra-
 ders;

 (b)  whether  there  is  any  difference
 between  the  rates  charged  from  the
 traders  and  the  growers;  and

 (c)  if  not,  the  preferences  given  to
 the  growers  by  the  Warehousing  Cor-
 poration?

 The  Deputy  Minister  in  the  Ministry
 of  Food  and  Agriculture  (Shri  A.  M.
 Thomas):  (a)  No  cold  storage  is
 being  run  by  the  Central  Warehousing
 Corporation  at  present.

 (b)  and  (ec).  Do  not  arise.

 Steel  Coaches
 934.  Shri  Subodh  Hansda:  Will  the

 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  Government  are  aware
 of  the  fact  that  the  steel-made  Indian
 coaches  for  passengers  are  most  un-
 comfortable  during  the  summer  sea-
 son;

 (b)  whether  any  research  is  being
 carried  out  to  make  them  less  un-
 comfortable;  and

 (c)  whether  any  progress  has  been
 made  in  the  matter?

 The  Deputy  Minister  in  the  Minis-
 try  of  Railways  (Shri  Shahnawaz
 Khan):  (a)  The  temperature  condi-
 tions  inside  the  compartments  of
 steelbody  coaches  are  no  less  comfort-
 able  than  old  woodenbody  coaches,  as
 they  are  insulated  and  as  tests  have
 confirmed.

 (b)  Investigations  are  being  carried
 out  to  search  for  indigenous  coach
 insulating  material  to  replace  the
 one  at  present  imported.

 (c)  Various  indigenous  materials
 are  being  tried  out  with  a  view  to
 select  a  suitable  alternative.
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 Chittaranjan  Locomotive  Works

 935.  Shri  Subodh  Hansda:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  the  incentive  scheme
 showed  good  results  in  the  Chittaran-
 jan  Locomotive  Workshops;

 (b)  if  so,  whether  Government  pro-
 pose  to  introduce  this  scheme  to  all
 the  mechanical  shops;  and

 (c)  when  this  will  be  introduced
 and  the  number  of  employees  to  be
 covered  by  this  scheme?

 The  Deputy  Minister  in  the  Minis-
 try  of  Railways  (Shri  Shahnawaz
 Khan):  (a)  Yes.

 (b)  Yes.
 (c)  Incentive  scheme  has  already

 been  introduced  in  all  the  major
 mechanical  workshops  of  the  Indjan
 Railways.  The  number  of  men  _  that
 are  likely  to  be  covered  by  the  scheme
 are  approximately  85,000,  out  of
 which  about  48000  men  have  already
 been  covered.

 Burning  of  Wooden  Sleepers

 936.  Shri  Subodh  Hansda:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  any  enquiry  committee
 was  set  up  to  find  out  the  reasons  for
 burning  of  wooden  sleepers  at
 Bimlagarh  in  February,  1962;

 (b)  if  so,  whether  it  was  a  depart-
 mental  enquiry  or  some  outsiders
 were  appointed  for  this  purpose;  and

 (c)  whether  the  conclusion  of  the
 enquiry  shows  that  bad  stacking  ar-
 rangement  was  responsible  for  the
 fire?

 The  Deputy  Minister  in  the  Minis-
 try  of  Railways  (Shri  S.  V.  Rama-
 Swamy):  (a)  Yes.

 (b)  This  was  a  Departmental  En-
 quiry  Committee  consisting  of  three
 Junior  Administrative  Officers.
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 (c)  No.  The  fire  was  accidental.

 Konkan-Goa  Steamer  Service

 937.  Shri  Raghunath  Singh;  Wil)  the
 Minister  of  Transport  and  Commu-
 nications  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 passengers  between  Konkan  and  Goa
 and  Bombay  are  suffering  great  hard-
 ship  due  to  bad  management  of  ferry
 services  of  steamers  plying  on  the
 western  coast;  and

 (b)  if  so,  whether  sailing  schedule
 can  be  fixed  20  days  ahead  and  wide-
 ly  published  and  tickets  made  avail-
 able  5  days  ahead  bearing  the  date
 of  sailing  to  avoid  rush  and  uncer-
 tainty?

 The  Minister  of  Shipping  in  the
 Ministry  of  Transport  and  Commu-
 nications  (Shri  Raj  Bahadur):  (a)
 Passengers  between  Bombay  and
 Konkan  ports/Goa  are  sometimes  put
 to  hardship  due  to  irregularity  of,
 and  breakdowns  in,  the  ferry  service
 as  there  are  only  five  vessels  (against
 six  required)  in  the  service  including
 three  over-age  units  which  suffer  fre-
 quent  and  sudden  breakdowns.  How-
 ever,  another  shipping  company  has
 now  been  permitted  to  build  three
 new  ships  for  this  service.

 (b)  The  sailing  schedules  are  fixed
 and  widely  published  by  the  manage-
 ment  but  due  to  the  uncertainty  of
 the  service  arising  from  the  position
 explained  above,  it  is  not  always  pos-
 sible  to  adhere  to  them.  As  the  ves-
 sels  have  different  passenger  capa-
 cities  varying  from  527  to  04l,  the
 management  find  it  impracticable  to
 sell  tickets  5  days  in  advance  of
 sailings.  The  tickets  are,  therefore,
 sold  only  one  or  two  days  in  advance
 te.  when  it  is  definitely  known  which
 vessel  would  be  available  for  the  sail-
 ing  in  question.

 Pondicherry  Port
 938.  Shri  Raghunath  Singh:  Will

 the  Minister  of  Transport  and  Com-
 munications  be  pleased  to  _  state
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 whether  Government  are  finalising
 any  scheme  to  improve  the  port  of
 Pondicherry?

 The  Minister  of  Shipping  in  the
 Ministry  of  Transport  and  Commu-
 nications  (Shri  Raj  Bahadur):  Gov-
 ernment  have  already  built  a  new
 Pier  at  Pondicherry  Port  together
 with  ancillary  facilities  at  a  cost  of
 Rs.  40,  lakhs.  The  new  Pier  was
 opened  in  October,  1962.  A  provision
 of  Rs.  0  lakhs  has  been  made  in  the
 Third  Five  Year  Plan  for  additional
 facilities  in  the  shape  of  barges,  tug,
 quarters,  additional  railway  siding  etc.
 The  Government  of  Pondicherry  are
 preparing  the  necessary  detailed
 schemes  in  respect  of  these  items.
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 (@)  इस  खोज  से  रुतबा  की  बीमारी
 पर  कौन-कौन  सी  किसमें  नियंत्रण  कर  सकेंगी;
 और

 (ग)  किस  किस  राज्य  में  कौन-कौन  सी
 किसमें  सफल  सिद्ध  हुई  हैं  ?

 खाद्य  तथा  कृषि  मंत्रालय  में  राज्य  मंत्रो
 (डा०  राम  सुलग  सिंह)  :  (क)  हाल  ही  के

 वर्षों  में  विभिन्न  राज्यों  तथा  भारतीय  कृषि  ग्रुप-
 सन् धान  संस्थान  में  गेहूं  की उन  उन्नत  किस्मों--
 जिनमें  कि  अधिक  उत्पादन  तथा  अच्छे  अनाज
 के  गुण  विद्यमान  हैं  तथा  जो  रतुआ  और  कनाडा

 ae  आदि  रोग  रोधक  भी  हैं--को  विकसित  करने
 गह  के  खोज  का  विकास

 की  दिशा  में  काफी  सफलता  मिली  है  ।
 &३६.  श्री  बाल्मीकि  :  क्‍या  खाद्य  तथा

 कृषि  मन्त्री  यह  बताने  की  कृपा  करेंगे  कि  :  (ख)  गेहूं  की  निम्नलिखित  कुछ  ऐसी
 (क)  गेहूं  के  उन्नत  बीजों  की  किस्म  की  किसमें  हैं  जो कि  रतुआ  की  बीमारी  पर  नीचे-

 खोज  में  कहां  तक  सफलता  मिली  हे  ;  त्रण  कर  सकेंगी  i

 पीला  रतुआ  भूरा  रतुआ  काला  रतुआ

 एन पी. पी  ७७०  एन पी  5३५  एन पी  ७६८
 एन  पी  ८४६  एन  पी  5२३
 एन  पी  ८५१  एन  पी  ८२४
 एन  पी  ८६२३  एन  पी  ८5३६
 एन  पी  २००  एन  पी  ८७६
 एन  पी  २०१  एच  वाई  ६५

 के नफा  २५
 (Kenphad  )

 एन  ३४५

 एन  पी  २००,  एन  पी  २०१,  एन  पी  सरद,  एन  पी  ८६३  इत्यादि  कुछ  किसमें  एक  ही  समय  में  एक
 से  अधिक  रतुआ  रोगों  पर  नियन्त्रण  रख  सकती  हैं  V

 (ग)  निम्नलिखित  किस्में  विभिन्न  राज्यों  में  सफल  सिद्ध  हुई  हैं  —

 एन  पी  ०९,  एन  पी  ८5१८
 एनपी  ०६,  रिडले  (Ridley)  एन  पी  प्र€

 जम्मू  और  काश्मीर

 हमा  चल  प्रदेश
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 पंजाब  की  पहाड़ियां  सी  २८५
 पंजाब  के  मैदान.  सी  २५१,  सी  २७३,  सी  ५६१,  सी  २८५६,  एन  पी  ८5३०

 दिल्ली
 सी  २८१, एन  पी  ८२३, एन  पी  ७१८

 राजस्थान  4  एनपी  ७१८,  एन  पी  ८२५,  आर  एस  ३१-१
 उत्तर  प्रदेश  की  पहाड़ियां.  .  एन  पी  ७७०,  एन  पी  ८०६,  रिडले
 उत्तर  प्रदेश  के  मैदान  एन  पी  ७१०,  एम  पी  ७१८,  एन  पी  ८२४,  एच  वाई,  ६५,  के

 ६८,  सी  ५६१

 बिहार  .  एन  पी  ७६८, एन  पी  ८१३६, एन  पी  ८३५
 पश्चिम  बंगाल  की  पहाड़ियां  एन  पी  ७७०,  रिडले,  एन  पी  cok,  एन  पी  ८२४
 पश्चिम  बंगाल  के  मैदान  «  एन  पी  ७१०,  एन  पी  ७६५,  एन  पी  5१३५,  एन  पी  परे

 उड़ीसा  एन  पी  ७१०,  एन  पी  ७६७,  एन  पी  ७१८,  एन  पी  परई
 मध्य  प्रदेश  ब्रेड  ह्लोट्स  (  Bread  Wheats):  एच  वाई  ११,  एच  वाई

 ३८,  एच  वाई  ६५,  एच  वाई,  र७७,  एन  पी  5५३२,  एन
 पी,  ८३६,  एन  पी  ७१०,  एन  पी  ७१८

 मैरोनी  ह्लोट्स  (Macaroni  Wheats  )  :  एन  पी  ४०६,
 एन  पी  ४१२

 महाराष्ट्र  मु  ब्रेड  ट्वीट्स  :  निफाड  ४,  केनफाड  २५,  एन  ३४५,  एन  पी
 ७१०,  एन  पी०  परे

 मैरोनी  ट्वीट्स  :  एन  ५६,  एन  १२००,  एन  शद्ध

 गुजरात  द  है  ब्लेड  ट्वीट्स:  एन  पी  ७१०,  एन  पी  ७१८, एन  पी  परों
 मेंफ्रोनी  ट्वीट्स  :  अनेक  (Arnej)  २०६,  अ्नेज  ६२४

 आन्ध्र  प्रदेश

 दक्षिण  भारत  की  पहाड़ियां  .
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 एनपी  ७६७,  पी०  डब्ल्यू०  ५
 इस्मत  द्रोणस  (Emmer  wheats  ):  एन  पी  र्‌००,.

 एन  पी  २०१
 EY
 मैसूर

 Rudimentary  Interlocking
 940.  Shri  Eswara  Reddy:  Will  the

 Minister  of  Railways  be  pleased  to
 refer  to  the  reply  given  to  Unstarred
 Question  No.  2530  on  the  30th  April,
 3963  and  state:

 (a)  the  number  of  stations  out  of
 the  47  stations  where  Rudimentary
 Interlocking  work  was  in  progless
 and  where  this  has  since  been  pro-
 vided;

 (b)  the  main  reasons  for  slow  pro-
 gress;  and

 केनफाड  द्वीट्स  (Kenphad  Wheats  )

 (c)  the  amount  required  for  provid-
 ing  the  same  at  all  the  47  stations?

 The  Deputy  Minister  in  the  Minis-
 try  of  Railways  (Shri  S,  V.  Rama-
 swamy):  (a)  The  work  nas  since  been
 completed  at  52  stations  and  is  in
 progress  at  the  remaining  stations.

 (b)  Some  delay,  as  the  work  is  tied’
 with  other  yard  remodelling  and  re-
 placement  of  Permanent  Way  Works..

 (c)  About  Rs.  12-00  lakhs,
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 Multiple  Aspect  Upper  Quadrant
 Signalling

 94l.  Shri  Eswara  Reddy:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  the  number  of  stations  out  of  6
 stations  on  the  Central  Railway,  where
 multiple  aspect  upper  quadrant  sig-
 nalling  which  was  proposed  to  be
 provided,  has  since  been  provided;

 (b)  whether  the  proposal  to  pro-
 vide  complete  track  circuit  at
 Secunderabad  has  been  finalised;  and

 (c)  if  so,  when  it  is  likely  to  be
 completed?

 The  Deputy  Minister  in  the  Minis-
 try  of  Railways  (Shri  Ss.  V.  Rama-
 swamy):  (a)  The  work  has.  been
 taken  up  but  not  yet  completed  at  any
 of  the  stations.

 (b)  Yes  Sir,
 (c)  Phase  I,  track  circuiting  of

 Metre  Gauge  yard,  is  expected  to  be
 completed  by  September,  1963.

 Track  between  Khammameth  and
 Yerupalayam

 942,  Shri  Eswara  Reddy:  Will  the
 Ministry  of  Railways  be  pleased  to
 state:

 (a)  the  progress  made  so  far  for
 doubling  the  track  between  Khamma-
 meth  and  Yerupalayam,  Central  Rail-
 way;

 (b)  when  the  double  line  between
 Ramagundam  and  Raghavapuram,
 Central  Railway  is  likely  to  be  open-
 ed  for  goods  traffic;  and

 (c)  whether  lock  and  block  work-
 ing  has  been  provided  on  double  line
 section  between  Yerupalayam  and
 Vijayawada?

 The  Deputy  Minister  in  the  Minis-
 try  of  Railways  (Shri  S.  V.  Rama-
 Swamy):  (a)  Overall  progress  to  end
 of  July  963  is  23  per  cent.

 (b)  June  ‘1964,
 (c)  As  the  new  line  has  been  open-

 ed  for  goods  traffic  only  and  the  old
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 line  is  being  worked  as  single  line,
 provision  of  lock  and  block  does  not
 arise,  at  present.  Lock  and  _  block.
 instruments  will  be  provided  when
 double  line  working  is  introduced.

 बुलेट  जड़ी  बूटियों  का  प्रयोग

 ६४३.  श्री  भक्त  दर्शन  _  क्‍या  खाद्य
 तथा  कृषि  मंत्री  ५  मार्च,  १६६३  के  ग्रतारांकित
 प्रश्न  संख्या  ४७२  के  उत्तर  के  सम्बन्ध  में
 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  हिमाचल  प्रदेश  कौर  उत्तर  प्रदेश
 के  पर्वतीय  जिलों  में  दुर्लभ  जड़ी  बूटियों
 के  उत्पादन  व  विकास  में  इस  बीच  कौर
 कया  प्रगति  हुई  है  ;

 (ख)  केन्द्रीय  सरकार  ने  इस  कार्य  में
 स्थानीय  प्रशासनों  को  क्या  सहायता  दी  है  ;
 कौर

 (ग)  इस  बारे  में  भविष्य  के  लिये
 कसा  कार्यक्रम  स्वीकार  किया  गया  है  ?

 खाद्य  तथा  क्रि  मंत्रालय  में  राज्य  मंत्री
 (डा०  रास  सुलग  सिह)  :(क)  हिमाचल

 प्रदेश  तथा  उत्तर  प्रदेश  सरकारों  से  प्राप्त
 सूचना  के  अनुसार  आगे  प्रगति  निम्न  प्रकार
 है  —

 हिमांचल  प्रदेश  :  ३१  जनवरी,  १६६३
 के  पश्चात्‌  ३,४००  रुपये  के  खर्च  से  ४  एकड़
 और  अतिरिक्त  क्षेत्र  में  जड़ी  बूटियों  का
 उत्पादन  किया  गया  है  ।  इसके  अतिरिक्त
 सर्वश्री  जोन  विथ  लेबोरेट्रीज़  (  John  Wyth
 Laboratories  hi  बम्बई  के  सहयोग
 से  १२३  एकड़  भूमि के  क्षेत्र  में  डा ओस कोरिया
 डेल्टोयडिया..  (Dioscorea  deltoidea)
 नामक  एक  लाभप्रद  बूटी  का  उत्पादन  किया
 गया  t  |

 उत्तर  प्रदेश  :  चालू  वित्तीय  वर्ष  में
 २१  एकड़  से  भी  अधिक  भूमि  पर  कार्य  का:
 विस्तार  किया  जा  रहा  है  ।
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 (ख)  हिमाचल  प्रदेश  में  योजना  की
 क्रियान्विति  के  लिए  धन  भारत  सरकार
 देती  है  उत्तर  प्रदेश  के  मामले  में  केन्द्र
 द्वारा  दी  जाने  वाली  सहायता  में  अनुदान
 तथा  ऋण  दोनों  शामिल  हैं  ।

 (ग)  हिमाचल  प्रदेश  में  विमान  योजना
 ३१  मार्च,  १६६६  तक  चलेगी  और  १६६३-
 ६४  से  १६६५-६६  तक  की  अवधि  में  ६०
 वर्गमील  भूमि  का  सर्वेक्षण  करने  तथा  १०
 एकड़  से  अधिक  भूमि  में  उत्पादन  शुरू  करने
 का  प्रस्ताव  है  ।  उत्तर  प्रदेश  के  आगामी
 कार्यक्रम  में  जड़ी-बूटी  फार्मों  का  विस्तार
 भी  शामिल  है  ।

 ऊन

 OOS.  को  भक्त  दर्शन :  क्‍या  खाद्य
 -तथा  ऋषि  मंत्रों  ५  मार्च,  १६६३  के  अतारांकित
 जश्न  संख्या  ४७४  के  उत्तर  के  सम्बन्ध  में
 यह  बताने  की  कृपा  करेंगे  कि  तीसरी  पंच-
 वर्षीय  योजना  के  अंतगर्त  ऊन  की  श्रेणी  व
 'परिमाण  के  विकास  की  जो  योजना  स्वीकार
 की  गई  थी,  उसके  अन्तर्गत  प्रत्येक  मद  में
 अब  तक,  क्या  प्रगति  हुई  है  ?

 खाय  तथा  कृषि  मंत्रालय  में  राज्य  मंत्री
 (डा०  रास  सुभग  सिंह)  :

 १.  अनुसंधान  योजनायें  :

 समन्वित  अनुसन्धान  योजनायें  पहले  ही
 “इन  कामों  के  लिए  शुरू  की  गई  हैं  :--

 (१)  ऐसी  भेड़ों  की नस्ल  को  विकसित  करना
 जिनसे  काफी  मात्रा  में  उत्तम  ऊन  प्राप्त  हो

 सके  ।  (२)  उन  सब  राज्यों  में  जहां  भेड़-
 पालन  एक  महत्वपूर्ण  ग्रामीण  व्यवसाय  है,
 अधिक  मांस  देने  वाली  भेडों  की  नस्लों  का

 “विकास  करना  ।

 २.  केन्द्रीय  भेड़  तथा  ऊन  अनुसंधान
 संस्थान  कौर  दो  उप-केन्ट  :

 केन्द्रीय  संस्थान  की  स्थापना  के  लिए
 “राजस्थान  के  टोंक  जिले  में  मालपुरा  के  समीप
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 ३५००  एकड़  क्षेत्र  मिला  है  संस्थान  के
 दो  उप-केन्द्र  खोले  जा  रहे  हैं  जिनमें  से  एक
 कुल्लू  (पंजाब)  में,  दूसरा  कोरिया  केनाल
 (मद्रास)  में  ।  पंजाब  सरकार  १५००  एकड़

 भूमि  कुल्लू  के  समीप  देने  के  लिए  सलामत  हो
 गई  है  और  मद्रास  सरकार  लगभग  ८००
 एकड़  भूमि  को  कोरिया  केनाल  में  पलटे  पर
 देने  के  लिए  सहमत  हो  गई  है  ।  मालपुरा
 स्थित  केन्द्रीय  संस्थान  में  और  कुल्लू  स्थित
 उप-केन्द्र  में  भूमि  के  विकास  और  सड़कों  के
 निर्माण  का  प्रारम्भिक  कार्य  प्रगति  पर  है  ।

 ३.  भेड़  और  ऊन  उत्पादन  प्रशिक्षण
 केंद्र,  पुना  ।

 पूना  में  राज्य  सरकार  के  अधिकारियों
 को  भेड़े  पालन  और  ऊन  उत्पादन  में  प्रशिक्षण
 देने  के  सम्बन्ध  में  उच्च  प्रशिक्षण  कोर्स  शुरू
 किया  गया  है  और  प्रशिक्षार्थियों  की  प्रथम
 टोली  को  प्रशिक्षण  दिया  जा  रहा  है  ।

 ४.  राज्य  में  भेड़  तथा  ऊन  विकास  सम्बन्धों
 योजनायें  v

 युवा  भेड़ों  के  प्रजनन  का  कार्य  ४६  भेड़
 प्रजनन  फार्मों  में  शुरू  किया  जा  रटा  है  ।

 १२  राज्यों  के  चुने  हुए  ग्रामीण  क्षेत्रों  में  भेड़ों
 के  सुधार  के  लिए  भेड़  तथा  ऊन  विस्तार  केन्द्र
 आयोजित  किए  गए  हैं  ।  इन  केन्द्रों  में  प्रजनन
 कायें  के  लिए  युवा  मैंनें  उपलब्ध  किए  जाते
 हैं  ।  भड़ों  को  बीमारियों  से  बचाने  के  लिए
 भेड़  पालकों  को  सहायता  भी  दी  जाती  है
 और  भेड़  पालन  के  ठीक  तरीके  प्रदर्शित
 किए  जाते  हैं  ।  इस  समय  एसे  ३२१  विस्तार
 केन्द्र  मौजूद  हैं  ।

 राजस्थान  में  जो  कि  इस  देश  का  सब  से
 बड़ा  ऊन  उत्पादन  करने  वाला  राज्य  है,
 एक  बड़े  स्तर  पर  ऊन  कतरने  और  ऊन  का
 वर्गीकरण  करने  का  कार्य  शुरु  किया  गया  ह
 जोधपुर  में  ऊन  का  वर्गीकरण  करने  के
 विषय  में  एक  कोर्स  भी  शुरू  किया  गई;  है।
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 Unloading  of  Goods

 945,  Shri  Heda;  Will  the  Minister
 of  Railways  be  pleased  to  state:

 (a)  whether  Government  have
 assumed  powers  to  unload  goods  from
 the  railway  wagons  without  any  notice
 to  the  consignee;  and

 (b)  if  so,  the  reasons  therefor?

 The  Deputy  Minister  in  the  Minis-
 try  of  Railways  (Shri  5.  V.  Rama-
 swamy):  (a)  and  (b).  It  has  always
 been  a  rule,  laid  down  in  the  LR.C.A.
 Goods  Tariff,  containing  the  general
 rules  for  acceptance,  carriage  and
 delivery  of  the  goods,  that  in  cases  in
 which  the  unloading  of  wagons  must
 be  done  by  the  consignee  and  the  con-
 signee  fails  to  do  this  within  the  free
 time  allowed,  the  railway  have  the
 option  to  unload  the  consignments
 from  the  wagons.  The  rules  further
 provide  that  if  the  railway  considers
 that  earlier  release  of  wagons  is
 necessary,  it  may  itself  undertake  the
 work  of  unloading  even  before  expiry
 of  the  free  time  allowed  for  unload-
 ing.  No  notice  is  required  to  be  given
 by  the  Railway  Administration  to  the
 consignee  before  exercising  the
 option  to  unload  the  wagon.

 As  the  powers  to  unload  the  wagons
 on  behalf  of  the  consignee  were  al-
 ready  available  with  the  Railway,
 the  question  of  assuming  any  such
 ‘powers  now  does  not  arise.

 Tirar  Over-Bridge  in  Kerala

 946.  Shri  Koya:  Will  the  Minister  of
 Railways  be  pleased  to  state  whether
 ‘his  Ministry  has  received  any  request
 from  the  Kerala  State  Government  to
 include  the  construction  of  Tirur
 Over-bridge  in  next  year’s  budget?

 The  Deputy  Minister  in  the  Minis-
 try  of  Railways  (Shri  S,  V.  Rama-
 swamy):  The  Government  of  Kerala
 have  recently  suggested  to  the
 Southern  Railway  Administration
 that  the  scheme  for  a  road_  over-
 bridge  in  place  of  the  existing  level
 ‘crossing  near  Tirur  Railway  Station
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 Should  be  included  in  the  Railway’s
 Works  Programme  for  ‘1964-65,

 Stolen  Railway  Fittings

 947.  Shri  A.  V,  Raghavan:  Will  the
 Minister  of  Railways  be  Pleased  to
 state:

 (a)  whether  the  Railway  Protection
 Force  has  recovered  large  quantities
 of  stolen  steel  railway  fittings  from
 certain  foundries  manufacturing
 agricultural  implements  in  Tamilnad;

 (b)  the  names  of  those  foundries
 and  the  number  of  cases  pending  in
 courts  of  law  against  them;  and

 (c)  the  quantity  of  steel  fittings  re-
 covered  so  far?

 The  Deputy  Minister  in  the  Minis-
 try  of  Railways  (Shri  Shahnawaz
 Khan):  (a)  Yes,  Sir.

 (b)  l.  M/s.  Prakash  Engineering
 Company,  Mettupalayam  Road,  Coim-
 batore;

 2.  M/s.  Dhandayuthapani  Foundry,
 Puliyakulam  Road,  Pappanaicken-
 palayam,  Road,  Coimbatore.

 3.  M/s.  Texmo  Industries,  Mettu-
 palayam  Road,  Coimbatore.

 Three  cases  against  the  above  firms
 are  pending  in  court,

 (c)  27  Tons  and  0  Cwts  of  the
 value  of  Rs.  7,700,

 Holiday  Homes

 948.  Shri  A,  द  Raghavan:  Will  the
 Minister  of  Transport  and  Communi-
 cations  be  pleased  to  state:

 (a)  whether  it  is  proposed  to  set  up
 a  Holiday  Home  at  Cape  Comorin;

 (b)  steps  taken  to  popularise  the
 existing  Holiday  Homes  maintained  by
 the  Posts  and  Telegraphs  Depart-
 ment;  and
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 (c)  the  number  of  Holiday  Homes
 proposed  during  the  Third  Five  Year
 Plan  and  names  of  places  where  they
 will  be  set  up?

 Tite  Deputy  Minister  in  the  Minis-
 try  of  Transport  and  Communicatio:
 (Shri  Bhagavati):  (a)  Yes,  a  proposal

 is  under  consideration,

 (b)  The  existing  Holiday  Homes  at
 Pachmarhi  (Central  Circle),  Mount
 Abu  (Rajasthan  Circle),  Matheran
 (Bombay  Circle),  Mussoorie  (U.P.
 Circle)  and  Simla  (Punjab  Circle)
 which  are  furnished  with  furniture
 and  utensils  for  cooking  and  service,
 are  allotted  to  members  of  staff  at  the
 following  comparatively  low  rates:

 Pay  of  offic  ’r  R-nt  p  rday

 Upto  Rs.  300/-pm.  10%  of  pay  calculated
 prora:a  for  the  number

 of  days  occupied.
 From  Rs.  300/-toRs.  Re.  r/-  per  day

 500/-  p.m.
 From  Rs.  50I/-toRs.  Rs.  ‘1°50  nP  per  day.

 I000/-  p.m.
 From  Rs.  roor/-  and  Rs.  (2°50,  rP  per  day.

 Tmaore  p.m.

 Publicity  regarding  these  Holiday
 Homes  is  periodically  given  in  Circle
 Newsletters,

 (c)  The  entire  question  is  under
 active  consideration  of  the  P  &  T

 Board.

 लेवल  क्रासिंग

 ४६  [श्रीमती  सावित्री  निगम  :
 &

 च्  म०  ला०  त्रिवेदी  :
 क्या  रेलवे  मंत्री  यह  बताने  की  कृपा

 करेंगे  कि  :

 (क)  उत्तर  प्रदेश  में  कितने  लेवल
 क्रासिंग  पर  नये  फाटक  सन्‌  १६६२-६३  में
 लगाये  गये  ;  भर

 (ख)  कितने  लेवल  क्रासिंग  ब  भी
 बिना  फाटक  और  बिना  चौकीदार के  हैं  ?
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 tea  मंत्रालय  में  उपमंत्री  (श्री  सें०
 बे०  राम स्वामी)  :  (क)  चार

 (ख)  एक  हज़ार  नौ  सौ  और  तेतीस
 (जिनमें  छः:  सौ  अड़तालीस  'डी”  श्रेणी  के
 मवेशियों  वाले  सम पार  (level  crossing}
 शामिल  नहीं  हैं),  लेकिन  इनमें  से  अधिकतर
 समपारों  की  सुरक्षा  के  लिए  फ़ाटक  की
 ज़रूरत  नहीं  है  ।

 Hotels

 950  S  Shrimati  Savitri  Nigam:
 7  |  Shri  M,  L.  Dwivedi:

 Will  the  Minister  of  Transport  and
 Communications  be  pleased  to  refer
 to  the  reply  given  to  Unstarred  Ques-
 tion  No,  3  on  the  9th  February,  963
 and  state:

 (a)  the  number  of  new  hotels  open-
 ed  in  1962-63  for  which  Government
 have  provided  facilities  to  various
 businessmen;

 (b)  whether  the  proposals  submitted
 by  the  Indian  Businessmen  residing
 in  Hong  Kong  have  been  accepted  by
 Government;  and

 (c)  if  so,  the  details  thereof?

 The  Minister  of  Shipping  in  the
 Ministry  of  Transport  and  Communi-
 cations  (Shri  Raj  Bahadur):  (a)  The
 following  6  hotels  were  opened  dur-
 ing  the  year  1962-63,  for  which  the
 Government  provided  them  with
 facilities;

 Clarks  Shiraz  Hotel,  Agra.
 Shalimar  Hotel,  Bombay,
 Sun-n-Sand  Hotel,  Bombay,
 Hotel  Diplomat,  New  Delhi,
 Lake  Palace  Hotel,  Udaipur.
 Holiday  Inn,  Faridabad, ek

 wy

 Ll

 (b)  The  Indian  businessmen  resid-
 ing  in  Hong  Kong,  while  forwarding
 proposals  for  investment  in  Hotel
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 Industry,  have  requested  the  Govern-
 ment  for  assistance  in  acquiring  suit-
 able  plots  of  land.  The  State  Gov-
 ernments  were  requested  to  render
 necessary  assistance  and  the  interest-
 ed  parties  from  Hong  Kong  were  ad-
 vised  to  make  detailed  proposals  re-
 garding  building  of  hotels.  Our  Com-
 missioner  in  Honk  Kong  is  pursuing
 the  matter  and  the  details  of  these
 proposals  are  awaited.

 (c)  Does  not  arise.

 Fodder

 951  JS  Shrimati  Savatri  Nigam:
 ‘Shri  M.  L.  Dwivedi:

 Will  the  Minister  of  Food  and
 Agriculture  be  pleased  to  state  the
 important  researches  made  in  the
 direction  of  cheap  and  multi-crop
 fodders  developed  by  the  Fodder
 Research  Institute  in  northern  India
 in  1960-61?

 The  Deputy  Minister  in  the  Minis-
 try  of  Food  and  Agriculture  (Shri
 A,  M.  Thomas):  The  setting  up  of  the
 Indian  Grassland  and  Fodder  Research
 Institute  has  not  yet  been  finalised;
 hence  no  research  work  has  been  done
 in  this  direction.  However,  the  Na-
 tional  Dairy  Research  Institute  is  pro-
 ducing  on  a  large  scale,  a  Hybrid
 variety  of  Napier  Grass  which  is  a
 cross  between  Napier  Grass  and  Bajra.
 The  yield  is  very  satisfactory  being
 from  100—140  tons  per  acre.  An-
 other  Grass  named  ‘“Pangola  Grass”
 has  been  found  very  good  for  pre-
 venting  soil  erosion  and  gives  a  yield
 of  8  tons  per  acre,

 Training  in  Applied  Nutrition
 952.  Shrimati  Savitri  Nigam:  Will

 the  Minister  of  Food  and  Agriculture
 be  pleased  to  state  whether  it  is  a
 fact  that  Gram  Sevikas  and  Gram
 Sevaks  are  being  trained  in  applied
 nutrition  and  expanded  nutrition  pro-
 gramme?

 The  Minister  of  State  in  the  Minis-
 try  of  Food  and  Agriculture  (Dr.  Ram
 Subhag  Singh):  Yes.  The  subject  of
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 ‘Food  and  Nutrition’  forms  part  of  the
 syllabus  of  Gramsevika  trainees.
 Similarly,  the  subject  of  Nutrition,
 involving  a  brief  study  of  the  Applied
 Nutrition  Programme,  is  included  in  the
 Model  Syllabus  for  the  two  years  pre-
 service  training  of  Gramsevaks  fol-
 lowed  at  the  Gramsevak  Training
 Centres,

 Land  Mortgage  Banks

 953,  Shrimati  Savitri  Nigam:  will
 the  Minister  of  Community  Develop-
 ment  and  Cooperation  be  pleased  to
 state:

 (a)  whether  Government  are  aware
 that  some  State  Cooperative  Land
 Mortgage  Banks  have  taken  a  decision
 to  grant  more  liberal  loans  against
 mortgages  in  hil]  areas;  and

 (b)  if  so,  the  names  of  those  States?
 The  Deputy  Minister  in  the  Minis-

 try  of  Community  Development  and
 Cooperation  (Shri  Shyam  Dhar
 Misra);  (a)  Yes,  Sir,

 (b)  According  to  information  avail-
 able,  Punjab  and  Uttar  Pradsh  State
 Cooperative  Land  Mortgage  Banks
 have  taken  such  a  decision.

 amine  जीवविज्ञान  प्रभु  संघान  केंद्र

 aU,  श्री  विश्वनाथ  पांडेय  :  क्‍या
 खाद्य  तथा  कृषि  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  सरकार  ओखा  बन्दरगाह
 (जामनगर  ज़िला)  में  सामुद्रिक  जीवविज्ञान
 अनुसन्धान  केन्द्र  खोलने  का  विचार  कर  रही
 है  ;

 (ख)  यदि  हां,  तो  यह  कब  तक  खुलेगा;
 और

 (ग)  उसके  ऊपर  कितनी  घन  राशि
 व्यय  होगी  ?

 खाद्य  तथा  कृषि  मंत्रालय  में  उपमंत्री
 (श्री  Ho  स०  थामस)  :  (क)  से  (ग).
 भारत  सरकार  के  पास  अपना  कोई
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 ऐसा  प्रस्ताव  विचारा-धीन  नहीं  है।
 तथापि,  गुजरात  राज्य  की  सरकार  ने
 धोखा  बन्दरगाह  पर  एक  सामुद्रिक  जीव
 विज्ञान  अनुसन्धान  केन्द्र  स्थापित  करने
 के  लिए  एक  प्रस्ताव  प्रस्तुत  किया  था  और
 भारत  सरकार से  संयुक्त  राष्ट्र  विशेष  प्रायोजना
 निधि  से  सहायता  के  लिए  सिफारिश  करने
 के  लिए  प्रार्थना  की  थी  v  इस  प्रस्ताव  की
 जांच  की  गई  थी  और  यह  महसूस  किया  गया
 था  कि  यह  संयुक्त  राष्ट्र  विशेष  निधि  सहायता
 कार्यक्रम  के  क्षेत्र  में  नहीं  आएगा  ।  किसी
 अवस्था  में  भी,  इस  कार्यक्रम  के  अन्तर्गत
 इस  प्रकार  की  प्रायोजना  के  लिए  और  सहायता
 मिलने  की  सम्भावना  नहीं  थी  क्योंकि  संयुक्त
 राष्ट्र  विशेष  निधि  ने  हाल  ही  में  एक  अन्य
 मात्स्यकी  प्रायोजना  (तथा  मात्स्यकी
 शिक्षा  का  केन्द्रीय  संस्थान,  बम्बई)  के  लिए
 पहले  ही  पर्याप्त  सहायता  स्वीकार  की  थी  ।
 अत:  राज्य  सरकार  को  यह  सुझाव  दिया  गया
 था  कि  यदि  प्रस्तावित  सामुद्रिक  जीव  विज्ञान
 केन्द्र  गुजरात  विश्वविद्यालय  के  योग  से
 स्थापित  किया  जाये  तो  अधिक.  अच्छा
 होगा  ।

 Corruption  on  N.E.  Railway
 955.  Shri  Vishwa  Nath  Pandey:  Will

 the  Minister  of  Railways  be  pleased
 to  state  the  number  and  nature  of
 ocrruption  cases  pending  on  the  North
 Eastern  Railway  as  on  the  3lst  July,
 1963?

 The  Deputy  Minister  in  the  Minis-
 ter  Of  Railways  (Shri  Shahnawaz
 Khan):  No.  of  cases—74.

 Nature  of  cases:
 l,  Fraud  in  delivery  of  goods.
 2.  Ticketless  Travelling  with  the

 connivance  of  staff,

 3.  Corruption  in  ‘realisation  of
 wharfage  and  demurrage
 charges  including  waival.

 4.  Excess  charging  and  fraud
 in  issue  of  tickets  by  staff.
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 5.  Fraudulent  drawal  of  pay  and
 allowances  by  staff,

 a  Misuse  of  Passes  and  P.T.Os.
 7,  Misappropriation  of  Cash.
 8.  Misuse  &  misappropriation  of

 Railway  Stores,
 9.  Misappropriation  of  Railway

 Coal.
 10.  Verifying  wrong  measurement

 of  works  to  give  undue  bene-
 fit  to  the  contractor,

 ll.  Tampering  of  official  records.
 12.  Accumulation  of  wealth  beyond

 known  sources  of  income.

 13,  Obtaining  employment  by  im-
 personation  and  false  declara-
 tion.

 14,  Acceptance  and  demand  of
 illegal]  gratification  in  book-
 ing  and  delivery  of  goods  and
 parcels,

 Exploratory  Tubewell  Organisation
 Shri  P.  K,  Deo: 956.  Shri  Buta  Singh:

 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state:

 (a)  whether  exploratory  tubewell
 organisations  are  being  set  up  or  have
 already  been  set  up;

 (b)  in  which  of  the  States  or  regions
 they  are  already  working  and  are
 being  set  up;  and

 (c)  the  result  achieved  by  the  orga-
 nisations  which  are  already  working?

 The  Deputy  Minister  in  the  Minis-
 try  of  Food  and  Agriculture  (Shri  A.
 M.  Thomas):  (a)  The  Exploratory
 Tubewells  Organisation  was  set  up
 under  the  Ministry  of  Food  and  Agri-
 culture  in  1954,  for  carrying  out
 Ground  Water  Exploration  in  the
 different  parts  of  the  Country.  The
 State  Governments  have  no  such
 organisation.

 (b)  The  Organisation  has  four  field
 divisions  which  have  so  far  done  ex-
 ploration  in  all  the  State  except,

 ~
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 Mysore  and  Jammu  and  Kashmir,
 and  in  some  of  the  Union  Territories.
 Further  exploration  is  being  continu-
 ed  in  such  areas  of  these  States  which
 have  not  been  covered  so  far,  and
 wil]  also  be  taken  up  in  the  States  of
 Jammu  and  Kashmir  and  Mysore  and
 the  Union  Territory  of  Himachal  Pra-
 desh.  These  field  divisions  are  at
 present  engaged  in  exploratory
 drilling  in  Bihar,  Orissa,  Madras,
 Rajasthan,  Punjab  and  Uttar  Pradesh.

 (c)  The  Exploratory  Tubewells  Or-
 ganisation  started  the  field  operations
 in  January,  ‘1955,  The  results  of  ex-
 Ploration  between  January,  955  to
 June,  963  in  the  various  States  are
 indicated  below:

 State  Number  Number
 of  explo-  of  bores
 ratory  Proved
 bores  success-
 drilled  ful.

 i  Gujarat  89  22
 2.  Madhya  Pradesh  56  37
 3.  Assam  9  17
 4.  West  Bengal  57  49
 5.  Orissa  7  °  23  6  | 6.  Bihar  I9  8
 7.  Rajasthan  86  20
 8.  Punjab  7  47  Iz 9.  Kerala.  5  T Io.  Uttar  Pradesh  43  35 Ir.  Madras  40  27 ‘T2.  Andhra  Pradesh  8]  II

 ‘13,  Maharashtra.  3I  2

 TOTAL  530  248

 Agricultural  Production

 957.  Shri  P.  K,  Deo:  Will  the  Minis-
 ter  of  Food  and  Agriculture  be  pleas-
 ed  to  state:

 (a)  whether  the  Central  Govern-
 ment  have  a  scheme  to  provide  re-
 wards  and  punishment  to  agricultur-
 ists  to  step  up  agricultural  production  :

 (b)  if  so,  the  details  thereof;  and
 (c)  through  which  agency  the

 scheme  will  be  effected?
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 The  Minister  of  State  in  the  Minis-.
 try  of  Food  and  Agriculture  (Dr.  Ram
 Subhag  Singh):  (a)  A  “Crop  Compe-
 tition”  scheme  and  a  scheme  67
 “Award  of  Community  Prizes”,  provid-:
 ing  rewards  for  individual  and  group:
 efforts  respectively,  are  already  in
 operation  for  stepping  up  agricul-
 tural  production.  There  is,  however,
 no  scheme  providing  for  punishment.

 (b)  Under  the  “Crop  Competition”
 scheme,  individual  cultivators  partici-
 pate  in  competitions  in  respect  of
 selected  crops  at  Village,  Block,  Dis-
 trict,  State  and  All-India  Levels.  Prizes
 in  cash  or  kind  are  awarded  to  the
 winners  at  each  level,  Merit  Certi-
 ficates  are  also  awarded  to  prize
 winners.  The  certificate  of  ‘Krishi
 Pandit’  is  awarded  to  the  prize  win-
 ner  in  respect  of  each  crop  at  the  all
 India  level.

 Under  the  ‘Award  of  Community
 Prizes’  scheme  each  State  and  Uis-
 trict  where  the  total  production  cf
 foodgrains  in  a  crop  season  exceeds
 by  i8  per  cent  or  more  the  a  ‘age
 preducticn  of  the  crop  concerned  ovcr
 the  last  three  seasons,  qualifies  fuc  a
 cummunity  award.  The  value  of  the
 State  Jevet  award  is  Rs.  50,600  and
 that  cf  t  6  District  level  Rs.  40,000.
 In  addition,  the  State  achieving  the
 highest  percentage  in  production  is
 award:  a  ’Rashtra  Kalash’  (Si:ver
 trophy)  and  the  highest  producing
 district  ja  each  State  is  awarded  a
 ‘Rajya  Kalcsh’.  The  award  money  is
 utilised  for  the  benefit  of  the  cuitiva-
 tors,

 (c)  The  schemes  are  being  imple-
 mented  thiough  the  Central  and  State
 Departments  of  Agriculture,

 Sambalpur-Titilagarh  Section  of  the
 D.B.K.  Railway

 958  Shri  P.  K.  Deo:
 ”  Shri  Maheswar  Naik:

 e
 Will  the  Minister  of  Railways  be

 pleased  to  state:
 (a)  when  passenger  trains  are  sup-

 posed  to  ply  on  the  Sambalpur-Titila-
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 garh  Section  of  the  D.B.K.  Railway  in
 South-Eastern  Railway;  and

 (b)  whether  movement  of  iron  ore
 from  Kiriburu  to  the  Vizag  port  has
 started  and  if  not,  when  it  is  likely  to
 start?

 The  Deputy  Minister  in  the  Ministry
 of  Railways  (Shri  S.  V.  Rama-
 ‘swamy):  (a)  The  section  is  expected
 ‘to  be  opened  for  passenger  traffic  by
 the  end  of  November,  1963,

 (b)  Movement  of  iron  ore  from
 Kiriburu.  to  Visakhapatnam  port  is
 likely  to  start  by  the  middle  of  1964,
 by  which  time  mechanical  handling
 facilities  at  the  Port  are  expected  to
 be  in  commission.

 Train  Service  on  Rourkela-Ranchi
 Section

 959.  Shri  P.  K.  Deo:  Will  the  Minis-
 ter  of  Railways  be  pleased  to  state:

 (a)  when  the  movement  of  goods
 and  passenger  trains  will  start  in  the
 Rourkela-Ranchi  Section;  and

 (b)  whether  the  construction  of  the
 railway  line  and  electrification  of  the
 track  have  been  completed  on  this
 section?

 The  Deputy  Minister  in  the  Ministry
 -of  Railways  (Shri  S.  V.  Ramaswamy):

 (a)  The  entire  section  from  Ranchi  to
 Bondamunda  (Rourkela)  is  being
 ‘opened  in  stages  as  under:—

 (i)  Ranchi-Hatia.  Opened  for
 goods  traffic  on  23-3-96l.

 (ii)  Hatia-Nawagaon.  It  is  expect-
 ed  to  be  opened  for  goods  tra-
 ffic  by  ‘1-1-1964.

 (iii)  Nawagaon  Bondamunda.
 Opened  for  goods  traffic  on
 19-6-1962.

 The  entire  section  from  Ranchi  to
 ‘Bondamunda  (Rourkela)  is  expected
 to  be  opened  for  passenger  traffic  by

 °31-3-1964.

 (9)  Only  Hatia-Nawagaon  portion
 ‘of  the  Hatia-Nawagaon-Bondamunda
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 (Rourkela)  Project  is  under  construc-
 tion  and  the  rest  is  completed.  The
 overall  progress  of  the  work  is  8l  per
 cent.  Electrification  of  track  on  this
 section  is  not  contemplated  at  present.

 Promotion  of  Postmen
 960.  Shri  Hem  Raj:  Will  the  Minis-

 ter  of  Transport  and  Communications
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  50  per-
 cent  of  the  clerical  posts  have  been  re-
 served  for  promotion  from  class  IV
 and  class  III  (post-men)  cadre;

 (b)  if  so,  whether  any  educational
 qualifications  have  been  fixed;  and

 (c)  if  not,  the  reasons  therefor?

 The  Deputy  Minister  in  the  Ministry
 of  Transport  and  Communications
 (Shri  Bhagavati):  (a)  Yes,  Sir.

 (b)  No  educational  qualifications
 have  been  prescribed  but  promotion
 of  postmen  and  class  IV  to  the  clerical
 cadre  is  made  through  a  departmental
 competitive  examination.  If  sufficient
 number  of  officials  do  not  qualify  in
 the  examination  to  take  up  all  the
 vacancies  reserved  for  promotion,  per-
 manent  and  quasi-permanent  officials
 who  pass  the  Matriculation  Examina-
 tion  while  in  service,  are,  subject  to
 certain  conditions,  considered  for
 appointment  as  clerks  to  the  extent  of
 0  per  cent  of  vacancies  reserved  for
 promotion.

 (c)  Lower  grade  officials  gain  expe-
 rience  of  the  working  of  the  Depart-
 ment  by  rendering  several  years  ser-
 vice.  They  have  also  to  pass  a  depart-
 mental  competitive  examination.  It  is.
 therefore,  not  considered  necessary  to
 prescribe  any  educational  qualifica-
 tions.

 Extra  Departmental  Post  Offices

 96l.  Shri  Hem  Raj:  Will  the  Minis-
 ter  of  Transport  and  Communica-
 tions  be  pleased  to  state:

 (a)  whether  there  is  any  proposal
 to  convert  all  the  Extra  Departmental
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 Sub-Post  Offices  into  Departmental
 Post  Offices  in  Punjab;

 (b)  if  so,  how  many  will  be  con-
 verted  during  1963-64  with  the  names
 of  places;  and

 (c)  how  many  Extra  Departmental
 Sub-Offices  have  been  converted  into
 Sub-Offices  during  1962-63,  with  the
 names  of  the  places?

 The  Deputy  Minister  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Bhagavati):  (a)  This  is  being
 examined  as  part  of  a  general  policy
 to  be  evolved  in  this  regard.

 (b)  and  (c).  A  statement  is  laid  on
 the  Table  of  the  Sabha.  [Placed  in
 Library.  See  No.  LT-57/63].

 Transport  of  Fertilisers  by  Road

 962.  Shri  Surendra  Pal  Singh:  Will
 the  Minister  of  Food  and  Agriculture
 be  pleased  to  tsate:

 (a)  whether  it  is  a  fact  that  Central
 Government  have  now  permitted  the
 transport  of  chemical  fertilizers  by
 road  instead  of  by  rail  alone;  and

 (b)  if  so,  how  far  this  measure  has
 succeeded  in  reducing  the  much  accu-
 mulated  stock  of  fertilizers  at  various
 factory  sites?

 The  Minister  of  State  in  the  Minis-
 try  of  Food  and  Agriculture  (Dr.  Ram
 Subhag  Singh):  (a)  The  concession  to
 transport  fertilisers  by  road,  limited
 to  railway  freight,  was  given  as  early
 as  February,  96l.  Under  the  new
 concession  granted  on  22-5-1963,  ferti-
 lisers  can,  under  certain  conditions,  be
 transported  by  road  to  destinations
 within  250  Kms.  of  a  port  or  factory,
 at  the  cost  of  Centra]  Fertiliser  Pool
 subject  to  a  deduction  of  Rs.  2!-  per
 metric  ton  to  absord  the  saving  in
 expenditure  by  the  consignee  on  un-
 loading  of  wagons  at  the  station  of
 destination,  loading  into  trucks  and
 further  transport  from  the  Railway
 station  to  godowns.

 (9)  As  the  new  concession  was
 announceg  only  on  22-5-1963,  the  State
 Governments  have  not  so  far  fully

 957  (Ai)  LSD—4.
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 availed  of  it  with  the  result  that  only
 limited  quantities  have  been  moved
 by  road  uptil  now.  It  is,  however,
 hoped  that  road  transport  will  in
 future  be  increasingly  used  by  distri-
 butors  for  moving  fertilisers  to  con-
 suming  areas.

 दिल्‍ली  के  गांवों  में  चकबन्दी

 ६६३.  श्री  नवल  प्रभाकर  :  क्‍या  खा
 तथा  कृषि  मंत्री  यट  बताने  की  कपा  करेंगे
 कि:

 (क)  दिल्ली  में  शब  कितने  और
 किन-किन  गांवों  में  चकबन्दी  होना  शेष  है  ;

 (ख)  इन  गांवों  में  कब  तक  चकबन्दी
 हो  जाने  की  आशा  हैं  ;  और

 (ग)  क्‍या  इनमें  से  कुछ  गांवों  में  चकबन्दी
 की  योजना  असफल  हो  गई  है  और  यदि  हां,
 तो  इसके  क्‍या  कारण  थे  ?

 खाद्य  तथा  कृषि  मंत्रालय  में  राज्य-

 मंत्री  (डा०  राम  सुलग  सिह)  :  (क)  से  (ग).
 अभी  तक  २४  गांवों  में  चकबन्दी  का  कार्य
 पूरा  नहीं  हुआ  है  ।  गांवों  के  नामों  का  एक
 विवरण  सभा  पटल  पर  रखा जाता  हूं
 [पुस्तकालय  में  रखा  गया,  देखिये  संख्या
 एल०  टी०-१५७२/६३]

 १६६१-६२  में  इन  समस्त  २४  मांवों
 में  कार्य  शुरू  किया  गया  था  परन्तु  रोस्टर
 कार्य  (प्रारंभिक  रिकार्ड  )  पूरा  करने  के  पश्चात्‌
 इसे  बन्द  करना  पड़ा  क्योंकि  पट्टाधारियों
 की  दलबन्दी  ने  कार्य  में  रुकावट  डाल  दी  ।

 तत्पश्चात्‌  पट्टाधारियों  की  प्रार्थना  पर
 ६  गांवों  में  प्रायोगिक  आधार  पर  इस  शर्त
 पर  दोबारा  काम  शुरू  किया  गया  कि  पट्टा-
 धारी  योजना  को  अपना  पूर्ण  सहयोग  देंगे  ।
 अतः:  इन  ६  गांवों  में  पुनः  कार्य  शुरू  किया  गया:-

 (१)  मुंढाला  कलां  (२)  बुधन पुर  (३)
 घेबरा  (४)  नील वूल  (५)  टीकरीकलां  तथा
 (६)  विजवासन  i  इन  समस्त  गांवों  में
 १६६४-६४  के  अन्त  तक  किये  पूरा  हो
 जाने  की  सम्भावना  हैं  t  क्योंकि  इस  समय
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 एक  साथ  ६  गांवों  में  कार्य  चल  रहा  हें,  भतः
 इस  समय  यह  ठीक  रूप  से  नहीं  कहा  जा  सकता
 कि  यदि  कार्य  का  विस्तार  इन  सब  गांवों  तक
 भी  कर  दिया  जाये  तो  बाकी  १६  गांवों  में
 किस  समय  तक  चकबन्दी  हो  जायेगी  ।

 यद्यपि  उपरोक्त  कारणों  से  कार्य  रोक
 देना  पड़ा  था  परन्तु  यह  नहीं  कहा  जा  सकता
 कि  इनमें  से  किसी  गांव  में  योजना  असफल

 हो  गई  है  ।

 Electrification  of  Railway  Line

 a  Shri  S,  0.  Samanta: vet,  J
 Shri  Subodh  Hansda:

 Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  only
 fifteen  stations  out  of  twenty-eight
 are  at  present  being  remodelled  for
 the  electrification  of  Railway  line  from
 Howrah  to  Khargpur  in  South  Easterp
 Railway;

 (b)  if  so,  when  the  remaining  sta-
 tiong  will  be  taken  up;  and

 (c)  what  associated  P.  &  T.  works
 are  being  done  at  present?

 The  Deputy  Minister  in  the  Minis-
 try  of  Railways  (Shri  S.  V.  Rama-
 swamy):  (a)  and  (b).  Remodelling
 works  are  in  progress  on  seventeen
 stations  at  present.  Work  on  remain-

 “ing  stations  will  be  taken  up  along
 with  the  construction  of  third  line
 between  Tikapara  and  Kharagpur.

 (c)  Existing  overhead  telecommu-
 nication  lines  running  parallel  to  the
 railway  track  will  be  replaced  by  un-
 deground  cab’es.

 Railway  Bridge  at  Kolaghat
 JS  Shri  S.  C,  Samanta:
 |  Shri  Subodh  Hansda:

 Will  the  Minister  of  Railways  be
 pleased  to  state:

 965.

 (a)  whether  the  construction  of  a
 new  Railway  bridge  on  the  Rupna-
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 rayan  river  at  Kolaghat  has  commenc-
 ed;

 (b)  the
 bridge;  and

 estimated  cost  of  the

 (c)  the  defects  found  in  the  old
 Railway  bridge?

 The  Deputy  Minister  in  the  Minis-
 try  of  Railways  (Shri  S.  V.  Rama-
 swamy):  (a)  No.

 (b)  Rs.  3  crores  approximately.
 (c)  There  is  no  defect  in  the  exist-

 ing  Railway  bridge.  The  new  bridge
 is  being  provided  for  the  third  line
 being  constructed  between  Howrah
 and  Panchkura.  The  girders  of  tne
 existing  Down  line  bridge  however
 are  weak  for  the  present  day  loading
 and  hence  are  proposed  to  be  regirder-
 ed  after  completion  of  the  new  bridge.

 Tourist  Restaurant  at  Qutab,  Delhi

 f  Shri  Surendra  Pal  Singh:
 ae  Shri  P.  Cc.  Borooah:

 Will  the  Minister  of  Transport  and
 Communications  be  pleased  to  state:

 966.

 (a)  whether  the  opening  of  a  tourist
 restaurant  at  Qutab,  Delhi  has  been
 held  up,  in  spite  of  the  fact  that  the
 building  for  the  new  restaurant  was
 constructed  as  a  Second  Plan  Project;
 and

 (b)  if  so,  the  reasons  therefor?

 The  Minister  of  Shipping  in  the
 Ministry  of  Transport  and  Communi-
 cations  (Shri  Raj  Bahadur):  (a)  and
 (b).,  The  construction  of  a  Restaurant
 at  Qutab  was  a  Second  Plan  Project
 completed  during  the  Current  Plan  as
 a  spill-over  Scheme.  The  Building,
 complete  in  all  respects,  was  taken
 over  from  the  CPWD  on_  13-3-1963.
 Meanwhile,  notices  inviting  tender
 were  issued  to  twelve  Caterers  of  re-
 pute  in  New  Delhi  but  no  offer  was
 received  from  any  of  them.  Tenders
 were  again  invited  from  sixteen  Cate-
 rers|Restaurateurs  of  New  Delhi  and
 the  offer  of  one,  out  of  the  three  who
 quoted,  was  accepted.  When  this  ten-
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 derer  realized  that  the  existing  Cate-
 rer  at  Qutab  operating  from  the
 verandah  of  the  Dak  Bungalow  could
 not  be  evicted,  he  refused  to  iplement
 the  contract.  His  contract  has  been
 terminated.  Another  suitable  caterer
 has  been  found,  and  he  is  expected  to
 start  running  thig  Restaurant  during
 the  first  week  of  September,  1963.

 दिल्‍ली  में  यम न/  पर  पुल

 _  श्री  प्रकाशवीर  शास्त्री  :
 ो  भक्त  दर्शन  :

 क्या  परिवहन  तथा  संचार  मंत्री  यह
 बताने  की  कपा  करेंगे  कि  :

 (क)  दिल्ली  में  वजीराबाद  के  निकट
 जमुना  पर  जो  दूसरा  पुल  बन  रहा  हैं  वह  कब
 तक  चालू  हो  सकेगा  ;

 (ख)  इसके  अतिरिक्त  हुमायूं  के  कब रे
 के  पास  दिल्ली  में  जो  न्य  पुल  बन  रहा  है,
 उसके  कब  तक  पूरा  हो  जाने  की  संभावना
 है  ;  और

 (ग)  वजीराबाद  के  पास  बने  पुल  पर
 कुल  मिलाकर  कितना  व्यय  हुआ  है  ?

 Pa  AC)

 परिवहन  तथा  संचार  मंत्रालय  में  नौवहन
 मंत्री  (वो  राज  बहादुर)  :  (क)
 वजीराबाद  पुल  का  काम  पूरा  हो  चुका  है  ।
 उस  पर  पहुंच  मार्ग  तैयार  किये  जा  रहे  हैं
 और  आशा  की  जाती  है  कि  पुल  यातायात
 के  लिए  शीघ्र  ही  खोल  दिया  जायेगा  ।  फिर
 भी  २३-८-६३  को  पुल  एक  गली  यातायात
 के  लिए  अस्थायी  तौर  पर  खोल  दिया  गया
 है  जिस  से  रेल  व  सड़क  के  मौजूदा  पुल  की
 एक  गली  की  जरूरी  मरम्मत  की  जा  सके  ।

 (ख)  हुमायू  के  मकबरे  के  पास  वाले
 पुल  के  बनाने  का  काम  अप्रैल,  १९६१  में
 एक  ठेकेदार  को  दे  दिया  गया  था  ।  ठकेदार
 द्वारा  कुछ  अतिरिक्त  मांग  करने  के  कारण
 फिर  से  ताज  टें  डर  मांगना  जरूरी  हो  गया  ।
 इस  कार्य  में रुची  रखने  वाले  विभिन्न  लोगों
 से  ताजे  टेंडर  अभी  मिले  हैं  और  उनकी
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 जांच  पड़ताल  की  जा  रही  हैं  ।  इस  वर्ष  पुल
 के  बनाने  का  काम  शुरू  कर  दिया  जायेगा
 शझ्लौर  काम  के  शुरू  होने  से  लगभग  तीन  वर्षों
 में  उसके  पूरा  हो  जाने  की  साशा  है  ।

 (ग)  १७.२४  लाख  रुपये  ।

 Kerala  Postal  Circle

 968.  Shri  Imbichibava:  Will  the
 Minister  of  Transport  and  Communi-
 cations  be  pleased  to  state:

 (a)  whether  the  question  of  raising
 the  status  of  the  Kerala  Postal  Circle
 to  a  major  Circle  has  been  considered
 by  Government;  and

 (b)  if  so,  the  decision  taken  there-
 on?

 The  Deputy  Minister  in  the  Ministry
 ef  Transport  and  Communications
 (Shri  Bhagavati):  (a)  Yes,  Sir.

 (b)  The  status-quo  ig  to  be  main-
 tained  for  the  present.

 Sugar  for  Kerala

 9
 Shri  Warior:

 ”  Shri  Vasudevan  Nair:

 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state:

 (a)  whether  Government  had  re-
 leased  any  sugar  stocks  to  Kerala
 State  after  the  Sugar  Control  Order
 was  issued;

 (b)  whether  the  Kerala  Government
 had  requested  for  more  supplies;  and

 (c)  if  so,  the  reaction  of  Govern-
 ment  thereto?

 The  Deputy  Minister  in  the  Ministry
 of  Food  and  Agriculture  (Shri  A.  M.
 Thomas):  (g)  to  (c).  Yes,  Sir,  on
 the  basis  of  a  monthly  quota  of  6,000
 tonnes.  Having  regard  to  overall
 availabiilty,  it  was  not  possible  to  give
 more  supplies.
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 बिहार  में  ग्रारटिजियन  बेल

 ६७०.  श्री  विभूति  मीटर  :  :  क्‍या  खाद्य
 तथा  क्रिया  मंत्री  यह  बताने  की  क्षमा  करेंगें
 कि:

 (क)  क्‍या  यह  सच  है  कि  बिहार  के
 चम्पारन  जिले  के  उत्तरी  हिस्से  से  पूनिया
 जिले  के  उत्तरी  सस  तक  आरटी जि यन  बेल
 (कुएं  से  पानी  उठने  वाला)  का  स्रोत  है  ;

 और

 (ख)  यदि  हां,  तो  उसे  सिंचाई  के
 काम  में  केन्द्रीय  सरकार  किस  प्रकार  लाना
 चाहती  हूँ  ?

 खाद्य  तथा  कृषि  मंत्रालय  में  राज्य-
 मंत्री  (डा०  राम  सुभग  सिह)  :(क)  विहार  के
 चम्पा रन  जिले  के  उत्तरी  हिस्से  से  पूनिया
 जिले  के  उत्तरी  रस्से  तक  आर्टीजियन  वेल
 का  कोई  नियमित  स्रोत  नहीं  है  ।  चम्पारन,
 मुजफ्फरपुर  तथा  दरभंगा  जिलों  में  कुछ
 टुकड़े  मिले  हैं  परन्तु  अभी  तक  पुलिया  तथा
 सहनी  जिलों  में  कोई  स्रोत  नहीं  मिले  ।
 इन  जिलों  में  खोज  का  कार्य  जारी  हूं  ।  जिन
 स्थानों  पर  आरार्टीजियन  बेल  मिले  हैं  उनके
 नाम  जिलावार  दिये  गये  हैं  :--

 (१)  मुजफ्फरपुर  जिल  के  सीतामरही
 उप-प्रभाग  में  सुप्रसाद

 (२)  (१)  उम गांव  (२)  लडानिया
 ३)  पथ लाम रहा  (४)  वासुकी  विहारी
 ५)  दरभंगा  जिले  के  मधुबनी  उप  प्रभाग

 राम  नगर  का जरा

 (३)  चम्पा रन  जिले  के  वापस  गोनाहा,
 नरकटीगंज  तथा  मेनातिरड  खण्ड

 (ख)  १६६१  में  बिहार  राज्य  सरकार
 के  प्रस्ताव  पर  नलकूप  गवेषणा  संगठन  ने
 चम्पारन  तथा  दरभंगा  जिलों  के  उत्तरी  भागों
 में  कुछ  गवेषणा  स्थान  निर्धारित  किये  थे  ।
 राज्य  सरकार  ने  गवेषणा  "रे  लिये  सहसा
 तथा  पूर्णिया  जिलों  के  लिये  कोई  प्रस्ताव  नहीं
 रखा  हं  क्‍योंकि  उन्हें  गुरुत्व  बसव  सिंचाई
 योजनाओं  से  लाभ  पहुंचेगा  ।  नेपाल  के

 (
 (

 में
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 तराई  क्षेत्र,  जो  शौर  उत्तर  में  हे,  बहुत  सी
 नदियां  निकलती  हैं,  अतः  वहां  तक  भारी
 रिंगो  तथा  सहायक  साज-सामान  का

 पहुंचाना  कठिन  हैँ  -  इसलिये  इन  क्षेत्रों  को
 गवेषणा  के  कार्यों  में  शामिल  करना  कठिन

 ह ।

 Rail  Connections  in  District  Dinajpur

 971.  Shrimati  Renu  Chakravartty:
 Will  the  Minister  of  Railways  be  pleas-
 ed  to  state:

 (a)  whether  it  is  a  fact  that  Balur-
 ghat-Hili,  Raiganj  are  not  to  have
 broad-gauge  rail  connections  in  the
 District  of  Dinajpur  West  Bengal;

 (b)  whether  Eklakhi  Station  is  to  be
 linked  with  Balurghat;

 (c)  whether  Government  are  aware
 of  the  lack  of  rai]  facilities  in  this
 border  area;  and

 (d)  whether  there  is  any  proposal
 to  relieve  the  situation?

 The  Deputy  Minister  in  the  Ministry
 of  Railways  (Shri  5.  ९.  Ramaswamy):
 (a)  and  (b).  These  proposals  have
 not  been  included  in  the  Railways’
 programme  of  construction  of  new
 lines  during  the  Third  Five  Year  Plan.
 Due  to  limited  resources,  there  are  no
 prospcts  of  these  lines  being  consider-
 ed  in  the  near  future.

 (c)  Yes.
 (d)  No  such  proposals  are  under

 consideration  of  the  Government  so
 far.

 Wheat  Imported  from  U.S.A.

 श्र,  Shri  Tridib  Kumar  Chaudhuri:
 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Re-
 gional  Director  of  Food,  Calcutta,  re-
 ceived  on  behalf  of  the  Government  of
 India  a  shipment  of  8,400  tons  of  wheat
 from  the  U.S.  Government  under  P.L.
 480,  on  the  l9th  September,  1962,  es-
 Pecially  earmarked  for  the  re-exaca-

 ~
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 vation  of  1,000  derelict  tanks  and  other
 irrigation  projects  in  the  district  of
 Purulia  under  the  Purulia  Develop-
 ment  Scheme  Project;  and

 (b)  the  latest  position  with  regard
 to  this  wheat  and  the  reclamation  of
 tanks  and  other  irrigation  projects  in
 Purulia  for  which  this  wheat  was
 meant?

 The  Deputy  Minister  in  the  Minis-
 try  of  Food  and  Agriculture  (Shri
 A.  M.  Thomas):  (a)  Yes,  Sir.  The
 shipment  under  Title  II  of  P.L.  480
 was  received  and  cleared  by  the  Re-
 gional  Director  on  behalf  of  the  Gov-
 ernment  of  West  Bengal.

 (b)  As  Purulia  is  mainly  a  rice-
 eating  area,  the  arrangement  was  that
 the  Government  of  West  Bengal  would
 issue  an  equivalent  quantity  of  rice
 from  their  stocks  to  labourers  engaged
 in  reclamation  of  derelict  tanks  as
 wages  in  kind  im  lieu  of  the  wheat  re-
 ceived  from  U.S.A.  The  Government
 of  West  Bengal  are  issuing  rice  accor-
 dingly  in  the  ratio  of  3  (wheat):  2
 (rice).  So  far,  a  quantity  of  654  ton-
 nes  of  rice  has  been  issued  as  wages  to
 labourers.  5  derelict  tanks  have
 been  renovated;  80  other  schemes  are
 in  hand  and  of  these  30  are  nearing
 completion,

 खेती  के  भौजार

 ६७३.  शी  विभूति  सिर  :  क्‍या  खाद्य
 तथा  मणि  मंत्री  यह  बताने  की  कपा  करेंगे
 कि  :

 (क)  भारतीय  किसानों  के  बैलों  की
 हालत  को  देखते  हुये  खतों  को  वें  आसानी
 से  जोत  सकें  इसके  लिये  सरकार  नै  कौन-
 कौन  से  सस्ते  दाम  वाले  औजारों  का  निर्माण
 कराया  है  ;  और

 (ख)  उनकी  कीमत  कितनी  हैँ  शौर
 उनकी  उपलब्धि  किसानों  को  श्रसानी  से
 कहां  से  हो  सकती  हे  ?
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 खाद्य  तथा  ऋषि  मंत्रालय  में  राज्य-
 मंत्री  (डा०  राम  सुबह  सिह)  :  (क)  उत्तर
 प्रदेश,  राजस्थान,  मद्रास  तथा  पंजाब  में
 सरकारी  कारखानों  द्वारा  बनाये  गये  सस्ते
 प्रौजारों  की  सूचियां  सभा  पटल  पर  रखी  जाती
 हैं  1  [प्स्तकाल्य  में  रखी  गईं  देखिय  संख्या
 ‘LT-1573/63

 ग्रो जार  तथा  उनके  नमूने  तैयार  करते
 यउन  सम  क्षेत्रों  के  बैलों  की  भार  ढोन  की
 शक्ति  को  भी  ध्यान  में  रखा  जाता  है  ।

 (ख)  इन  औजारों  के  मूल्य  की

 सूचियां  सभा  पटल  पर  रखी  जाती  ह  ।

 [पुस्तकालय  में  रखी  गईं,  देखिये  संख्या
 ‘LT-1573|63

 a  art  खण्ड  मुख्य  कार्यालय  या  सीधे
 कारखानों  अथवा  उनके  एजेन्टों  -से  मिल
 सकते  हैं  ।

 Telegraph  Offices  in  Rajasthan
 974.  Shri  Karni  Simghji:  Will  the

 Minister  of  Transport  and  Communi-
 cations  be  pleased  to  state  whether
 there  are  still  a  few  Tehsil  Headquar-
 ters  in  Rajasthan  which  have  no  tele-
 graph  offices?

 The  Deputy  Minister  in  the  Mimistry
 of  Transport  aad  Communications
 (Shri  Bhagawati):  Yes,  2  Tehsil
 Headquarters.  Sanctions  have  been
 issued  for  providing  telegraph  facili-
 ties  at  9  of  them.

 Agriculture  Production  in
 Madhya  Pradesh

 975.  Shri  R.  S.  Pandey:  Will  the
 Minister  of  Food  amd  Agrieulture  be
 pleased  to  state:

 (a)  whether  a  high  level  team  of
 Government  officials  recently  visited
 Bhopal  and  discussed  the  agriculture
 plan  of  Madhya  Pradesh;  and

 (b)  if  so,  the  main  points  discussed
 and  decision  taken  at  the  Conference?

 The  Minister  ef  State  im  the  Minis-
 try  of  Food  and  Agriculture  (Dr.  Kam
 Subhag  Singh):  (a)  A  Centra!  feam
 comprising  the  representatives  of  the
 Ministries  of  Food  and  Agriculture and  Community  Development  and  Co-
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 operation  and  the  Planning  Commis-
 sion  visited  Madhya  Pradesh  from  ist
 to  5th  June,  963  to  review  the  agri-
 cultural  production  programmes  for
 1963-64  in  consultation  with  the  State
 Government.  The  Team  also  visited
 selected  areas  from  the  village  to  dis-
 trict  level  in  the  Haisen  district  from
 ist  to  3rd  June,  1963.  This  was  fol-
 Jowed  by  discussions  at  technical  and
 officials  levels  as  also  at  Minister’s
 Jevel  at  Bhopal.

 (b)  A  statement  highlighting  the
 important  findings  and  suggestions  of
 the  Central  Team  which  visited
 Madhya  Pradesh  is  laid  on  the  Table
 of  the  House.  [Placed  in  Library.  See
 No,  LT-574|63].

 Hybrid  Jowar

 976.  Shri  Raghunath  Singh:  Will
 the  Minister  of  Food  and  Agriculture
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Hybrid
 Jowar  has  been  developed  in  Agricul-
 ture  College  of  Nagpur;  and

 (b)  if  so,  whether  experiment  has
 proved  to  be  a  success?

 The  Minister  of  State  in  the  Minis-
 try  of  Food  and  Agriculture  (Dr.  Ram
 Subhag  Singh):  (a)  Yes.

 (b)  Results  of  the  preliminary  trials
 of  summer  1963,  are  reported  to  be
 encouraging,  50  to  60  per  cent  higher
 yield  having  been  obtained  from  the
 hybrids  as  compared  to  the  local
 varieties  of  jowar.

 Allahabad  Passenger  and  Sealdah
 Express

 977.  Shri  D  9  Puri:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  Government  are  aware
 that  of  late  two  important  trains  on
 the  Northern  Railway,  namely  35-Up
 Ambala-Allahabad  Passenger  and  8l-
 Down  Sealdah-Pathankot  Express  via
 Lucknow  are  almost  perpetually  run-
 ning  late  by  several  hours  thus  caus-
 ing  inconvenience  to  the  travelling
 public;
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 (b)  if  so,  the  reasons  for  their  late
 running;  and

 (c)  the  steps  taken  by  th:  adminis-
 tration  to  ensure  running  of  these
 trains  to  scheduled  timings?

 The  Deputy  Minister  in  the  Mints-
 try  of  Railways  (Shri  Shahnawaz
 Khan):  (a)  and  (b).  There  has  been
 some  setback  in  the  punctuality  per-
 formance  of  35l-Up  Allahabad-Ambala
 Passenger  and  5l-Up  Sealdah-Pathan-
 kot  Express  due  to  the  following  un-
 avoidable  causes:

 (i)  Heavy  incidence  of  alarm
 chain  pulling  due  to  marriage
 and  summer  rush  of  traffic.

 for)  Loading/unloading  of  fresh
 fruit  and  other  perishable
 traffic  during  the  season.

 (ii

 (iii)  Imposition  of  a  large  number
 of  engineering  restrictions
 due  to  heavy  rains,  particu-
 larly  on  the  newly  laid  track.

 (iv)  Signal  and  control  failures
 due  to  the  impact  of  first  mon-
 soon  on  the  new  engineering
 and  signalling  installations.

 (९)  The  need  for  punctual]  running
 of  these  trains  is  receiving  the  close
 and  constant  attention  of  the  Railway
 Administrations.  Periodical  punctua-
 lity  drives  have  been  launched  to
 improve  performance  of  these  trains.
 Now  that  the  fresh  fruit,  marriage  and
 summer  rush  season  is  almost  over,
 the  punctuality  of  these  trains  is
 expected  to  improve.

 Apart  from  the  punctuality  drives
 the  measures  proposed  include  provi-
 sion  of  tokenless  block  instrument  on
 the  saturated  single  line  Bareilly-
 Moradabad  section,  doubling  of  Vara-
 nasi-Zafarabad  and  Moradabad-
 Saharanpur  sections,  and  breaking  up
 of  33l-UP/352-Dn  Allahabad-Ambala
 Passengers  into  two  separate  services,
 one  between  Allahabad  and  Saharan-
 pur  and  the  other  between  Saharan-
 pur  and  Ambala  with  effect  from
 Ist  Ovtober,  1983.
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 Supersonic  Aircraft  Service

 978  Shrimatj  Sharda  Mukerjee:
 Shri  Surendra  Pal  Singh:

 Will  the  Minister  of  Transport  and
 Communications  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the  Air
 India  are  considering  the  operation  of
 a  supersonic  aircraft  service  in  the
 North  Atlantic  Sector;  and

 (b)  if  9०,  whether  the  service  will
 be  operated  in  partnership  with  the
 British  Overseas  Airways  Corporation
 and  Australian  Quantas  Airline?

 The  Deputy  Minister  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Mohiuddin):  (a)  No  Sir,  not  for
 the  present.

 (b)  Does  not  arise.

 National  Highways

 979  Shri  Birendra  Bahadur  Singh:
 me  Shri  Bam  Harkh  Yadav:

 Will  the  Minister  of  Transport  and
 Communications  be  pleased  to  state:

 (a)  whether  the  Madhya  Pradesh
 Government  have  proposed  the  con-
 struction  of  four  National  Highways
 which  will  pass  through  the  State;

 (b)  if  so,  what  are  the  roads  pro-
 posed;  and

 (c)  whether  the  Central  Govern-
 ment  have  since  considered  the  pro-
 posal  and  if  so,  the  decision  taken

 3 thereon?  Y

 The  Minister  of  Shipping  in  the
 Ministry  of  Transport  and  Communi-
 eations  (Shri  Raj  Bahadur):  (a)  to
 (९).  No  proposal  with  specific  refer-
 ence  to  any  four  particular  roads  for
 developing  them  as  National  High-
 ways  has  been  received  from  the
 Government  of  Madhya  Pradesh.  Some
 time  back,  however,  they  requested
 for  the  declaration  of  the  following
 ty)  roads  as  Natiaial  7  ghways:
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 qd)  Allahabad-Rajpur  road  via
 Rewa,  Shahdol,  Amarkantak,
 Keonchi,  Bilaspur  and  Simga;
 and

 (2)  Jabalpur-Raipur  road  via
 Mandla,  Bichhia,  Motinala,
 Pondi,  Kawardha,  Bemetara
 and  Simga.

 It  has  not  been  possible  to  ‘accept
 these  proposals  as  there  is  no  provi-
 sion  in  the  Third  Five-Year  Plan  for
 the  expansion  of  the  existing  National
 Highway  System.

 जल  बिष्ट

 €८०.  क्रो  सोकार  लाल  बैरवा  :  क्‍या
 परिवहन  तथा  संचार  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  हं॑  कि  भारतीय
 मालवाही  जहाज  (जल  विष्णु)  २७  अप्रैल,
 १६६३  को  उष्ण  सागर  के  तुक  बन्दरगाह  में
 फंस  जाने  के  कारण  नहीं  आ  सका  ;  और

 (ख)  यदि  हां,  तो  इसमें  कितने
 कर्मचारी  और  कितना  माल  था  ?

 परिवहन  तथा  संचार  मंत्रालय  में  नो-
 वहन  मंत्री  (श्री  राज  बहादुर)  :  (क)
 जी,  हां  ।  वोस्फोरस  के  उत्तरी  जल  मार्ग
 (नादर नं  इंट्रेंस)  को  पार  करते  हुए  यह

 जहाज  जमीन  से  ठुकरा  गया  ।

 (ख)  इस  जहाज  में  कप्तान  सहित
 ५७  'श्रमिक  और  ५६००  टन  सामान्य  माल

 थाइ

 कोसी  पर  पुल

 &८१.  श्री  झंकार  लाल  बैरवा  :  क्‍या
 परिवहन  तथा  संचार  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  क्या  यह  सच  है  कि  बिहार  में
 कुरसेला  स्थान  पर  कोसी  नदी  पर  पूल
 बनाया  जा  रहा  ह  ;
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 (a)  यदि  हां;  तो  सरकार  ने  इस
 प्रयोजन  के  लिये  कितनी  राशि  रखी  हूँ  ;
 और

 (ग)  यह  कब  तक  बन  कर  तैयार  हो
 जायेगा  ?

 परिवहन  तथा  संचार  मंत्रालय  सें  सौ-
 वहन  मंत्री  (६  राज  बहादुर)  :  (क)
 जी,  हां  ।

 (ख)  R04, 23,000  रुपये  |

 (ग)  काम  अभी  शुरू  किया  गया  है
 और  इसे  पूरा  होने  में  दो  वर्ष  लग  सकते  हैं  ।

 मारवाड़  जंक बान  पर  साल  के  डिब्बों  का
 पटरी  से  उतर  जाना

 €८ २.  श्री  झंकार  लाल  बैरवा  :  क्‍या
 रेलवे  मंत्री  यह  बताने  की  कपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  हू  कि  २०  अप्रैल,
 १६६३  को  मरावाड़  जंक्शन  पर  तीन  माल-
 गाड़ी  के  डिब्ब  पटरी  से  उतर  गये  ;

 (ख)  यदि  हां,  तो  कितने  के  माल  का

 नुक्सान  हुआ  ;  और

 (ग)  उतरने  का  क्‍या  कारण  था  ।

 रेलवे  मंत्रालय  में  उपमंत्री  (श्री  सें०  बे०

 राम स्वा मो)  :  (क)  जी  नहीं  ।

 (ख)  और  (ग)  .सवाल  नहीं  उठता  ।

 टेलीफोन  के  तारों  की  चोरी

 ६८३.  श्री  श्रोंफार  लाल  बरवा  :  क्‍या
 परिवहन  तथा  संचार  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  कया  यह  सच  रह  कि  मई,  १६६३
 में  दिल्‍ली  में  ८२  बण्डल  टलीफीन  के  तारों
 की  चोरी  हो  गई  है;  शौर
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 (ख)  यदि  हां,  तो  इसके  लिये  सरकार
 क्या  कार्यवाही  कर  रही  हुं  ?

 परिवहन  तथा  सवार  मंत्रालय  से  उप-मंत्री
 (श्री  भगवती)  :  (क)  जी  नहीं  ।

 (ख)  प्रश्न  ही  नहीं  उठता  |

 फिर  भी  सभा  की  जानकारी  के  लिए
 यह  बताया  जाता  &  कि  २६  प्रारंभ,  १६६३
 को  जोरबाग  टलीफोन  केन्द्र  के  अहाते  से
 लोह  के  तार  के  ६८  बंडल  चोरी  हुए  थे  और
 मामले  की  रिपोर्ट  पुलिस  में  दर्जें  कराई  गई
 गई  थी,  जो  अभी  तक  अपराधियों  का  पता  नहीं
 लगा  सकी  ।

 कांगड़ा  घाटो  रेलवे  सेक्शन

 _ श्री  हेमराज  :

 श्री  प्र०  do  बरुआ  :

 क्या  रेल  मंत्री  यह  बताने  की  कृपा
 करेंग  कि:

 (क)  क्‍या  यह  सच  है  कि  उत्तर  रेलवे
 के  कांगड़ा  घाटी  रेलवे  सेक्शन  पर  सवारी
 गाड़ियों  में  भीड़  दिन  प्रति  दिन  बढ़  रही  है;
 और

 (ख)  यदि  हां,  तो  स्थिति  को  सुधारने
 के  लिये  क्‍या  उपाय  क्या  जा  रहं  हैं  ?

 रड

 रेते  मंत्रालय  में  उपमंत्री  (श्री  सें०
 बे०  राम स्वा मो):  (क)  पठानकोट-जोगिन्द्र-
 नगर  सेक्शन  पर  तीन  जोड़ी  गाड़ियां  चलती
 हैं  जिनमें  से  एक  जोड़ी  गाड़ियों  में  भीड़  कुछ
 बढ़ी  है  ।

 (ख)  इस  सेक्शन  की  ऊपर  बतायी
 गयी  एक  जोड़ी  गाड़ी  में  डिब्बों  की  संख्या
 बढ़ा  कर  ८  से  €  कर  दी  गयी  है  ।

 Hetels  in  ्.  &  K.

 985.  Shri  Ramachandra  Ulaka:  Will
 the  Minister  of  Transport  and  Com-
 munications  be  nleased  to  state:
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 (a)  whether  any  financial  assist-
 ance  was  given  by  the  Central  Gov-
 ernment  to  any  of  the  hoteliers  of
 Jammu  &  Kashmir  State  to  put  up
 new  hotels  for  tourists  in  Jammu  and
 Srinagar  during  1962-63;  and

 (b)  if  so,  the  details  thereof?

 The  Minister  of  Shipping  in  the
 Ministry  of  Transport  and  Communi-
 eations  (Skri  Raj  Bahadur):  (a)  &
 (b).  The  Central  Government
 by  itself  does  no:  render  financial
 assistance  to  hoteliers.  However,  the
 Industrial  Finance  Corporation  of
 India  and  State  Financial  Corporations
 provide  loans  for  the  construction  of
 new  hotels.  As  a  matter  of  policy,  the
 Industrial  Finance  Corporation  refers
 the  loan  applications  from  hoteliers  to
 the  Department  of  Tourism  for  com-
 ments.  No  such  reference  regarding
 loan  applications  from  hoteliers  of

 J.  &  K.  State  was  received  by  the  De-
 partment  of  Tourism,  from  the  Indus-
 trial  Finance  Corporation.

 Purchase  ef  Coal
 986.  Shri  Himatsingka:  Will  the

 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  there  is  any  proposal
 for  a  change  in  the  procedure  of  coal
 purchase  by  the  Indian  Railways;  and

 (b)  if  so,  the  details  thereof?
 The  Deputy  Minister  in  the  Minis-

 try  of  Railways  (Shri  Shahnawaz
 Khan):  (a)  No,  Sir.

 (b)  Does  not  arise.
 Deferred  Price  Payable  to

 Sugarcane  Growers

 987  J  Shri  Bhagwat  Jha  Azad:
 \  Shri  Balkrishna  Washnik:

 Will  the  Minister  of  Food  and  Agri-
 ealture  be  pleased  to  state:

 (a)  whether  any  steps  have  been
 taken  for  fixing  the  deferred  price
 Payable  to  sugarcane  growers  by  fac-
 tories  for  cane  supplied  to  them  from
 1958-59.  to  960-6l;

 (a)  if  a0,  the  details  thereof;  and
 (c)  the  result  of  these  steps?
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 The  Deputy  Minister  in  the  Minis-
 try  of  Food  and  Agriculture  (Shri
 A.  M.  Thomas):  (a)  Yes,  Sir.  An
 Authority  called  the  Sugarcane  (Addi-
 tional)  Price  Fixation  Authority  has
 been  constituted  for  the  purpose.

 (b)  The  verification  of  accounts  of
 sagar  factories  located  in  Mysore,
 Andhra  Pradesh,  Madras  and  Kerala
 have  since  been  taken  up  for  the
 1958-59  and  1959-60  seasons.  The
 accounts  of  factories  located  in  other
 States  and  the  accounts  for  the
 remaining  period  of  the  fatcories  locat-
 ed  in  the  above-mentioned  States  will
 be  taken  up  later.

 (c)  The  accounts  of  the  2  factories
 have  been  checked  for  the  1958-59
 and  1959-60.  seasons  so  far.  The
 results  will  be  known  only  after  the
 accounts  of  all  the  factories  are  com-
 pleted  and  the  Authority  fixes  the
 additional  price.

 Oil  Pipelines  Along  Railway
 Bridges

 988.  Shri  Ram  Ratan  Gupta:  Will
 the  Minister  of  Railways  be  pleased
 to  state:

 (a)  whether  it  has  been  decided
 that  Oil  Pipelines  may  be  carried
 along  Railaway  Bridges;  and

 (b)  if  so,  the  details  thereof?
 The  Minister  of  Railways  (Shri

 Swaran  Singh):  (a)  and  (b).  Yes
 Sir;  subject  to  certain  protective  mea-
 sures  being  complied  with.  It  will  not
 be  in  the  public  interest  to  indicate
 these  details.

 Foreign  Capital  in  Indian
 Shipping

 Shri  Warior:
 989.  Shri  Vasudevan  Nair:

 [  Shri  Makeswar  Naik:
 Will  the  Minister  of  Transpert  and

 Communications  be  pleased  to  state:
 (a)  whether  any  fresh  offer  of

 foreign  capital  participation  in  Indian
 Shipping  has  been  received  since  the
 quantum  of  foreign  capital  in  shipping
 industry  was  raised  from  25  per  cent.
 to  40  per  cent.  a  few  months  back; and
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 (b)  if  so,  details  thereof?

 The  Minister  of  Shipping  in  the
 “Ministry  of  Transport  and  Communi-
 eations  (Shri  Raj  Bahadur):  (a)  and
 (b).  A  few  proposals  have  been
 received  by  the  Government  from
 certain  parties  for  the  formation  of
 new  shipping  companies  with  parti-
 cipation  of  foreign  capital  upto  40
 per  cent.  The  proposals  are,  how-
 ever,  still  in  preliminary  stages  and
 until  the  details  are  finalised,  it  will
 be  premature  to  give  any  indication
 of  the  same.

 Food  Dealers  Associations

 990.  Shri  D.  D.  Mantari:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  whether  the  Food  Dealers  Asso-
 -ciations  presented  any  memorandum

 to  Government  at  their  annual  con-
 vention  held  in  Delhi;  and

 (b)  if  so,  action  taken  in  the
 matter?

 The  Deputy  Minister  in  the  Minis-
 try  of  Food  and  Agriculture  (Shri
 A.  M.  Thomas):  (a)  No,  Sir.  They
 only  sent  copies  of  a  booklet  con-
 taining  the  resolutions  passed  at  the
 convention.

 (b)  Does  not  arise.

 Afforestation
 991,  Dr.  L.  M.  Singhvi:  Will!  the

 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  whether  any  assessment  has
 been  made  of  the  success  of  the
 afforestation  schemes  on  an  all-India
 basis;

 (b)  if  so,  the  average  ratio  between
 the  number  of  trees  that  are  planted
 each  year  and  those  that  survive  more
 than  a  year;  and

 (c)  how  far  afforestation  has  so  far
 succeeded  in  (i)  checking  soi]  erosion,
 (ii)  meeting  the  shortage  of  wood  for
 fuel  and  other  purposes  and  /:‘‘)

 AUGUST  27,  3963  Written  Answers  2884

 saving  foreign  exchange  on  the  import
 of  fuel?

 The  Minister  of  State  in  the  Minis-
 try  of  Food  and  Agriculture  (Dr.
 Ram  Subhag  Singh):  (a)  and  (b).
 No.  Plantations  are  raised  on  the
 basis  of  acreage  and  not  on  the  basis
 of  the  number  of  trees  planted.  Nor-
 mally,  casualites  are  replaced  annual-
 ly  till  the  plantation  is  established.

 In  the  case  of  “Vanamahotsava”
 plantations  however  information
 regarding  trees  planted  and  those
 surviving  afater  one  year  is  available
 upto  1959.  Complete  inforamtion  for
 subsequent  years  is  not  yet  available.
 Figues  for  three  years  are  as  under:—

 Year  No.  of  trees  Ne.  of  trees
 planted  survived

 7957  4536,02,907,  2,77,86,€43
 7958  मु  3,67510,742,  194,896,678
 7959  4,86,30,289  2.86.52,0I3

 (c)  The  time  and  labour  involved
 in  the  collection  of  the  information
 will  not  be  commensurate  with  the
 results  likely  to  be  achieved.

 ‘All  India  Hill  Development  Seminar
 992.  Shri  Hem  Raj:  Will  the  Minis-

 ter  of  Food  and  Agriculture  be  pleased
 to  state:

 (a)  the  recommendations  made  by
 the  All  India  Hill  Development  Semi-
 nar  held  at  Simla  in  April  963  and
 accepted  by  Government;

 (b)  the  machinery  set  up  for  their
 implementation;  and

 (c)  whether  any  extra  money  will
 be  allotted  for  such  schemes  which
 the  State  Governments  are  not  in  a
 position  to  undertake  due  to  financial
 reasons?

 The  Minister  of  State  in  the  Minis-
 try  of  Food  and  Agriculture  (Dr.  Ram
 Subhag  Singh):  (a)  to  (c).  A  state-
 ment  giving  the  information  required
 is  laid  on  the  Table  of  the  House.
 [Placed  in  Library.  See  No.  LT-575/
 63].
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 Nagendra-Nagar  Station
 993.  Shri  N.  R.  Laskar:  Will  the

 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  a  new
 hatling  station  in  village  Bazarghat
 in  Cachar  District  within  N.F.  Rail-
 ‘way  was  opened  recently  by  the  name
 of  ‘Nagendranagar’;

 (b)  whether  local  people  have
 strongly  objected  to  this  naming  by
 the  authority  and  have  submitted
 various  representations  to  the  autho-
 Tity  for  proper  investigations  and
 naming  the  station  in  the  name  of  the
 village  viz.  “Bazarghat”;  and

 (c)  if  so,  the  action  taken  by  his
 Ministry  to  redress  this  genuine  public
 grievance  and  to  give  the  station  ites
 proper  name,  i.e.  Bazarghat?

 The  Deputy  Minister  in  the  Minis
 try  of  Railways  (Shri  S.  झा,  Rama-
 swamy):  (a)  Yes.

 (b)  Representations  have  been
 received  protesting  against  naming
 the  train  halt  as  Nagendra  Nagar.

 (c)  The  matter  is  under  examina-
 tion  in  consultation  with  the  State
 Government.

 Agricultural  Development  in  Punjab

 984,  Shri  Daljit  Singh:  Will  the
 Minister  of  Foed  and  Agriculture  be
 pieased  to  state  the  amount  of  grants
 or  loans  given  to  the  Government  of
 Punjab  for  agricultural  development
 schemes  during  Third  Five  Year  Plan
 30  far,  year-wise?

 The  Minister  of  State  in  the  Minis-
 try  of  Food  and  Agriculture  (Dr,  Ram
 Subhag  Singh):  The  amount  of  grants
 and  loans  sanctioned  to  the  Govern-
 ™ment  of  Punjab  for  agricultural  deve-
 Jopment  schemes  so  far  during  the  तत
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 Five  Year  Plan  are  indicated  below
 year-wise:

 Year  Grants  Loans

 lakhs  lakhs
 *I96I-62  Rs.  88°46  Rs.  94  4
 1962-63  Rs.  330°08  Rs.  179°12
 $1963-64  (so

 far)  Rs.  3°33

 *The  figures  indicated  represent  the
 amount  of  Central  assistance  finally
 adjusted  on  the  basis  of  actual  ex-
 penditure  during  the  whole  year.

 +The  figures  indicated  represent
 the  amounts  provisionally  sanctioned
 on  the  basis  of  actual  expenditure
 during  the  first  three  quarters  and
 anticipated  expenditure  during  the

 last  quarter  of  the  year.
 tRepresents  the  amounts  _  sane-

 tioned  or  administratively  approved
 so  far.  The  information  is  incomplete
 because  the  sanctions  for  State  Plan
 Schemes  are  issued  towards  the  close
 of  the  year.

 Railway  Line  in  Kangra  Valley

 995.  Shri  Daljit  Singh:
 Shri  P.  C.  Borooah:

 Will  the  Minister  of  Raitways  be
 pleased  to  state:

 (a)  whether  the  survey  in  connec-
 tion  with  laying  of  an  alternative
 railway  line  between  Jawanwala
 Shahr  to  Guler,  in  the  Kangra  Valley
 for  the  implementation  of  the  Pong
 Dam  project,  has  since  been  com-
 pleted;

 (b)  if  not,  whether  it  is  a  fact  that
 a  number  of  surveys  already  con-
 ducted  in  this  behalf  have  not  borne
 the  desired  result;  and

 (c)  how  long  it  is  expected  to  take
 to  complete  the  survey  and  start  lay-
 ing  the  railway  line?

 The  Deputy  Minister  in  the  Minis-
 try  of  Railways  (Shri  Ss.  V.  Rama-
 svaiay):  (a)  The  field  work  for  the
 »  yey  in  connection  with  the  realign-
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 ment  of  a  portion  of  railway  line
 between  Jawanwala  Shahr  and  Guler
 stations  on  Pathankot-Joginder  Nagar
 section  of  Northern  Railway,  has  been
 completed.  Preparation  of  Project
 Report,  designs  and  drawings  has  been
 taken  in  hand.

 (b)  The  field  work  was  initially
 commenced  in  the  beginning  of  March,
 962  and  was  completed  in  the  middle
 of  September,  962  and  the  work  of
 preparation  of  plans  etc,  was  in  hand
 when  in  November,  1962,  the  General
 Manager  and  Secretary  to  Govern-
 ment  of  Punjab,  Beas  Project,  advised
 the  Northern  Railway  that  according
 to  the  latest  studies  carried  out  the
 maximum  reservoir  level,  with  a
 record  of  flood  of  l  in  000  years,
 works  out  to  R.L.  ‘1415,  instead  of  R.L.
 404  as  previously  advised,  and  the
 railway  was  requested  that  necessary
 resurvey  may  be  carried  out.  The  field
 work  of  the  resurvey  has  been  com-
 pleted  and  the  work  pertaining  to  pre-
 paration  of  Project  Report,  Plans  and
 Drawings  has  been  taken  in  hand.

 (c)  The  Project  Report  and  esti-
 mate  are  expected  to  be  completed  by
 the  end  of  October,  1963,  The  ques-
 tion  of  laying  the  railway  line  over
 the  proposed  realignment  depends  on
 the  acceptance  of  cost  by  the  State
 Government  for  the  realignment  of
 the  railway  line,  and  also  as  to  when
 they  want  the  construction  to  be  taken
 in  hand.

 वाराणसी-गाजीपुर  सड़क

 ६६६.  हो  सूरज  पांडेय  :  क्‍या  परिवहन
 तथा  संचार  मंत्री  यह  बताने  की  कपा  करेंग
 कि:

 (क)  क्‍या  यह  सच  है  कि  बरास्ता
 गाजीपुर  बलिया  द्वुनाने  वाली  सड़क  पर
 ओडीसा  के  पास  बन  रहे  पुल  को  बाराणसी-
 गाजीपुर  वाली  सड़क  से  मिलाने  के  लिये
 जिस  प्रस्तावित  सड़क  रा  निर्माण  हो  रहा
 हे  उसे  रोक  देने  के  लिए  वहां  के  आस-पास
 के  किसानों  को  तरफ  संकोच  विरोध-पत्र
 प्राप्त  सभा  है  ;
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 (a)  क्‍या  यह  सच  है  कि  उक्त  सड़क
 निर्माण  से  पांच-सात  भांव  के  किसानों  की
 खेती  की  सारी  भूमि  छिन  जायेगी  ;  शौर

 (म)  यदि  हां,  तो  इस  सम्बन्ध  में
 सरकार  कया  कार्यवाही  कर  रही  है  ?

 परिवहन  तथा  संचार  मंत्रालय  सें  नौ-
 बहन  मंत्री  भी  राज  बहादुर)  :  (क)
 ली,  हां  ।  प्रौड़िहार  के  पास  मोट ना घाट  पर
 गोमती  के  पुल  के  पहुंच  मार्गों  के  रेखांकन  के
 विरुद्ध  कुछ  प्रतिवेदन  प्राप्त  हुए  हैं  ।

 (ख)  चूंकि  इन  पहुंच  मार्गों  के  निर्माण
 के  लिये  भूमि  का  केवल  १५०  फुट  चौड़ा
 टुकड़ा  लिया  जा  रहा  है  इसलिए  कुछ  किसानों
 की  जमीन  का  कुछ  ही  हिस्सा  उन  के  हाथ
 से  निकल  जायगा  न  कि  सारी  जमीन  ।

 (ग)  पुल  के  पहुंच  मार्गों  के  जिस
 रेखांकन  का  अनुमोदन  इस  विभाग  द्वारा
 किया  गया  था  वह  उत्तर  प्रदेश  सरकार  से
 परामर्श  करके  पुरी  तरह  विचार  करने  के
 बाद  तय  किया  गया  था  ।  फिर  भी  भारत
 सरकार  द्वार  प्राप्त  प्रतिवेदनों  में  जिन
 बातों  का  उल्लेख  किया  गया  है  उन  पर
 प्रदेश  सरकार  से  परामर्श  करके  विचार  किया
 जा  रहा  है।

 Donation  of  Man-days
 997.  Shrj  G:  Mohanty:  Will  the

 Minister  of  Community  Development
 ang  Cooperation  be  pleased  ‘o  state:

 (a)  whether  in  Andhra  Pradesh  8
 lakh  man-days  and  in  Orissa  6  Jakh
 man-days  of  the  total  number  of  man-
 days  received  in  donation  to  Defence
 Labour  Bank  have  been  utilised;

 (b)  the  total  number  of  man-days
 received  in  donation  in  these  States;
 and

 (c)  how  they  have  been  utilized?

 The  Deputy  Minister  im  the  Minis-
 try  of  Community  Development  and
 Cooperation  (Shri  B.  8.  Murthy):  (a)
 6,19,352,  man-days  in  Andhra  Pradesh
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 and  7,40,998  man-days  in  Orissa  have
 been  utilised.

 (b)  1,17,46,176,  man-days  in  Andhra
 Pradesh  and  59,66,086  man-days  in
 Orissa  have  been  received  2s  dona-
 tions  to  the  Defence  Labour  Bank.

 (c)  In  Andhra  Pradesh  tne  man-
 days  have  been  utlised  on  land  recla-
 mation,  development  of  pastures,
 plantation  of  fodder  and  fuel  trees,
 contour  bunding  construction  and  re-
 novation  of  minor  irrigation  works
 and  digging  ang  deepening  of  supply
 channels,  digging  of  irrigation  wells,
 formation  of  earthen  roads,  drainage
 and  flood  protection  measures,  digging
 of  compost  pits,  development.  of  poul-
 try  and  fisheries,  etc.

 In  Orissa,  the  man-days  have  been
 utilised  on  construction  and  repair  of
 toads,  renovation  of  tanks  and  wells,
 Cigging  of  compost  pits,  poultry  rear-
 ing,  fishery  development,  manufacture
 of  _  bricks,  excavation  of  field
 channels,  cultivation  and  recila-
 mation  of  waste  lands,  con-
 struction  and  repair  of  school  and
 hostel  buildings,  Kharif  and  Rabi  pro-
 gramme,  fodder  and  fuel  plantations,
 etc.

 कपास  का  उत्पादन
 ६६८.  डा०  महादेव  प्रसाद  :  क्या  खाद्य

 तथा  अरुषि  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि:

 (क)  इस  बचे  कपास  के  उत्पादन  की
 क्या  स्थिति  है  ;  और

 (ख)  क्‍या  इससे  मिलों  की  आवश्य-
 बतायें  पूरी  हो  जायेगी  ?

 खाद्य  तथा  कृषि  मन्त्रालय  में  राज्य  मंत्री
 (डा०  रास  सुभग  सिह)  :  (क)  १६६२-६३

 की  कपास  का  अखिल  भारतीय  अन्तिम
 आगणन  जिसने  १६६२-६३  की  कपास
 के  क्षेत्र  और  उत्पादन  के  भ्रन्तिम  अनुमान
 देने  हैं,  ने  कभी  तक  उन्हें  प्रकाशित  नहीं  किया
 है  ।  वर्तमान  संकेतों  से  पता  चलता  है  कि
 १६६२-६३  में  कपास  का  उत्पादन  १६६१-
 ६२,  जबकि  ४५  लाख  गांठ  हुई  थीं,  से  कहीं
 अधिक  होने  की  सम्भावना  है
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 (a)  मिलों  को  मौसम  में  जितनी
 कपास  की  साधारणतया  आ्रावश्यकता  होती
 है  उसको  पूरा  करने  के  लिए  उत्पादन  बहुत
 काफी  होगा,  फिर  भी  इसके  अतिरिक्त
 कपड़े  की  उत्तम  और  अत्युत्तम  किसमें  बनाने
 के  लिए  उत्तम  किस्म  की  आयातित  कपास
 की  आवश्यकता  पड़ेगी  ।

 Seminar  on  Tourism

 995  J  Shri  P.  K.  Deo:
 mu  Shri  Buta  Singh:

 Will  the  Minister  of  Transport  and
 Communications  be  pleased  to  state:

 (a)  whether  the  tourism  Seminar
 held  at  Madras  in  last  July  has  made
 certain  recommendations  to  the  Gov-
 ernment  of  India;

 (b)  if  so,  what  are  the  recommenda-
 tions;

 (c)  how  they  are  being  implement-
 ed?

 The  Minister  of  Shipping  in  the
 Ministry  of  Transport  and  Communi-
 eations  (Shri  Raj  Bahadur):  (a)
 and  (b).  The  Indian  Conference  of
 Social  Work,  Madras  State  Branch,
 organised  a  Seminar  on  “The  Impact
 of  Tourism  on  Nationa]  Integration”
 at  Madras  from  l2th  July  to  l4th  July,
 1963,  The  organisers  of  this  Seminar
 have  not  so  far  sent  any  recommen-
 dations  of  this  Seminar  to  the  Gov-
 ernment.

 (c)  Does  not  arise.

 Hydrographic  Survey  of  West  Coast

 1000.  Shri  D.  J.  Naik:  Will  the
 Minister  of  Transport  and  C  uni-
 cations  be  pleased  to  state:

 (a)  whether  Hydrographic  Survey
 of  the  Gulf  of  Cambay  and  the  West
 Coast  of  India  has  been  recommended
 by  the  Chief  Hydrographer  and  Nauti-
 cal  Adviser  to  the  Government  of
 India;
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 (b)  If  90,  whether  Government  in-
 tend  to  undertake  hydrographic  sur-
 vey  of  the  West  Coast;  and

 (c)  If  a0,  the  detailed  programme
 thereof?

 The  Minister  of  Shipping  in  the
 Ministry  of  Transport  and  Communi-
 eations  (Shri  Raj  Bahadur):  (a)
 and  (b).  Yes,  sir.

 (c)  The  Hydrographic  Survey  Com-
 mittee  of  the  National  Harbour  Board
 has  accepted  the  recomendations  of
 the  Chief  Hydrographer  and  the
 Nautical  Adviser  to  the  Government
 of  India  as  a  guide  line  for  determin-
 ing  the  future  programmes  of  coastal
 surveys.  The  surveys  of  Srivardhan
 to  Bankot  and  Malvan  on  the  West
 coast  have  been  included  by  the  Com-
 mittee  in  the  survey  programme  for
 the  next  survey  season  of  1963-64.
 The  surveys  which  have  been  carried
 out  on  the  entire  West  Coast  since
 independence  are  indicated  below:—

 S.  No.  Place  of  Survey

 q)  Kori  Creek
 (2)  Godia  Creek
 (3)  Gulf  of  Kutch  (Northern

 Portion)
 (4)  Kandla  Harbour  and  Ap-.

 proaches
 (5)  Okha
 (6)  Gulf  of  Cambay  (Gopnath

 Pt.  to  Sultanpur  shoals)
 (7)  Wausi  Borsi
 (8)  Umbergaon
 (9)  Tarapur

 (0)  Bombay  Harbour  and  Ap-
 proaches

 (il)  Dabhol
 (12)  Jaigarh
 (13)  Goa  Harbour  and  Ap-

 ‘proaches
 (14)  Betul  #
 (15)  Karwar
 (16)  Belekeri

 AUGUST  27,  963  Written  Answers  2892

 S.No.  Place  cf  Survey

 (17)  Honavar
 (18)  Bhatkal
 (9)  Malpe
 (20)  Mangalore
 (21)  Abhikal
 (22)  Badagara
 (23)  Beypore
 (24)  Cochin  Harbour  and  Ap-

 proaches
 (25)  Alleppey
 (26)  Vizhinjam
 (27)  Kolache]
 (28)  Minicoy  Island
 (29)  Androth  Island
 (30)  Kiltan  Island.

 The  survey  programmes  for  the
 succeeding  seasons  will  be  fixed  by
 the  Committee  from  year  to  year.

 P.  &  T.  Employees
 00l.  Shri  Balkrishna  Wasnik:  Will

 the  Minister  of  Transport  and  Com-
 munications  be  pleased  to  state:

 (a)  whether  Class  IV  employees  of
 the  P.  &  T.  Administrative  Offices  are
 allowed  to  appear  for  the  promotional
 examinations  from  Class  IV  to  Class
 Ill  in  P.  &  T.  units;  and

 (b)  if  not,  the  reasons  therefor?

 The  Deputy  Minister  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Bhagavati):  (a)  No  Sir.

 (b)  Promotion  is  normally  restrict-
 ed  to  officials  borne  on  the  same  estab-
 lishment.  Class  IV  employees  of
 P.  &  T.  Administrative  offices  are  not
 borne  on  the  establishment  of  P.  &  T.
 Units  and  as  such  they  are  not  eligi-
 ble  for  promotion  in  those  units.

 Hassan-Mangalore  Rail  link
 1003.  Shri  D.  C.  Sharma:  Will]  the

 Minister  of  Railwayg  be  pleased  to
 state  the  stage  at  which  the  Hassan-
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 Managalore  rail  link  project  stands  at
 present?

 The  Deputy  Minister  in  the  Minis-
 try  of  Railways  (Shri  S,  ्,  Rama-
 swamy):  Final  Location  Survey  for
 this  line  ig  in  progress.  The  field
 work  of  the  survey  has  been  complet-
 ed  and  necessary  estimates  are  now
 under  preparation  by  the  Railway.

 Fodder  Bank

 1004,  Shri  D.  C.  Sharma:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  whether  a  fodder  bank  is  pro-
 posed  be  set  up  near  Delhi  for  giving
 immediate  assistance  to  neighbouring
 States  which  are  periodically  subject
 +o  fodder  scarcity;  and

 (b)  if  the  details  of  the  propo-
 sal?

 The  Minister  of  State  in  the  Minis-
 try  of  Food  and  Agriculture  (Dr.  Ram
 Sabhag  Singh):  (a)  A  proposal  to
 establish  a  Fodder  Bank  near  Delhi  is
 under  Government’s  consideration.

 (b)  Details  have  not  yet  been  fina-
 lised.

 उत्तर  प्रदेश  के  सोमा वर्त ों  क्षेत्रों  में  संचार
 साधन

 १००४.  श्री  भक्त  दर्शन  :  क्या  परिवहन
 तथा  संसार  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि

 (क)  क्‍या  इस  बीच  उत्तर  प्रदेश  के
 तिब्बत  सीमावर्ती  क्षेत्र  विशेष  रूप  से  उत्तरकाशी,
 चमोली  और  पिथौरागढ़  जिलों  में  नये  टेली-
 फोन  एक्सचेंज,  सार्वजनिक  टेलीफोन
 कार्यालय  शौर  वायरलैस  केन्द्र  खोलने  का
 कार्यक्रम  बनाया  गया  है  ;  शौर

 (ख)  यदि  हां,  तो  अगले  पांच  वर्षो
 के  लिए  इस  सम्बन्ध  में  क्या  कार्यक्रम  बनाया
 गया  है  ?

 परिषद  गया  संसार  मंत्रालय  में  उप-
 मंत्री  (श्री  भगवती)  :  (क)  कौर  (ख).
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 तीसरी  तंचवर्षीय  योजना  के  दौरान  खोले  जाने

 बाले  टेलीफोन  केन्द्र  तथा  सार्वजनिक  टेलीफोन
 घरों  का  विवरण  सभा  पटल  पर  रखा  जाता

 है  पुस्तकालय  में  रखा  गया  देखिये  संख्या
 LT-1576-63]  चौथी  योजना  के  लिए
 कभी  कोई  कार्यक्रम  नहीं  बनाया  गया  है  ।

 कृषि  विकास

 १००७.  श्री  मोहन  स्वरूप  :  क्या  खा
 तथा  कृषि  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि  :

 (क)  क्या  राष्ट्रीय  व्यवहारिक  अधिक
 झनुसंघान  परिषद्‌  ने  तीसरी  योजना  की
 अवधि  में  ३४  प्रतिशत  राष्ट्रीय राय  बढ़ाने
 का  लक्ष्य  पूरा  करने  के  लिये  कि  विकास
 के  किसी  कार्यक्रम  की  सिफारिश  की  है  ;

 (ख)  यदि  हां,  तो  उन  सिफारिशों  की
 रेखा  क्‍या  है  ;  शर

 (ग)  उनको  कार्यान्वित  करने  के  लिए
 सरकार  क्‍या  कदम  उठा  रही  है  ?

 खाद्य  तथा  क्रि  मंत्रालय  में  राज्य  मंत्रो

 (डा०  राम  सुभग  सिंह)  :  (क)  तीसरी
 पंचवर्षीय  योजना  के  दौरान  में  राष्ट्रीय  आय
 को  ३४  प्रतिशत  तक  बढ़ाने  के  लक्ष्य  की  पूर्ति
 के  लिये  कृषि  विकास  का  राष्ट्रीय  व्यावहारिक
 प्राथमिक  प्रनुसंघधान  परिषद्‌  से  कोई  विशेष
 कार्यक्रम  प्राप्त  नहीं  हुआ  है  ny  परिषद्‌  ने

 चुने  हुये  कृषि  पण्यों  की  मांग  तथा  पूर्ति  की
 दीर्घकालीन  रूपरेखा  करके  प्रकाशित  की  हैं
 परन्तु  उसने  इस  प्रकाशन  में  विकास  के  किसी
 विशेष  कार्यक्रम  के  बारे  में  कुछ  नहीं  कहा
 है  t

 (ख)  प्रौर  (ग)_  प्रश्न  ही  नहीं  होता  t

 Sethu-Samudram  Project

 1008,  Shri  Sezhiyan:  Will  the  Minis-
 ter  of  Transport  and  Communications
 be  pleased  to  state:

 (a)  whether  the  technical  report  on.
 the  Sethusamudram  Project  has  been
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 received  by  the  Government;
 (b)  if  so,  the  details  thereof;
 (c)  whether  it  is  a  fact  that  the

 Sethusamudram  Project  is  proposed
 to  be  given  a  high  priority  in  Foucth
 Five  Year  Plan;  and

 (d)  when  the
 will  be  finalised?

 The  Minister  of  Shipping  in  the
 Ministry  of  Transport  and  C
 catiens  (Shri  Raj  Bahadur):  (a)
 and  (b).  In  May  1963,  the  Govern-
 ment  of  Madras  submitted  to  the  Gov-
 ernment  of  India  a  revised  estimate
 for  the  Sethusamudram  project.  This
 ‘was  based  on  the  requirements  of
 vessels  upto  26  feet  draft.  Recently,
 they  have  submitted  another  revised
 estimate  providing  for  a  canal  which
 can  take  vessels  of  30  feet  in  consi-
 deration  of  the  fact  that  the  Tuticorin
 Port  will  take  such  ships.  The
 Madras  Government  has_  estimated
 the  cost  at  Rs.  15:50  crores  for  the
 earlier  one  and  at  Rs.  2]°72  crores
 for  the  later  one.  The  estimates  are
 under  examination  by  the  technical
 officers  of  the  Department  of  Trans-
 port.

 preliminary  survey

 (c)  The  fourth  Five  Year  Plan  has
 not  yet  been  drawn  up,  It  is  not
 possible  to  indicate  at  this  stage  what
 items  will  be  included  in  it,  or  the
 priorities  for  items  which  may  be  in-
 cluded  in  the  Fourth  Plan,

 (d)  Most  of  the  investigations  have
 been  completed.  Land  Survey  on
 either  side  of  the  canal  alignment
 remains  to  be  carried  out  by  the  Sur-
 vey  of  India.  The  necessary  request
 to  that  Department  has  been  made.

 Telegraph  and  Public  Call  Offices  in
 Punjab

 1009.  Shri  Hem  Raj:  Will  the  Minis-
 ter  of  Transport  and  Communications
 be  pleased  to  state:

 (a)  the  number  of  public  call  offices
 and  telegraph  offices  which  were
 sanctioned  in  the  Punjab  State  during
 the  Second  Plan  and  the  first  two
 years  of  Third  Plan  with  the  names  of
 places;
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 (b)  how  many  of  them  have  started
 functioning  with  the  names  of  places;
 and

 (c)  the  causes  of  delay  in  setting  up
 the  others  and  when  they  are  expect-
 ed  to  function?

 The  Deputy  Minister  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Bhagavati):  (a)  and  (b).  As  in
 statements  laid  on  the  Table  of  the
 House.  {Placeq  in  Library.  See
 No,  LT-577/63].

 (c)  Delay  in  carrying  out  the  work
 is  due  to  shortage  of  line  and  wire
 materials  and  the  department's  com-
 mitments  in  connections  with  the
 emergency.  These  stations  are  expect-
 ed  to  be  opened  by  the  end  of  the
 year.

 Co-operative  Experts  from  Sweden
 and  Norway

 1010.  Shri  S.  B.  Patil:  Will  the
 Minister  of  Community  Development
 and  Co-operation  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  efforts
 were  being  made  to  secure  the  ser-
 vices  of  hte  co-operative  eperts  from
 Sweden  and  Norway  to  assist  in  the
 training  of  Indian  Managerial  person-
 nel  in  consumer  co-operative  institu-
 tions;  and

 (b)  if  so,  the  nature  of  the  assist-
 ance  and  whether  they  have  agreed
 to  assist  the  Indian  personnel  in  this
 Tegard?

 The  Deputy  Minister  in  the  Minis-
 try  of  Community  Development  and
 Co-operation  (Shri  Shyam  Dhar
 Misra):  (a)  Yes,  Sir.

 (b)  The  International  Co-operative
 Alliance  has  been  approached  to  make
 available  three  high  level  experts  for
 the  proposed  Central  Co-operative
 Management  Institute  and  4  teams
 consisting  of  3  experts  each  to  work
 in  an  advisory  capacity  for  consumers
 co-operatives  in  the  city  of  Bombay,
 Madras,  Calcutta  and  Delhi  where

 on
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 programmes  for  the  development  of
 consumers  co-operatives  on  compre-
 hensive  lines  are  being  taken  up.  The
 discussions  are  at  a  very  preliminary
 stage  and  no  agreement  has  yet  been
 reached  regarding  the  nature  of  the
 assistance.

 खाद्यान्न  का  आयात

 १०११.  श्री  राम  सेवक  यादव  :  क्‍या
 खाद्य  तथा  कृषि  मंत्री  यह  बताने  की  कृपा
 करेंगे  :

 (क)  पी०  एल०  ४५८०  के  अन्तर्गत
 संयुक्त  राज्य  अमरीका  से  मंगाया  गया  किन-
 किन  वर्षों  का  खाद्यान्न  का  भण्डार  मौजूद
 है;

 (ख)  व  किसि  माता  में  है  ;

 (ग)  क्या  १६५५  से  अरब  तक  सड़ा
 हुआ  शन  नीलाम  हुआ  ;  और

 (घ)  यदि  हां,  तो  किन-किन  वर्षों  में
 और  कितना-कितना  तथा  नीलाम  के  भाव
 क्या  थे  ?

 खाद्य  तथा  ऋषि  मंत्रालय  में  उपमंत्री
 (को  Go  Ho  थामस)  :  (क)  और  (ख).
 पी०  एल०  ४५०  के  भ्रन्तगंत  प्राप्त  तथा  अन्य
 खरीद  किए  माल  का  अलग  अलग  हिसाब
 नहीं  रखा  जाता  है  v  अतः  नीचे  दी  गयी
 सूचना  संयुक्त  राज्य  अमेरिका  से  प्राप्त  कुल
 मौजूदा  स्टाक  के  बारे  में  है  :--

 (३१-७-१६६३  की  स्थिति)
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 आती  वर्ष  खाद्यान्न  (मात्रा
 हजार  मीट्रिक  टनों

 में)

 १६६०  ¥
 १६६१  १०
 १६६२  ३०२
 १६६३  १२६७
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 (7)  कौर  (घ).  खराब  दशा  में
 प्राप्त  खाद्यान्न  या  भण्डार  अथवा  मार्ग  में
 खराब  हुए  खाद्यान्नों  को  प्रति  वर्ष  नीलाम  कर
 दिया  गया  है  ।  वर्ष  के  अनुसार  मात्राओं  का
 ब्योरा  निम्नलिखित  है  im

 वर्ष  मात्रा  दर  (परास)

 (मीट्रिक  (रुपये  प्रति  क्विन्टल,
 टनों  में  कुल)

 १६५५  २६  ३.३४ से  १०.  ७२  तक
 १९५६  १४८  ४.  ३४से  १६.६६  तक
 १६५७  ७४०  २.६८ से  १२.  ७४  तक
 १६५८  ४२७  २.०१ से  १२.३६  तक
 १६५६  ७८१३  ०.२४ से  १२.१८  तक
 १६६०  ;  ४८००  ०.२५  से  २५.५५ तक
 १६६१  |  ११४८८  ०,  २५  से  २५.५५ तक
 १९६२.  ५०६५  ०.२५ से  २५.५५  तक
 १६६३  -  २४०८  ०.२०  से  २५.५५ तक
 (जुलाई के  तरन्त  तक)

 °

 Aerodromes
 1012,  Shri  P.  0.  Borooah:  Will  the

 Minister  of  Transport  and  Communi-
 cations  be  pleased  to  state:

 (a)  whether  Government  have
 undertaken  a  major  programme  of
 improving  aerodromes_  on  regional
 routes  all  over  the  country  to  facili-
 tate  spread  of  air  travels  in  the  States;

 (b)  if  so,  the  aerodromes  in  the
 North  Eastern  region  which  are  to  be
 improved  under  the  scheme;  and

 (c)  the  major  improvements  to  be
 made  at  these  aerodromes

 The  Deputy  Minister  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Ahmed  Mohiuddin):  (a)  to
 (c).  The  question  of  lengthening/
 strengthening  of  runways  at  certain
 aerodromes  on  regional  routes  for
 operation  by  heavier  and  faster  air-
 craft  is  under  consideration.
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 Transfer  of  P.  &  T.  Employees
 1013.  Shri  Daji:  Will  the  Minister

 of  Transport  and  Communications  be
 pleased  to  state:

 (a)  the  number  of  Post  and  Tele-
 graphs  employees  of  different  sections
 who  have  been  transferred  to  Assam
 and  NEFA  area  since  November,  1962;

 (b)  the  number  of  those  who  have
 been  called  back  and  the  number  of
 those  who  are  continuously  on  border
 duty;  and
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 (०)  whether  any  additional  allow-

 ance  has  been  given  to  such  em-
 ployees?

 The  Deputy  Minister  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Bhagavati):  (a)  to  (c).  The
 reply  is  given  in  the  Statement
 below:—

 Statement  to  be  laid  on  the  Table
 of  the  Lok  Sabha  vide  part  (a),  (b)
 and  (c)  of  Unstarred  Question  No.
 03  for  27-8-1963.

 Cadre  Number  Number  Number  Additional  allo-
 deputed  called  back  stillin  wance  given. Assam

 Engineering  Supervisors  39  I9_  Rs.  45,-  p.m.
 Repeater  Station  Assistants  24  9  75  Rs.  35/-  p.m.
 Teletypists  39  29  Io  Rs.  30;-  p.M.
 Wireless  Operators  2  2  Rs.  30;-  p.m
 Postal  Signallers  7  5  2  Rs.  30’-  p.m.

 Kandla  Zund  Project
 1014,  Shri  Jashvant  Mehta:  Will  the

 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  the  survey  regarding
 the  traffic  of  Kandla  Zund  Railway
 has  been  completed  by  the  Railway
 Department;

 (b)  whether  Railways  authorities
 have  taken  a  decision  to  implement
 tha  scheme  regarding  the  Kandia
 Zund  project;

 (c)  the  cost  of  the  whole  project;
 and

 (d)  the  reasons  for  delay  in  imple-
 menting  the  scheme?

 The  Deputy  Minister  in  the  Minis-
 try  of  Railways  (Shri  5.  V.  Rama-
 swamy):  (a)  The  traffic  survey  of
 Zund-Kandla  B.G.  rail  link  was  com-
 pleted  in  July,  1960.  Certain  investi-
 gations  regarding  future  pattern  of
 traffic  to  and  from  Kandla  Port  and
 the  final  alignment  ५०  be  adopted,  are
 however,  now  being  made  in  the  light
 of  information  recently  furnished  by
 the  Ministry  of  Transport  and  Com-
 munications.

 (b)  This  is  an  approved  project  for
 the  Third  Five  Year  Plan.

 (c)  Rs.  2°89  crores.
 (d)  Investigations  referred  to  in  (a)

 above  are  not  yet  complete.

 Sugarcane  Output

 205  f  Shri  Vishram  Prasad
 ‘|  Shri  Jashvant  Mehta

 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state:

 (a)  the  amount  of  money  given  by
 the  Central  Government  to  the  State
 Government  8  as  an  incentive  to  the
 farmers  to  increase  the  sugarcane  out-
 put  during  1959-60,  960-6l  and  96l-
 62;  and

 (b)  how  much  money  was  given  to
 U.P.  Government?

 The  Deputy  Minister  in  the  Minis-
 try  of  Food  and  Agriculture  (Shri
 A.  M.  Thomas):  (a)  and  (b).  The
 amount  of  assistance.given  to  the  State
 Governments  and  to  U.P.  Government
 for  sugarcane  development  from  1959—
 60  to  1961-62  is  as  follows:—

 .
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 (Rs.  in  Lakhs).

 Year  Total  ex-  Amount  Amount
 penditure  given  by  given  by
 incurred  the  Cen-  the  Cen-

 tre  to  tre  to
 State  U.P.  Go-

 Govern-  _vernment
 ments

 1959-60
 1960-6
 I96I-62

 78°39  63°46  32°54
 ‘159°  72  53°I2  27°69
 II4°33  38-02  II°26

 Strike  Threat  by  Pakistani  Crew  of
 Joint  Steamer  Companies

 Jf  Shri  P.  C.  Borooah: 1016.
 ‘|  Shri  Hem  Barua:

 Will  the  Minister  of  Transport  and
 Communications  be  pleased  to  state:

 (a)  whether  the  Pakistani  crew  of
 the  Joint  Steamer  Companies  which
 operate  between  Calcutta  and  Assam
 have  recently  served  a  strike  notice
 on  the  Companies.

 (b)  if  so,  the  steps  taken  to  avert
 the  strike  in  the  present  condition
 when  both  Pakistan  and  China  are
 reported  to  ‘have  mobilised  their  force
 along  the  Indian  borders;  and

 (c)  the  alleged  reasons  put  forth  for
 resorting  to  strike?

 The  Minister  of  Shipping  in  the
 Ministry  of  Transport  and  Communi-
 cations  (Shri  Raj  Bahadur):  (a)
 No.

 (b)  and  (c).  Do  not  arise.

 झतुसूचित  जातियों  तथा  जन  तूचित-आ्राविस
 जातियों  को  भर्ती

 (6.  कय राय  :
 हि  बड़े

 क्या  परिवहन  तथा  संचार  मंत्री  यह
 बताने  की  कृपा  करेंगे  कि  :

 (क)  भ्रनुसूचित  जातियों एवं  भ्रनुसूचित
 आदिम  जातियों  के  लोगों  के  लिये  नौकरी

 १०१७.

 सम्बन्धी  क्‍या  कोई  विशेष  निर्वाचन  बोर्ड
 बनाने  की  योजना  पर  उनका  मंत्रालय  विचार
 कर  रहा  है  ;  और

 (ख)  यदि  हां,  तो  इस  योजना  को
 कब  से  लागू  किया  जा  रहा  है  ?

 परिवहन  तथा  संचार  मंत्रालय  में  नौवहन
 मंत्री  (श्री  राज  बहादुर)  :  (क)  जी,  नहीं  ।

 (ख)  सवाल  ही  पैदा  नहीं  होता  ।

 रेलवे  बोर्ड

 (श्री  कछवाय  :
 [श्री  बड़े  :

 क्या  रेलब  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि  4

 (क)  रेलवे  बोर्ड  के  हिन्दी  विभाग  में
 क्या  कोई  राजपत्रित  पद  अनुसूचित  जातियों
 शौर  अनुसूचित  आदान  जातियों  के  लिये  भी
 सुरक्षित  है  ;  और

 १०१८.

 (ख)  यदि  हां,  तो  उन  पदों  को  भरने
 की  क्‍या  चेष्टा  की  गई  ?

 रेलवे  मंत्रालय  में  उपमंत्री  थो
 शाहनवाज़  खां)  :(क)  जी  नहीं  ।

 (ख)  सवाल  नहीं  उठता  ।
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 रेलवे  बोर्ड  पुस्तकालय

 ope  थो  कवाय
 १०१६.  ्र  बह  :

 क्या  रेलवे  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  रेलवे  बोर्ड  के  पुस्तकालय  में
 राजपत्रित  और  अराजपत्रित  कितने  पुस्तक-यक्ष
 काम  करते  हैं  ;

 (ख)  इनमें  से  कितने  पद  अनुसूचित
 जातियों  एवं  अनुसूचित  आदिम  जातियों  के
 लिये  सुरक्षित  हैं  ;  और

 (ग)  इन  जातियों  के  कितने  व्यक्ति
 वास्तव  में  काम  पर  लगे  हुए  हैं  ?

 रेलवे  मंत्रालय  में  उपमंत्रो  (शी  शाह-
 नाज  स्वा)  :  (क)  एक  पुस्तकालय  (लाये-
 रियल)  (राजपत्रित)  एक  सहायक  पुस्तक-
 यक्ष  (अराजपत्रित)

 (ख)  को  नहीं  ।

 (ग)  कोई  नहीं  ।

 रेलव  बोड़  पुस्तकालय

 _ श्री  कछवाय  :
 १०२०.  ी  बड़े  :

 क्या  रेल  मंत्री  यह  बताने  की  कृपा  करेंगे
 किः

 (क)  रेलवे  बोर्ड  के  पुस्तकालय  में
 पिछले  दस  वर्षों  में  कितनी  बार  पुस्तकों  की
 संख्या  की  जांच-पड़ताल  की  गई  ;

 (ख)  कितनी  पुस्तकें  खो  गई  या  चोरी
 चली  गई  ;  कौर

 (ग)  इससे  सरकार  को  कितना
 नुक्सान  हुआ  ?
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 रेलवे  मंत्रालय  में  उपमंत्री  (श्री  शाह-
 नमाज़  खां):  (क)  रेलवे  बोर्ड  के  पुस्तकालय  में
 हर  दूसरे  वर्ष  पुस्तकों  की  जांच-पड़ताल  की
 जाती  है  ।  इसके  अलावा  दिसम्बर  १६६०
 कौर  फिर  जुलाई  -अगस्त,  १६६२  में  विशेष
 जांच  की  गयी  ।  विभागीय  अफसर  आक-
 श्रमिक  जांच  भी  करते  पते  हैं  ।

 (ख)  अभी  तक  पुस्तकों  के  खो  जाने
 या  चुराये  जाने  की  कोई  घटना  नोटिस  में
 नहीं  आयी  है  ।

 (ग)  ऊपर  भाग  ख'  के  उत्तर  कौ
 देखते  हुए  सवाल  नहीं  उठता  v

 Ports  in  Andhra  Pradesh

 1021.  Shri  E.  Madhusudan  Rao:  Will
 the  Minister  of  Transport  and  Com-
 munications  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 ports  of  Kakinada,  Masulipatnam  and
 Krishnapatnam  in  Andhra  Pradesh
 are  being  developed  for  the  export  of
 tobacco  from  Andhra  Pradesh;  and

 (b)  if  so,  the  details  thereof  and
 the  total  cost  of  each  projects?

 The  Minister  of  Shipping  in  the
 Ministry  of  Transport  and  Communi-
 cations  (Shri  Raj  Bahadur):  (a)
 and  (b)..  The  executive  responsibility
 for  the  development  of  Ports  other
 than  major  Ports  rests  with  the  State
 Government.  Details  of  steps  being
 taken  by  the  State  Government  for
 special  facilities  for  the  export  of  indi-
 vidual  commodities,  such  as,  tobacco
 are  the  concern  of  the  State  Govern-
 ment.  Provision  has,  however,  been
 included  in  the  Central  Third  Five
 Year  Plan  for  the  general  develop-
 ment  of  the  three  ports  referred  to  as
 shown  in  the  statement  laid  on  table
 of  the  House.  [Placed  in  Library,
 See  No.  LT-578/63].
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 QUESTION  OF  PRIVILEGE

 Mr.  Speaker:  Yesterday  I  had  re-
 ceived  a  notice  of  breach  of  privilege
 from  Shri  Kapur  Singh  and  Shri  Ram
 Sewak  Yadav  to  the  effect  that  the
 Prime  Minister  had  publicly  announ-
 ced  his  acceptance  of  the  resignation
 of  six  members  of  the  Cabinet  with-
 out  first  making  a  statement  on  the
 floor  of  the  House  about  this  matter
 of  specific,  urgent,  public  importance,
 particularly  when  Parliament  is  in
 session.  I  told  him  yesterday  that  I
 bad  not  allowed  it  and  that  if  he  had
 any  grievance,  he  could  represent  to  -

 Both  of  them me  in  the  chamber.
 did  come  and  see  me.
 plain  it  to  them,

 I  tried  to  ex-

 The  same  notice  has  been  repeated
 today  by  Dr.  Singhvi,  though  he  has
 taken  his  stand  on  two  things,  first
 as  a  privilege  of  the  House.  Then  he
 comes  round  and  says  that  it  is  not
 a  privilege,  but  it  is  a  matter  of
 convention.  So  according  to  his  own
 stad,  he  doubts  whether  it  is  really
 a  privilege  issue,  A  breach  of  pri-
 vilege  is  of  some  rights  that  are
 vested  in  Members  and  to  which  they
 are  entitled.  According  to  him,  it  is
 only  a  breach  of  convention.  He
 himself  admits  it.

 I  had  said  yesterday  that  I  would
 like  to  know  from  Shri  Kapur  Singh
 whether  this  Parliament  had  any  say
 in  the  appointment,  dismissal  or  re-
 moval  of  Ministers  or  it  was  only  the
 privilege  of  the  Prime  Minister.

 Shri  Kapur  Singh  (Ludhiana):
 After  having  listened  to  your  ruling,
 I  would  not  insist  that  it  is,  strictly
 speaking,  a  privilege  of  the  House,  to
 have  a  say  in  the  matter  of  appoint-
 ment  or  dismissal  of  the  Ministers.
 But  I  would  still  submit  that  this
 House  is  entitled,  if  not  to  the  pri-
 vilege,  at  least  to  the  courtesy,  of
 knowing  before  the  public  knows,
 whenever  decisions  of  such  import-
 ance  are  taken  by  the  Prime  Minister.

 Mr.  Speaker:  I  follow  him.
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 Dr.  L.  M.  Singhvi  (Jodhpur):  It
 would  not  be  strictly  correct  to  say
 that  I  have  admitted  that  this  not
 at  all  a  matter  of  privilege.  What  I
 had  submitted  to  you  is  that  this  is
 a  matter  of  privilege  as  well  as  of
 convention,  and  further  that  certain
 privileges  may  be  grounded  in  con-
 vention.

 Mr.  Speaker:  Can  he  give  me  an
 answer  to  the  question  that  I  put  to
 Shri  Kapur  Singh,  whether  this
 House  has  any  say  in  the  appoint-
 ment  change....

 Shri  L.  M.  Singhvi:  That  is  why  I
 would  like  to  clarify,  and  I  think
 that  the  House  is  entitled  not  merely
 as  a  matter  of  courtesy,  but  as  a
 matter  of  convention,  to  expect  the
 Prime  Minister  to  make  a  statement,
 particularly......

 Mr.  Speaker:  That  is  quite  a  diffe-
 rent  thing  altogether.  Then  we  get
 down  to  what  Shri  Kapur  Singh  said,
 that  it  is  a  matter  of  courtesy,

 Dr.  L.  M.  Singhvi:  No,  Sir.  I  go
 further  and  say  that  it  is  not  courtesy,
 it  is  a  convention,  and  a  convention
 is  certainly  not  on  the  sufferance  of
 the  Government  or  the  Prime  Minis-
 ter,  but  it  is  a  matter  of  right  of  this
 House.

 Mr.  Speaker:  I  am  only  on  the
 authority  of  this  House,  whether  it
 can  interfere  or  change,  or  have  a
 Say  in  the  appointment  or  dismissai
 of  Ministers  by  the  Prime  Minister,
 rather  by  the  President  on  the  advice
 of  the  Prime  Minister.

 Shri  Tyagi  (Dehra  Dun):  May  I
 make  a  submission?

 श्री  राम  सेवक  यादव  (बाराबंकी)  :
 अध्यक्ष  महोदय

 अध्यक्ष  महोदय  uy  मैं  एक  बात  जो  कर
 रहा  हूं  उस  को  ्रो  खत्म  कर  लेने  दीजिए  ।
 Dr.  L.  M.  Singhvi:  If  you  would

 permit  me  to  make  my  _  submission
 very  briefly,  I  would  like,  first  of
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 all,  to  say  that  privilege  is  after  all
 the  sum  total  of  the  rights  vested  in
 us  either  as  a  matter  of  convention  or
 tradition  or  as  a  matter  which  has
 been  accepted  in  all  quarters.  In
 this  case,  it  is  not  only  a  matter  of
 privilege,  but  a  privilege  that  is
 grounded........

 Mr.  Speaker:  He  says  “not  only”.
 but  where  is  that  privilege,  that  right,
 [  7  asking  him.  Can  he  point  out
 any  constitutional....

 Dr.  L,  M.  Singhvi:  I  may  quote
 from  May’s  Parliamentary  Practice
 where  it  says  that  the  distinctive
 mark  of  a  practice  is  its........

 Mr.  Speaker:  When  there  are  spe-
 cific  rules  of  this  House,  we  need  not
 follow....

 Dr.  L.  M.  Singhvi:  I  shall  presently
 refer  to  the  specific  rules  of  the
 House,  but  we  know  that  our  privi-
 leges  are  not  codified  anywhere.  The
 rules  only  relate  to  the  procedure
 which  enable  us  to  raise  a  question
 of  privilege.

 श्री  रास  सेवक  यादव  :  इस  सम्बन्ध  में
 श्री मन  में  आपसे  निवेदन  करूंगा  कि  जहां
 तक  रूल  २२४  का  सम्बन्ध  है,  उस  में  यह
 नहीं  दिया  हुआ  है  कि  ऐसे  कौन  कौन  से  मसले
 होंगे  जो  विशेषाधिकार  से  सम्बन्धित  होंगे  ।
 उस  में  साफ  साफ  दिया  है  :

 (i)  not  more  than  one  question
 shall  be  raised  at  the  same
 sitting;

 (ii)  the  question  shall  be  res-
 tricted  to  a  specific  matter  of
 recent  Occurrence;

 (iii)  the  matter  requires  the  in-
 tervention  of  the  House.

 श्रीमन्‌,  मैं  आप  से  निवेदन  करूंगा  कि  प्रधान
 मंत्री  या  अन्य  मंत्री  इस  सदन  के  प्रति  जिम्मे-
 दार  हैं।  और  जहां  तक  स  कार  की  नीति
 का  प्रदान  है  उन  के  बारे  में  भी  वे  इस  सदन
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 के  प्रति  जिम्मेदार  हैं  ।  अगर  प्रधान  मंत्री
 किसी  मंत्री  का  इस्तीफा  स्वीकार  कर  लेते
 हैं,  कांग्रेस  संगठन  को  मजबूत  करने  के  लिए,
 तो  उस  का  तो  सीधा  अर्थ  यह  हो  जाएगा
 कि  मंत्रियों  का  इस्तीफा  मंजूर  करना  पार्टी
 के  हित  के  लिए  है  ।  इस  तरह  से  छः
 छः  मंत्रियों  के  इस्तीफे  स्वीकार  कर  लिए
 गए  तो  यह  भी  कहा  जा  सकता  है  कि  अविश्वास
 के  प्रस्ताव  को  प्रधान  मंत्री  ने  मान  लिया  ।
 इस  का  अर्थ  होगा  कि  यह  जो  सदन  सर्व-
 भौमिक  सत्ता  से  सम्पन्न  है  वह  मातहत  हो
 जाता  है  कांग्रेस  संगठन  के  ।  यह  प्रश्न  इस
 सदन  के  सम्मुख  रखा  जाना  चाहिए  था  जबकि
 बैठा  हुआ  है  |

 श्री  त्यागी  :  मैं  एक  क्लासिफिकेशन
 चाहता  हूं

 अ्रध्यक्ष  महोदय  :  ब  मैं  अपना  फैसला
 देना  चाहता  हूं  और  उस  को  हाउस  के  सामने
 रखना  चाहता  हूं  ।

 हमारे  संविधान  के  अनुसार  यह  प्राइम
 मिनिस्टर  का  हक  है  कि  वह  अपनी  काउंसिल
 श्राफ  मिनिस्टर  मुकेश  करें  और  वह  किस
 को  रखते  हैं  यह  उन  की  मर्जी  पर  है  और
 यह  उन  का  प्रिविलेज  है  कि  अगर  वह  किसी
 दूसरे  को  चाहते  हैं  तो  उस  की  सिफारिश
 प्रेसिडेंट  को  करें  ।  इस  हाउस  को  अगर
 ऐतबार  न  रहे  तो,  वोट  आफ  नो  कानफिडेंस
 लाने  का  हक  है  और  उसे  रिमूव  करने  का
 मोशन  लाने  का  हक  है  ।  हाउस  किसी  खास
 मिनिस्टर  के  खिलाफ  अगर  चाहे  तो  सैंसर
 मोशन  ला  सकता  है  t  बाकी  इस  में  हमारा
 अधिकार  नहीं  है  कि  प्राइम  मिनिस्टर  किस
 को  रखते  हैं  और  किस  को  नहीं  रखते  हैं  ।

 दूसरी  बात  यह  है  कि  कहा  जाता  है  कि
 उन्हों  ने  मिनिस्टरों  का  इस्तीफा  मंजूर  कर
 लिया  है,  लेकिन  हम  तो  देखते  हैं  कि  मिनिस्टर
 साहिबान  यहां  बैठे  हैं,  गए  नहीं  हैं  ।  जरगर
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 कोई  चीज  बाहर  हो  रही  है  तो  उस  से  मुझे
 कोई  सम्बन्ध  नहीं  है  ।

 श्री  राम  सेवक  यादव  ने  रूल  र
 कोट  किया  है  ।  उस  में  यह  साफ  है  :

 “The  matter  requires  the  inter-
 vention  of  the  House.”

 अगर  प्राइम  मिनिस्टर  ऐसा  करते  हैं  तो
 उस  में  हाउस  किसी  वक्‍त  भी  इंटरवेंशन
 नहीं  कर  सकता  ।  कर्ट सी  की  बात  दूसरी
 है  ।  जिस  वक्‍त  हाउस  बैठा  हो  तो  कर्ट सी
 के  तोर  पर  प्राइम  मिनिस्टर  साहब  उस
 को  बतलाएं  |  लेकिन  यह  उन  की  मर्जी  की
 बात  है  ।  लेकिन  इस  वक्‍त  तो  यह  सवाल
 भी  पैदा  नहीं  होता  ।  इसलिए  यह  जो  मोशन
 लाया  गया  है  ब्रीच  आफ  प्रिविलिल  का  इस
 को  कंसेंट  देने  से  इसी  वास्ते  मैंने  इन्कार
 कर  दिया  ।
 Shri  Hari  Vishnu  Kamath:  |  seek

 clarification  of  your  ruling.  You  were
 pleased  to  observe  that  the  Prime
 Minister  has  got  the  right  of  power
 under  the  Constitution  to  appoint  the
 Council  of  Ministers  and  also  dismiss
 them  or  remove  any  Minister.  I  be-
 lieve  that  it  is  the  President  who  has
 to  do  that  under  the  Constitution.  It
 it,  therefore,  right  for  the  Prime
 Minister  to  announce  in  public  that
 he  has  accepted  the  resignation,  be-
 fore  the  President  has  accepted  the
 resignation  submitted.

 Mr,  Speaker:  That  is  a_  different
 thing  altogether.

 अ्रध्यक्ष  महोदय  :  मैंने  कहा  था  कि
 वह  सिफारिश  करें  और  अगर  मेरे  अल्फाज़
 से  यह  पाया  जाता  है  कि  सिफारिश  के  बारे
 में  मैंने  नहीं  कहा,  तो  यह  मेरी  गलती  है,
 और  मैं  उस  को  माडीफाई  करता  हूं  ।

 Shri  Nath  Pai:  Sir,  I  am  not
 pursuing  it.  Arising  out  of  it,  the
 daily  Press  is  full  of  rumours  about
 resignations.  May  we  know  if  there
 is  any....  (Interruptions.)

 Mr.  Speaker:  Order,  order.
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 श्री  त्यागी  :  मैं  एक  क्लासीफिकेशन

 चाहता  हूं  ।  मेरे  ज  करने  का  मंशा  यह  है
 कि  रेजिगनेशन  का  मामला  जिस  पर  में
 दोस्त  ऐतराज  कर  रहे  हैं,  वह  कायदे  से  ग्राम
 हमारे  सामने  आया  नहीं  है  ।

 श्रच्यक्ष  महोदय  :  जो  इनफॉरमेशन  मैं
 उन  को  नहीं  देना  चाहता  वह  आप  उन  को
 दे  रहे  हैं

 श्री  त्यागी  :  मैं  दूसरी  बात  अर्ज  करना
 चाहता  हूं  |  यह  प्रीतिभोज  का  सवाल  है  ।
 हर  पार्टी  के  अन्दर  जो  भी  लीडर  होगा
 उस  पार्टी  का  उस  की  मेम्बरशिप  होगी,
 वहां  वह

 भ्रध्यक्ष  महोदय  :  काडर,  आडर  :  मेरा
 उस  से  कोई  सम्बन्ध  नहीं  है  v

 क्या  श्री  एस०  एम०  बनर्जी  प्राइम
 मिनिस्टर  के  कल  के  बयान  के  बारे  में  कोई
 सवाल  करना  चाहते  हैं  ?

 श्री  स०  मो०  बाजी  (कानपुर)  :
 बाहर  जो  सरकार  के  बारे  में  अफवाह  फल
 रही  है  क्‍या  मैं  उस  के  बारे  में  सवाल  कर
 सकता  हूं

 अध्यक्ष  महोदय  :  सवालात  तो  बेशक
 कर  सकते  हैं  ।  मैं  तो  इस  वक्‍त  ब्रीच  आफ
 प्रिवलिज  के  मोशन  पर  फैसला  दे  रहा  हूं
 मैं  किसी  हाइपाथिटिकल  सवाल  का  जवाब
 नहीं  देना  चाहता  ।  कल  जो  प्रथम  मिनिस्टर
 साहब  का  बयान  हुआ  है  उस  के  बारे  में  अगर
 वह  सवाल  करना  चाहें  तो  कर  सकते  हैं  ।

 2.i8  hrs.

 RE,  HOISTING  OF  PAKISTANI
 FLAG  AT  LATITILLA

 Shri  S.  M,  Bangrjee:  I  shall  ask  a
 question.

 Mr.  Speaker:  He  may  put  it,
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 Shri  S.  M.  Banerjee:  It  is  stated
 in  yesterday’s  statement  that  this  par-
 ticular  area  where  the  Pakistanis  had
 hoisted  their  flag  on  the  4th  is  con-
 sidered  disputed  area  by  our  Govern-
 ment.  On  what  basis  is  this  area
 considered  to  be  disputed  area?  Is
 this  the  reason  why  Pakistanis  hoist
 their  flag  there  and  if  so,  is  the  Gov-
 ernment  likely  to  change  their  posi-
 tion  after  these  repeated  intrusions?
 Knowing  full  well  it  is  we  who  have
 declared  it  as  a  disputed  area.

 Thee  Prime  Minister,  Minister  of
 External  Affairs  and  Minister  of
 Atomic  Energy  (Shri  Jawaharlal
 Nehru):  It  is  disputed  area.  It
 is  a  question  of  interpretation
 of  the  old  Radicliffe’s  award.  In
 that  Award  there  is  a  discrepency
 between  the  written  word  and
 the  map  attached  to  it.  According
 to  the  map  this  village  fell  on
 the  Pakistan  side  but  according  to
 the  description  attached  to  the  map,
 the  area  fell  on  the  Indian  side.  Now,
 the  rule  for  interpretation  of  these
 things  was  laid  down  by  Mr.  Radcliffe
 himself:  where  there  is  a  discrepancy,
 the  written  word  should  count  far
 more  than  the  line  on  the  map.
 Anyhow,  there  is  a  line  on  the  map
 and  therefore,  Pakistan  has  been  claim-
 ing  this  for  sometime.  The  matter
 was  being  considered  when  the  pro-
 cess  of  demarcation  came:  the  process
 of  demarcation  has  not  taken  place  in
 this  area.  We  try  to  expedite  its  pro-
 cess  so  that  the  matter  might  be
 settled  this  way  or  that  way.  But
 somehow  it  is  being  delayed.  Even
 now  we  have  asked  them  to  expedite
 it  and  meanwhile  as  I  stated  yester-
 day,  that  the  existing  condition  should
 remain,  that  is,  the  status  quo  ac-
 cording  to  which  we  are  there.

 Shri  S.  M.  Banerjee:  Have  they
 agreed  to  maintain  the  status  quo?

 Shri  Jawaharlal  Nehru:  Pakistani
 authorities  sometimes  ago  repeatedly
 agreed  to  that  but  the  local  authori-
 ties,  inspite  of  that  agreement,  have
 infringed  it:  their  people  have  inter-
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 fered  with  our  people  working  in  the
 fields,  etc.  We  have  again  asked
 them  to  expedite  this  demarcation  so
 that  this  matter  might  be  settled  this
 way  or  that  way.

 Shri  Hari  Vishnu  Kamath  (Hos.
 hangabad):  Has  the  attention  of  the
 Prime  Minister  been  drawn  to  certain
 allegations  made  in  the  Assam  Legis-
 lative  Assembly  to  the  effect  that
 one  of  the  persons  who  hoisted  one  of
 the  Pakistani  flags  there  were  fifteen
 small  flags  according  to  the  Prime
 Minister’s  statement  is  a  Congress-
 man  who  had  earlier  harboured  Pakis.
 tani  army  personnel  in  that  area  and
 are  there  reasons  to  believe  that  the
 Government’s  somewhat  weak-kneed
 invertebrate  policy  towards  Pakistan.
 infiltrators  into  Assam  is  _  inciting
 anti  national  miscreants  to  run  riot
 with  impunity?

 Shri  Jawaharlal  Nehru:  No,  Sir:  I
 have  not  seen  this  extra-ordinary
 statement  to  which  the  hon.  Member
 refers.  But  such  information  as  we
 have  is  that  these  small  flags  were
 secretly  put  up  by  the  people  who
 came  from  Pakistan  that  morning;
 they  put  them  up  and  rather  compel-
 led  a  few  other  people  to  put  them
 up.

 Shri  Hari  Vishnu  Kamath:  That  in-.
 formation  is  in  papers.  I  will  pass
 it  on.

 श्री  रामेदवरानन्द  (करनाल)  :  अध्यक्ष
 महोदय,  विषयांतर  ।

 अध्यक्ष  महोदय  :  आप  बैठ  जाइये  t

 श्री  रामेशवरानन्द  :  यह  दूसरा  प्रश्न
 है

 अध्यक्ष  महोदय  :  अभी  पहला  तो  खत्म
 हो  लेने  दीजिये  ।

 Shri  Swell  (Assam—Autonomous
 Districts):  There  are  a  number  of
 rather  significant  portions  in  the  state.
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 ment  of  the  Prime  Minister.  For
 instance,  it  is  stated  that  when  the
 Assam  Police  went  to  that  territory
 they  were  threatened  with  East  Pakis-
 tan  Rifles  and  they  could  not  make
 any  arrests.  Then  it  is  also  stated
 that  when  the  East  Pakistan  Rifles
 fired  at  our  personne!  our  personnel
 did  not  return  the  fire.  It  is  also
 stated  that  as  a  result  of  all  these
 incidents  the  Government  ‘has  ins-
 tructed  the  Government  of  Assam  to
 give  armed  protection  to  the  people
 in  the  border  areas  there.  Does  it
 meant  that  so  long  the  entire  border
 was  left  free  without  any  armed  pro-
 tection  whatsoever?

 Shri  Jawaharlal  Nehru:  It  does  not
 mean  what  the  hon.  Member  sug-
 gests.  But  it  is  one  thing  to  give
 general  protection  by  giving  armed
 police,  etc.  It  is  another  thing  to
 take  steps  which  may  lead  to  the  sit:
 uation  becoming  worse.  Then  it
 ceases  to  be  a  question  of  a  few  armed
 policemen  but  taking  steps  on  a  much
 larger  scale.

 Shri  Daji  (Indore):  The  first  inci-
 dent  was  on  the  l4th  and  the  second
 on  the  9th,  within  five  days.  It
 means  that  during  the  period  of  five
 days  we  could  not  sufficiently  patrol
 the  area.  Is  the  Government  in  a
 position  to  inform  the  House  as  to
 the  steps  taken?  Do  we  expect  such
 incidents  in  that  particular  area
 will  not  be  repeated?  Are  we  ade-
 quately  prepared,  at  least  as  ade-
 quately  as  the  Pakistani  men?

 Shri  Jawaharlal  Nehru:  I  cannot
 give  a  precise  answer  to  that  ques-
 tion.  We  are  giving  such  protection
 as  we  can  short  of  moving  large
 armies  there  and  we  think  that  this
 kind  of  petty  incidents  will  go  on
 recurring  till  the  matter,  is  finally
 settled.  Therefore,  we  are  concen-
 trating  on  the  dispute  being  settled
 by  demarcation  as  quickly  as  possible,

 श्री  रामेश्वरानन्द  :  अध्यक्ष  महोदय,
 विषयांतर  ।  मेरा  उस  से  सम्बन्ध  नहीं  है  1
 मैं  दूसरी  बात  कह  रहा  हूं  ।
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 श्रच्यक्ष  महोदय  :  एक  बात  ख़त्म  हुई  है  ।
 अरब  दूसरी  बात  अगर  आप  क  ना  चा  ते  हैं
 तो  इस  के  लिए  प.ले  से  मुझे  आप  इत्तिला
 दीजिये  ।  इस  तर  से  बगर  नोटिस  के  एक
 दम  से  खड़े  हो  कर  कोई  भी  बात  कहना
 उचित  नहीं  है  ।

 श्री  रामेइवरानन्द  :  मैं  इस  की  कई  बार
 इत्तिला  दे  चुका  हूं  ।  पहले  जो  इत्तिलाएं  दी
 जाती  हैं  वह  पता  नहीं  कहां  जाती  हैं  a  कई
 बार  अध्यक्ष  महोदय,  कम  आप  के  पास  लिख
 कर  इत्तिलाएं  भजते  हैं  परन्तु  ६मारी  इत्तिलाएं
 आप  के  पास  पहुंचती  ही  नहीं  हैं  -  इसलिए
 मेरी  बात  आप  क्या  सुन  तो  लीजिये  ।

 अध्यक्ष  महोदय  :  श्री  आप  क्‍या  कहना
 चाहते  हैं  ?

 श्री  रामेशवरानन्द  :  यह  गाज़ियाबाद  के
 किसानों  का  मामला

 भ्रष् पक्ष  महोदय  :  आडर,  आर्डर  |  अब
 श्राप  बैठ  जाइये  |

 श्री  रामेशवरानन्द  :  मेरा  भाव  तो  सुन
 लीजिए  ।  मैं  आप  के  आर्डर  को  मानता  हूं
 और  मैं  बैठ  जाता  हूं  ।  लेकिन  मेरी  बात  आप
 सुन  अवश्य  लें  ।

 अ्रध्यक्ष  महोदय  :  नहीं  स्वामी  जी,
 वह  मेरे  पास  नोटिस  आ  चुका  है
 (Interruptions).

 श्री  कछवाय  (देवास)  :  अब  अगर  शाप
 नहीं  सुनेंगे  तो  फिर  कौन  सुनेगा  ?

 श्री  रामेशवरानन्द  :  अध्यक्ष  महोदय,
 श्राप  मेरी  प्रार्थना  तो  सुन  लीजिये  ।

 अ्रध्यक्ष  महोदय  :  अब  आप  बैठ  जाइये  ।

 श्री  रामिबवरानन्द  :  मैं  भाप  के  कहने  से
 बैठ  गया  ।  लेकिन  मेरी  बात  तो  सुन  लीजिये  tv
 मैं  श्राप  को  एक  सूचना  दे  रहा  हूं
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 अध्यक्ष  महोदय  :  इस  तरीक़  से  आप
 हाउस  में  कोई  बात  नहीं  ला  सकते  यह  मैं
 रोज़  कहता  हूं  ।  नोटिस  सुबह  आते  हैं  ।  इस
 मामले  में  नोटिस  तीन,  चार  दे  आ  चुके  हैं
 और  तीन,  चार  दफ़  मैं  मेम्बरों  से  कह  चुका
 हूं  कि  वह  मैंने  नामंजूर  कर  दिया  है  |  इस
 हाउस  को  अधिकार  नहीं  कि  उस  में  दखल
 दे  ।  मेरे  पास  कल  डा०  लोहिया  आये  थे  और
 मैंने  उनको  यह  समझा  दिया  था  f  जो  दूसरों
 के  नोटिस  आये  थे  उन  को  भी  मैंने  यही
 समझाने  का  यत्न  किया  है  1  अब  बगैर  नोटिस
 के  हर  रोज  हर  एक  मैम्बर  इस  तरीक़  से  हाउस
 में  खड़ा  हो कर  बोलना  शुरू  कर  देगा  तो  1उस
 का  नौरमल  काम  नहीं  चल  सकेगा  ।  इसलिए
 स्वामी  जी,  अगर  आप  कोई  नोटिस  देना
 चाहते  हैं  तो  मुझे  लिख  कर  भेजें  ।  अगर  वह
 क़ायदे  के  मुताबिक  होगा  तो  मैं  उस  को  दाखिल
 कर  लूंगा  और  मैं  उसे  हाउस  में  उठाने  की
 इजाजत  देगा  ।  लेकिन  इस  तरीक़े  से
 इजाज़त  नहीं  दे  सकता  कि  कोई  मेम्बर  जब
 उस  के  जी  में  जाये  किसी  भी  समय  खड़ा  हो
 कर  कहना  शुरू  कर  दे  ।  इस  मामले  पर  बहुत
 विचार  हो  चुका  है  और  अब  मैं  उस  की
 इजाज़त  नहीं  दे  सकता  ।

 Some  hon.  Members  rose—

 mea:  महोदय  :  अब  तीन  आदमी  एक
 वक्‍त  खड़े  नहीं  हो  सकते  हैं  ।

 श्री  राम  सेवक  यादव  :  अध्यक्ष  महोदय,
 आप  ने  जो  कहा  मैं  उसे  बिलकुल  मानूंगा  और
 वह  हमें  शिरो धा यं  है  ।  आप  ने  यह  कहा  कि
 यह  केन्द्र  का  विषय  नहीं  है  ।  इसी  सम्बन्ध  में
 मैं  आप  से  निवेदन  करना  चाहता  था  कि
 संविधान  का  जो  सातवां  शैड्यूल  है  उस  में
 जो  सम्मिलित  सूची  है,  ७०वीं  लिस्ट

 अध्यक्ष  महोदय  :  भ्रमर  माननीय  सदस्य
 यह  मानते  हैं  कि  मेरा  यह  कहना  कि  यह  केन्द्र
 का  विषय  नहीं  है  और  इस  पर  यहां  बहस
 की  इजाजत  नहीं  दी  जा  सकती  है,  ग्रलत  है
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 तो  वे  मेरे  पास  चेम्बर  में  आये  श्र  मुझे  इस
 बारे  में  बतलाये  कि  कैसे  वह  ग़लत  है  ।  यप
 बहस  होतो  है  फैसला  नहीं  होता  है  ।  इसलिए
 माननीय  सदस्य  मेरे  पास  अभी  जब  मैं  उठ  कर
 जाऊंगा  तब  आ  कर  मुझे  समझायें  |  कल  भी
 मैंने  लोहिया  सा  ब  को  कहा  था  कि  अगर  आप
 के  पास  कोई  चीज  है  तो  ले  आइये  मेरे  पास
 जिस  से  आप  मानते  हैं  कि  यह  पालियामेंट
 इस  पर  बहस  कर  सकती  है  ।  मैं  उस  पर  गौर
 करने  के  लिए  तैयार  हूं  ।  मैं  माननीय  सदस्यों
 से  दरख्वास्त  करता  हूं  कि  अब  इस  को  वह
 ख़त्म  करें  और  हाउस  का  काम  आगे  चलने  दें

 42.27  hrs,

 PAPERS  LAID  ON  THE  TABLE

 Rice  “MOLLING  Inpustry  (REGULATION
 AND  LICENSING)  AMENDMENT  RULES,
 1963.

 The  Deputy  Minister  in  the  Minis-
 try  of  Food  and  Agriculture  (Shri
 A.  M.  Thomas):  I  beg  to  lay  on  the
 Table  a  copy  of  the  Rice  Milling
 Industry  (Regulation  and  Licensing)
 Notification  No,  G.S.R.  369  dated  the
 l7th  August,  1963,  under  sub-section
 (4)  of  section  22  of  the  Rice  Milling
 Industry  (Regulation)  Act,  1958.
 [Placed  in  Library.  See  No.  LT-56l/
 63].

 InpraN  ArRCRAFT  (SECOND  AMEND-
 MENT  RULES,  963

 The  Deputy  Minister  in  the  Minis-
 try  of  Transport  ang  Communicatiens
 (Shri  Mohiuddin):  I  beg  to  lay  on
 the  Table  a  copy  of  the  Indian  Air-
 craft  (Second  Amendment)  Rules,
 963  published  in  Notification  No.
 G.S.R.  373  dated  the  17th  August,
 1963,  under  section  4A  of  the  Air-
 craft  Act,  1934,  together  with  an  ex-
 planatory  note.  [Placed  in  Library.
 See  No.  LT-562/63].
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 MESSAGE  FROM  RAJYA  SABHA
 Secretary:  Sir,  I  have  to  report  the

 following  ‘message  received  from  the
 Secretary  of  Rajya  Sabha:

 “In  accordance  with  the  provi-
 sions  of  rule  97  of  the  Rules  of
 Procedure  and  Conduct  of  Busi-
 ness  in  the  Rajya  Sabha,  I  am
 directed  to  enclose  a  copy  of  the
 Industrial  Employment  (Standing
 Orders)  Amendment  Bill,  1963,
 which  has  \been  passed  by  the
 Rajya  Sabha  at  its  sitting  held  on
 the  2lst  August,  1963.”

 BILL  AS  PASSED  BY  RAJYA  SABHA
 LAID  ON  THE  TABLE

 Secretary:  I  lay  on  the  Table  of
 the  House  the  Industrial  Employment
 (Standing  Orders)  Amendment  Bill,
 +1963,  as  passed  by  Rajya  Sabha.

 2.22  hrs.
 APPROPRIATION  (RAILWAYS)  No.

 5  BILL
 The  Minister  of  Railways  (Shri

 Swaran  Singh):  I  beg  to  move*
 “That  the  Bill  to  authorise

 payment  and  appropriation  of
 certain  further  sums  from  and  out
 of  the  Consolidated  Fund  of  India
 for  the  service  of  the  financial
 year  1963-64  for  the  purposes  of
 Rai!ways,  be  taken  into  conside-
 ration.”
 Mr,  Speaker:  The  question  is:

 “That  the  Bill  to  authorise
 payment  and  appropriation  of
 certain  further  sums  from  and  out
 of  the  Consolidated  Fund  of  India
 for  the  service  of  the  financial
 year  1963-64  for  the  purposes  of
 Railways,  be  taken  into  conside-
 ration.”

 The  motion  was  adopted.
 Mr.  Speaker:  We  take-up  the  claus-

 es.  The  question  is:
 “That  clauses  2  and  3  stand  part

 of  the  Bill.”
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 The  motion  was  adopted.

 Clauses  2  and  3  were  added  to  the
 Bill.

 The  Schedule  was  added  to  the  Bill.

 Clause  ,  the  Enacting  Formula  and
 the  Title  were  added  to  the  Bill.

 Shri  Swaran  Singh:  I  beg  to  move:

 “That  the  Bill  be  passed.”

 Mr,  Speaker:  The  question  is:
 “That  the  Bill  be  passed.”

 The  motion  was  adopted.

 2.24  hrs.
 MOTION  gE:  REPORT  OF  SCHE-

 DULED  AREAS  AND  SCHEDU-
 LED  TRIBES  COMMISSION—
 Contd.

 Mr,  Speaker:  The  House  will  now
 take  up  further  consideration  of  the
 following  ‘motion  moved  by  Shri  Lal
 Bahadur  Shastri  on  the  6th  Septem-
 ber,  ‘1962,  namely:

 “That  this  House  takes  note  of
 the  Report  of  the  Scheduled  Areas
 and  Scheduled  Tribes  Commission,
 laid  on  the  Table  of  the  House  on
 the  20th  November,  1961.”
 Shri  Besra  is  to  continue  his  speech.
 Shri  Hari  Vishnu  Kamath  (Hoshan-

 gabad):  How  much  time  has_  been
 allotted  for  this?

 Mr.  Speaker:  The  time  allotted  was
 five  hours,  Four  hours  and  five
 minutes  have  been  exhausted.  55
 minutes  remain.

 Shri  P.  K.  Deo  (Kalahandi):  There
 are  many  speakers  and,  _  therefore,
 more  time  may  be  allotted  to  this
 discussion.

 Shri  Swell  (Assam—Autonomous
 Districts):  Sir,  I  would  like  to  seek
 your  guidance  on  this  point,

 *Moved  with  the  recommendation  of  the  President.
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 Shri  Basumatari  (Goalpara):  Sir,
 this  is  a  very  important  subject.  Out
 of  5  hours  allotted  for  this  4  hours
 have  already  been  taken.  There  are
 many  more  hon,  Members  who  would
 like  to  take  part  in  this  discussion.
 If  the  House  is  agreeable,  I  would
 request  you  to  kindly  extend  the
 time,  I  am  also  told  that  the  Gov-
 ernment  has  no  objection  to  give  more
 time  to  this  discussion.

 Mr.  Speaker:  Is  he  speaking  on
 behalf  of  the  Government  also?

 Shri  Basumatari:  No,  Sir;  I  said:
 “TI  am  told”.

 Mr.  Speaker:  He  who  told  like  that
 to  the  hon.  Member  should  tell  me
 also.

 Shri  Basumatari:  That  is  why,  Sir,
 I  am  requesting  you  to  consult  the
 Government  and  give  us  more  time
 for  this  discussion.

 Mr,  Speaker:  Let  us  proceed  with
 the  discussion,  and  then  I  will  see.

 Shri  Swell:  Sir,  I  do  not  know  how
 much  time  is  left,  but  it  is  after  al-
 most  one  year  that  this  discussion  is
 being  resumed,  Large  numbers  of
 Members,  especially  those  belonging
 to  Scheduled  Tribes,  are  anxious  to
 take  part  in  this  debate.

 Mr.  Speaker:  That  is  exactly  what
 I  have  said.

 Shri  Swell:  What  I  submit,  Sir,  is
 that  the  time  that  remains  will  be
 very  very  limited.

 Mr,  Speaker:  That  is  what  80  many
 other  hon.  Members  have  said.  I
 have  said  that  I  am_  considering.
 What  else  does  he  want  to  say?

 Shri  D.  J.  Naik  (Panchmahals):
 Sir,  our  plea  is  that  more  time  should
 be  allotted.  €

 श्री  बैंसला  (दुमका)  :  अध्यक्ष  महोदय,
 आज  आप  ने  मुझ  को  बोलने  के  लिए  मौका
 दिया  है,  इसलिए  मैं  बाप  को  धन्यवाद  देता  हूं  ।
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 sae  कमीशन  ने  जो  रिपोर्ट  दी  है,  उसका

 मैं  समर्थन  करता  हूं  और  इस  संबंध  में  कुछ
 सुझाव  इस  सदन  के  सामने  रखना  चाहता  हूं  ।

 बिहार  राज्य  के  अन्तर्गत  स़्थान-परगना
 ज़िले  में  ग्रसित  से  अ्रधिक  आदिवासी  हैं  ।  वे
 लोग  कृषक  हैं  और  उन  लोगों  की  जीविका
 कृषि  पर  ही  निर्भर  है  ।  वे  लोग  बहुत  परिश्रमी
 हैं।  कृषि  को  छोड़  कर  उन  को  कोई  भी  दूसरा
 सहारा  नहीं  है  कि  कोई  रोज़गार  कर  के  वे
 अपनी  जीविका  का  निर्वाह  कर  सके  ।  व  लोग
 बिल्कुल  अनपढ़  हैं,  लेकिन  उन  लोगों  में  कोई
 भी  कुटिलता  नहीं  है  और  वे  बहुत  सीधे-सादे
 हैं।  अनपढ़  श्र  सीधे  सादे  होने  कारण  वहां  के

 महाजन  भाई  उन  का  भ्र धिक  से  अधिक  शोषण
 कर  रहे  हैं  ।  हमारी  सरकार  ने  ग़रीब  आदि-
 वासियों  को  शोषण  से  बचाने  के  लिए  एस०
 पी०  टेनांसी  एक्ट  के  मुताबिक  महाजन  कानून
 पास  किया  है,  लेकिन  अब  तक  वह  कानून
 लागू  नहीं  किया  गया  है  ।  वहां  के  सरकारी
 कर्मचारियों  के  द्वारा  भी  आदिवासियों  का
 शोषण  किया  जाता  है  a  मैं  सुझाव  देना  चाहता
 हूं  कि  वहां  के  गरीब  आदिवासियों  को  बचाने
 के  लिए  हर  एक  पंचायत  में  एक  एक  ग्रेन-
 गोडाउन  बनाया  जाये  ।

 वहां  पर  यदि  ब्लाक  में  कोई  भी  स्क्रीम
 सेक्शन  हो  जाये,  तो  ज़मन  खुदवाने,  बांध,
 तालाब  और  आएं  खुदवाने  के  लिए  जो  रुपया

 मंजूर  किया  जाता  है,  वह  किसी  ठेकेदार  को
 दिया  जाता  है  |  स्थिति  यह  है  कि  ठेकेदार
 २५  या  ३०  परसेंट  का  काम  करते  हैं  और  जो
 बाकी  रहता  हाउस  को  ठेकेदार,  ओवरसीयर
 और  दूसरे  हायर  अथारिटीज  मिल  कर  हड़प
 कर  लेते  हैं  ।

 कोटे-कचहरियों  मे  भी  घूस  देते  देते

 वहां  की  जनता  तबाह  है  ।  इस  का  कारण

 यह  है  कि  कोई  भी  मुकदमा  कम  से  कम  तीन
 चार  साल  तक  चलता  रहता  है  -  इसलिये
 मैं  निवेदन  करना  चाहता  हूं  कि  यह  भ्रष्टा-

 कि
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 चार  दूर  करने  के  लिये  सरकार  कोई  कड़े
 कदम  उठाए

 मैं  यह  भी  कहना  चाहता  हुं  कि  हमारी
 सरकार  ने  शिक्षा  का  विकास  करने  के  लिये
 जगत-जगह  स्कूल  खोल  दिये  हैं  जोर  नये  नये
 स्कूल  भी  खोले  जा  रहे  हैं  ।  इस  के  लिये  मैं
 सरकार  को  धन्यवाद  देता  हूं  ।  लेकिन
 मेरा  कहना  यह  है  कि  वहां  के  आदिवासियों
 के  बच्चों  की  मातृभाषा  सन् थाली  होती  है
 इस  लिये  वे  दूसरी  भाषा  को  नहीं  समझ
 पाते  हैं  ।  इस  लिये  मेरी  प्रार्थना  है  कि  वहां
 के  प्राइमरी  स्कूलों  में  सीधे  संथाली-नौरंग
 टीचर्स  को  ही  नियुक्त  किया  जाये  ।  इस  के  अला-
 वा  सन्यास-परगना  में  हर  थाने  में  एक  एक
 हाई  स्कूल  और  हर  सब-डिवीजन  में  एक
 एक  कालेज  खोलने  की  व्यवस्था  की  जय

 मारी  सरकार  को  सिंचाई  के  लिये
 दौड़,  बांध,  तालाब  कौर  कुंए  अच्छी  तरह
 से  खुदवाने  के  लिये  कदम  उठाने  चाहिये  ।
 सान्याल-परगना  जिले  में  बहुत  सी  पड़ती
 जमीन  पड़ी  हुई  है  ।  उस  पड़ती  जमीन  का
 गरीब  आदिवासियों  ज़ोर  हरिजनों  के  साथ
 बन्दोबस्त  किया  जाय  ।  उस  जमीन  की  मरम्मत
 करने  के  लिये  या  खुदवाने  के  लिये  भी  सर-
 कार  की  तरफ  से  मदद  दी  जानी  चाहिये  ।

 सन्यास-परगना  जिले  में  आने-जाने  की
 भी  कठिनाई  है  ।  एक  गांव  से  दूसरे  गाव  शान
 जाने  का  कोई  भी  रास्ता  नहीं  है  ।  इस  लिये
 वहां  पर  यातायात  के  साधन  उपलब्ध  करने
 के  लिये  भी  कदम  उठाये  जाने  चाहिये  ।

 ढेबर  कमीशन  की  रिपोर्ट  में  कहा
 गया  है  कि  प्राइमरी  स्कूलों  के  विद्यार्थियों
 के  लिये  कुछ  नाश्ते  की  व्यवस्था  की  जाये  ।
 मैं  निवेदन  करना  चाहा  हूं  कि  स्टेट  गवर्नर-
 मेंट्स  को  इस  बारे  में  आदेश  दिये  जाये  कि  वह
 इस  की  व्यवस्था  करें

 अन्त  में  मैं  यह  कहना  चाहता  हूं  कि
 हायर  कासिम  के  भ्रादिवासी  विद्यार्थियों  को
 स्टाइपेंड  देन  की  भी  कोशिश  की  जाये  t
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 इन  शब्दों  के  साथ  मैं  श्राप  को  धन्यवाद  देता

 हट
 Mr.  Speaker:  There  has  been  a

 persistent  demand  from  all  sides  of
 the  House  that  the  time  may  be  ex-
 tended.  We  have  55  minutes  accord-
 ing  to  the  old  schedule.  What  is  the
 time  by  which  I  am  required  to  ex-
 tend  the  time  allotted  for  this  discus-
 sion?

 Shri  N.  N.  Patel  (Bulsar):  Whole
 day.

 Shri  P.  हू,  Dee:  At  least  by  two
 hours.

 Shri  Swell:  Sir,  may  I  make  a  sub-
 mission?  Last  time  this  discussion
 Was  postponed  in  order  to  allow  the
 House  to  have  more  time  for  the
 discussion.

 Mr.  Speaker:  I  am  just  considering
 that,  Dr,  Swell  takes  up  the  ques-
 tion  again  from  the  beginning.  It
 has  been  agreed  to  and  I  am  going
 to  extend  the  time.  I  am  only  ask-
 ing  by  how  much  I  should  extend  it.

 Dr,  L.  M.  Singhvi  (Jodhpur):  This
 discussion  may  continue  for  the
 whole  of  this  day.

 Shri  Swell:  This  whole  day  may  be
 given  to  this.

 Mr.  Speaker:  How  long  is  the  hon.
 Minister  likely  to  take?

 The  Denuty  Minister  in  the  Minis-
 try  of  Home  Affairs  (Shrimati
 Chandrasekhar):  About  45  ‘minutes.

 Mr.  Speaker:  I  wil  call  her  at  4.5
 and  this  may  conclude  at  5.00.  The
 whole  day  will  be  spent  on  this.  But,
 again,  I  will  have  to  place  some  time
 limit  on  the  speeches.  Hon.  Mem-
 bers  should  try  to  restrict  their
 speeches  to  ten  minutes.

 Shri  P.  K.  Deo:  It  will  be  impossi-
 ble,  Sir,  to  cover  all  the  points  in  ten
 minutes.
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 Mr.  Speaker:  That  restriction  should
 be  allowed.  All  the  hon,  Members
 should  get  an  opportunity.  This  is
 the  only  opportunity  when  hon.  Mem-
 bers  especialy  from  the  Scheduled
 Tribes  will  be  able  to  take  part.

 Shri  Swell:  Ten  minutes  is  too
 limited  a  time.  We  have  a  number
 of  things  to  tell  the  Home  Minister.
 They  are  very  important  things.

 Mr.  Speaker:  The  Chair  will  see
 if  in  any  particlar  case  the  time
 should  be  more  than  ten  minutes;
 otherwise,  it  should  ordinarily  be  ten
 minutes.  Let  us  proceed  now.

 Shrimati  Ramdulari'  Sinha—
 An  Hon.  Member:  She  ie  not  here.
 Mr.  Speaker:  Shri  Swell.
 Shri  Swell:  Thank  you,  Sir.  Mr.

 Speaker,  Sir,  as  a  member  of  the
 Scheduled  Tribes  I  think  my  first  quty
 is  to  thank  you  on  this  occasion,  for
 at  long  last......

 Mr.  Speaker:  He  should  not  lose
 any  time  in  thanking  me,  because  jn
 no  case  the  limit  should  exceed  5
 minutes.

 Shrj  Swell:  Sir,  at  long  last  this
 discussion  has  been  resumed  after  the
 lapse  of  about  a  year.  It  appears  to
 me  that  this  sort  of  thing  does  not
 bespeak  well  of  the  concern  that  the
 Home  Ministry  or  this  House  has  for
 the  welfare  of  the  Scheduled  Tribes.
 May  I  point  out  to  you  that  today  neit-
 her  the  Home  Minister,  nor  the  Minis-
 ter  of  State  for  Home  Affairs  is  pre-
 sent  and  only  the  Deputy  Minis-
 ter  of  Home  Affairs  is  present,  which
 shows  the  kind  of  perfunctory  atti-
 tude  which  this  Ministry  hag  towards
 the  welfare  of  the  tribal  people?

 Mr.  Speaker:  That  should  not  96
 the  inference.  The  Minister  in  charge
 of  this  subject  is  present.  So,  why
 should  he  say  that  other  Ministers  are
 not  present?

 Shri  Swell:  I  would  have  very
 much  liked  the  presence  of  the  Home
 Minister  here.
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 Mr.  Speaker:  So  far  as  the  distri-
 bution  of  portforlios  is  concerned,  this
 subject  has  been  assigned  to  the  Minis-
 ter  who  is  present  in  the  House  now.
 What  more  does  he  require?

 Shri  Swell:  Now,  coming  to  this
 report,  since  you  have  given  me  very
 very  limited  time,  I  would  like  to
 say  that  the  Chairman  of  the  Com-
 mission  has  done  a  tremendous  piece
 of  job  within  the  very  limited  time
 given  to  him.  The  Commission  was
 appointed  in  Apri]  960  and  it  submit-
 ted  its  voluminous  report,  which  tries
 the  patience  and  intelligence  of  the
 most  inveterate  book-worm,  within  a
 period  of  a  little  more  than  one  year,
 in  October,  ‘1961.  The  Commission  had
 to  travel  in  different  parts  of  the
 country,  take  evidence  from  different
 parties  and  cover  a  large  number  of
 subjects.  As  far  as  the  scope  of  work
 of  the  Commission  ig  concerned  it
 was  encyclopaedic.

 I  do  not  know  whom  Shri  Dhebar
 met  when  he  went  to  Shillong  with
 his  Commission.  I  never  met  him
 there  and,  as  far  85  I  am  aware,  none
 of:  my  colleagues  who  are  in  the  State
 Legislature  or  their  representatives
 were  heard  or  allowed  to  place  evid-
 ence  before  him  and  the  Commission.
 From  the  appendix  to  the  report  it
 appears  that  a  number  of  inconsequen-
 tial  persons  were  brought  before  them
 by  the  Government  of  Assam,  and
 only  a  picture  of  the  problem  of  the
 tribal]  people  in  that  area  which  would
 not  be  embarrassing  to  the  Govern-
 ment  of  Assam  was  presented  to  the
 Commission.  I  do  not  know  the  terms
 of  reference  of  this  Commission  but
 Shri  Dhebar  in  his  forwarding  letter
 to  the  President  has  said:

 “You  were  pleased  to  appoint
 this  Commission  on  28th  April,
 960  and  to  assign  to  me  the  task
 of  investigating  and  reporting  on
 the  problems  of  the  Scheduled
 Tribes.”

 The  term  “the  problems  of  the  Sche-
 .
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 duled  Tribes”,  I  would  take  it,  to
 means  all  sorts  of  problems,  social,
 econom‘c,  educational  and  political  and
 I  would  allow  the  q'scretion  to  the
 Commission  that  with  relation  to  par-
 ticu:ar  regions  it  would  Jay  stress  on
 a  problem  that  is  of  the  greatest  con-
 cern  to  that  particular  area.

 I  would  beg  to  submit  that  as  far
 as  the  triba]  people  of  Assam  are  con-
 cerned  especially  so  far  ag  the  hills
 tribal]  people  of  Assam  are  concern-
 ed,  the  problem  is  more  political.  It
 is  political  rather  than  economic,  so-
 cia]  or  educational,  and  if  the  political
 problem  has  been  solved  everything
 will  follow  from  it  and  if  the  political
 problem  is  kept  unsolved  everything
 that  the  Commission  might  or  might
 not  have  recommended  would  be  of
 little  avail,  would  appear  to  be  a  sort
 of  mockery  to  the  tribal  people.

 May  I  submit  to  you  that  educa-
 tionally  the  hills  tribal  people,  taken
 en  bloc  have  a  greater  percentage  of
 l'teracy  than  the  plains  people  in
 other  parts  of  the  State?  It  is  not  my
 own  estimate  or  assumption  but  it  is
 the  position  as  revealed  by  the  cen-
 sus  figures  of  1961.  And  if  you  go
 community-wise  and  take  the  khasi
 community  or  the  Mizo  community
 their  literacy  would  outstrip  that  of
 the  other  people  of  the  plain  of  Assam
 by  about  20  per  cent.  That  holds  true
 also  in  respect  of  higher  education  and
 in  respect  of  higher  services.  So-
 cially,  they  have  a  better  standard  of
 living  and  a  better  sense  of  cleanli-
 ness,  They  have  a  better  family  life
 and  the  way  they  treat  their  women-
 folk  is  an  example  for  the  people  in
 other  parts  of  India  to  come,  see  and
 follow.

 But,  politically,  being  in  a  minority,
 they  have  not  been  afforded  that  free-
 dom  to  function  for  themselves,  to
 look  after  their  own  affairs.  May  I
 submit  ta  you,  Sir,  that  even  in  politi-
 cal  matters  the  hills  people  have  been
 maintaining  a  very  high  standard  of
 politica]  living?  Democracy  is  some-
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 thing  that  is  in  their  very  blood,  The
 way  they  function  in  a  democratic
 Way  is  something  which  will  be  an  ex-
 ample  to  the  other  people  of  this
 country  to  follow.  May  I  remind  you
 that  this  is  not  merely  my  own  Ssay-
 ing  but  what  one  of  the  greatest  sons
 of  India,  Nataji  Subhas  Chandra  Bose
 has  said?  He  knew  the  hills  people,
 particularly  the  Khasi  people  and  on
 ene  occasion  he  exclaimed  that  if  the
 People  of  India  warit  to  see  demo-
 cracy  in  action  tney  should  go  to
 Khasi  hills  and  learn  it.

 As  far  back  as  ‘1830,  when  the  first
 Br'tish  officer  wernt  to  Assam  and  the
 interior  hills  to  negotiate  for  the  cons-
 truction  of  the  road  over  the  hills,  he
 was  given  an  opportunity  to  watch  the
 Khasi  durbar  when  it  deliberated
 about  his  proposal,  arg  he  was  forced
 to  exclaim  that  he  was  reminded  of
 the  proceedings  of  tne  Roman  senate.

 In  point  of  patrictism,  may  I  remind
 the  Commission,  may  I  remind  the
 Home  Minister,  that  the  hills  people,
 especially  the  Khasi  people  rose  in  re-
 volt  against  the  British  Government
 as  far  back  as  +1832,  almost  a  quarter
 of  a  century  before  the  other  people
 of  India  realised  the  evils  of  foreign
 rule?  Under  ths  leadership  of  one
 of  the  bigger  chieftains,  Tirot  Singh,
 they  carried  on  the  struggle  for  in-
 dependence  for  a  few  years  and  the
 struggle  was  put  down  only  when  the
 chieftain  was  taken  ६  prisoner  and
 kept  in  a  prison  in  Dacca,  which  is
 now  in  East  Pakistan.  He  died  there
 in  prison.  He  preferred  to  die  in
 captivity  rather  than  reign  as  king  un-
 der  the  British  tute!age.  And  the
 story  did  not  end  there.  As  far  back
 as  1860,  almost  a  century  today,  an-
 other  revolt  broke  but  in  another  part
 of  the  Jaintia  hills,  which  was  put
 down  in  863  wh.cn  the  leader  of  the
 revolt  was  caught  by  the  British  and
 hanged.  And  ‘when  he  was  being
 hanged  he  uttered  the  historic  words
 that  if  his  dead  body  would  face  the
 east  his  country  woud  be  free  within
 a  century.  Those  words  have  become
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 [Shri  Swell]
 prophetic  today,  because  before  hun-
 dred  years  have  passed  this  country
 has  achieved  its  freedom,

 Then,  coming  back  nearer  to  our
 times,  in  ‘1947,  the  position  of  hill
 areas  was  such  that  due  to  the  proxi-
 mity  to  Pakistan  they  could  have
 created  a  situation  that  is  similar  to
 that  in  Kashmir.  May  I  remind  the
 Home  Minister  that  many  of  the  hill
 areas  were  in  the  category  of  native
 States  and  constitionzliy  they  had  got
 the  option  either  to  join  Pakistan  or
 to  join  India  or  to  declare  indepen-
 dence?  But,  that  sense  of  patriotism,
 that  enlightened  p<litical  leadership
 of  the  people  at  that  time,  especial’ y under  the  leadership  of  the  late  Rev.
 JJ  Nichols  Roy,  who  was  a  personal
 friend  of  the  Prime  Minister  a  per- son  who  sheltered  our  Prime  Minis-
 ter  when  he  went  to  Shillong  in  pre-
 independence  days,  before  he  pecame
 the  Prime  Minister,  under  his  leader-
 ‘Ship  the  people  of  that  area,  by  their
 own  wish,  chose  to  throw  in  their  lot
 ‘with  India  and  with  Assam.

 But  soon  after  they  had  made  the
 ‘decision  everything  began  to  change.
 ‘The  people  were  thrown  into  a  state
 of  frustration.  They  lost  their  market
 to  East  Pakistan.  Their  economic  life
 was  thrown  out  of  gear.  The  people
 ‘were  rendered  destitute  and  this  Con-
 gress  Government  of  Assam  to  which
 they  had  entrusted  themselves,  with
 whom  they  had  joined  hands,  went  in

 a  very  tardy  manner  in  trying  to  solve
 the  economic  problems  of  the  people
 -of  those  areas.

 Would  you  believe,  Sir,  that  they
 ‘started  adopting  a  kind  of  stepmother-
 ly  attitude  towards  the  people?  I  have
 told  you  just  now  that  the  Hills  people
 have  got  a  higher  percentage  of  lite-
 racy  than  the  plains  people,  but  would
 you  believe  me  when  Say  that  even
 today  the  Assam  Government  has  not
 thought  it  necessary  to  establish  one
 single  institution  of  higher  learning  Sn
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 the  Hil]  areas?  In  s0  many  other
 ways  these  things  went  on  and  at  long
 last  they  started  to  take  adavantage
 of  the  smal]  number  of  the  Hills  people
 by  trying  to  absorb  them  into  a  par-
 ticular  community,  the  Assamese  com-
 munity.  They  did  that  by  declaring
 Assamese  as  the  official  language
 which  is  a  language  spoken  by
 the  minority  in  the  State.  I  say
 ‘minority’  because  if  you  take  the
 number  of  people  who  speak  Assamese
 vis-a-vis  the  other  people  who  do  tot
 speak  Assamese,  they  are  in  the
 minority.  But  through  a  policy  of
 blood  and  iron,  they  tried  to  impose
 that  language  on  the  people.  These
 things  are  there.  The  problems  are
 there  and  if  today  those  people  who
 have  come  forward  out  of  the  patrio-
 tic  motive  to  identify  with  the  rest  of
 India  stand  up  and  demand  for  a  se-
 parate  State  of  their  own  within  the
 India  Union,  it  is  not  a  stand  of  irres-
 ponsibility.  These  are  good  patriotic
 reasons  why  these  people  are  demand-
 ing  freedom  to  function  for  them-
 selves.

 I  am  sorry  that  this  report  of  Shri
 U.  N.  Dhebar  has  completely  left  ihis
 problem  of  the  Tribal  people  of  the
 Hil]  areas  untouched.  To  me  it  appears
 that  in  that  regard  the  report  is  per-
 functory;  it  is  superficia]  and  has  not
 gone  into  the  root  of  the  problem.  It
 has  done  a  thing  only  as  if  it  is  a
 thing  to  be  done.

 Then,  I  want  to  draw  your  atten-
 tion  to  another  aspect.  The  report
 has  mentioned  that  the  Hill  areas  of
 Assam  are  placed  under  the  provi-
 sions  of  the  Sixth  Schedule  of  the
 Constitution  and  that  Sixth  Schedule
 has  been  in  operation  in  the  Hill
 areas  for  the  last  more  than  ten  years,
 for  the  last  2  or  3  years.  This  Com-
 mission  had  the  opportunity  to  go  and
 inquire  into  the  problems  of  the  Tribal
 areas  of  Assam  about  ten  years  later,
 after  the  District  Councils  under  the
 provisions  of  the  Sixth  Schedule  had
 been  in  operation.  Was  it  not  the
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 duty  of  this  Commission  to  enquire
 whether  these  District  Councils  or  the
 provisions  of  the  Sixth  Schedule  were
 working  satisfactorily  for  the  Hills
 people  and  in  the  best  interests  of  the
 Hills  people?

 I  would  like  to  draw  your  atten-
 tion  to  the  fact  that  as  far  back  as
 the  year  1954,  a  Bill  was  moved  in  this
 House  by  Shrimati  3.  Khong-
 ‘men,  who  was  a  Member  of  this  House
 at  that  time,  to  the  effect  that  the  pro-
 visions  of  the  Sixth  Schedule  should
 be  amended  in  order  to  give  the  Hills
 people  more  power,  more  sense  of
 self-respect  and  responsibility  and
 more  financial  resources.  After  the
 Bill  was  moved  the  matter  was  refer-
 red  to  the  State  Government  for  its
 views  and  opinions.  After  the  views
 and  opinions  of  the  State  Govern-
 ment  came  in  August  +1957,  the  dis-
 cussion  over  that  Bill  took  place  in
 this  House  and  the  hon.  Prime  Minis-
 ter  at  that  time  assured  Shrimati
 Khongmen  that  the  Government  was
 attending  to  this  matter  The  Prime
 Minister  assured  that  it  was  only  right
 ang  proper  that  the  Sixth  Schedule
 should  be  amended  and  it  was  on  the
 assurance  of  the  hon,  Prime  Minister
 that  Shrimati  Khongmen  withdrew
 her  Bill.

 After  957  the  matter  was  referred
 again  to  the  State  Government  and
 things  went  on  jike  that  until  959
 when  a  Tribal  Advisory  Council  of
 the  State  of  Assam  presided  over  by
 a  Minister  of  the  Government  of
 Assam  submitted  draft  concrete  pro-
 posals  for  the  amendment  of  the  Sixth
 Schedule.  But  the  matter  was  left
 hanging  again.

 In  96l  when  a  delegation  of  the
 Hills  people  came  here  after  the  lan-
 guage  disturbances  to  meet  with  the
 hon.  Prime  Minister  and  the  hon.
 Home  Minister,  both  of  them  gave
 a  firm  assurance  that  the  Sixth  Sche-
 dule  should  be  amended  and  must  be
 amended.  But,  I  think,  till  today
 957  (Ai)  LSD—6.
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 nothing  has  been  done.  This  Commis-
 sion  headed  by  Shri  U.  N,  Dhebar  did
 not  think  it  necessary  to  go  into  all
 these  details;  it  diq  not  go  into  the
 things  that  are  troubling  the  minds  of
 the  Hills  people.

 I  am  sorry  to  say  that  as  far  as  we
 are  concerned,  the  report  is  complete-
 ly  inadequate,  It  has  bypassed  the
 Problem  of  the  Hills  people.  It  ap.
 pears  to  me  worthless.  It  would  be
 better  if  we  scrap  the  report  and  re-
 quest  Shri  Dhebar  to  re-write  his  re-
 port,  so  far  as  we  are  concerned.  May
 I  impress  upon  the  hon.  Home  Minis.
 ter  that  he  cannot  leave  this  matier
 hanging  today.  He  has  got  the  pro-
 blem  of  the  Naga  people.  Questions
 have  been  raised  in  this  House  again
 and  again.  May  I  submit  to  you  that
 {t  was  the  initial  mistake,  the  in-
 difference,  the  lukewarmness  of  this
 Government  with  regard  to  the  feel-
 ings  of  the  Naga  people  that  started
 the  trouble  and  when  bitterness  grip-
 pe!  the  minds  of  the  people,  its  solu-
 tion  bccame  difficult.  Today  I  am
 sure  that  this  Government  is  prepared
 to  do  anything  in  order  to  solve  the
 Naga  problem;  but,  I  am  sorry  to  say
 that  I  see  very  little  signs  of  an
 early  solution  of  this  problem.

 May  I  tell]  you  that  unless  this  pro-
 blem  of  the  Hills  people  is  solved,  the
 example  of  the  Nagas  will  spread  to
 the  other  Hill  areas.  Already  there
 is  a  movement  like  that  in  one  part
 of  the  Hill  areas  in  the  Mizo  Hills.  A
 demand  for  secession  from  India  is
 there.  The  attention  of  the  hon.
 Prime  Minister  was  drawn  to  that.  The
 attention  of  the  hon.  Home  Minister
 was  drawn  to  that.  These  people  who
 won  the  by-elections  last  time  had
 made  secession  from  India  their  elec-
 tion  manifesto,  Today  there  are  rumb-
 lings  everywhere  in  the  Hill  areas.
 May  I  submit  with  all  the  earnest-
 ness  that  I  can  to  the  hon.  Home
 Minister  that  it  is  high  time  that  he
 pays  attention  to  these  things  and  not
 be  guided  by  the  suggestions  made  in
 this  report.
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 Shri  Basumatari:  Sir,  at  the  outset
 I  want  to  reply  to  the  charge  of  Shri
 Swell  in  regard  to  the  report  of  the
 Scheduleg  Areas  and  Scheduled  Tribes
 Commission.  It  had  nothing  to  do  with
 politics.  I  also  request  him  to  read
 article  339  of  the  Constitution  and  se?
 what  is  written  there.  I  have  no  time
 to  read  it  out  to  him  but  I  request  him
 to  read  himself,

 Shri  Swell:  May  I  ask  the  hon.
 Member  to  point  out  to  me  where  it
 is  said  that  the  report  has  nothing  io
 do  with  politics?  The  words  of  the
 Chairman  himself  are......

 Mr.  Speaker:  Now  he  has  the  right
 to  say.  He  can  explain  afterwards  if
 he  feels  that  he  owes  an  explanation.

 Shri  Basumatari:  He  has  himself
 said  that  they  were  economically  well
 up  and,  at  the  same  time,  were  edu-
 cated.  I  cannot  deny  that,  Therefore
 the  provision  in  article  339  of  the
 Constitution  does  not  cover  what  he
 wants,  The  charges  that  he  has  made
 in  this  House  against  Dhebarbhai  or
 the  Commission  are  therefore  baseless
 and  unfair.

 This  report  is  a  very  big  and  ex-
 haustive  report  and  the  Commission
 has  come  to  the  conclusions  in  this
 report  after  visiting  all  the  areas  and
 after  looking  to  the  economic  and
 educational  development  of  the  Tribal
 people.  The  main  function  of  the
 Commission  has  also  been  to  see  what,
 how  and  to  what  extent  the  Tribal
 people  have  developed.  So,  I  am
 very  grateful  to  the  Government  for
 appointing  this  Commission  at  the  pro-
 per  time.  But  I  would  have  been
 more  thankful  if  the  Government  had
 appointed  the  Commission  earlier.
 By  the  word  ‘earlier’,  I  mean  before
 the  Planning  Commission  came  into
 being.  If  it  had  been  appointed  before
 the  Planning  Commission  and  _  the
 planning  period  came  in,  these  sug-
 gestions  that  have  been  made  here
 would  have  been  incorporated  in  the
 plans  of  the  Planning  Commission.  So
 {t  is  rather  too  late  in  my  opinion  9९५
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 cause  this  Commission  was  appointed
 after  ten  years  while  reservations  and
 other  provisions  were  over,

 With  the  help  of  the  great  man,  the
 kindness  of  the  late  lamented,  Shri
 G.  B.  Pant,  and  the  great  leader  of
 the  country,  somehow  or  other  we
 managed  to  get  the  reservations  ex-
 tended  for  scheduled  castes  and  sche.
 duled  tribes.  We  feel  that  the  report
 which  has  been  given—it  has  been  for
 l0  years  in  our  hands—will  be  care-
 fully  taken  into  consideration  by  the
 Government.

 3  hrs.
 Iam  glad  the  Home  Minister  con-

 vened  a  conference  of  the  State
 Ministers  holding  the  portfolio  of
 scheduled  castes  and  scheduled  tribes
 and  other  backward  classes  on  the  26th
 and  27th  July,  ‘1961.  Most  of  the
 important  points  were  incorporated
 in  this  report  with  the  blessings  of
 the  Prime  Minister.  We  discussed
 with  the  Prime  Minister  all  the  im-
 portant  points  and  we  wanted  that
 they  should  be  implemented,  But  when
 the  conference  took  place,  I  am  very
 sorry  to  say  that  those  important
 points  were  left  out,  rather  it  was  dis-
 cussed  in  a  half-hearted  manner.  Now
 out  of  64  recommendations,  24  recom-
 mendations  have  been  accepted  uncon-
 ditionally  and  with  some  reservations
 they  have  accepted  only  6  recommen-
 dations  and  about  the  remaining  34,
 difficullies  have  been  pointed  out  say-
 ing  we  have  not  the  slightest  doubt
 about  the  sincerity  of  the  Home  Minis-
 try  or  of  the  personnel  holding  the
 portfolio.  But  they  cannot  implement
 the  recommendations  sitting  in  Delhi,
 Therefore,  it  is  the  duty  of  the  State
 Governments  to  implement  what  the
 Centra]  Government  wants  them  to  do.

 Now  the  mosi  important  point  that
 We  emphasized  was  that  the  Chair-
 man  of  the  Advisory  Council  should
 be  a  Chief  Minister.  From  my  per-
 sonal  experience,  Sir,  I  can  assure  you
 that  the  Minister  holding  the  portfolio
 of  the  scheduled  castes  and  schedul-
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 ed  tribes  and  other  backward  classes
 had  not  been  found  competent  to
 reply  when  questioned  by  the  members
 in  the  Advisory  Council.  Therefore,
 we  insisted  that  the  Chairman  of  the
 Advisory  Council  should  be  the  Chief
 Minister  himself.  If  it  is  not  possible
 to  hold  this  portfolio  in  his  hands,
 then  we  want  that  he  should  be  the
 Chairman  of  the  Council  so  that  he
 can  explain  what  difficulty  is  there  in
 implementing  the  scheme,  whether  it
 is  possible  or  not.  Recently,  I  had  an
 opportunity  to  atiend  the  Advisory
 Council  meeting  in  my  State  of  Assam
 where  the  Minister-in-charge  could
 not  give  a  reply  when  questioned
 because  it  was  not  possible  for  him  to
 reply.  I  quite  realise  that.  There-
 fore,  with  all  this  experience,  we  in-
 sisted  that  the  Chief  Minister  should
 be  the  Chairman  of  the  Council.  That
 had  been  rejected  or  explained  in
 various  ways  in  the  conference.

 Then,  I  come  to  another  point.  The
 Commission  visited  almost  all  the
 areas,  and  came  across  the  difficulties.
 You  will  be  surprised  to  know  that  in
 some  areas  in  the  southern  and  eastern
 zone  there  prevail  obnoxious  systems
 of  Gothis,  Sagri,  Hali  etc.  These
 systems  are  permanent,  perpetual,
 begar.  This  goes  on  family  after
 family.  Therefore,  we  wanted  that
 this  money-lending  system  should  be
 abolished  by  law  and  there  are  laws
 in  every  State.  This  law  was  enacted
 at  the  time  of  British  rule.  When  we
 examined  this  law  which  was  existing
 in  the  other  States,  it  was  found  that
 by  this  law  the  economic  conditions
 of  the  tribals  could  not  be  protected.
 Therefore,  we  insisted  that  the  law
 should  be  amended  in  such  a  way
 that  this  could  also  protect  the  tribal
 people  from  money-lenders.  But  here
 it  is  explained  in  a  long  way  that  it
 is  difficult.  We  request  that  law
 should  be  enacted  to  protect  the
 farmer  from  money-lenders.  We  are
 glad  to  have  a  man  like  Dhebarbhai  as
 the  Chairman  wao  knows  the  difficult
 ies  of  the  tribal  people.  This  point  was
 discussed  with  the  Prime  Minister.
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 The  Prime  Minister  expressed  sorrow
 over  this  that  in  these  days  there  is  a
 system  of  begar.  This  was  not  accept-
 ed  in  toto  in  the  conference.

 Another  point  is  abaut  the  rights
 of  the  tribals  in  forest  area.  My  estee-
 med  friend,  Mr.  Swell  said  that  they
 are  very  forward  in  the  whole  of
 India.  During  the  eld  British  times and  also  in  the  times  of  the  native
 States,  the  tribals  _used  to  get  fuel
 free  of  charge  and  they  used  to  get
 timber  free  of  charge  for  building
 their  houses  and  there  are  some  areas
 set  apart  for  their  cultivation.  Now,
 that  has  been  taken  out  in  the  name
 of  national  development.  We  are  rot
 opposed  to  the  national  development;
 we  are  not  opposed  to  any  project
 which  is  for  the  development  of  the
 country.  We  wanted  only  that  there
 should  be  some  sort  of  a  privilege
 given  to  them,  to  the  forest  people
 with  whose  assistance  the  forests  are
 protected,

 Again  you  will  be  surprised  to
 know  what  we  found  in  Jabua  district
 which  is  represented  by  the  hon.  lady
 Member.  We  were  told  that  there
 were  558  primary  schools  in  existence
 and  that  we  need  not  bother.  So,  I,
 with  other  friends  went  there  and  we
 found  that  there  were  only  50  out  of
 558  primary  schools.  When  we  ques-
 tioned  the  officer-in-charge  of  the
 schools,  he  said,  this  is  the  circular  of
 the  Government.  We  have  to  solve  the
 unemployment  problem.  Therefore,
 we  have  to  appoint  559  teachers  for
 schools”.  But  the  schools  in  existence
 were  only  50.

 Similarly,  we  visited  the  other  area
 and  found  that  there  were  19,000
 landless  people,  not  having  wells,  not
 having  a  single  school  and  not  having
 a  single  dispensary.  When  question-
 ed.  the  reply  was  that  they  could
 not  get  school  or  dispensaries  because
 they  were  a  shifting  population.  What
 is  the  meaning  ef  shifting  popula-
 tion?  They  are  to  move  along  with
 the  development  activities  of  the
 forest.  So,  this  is  the  position  these
 days  when  we  are  talking  of  bringing
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 these  people  in  the  same  level.  Now,
 the  excuse  given  is  that  they  are  a
 shifting  population.  This  :s  the  reply.
 So,  I  told  the  Prime  Minister  that
 this  is  the  way  the  administration

 is  going  on  in  the  States.  So,  we
 wanted  some  provision  to  be  made  for
 the  tribal  people  in  the  forest  area,

 Then  Sir,  we  suggested  that  +he
 tribal  should  be  in-charge  of  the
 portfolio  because  he  knows  the  heart
 of  the  tribal  people,  he  feels  the  actual
 need  of  the  tribal  people  and  can  dis-
 charge  his  duties  well.  We  have
 found  that  there  is  callousness  and
 indifference  towards  the  development
 of  tribal  areas.  I  have  found  even
 some  of  the  Chief  Ministers  saying  tha:
 there  cannot  be  any  reservation  for
 the  scheduled  castes  and  scheduled
 tribes  because  they  have  to  solve  the
 problem  of  refugees  and  _  others.
 Therefore,  taking  all  the  points  into
 consideration  we  wanted  that  the  port-
 folio  should  be  entrusted  to  the  Chief
 Minister  and  even  if  it  is  not  with  the
 Chief  Minister  there  should  be  a
 Minister  who  can  help  him.  That  has
 been  rejected.

 Mr.  Speaker:  The  hon.  Member’s
 time  is  up.

 Shri  Basumatari:  I  as  one  of  the
 members  of  the  commission  request
 that  I  may  be  allowed  to  speak  a  little
 longer.

 We  want  them  just  to  allow  one  of
 the  tribals  to  share  the  responsibility
 in  administration  of  developing  the
 tribal  areas,  who  knows  the  tribal
 conditions  heart  to  heart.  I  do  not  say
 that  the  Home  Minister  and  the  lady
 Member  do  not  feel  for  the  tribals.  I
 am  sure  that  our  Ministers  are  very
 sincere  and  they  are  hard  working.
 Therefore,  I  must  congratulate  them
 on  the  work  that  has  been  done  during
 all  these  days.

 These  are  the  points  which  I  want
 to  make.  Ip  conclurion,  I]  would  like
 to  emphasise  the  need  for  more  dis-
 pensaries  in  the  tribal  areas.  We  have
 found  that  there  are  areas  where  the
 health  services  are  not  doing  upto
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 the  mark.  We  have  found  also  some
 areas  in  some  districts  where  the
 people  are  suffering  from  yaws,  lep-
 rosy,  venereal  diseases  and  such  other
 diseases;  and  about  70  to  80  per  cent
 of  the  people  in  those  districts  are
 suffering  from  these  fatal  diseases.
 When  we  raised  this  question  in  the
 conference  that  was  held,  the  Minister
 had  said  that  it  was  a  lie  and  it  was
 not  true.  But  when  we  produced
 the  reort  given  by  their  officers  in
 charge  of  those  areas,  we  found  them
 convinced  about  the  fact.  So,  the
 health  services  in  these  tribal  areas
 should  be  expanded  more  carefuly.

 I  should  also  mention  that  the  im-
 plementation  of  the  (Constitutional
 provisions  in  respect  of  the  Scheduled
 Tribes  etc.  is  not  at  all  adequately
 observed  and  not  at  all  respected  so
 far.  I  would  submit  that  these  con-
 stitutional  provisions  should  98
 earnestly  and  seriously  implemented.
 Before  submitting  this  report,  we  had
 met  the  Home  Minister  also  on  this
 matter  and  urged  him  to  see  that  the
 elaborate  report  that  we  would  be
 submitting  should  be  fully  implement-
 ed.  Otherwise,  the  condition  of  the
 tribal  people  will  not  improve  very
 much.  The  hon,  Home  Minister,  while
 initiating  the  debate  on  an  earlier  oc-
 casion  and  also  while  moving  the
 motion  for  consideration  of  this  report
 had  stated  that  Government  wanted
 that  the  tribal  peopie  and  the  Sche-
 duled  Castes  should  not  say  later  on
 ‘We  are  still  in  the  same  position,  and,
 therefore,  we  want  that  the  period  of
 reservation  should  be  extended.’  But,
 for  that  purpose,  we  need  _  greater
 imgllementation  of  the  constitutional
 provisions.  At  the  same  time,  I  would
 also  request  that  Government  should
 allow  us,  the  tribals  also,  to  share  the
 responsibility  of  the  administration
 both  at  the  Centre  as  also  in  the  States
 in  regard  to  the  development  of  the
 tribal  people.  Otherwise,  the  consti-
 tutional  guarantee  wiil  be  of  no  use.

 As  I  was  saying  in  the  beginning  of
 my  speech,  already,  it  is  too  late.  I
 regret  that  the  importance  that  should
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 have  been  attached  to  this  report  has
 not  been  attached  to  it,  and  that  is
 evident  from  the  fact  that  even  though
 we  had  submitted  this  report  long
 before,  in  96l,  we  are  discussing  it
 only  in  1963.  I  would  submit  that
 due  importance  should  be  attached
 to  this  and  the  Dhebar  Commission’s
 report  should  be  implemented  as  early
 as  possible,  word  by  word,

 Mr.  Speaker:  Shrimatj  Raimdulari
 Sinha.  She  is  not  here.  Now,  Shri  D.
 K.  Deo.  I  find  that  after  I  have  called
 another  hon,  Member,  the  lady  Mem-
 ber  comes  and  sits  in  her  seat.  Is  she
 present  in  the  House?

 An  Hon.  Member:  No.  Shrimati
 Jamunadevi  is  here.

 Mr.  Speaker:  She  will  have  her
 chance,  of  course.

 Shri  P.  K.  Deo:  While  I  take  this
 opportunity  to  thank  Shri  Dhebar  and
 all  those  gentlemen  who  have  _  taken
 pains  in  making  a  thorough  study  of
 the  tribal  problems  and  in  submitting
 such  a  voluminous  report,  J  shall  be
 failing  in  my  duty,  if  I  do  not  accuse
 the  Government  of  having  failed  to
 carry  out  the  ‘mandatory  provisions
 of  the  Constitution,  so  far  as  the  safe-
 guarding  of  the  interests  of  the  tribals
 against  social  injustice  and  exploita-
 tion  is  concerned.  The  Directive
 Principles  of  the  Constitution  are  very
 clear  in  article  46,  and  article  275
 makes  clear  provision  for  making  ap-
 propriation  from  the  Consolidated
 Fund  of  India  for  the  said  purpose.
 3.5  hrs.
 (Mr,  Deputy-SpEAKER  in  the  Chair]

 The  constitutional  responsibility  of  the
 Union  Government  is  exercised
 through  the  medium  of  the  Governor
 of  the  State.  If  we  make  a  study  of
 the  provision  in  the  Constitution  we
 find  that  it  is  nothing  but  a  carbon
 copy  of  a  similar  provision  in  the  Gov-
 ernment  of  India  Act,  1935.  In  those
 days,  the  Governor  had  a_  special
 responsibility,  and  his  powers  were
 quite  different,  But,  in  the  present
 context,  the  Governor  is  just  a  figure-
 head,  and  he  has  got  no_  executive
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 function,  nor  has  he  got  any  machinery
 to  carry  out  those  responsibilities
 which  have  specially  devolved  on
 him.  So,  it  becomes  very  difficuit  on
 the  part  of  the  Governor  to  carry  out
 his  duties,  so  far  as  the  safeguarding
 the  interests  of  the  tribals  is  con-
 cerned.

 In  this  connection,  I  would  like  ‘o
 draw  your  attention  to  a  very  relevant
 remark  made  by  the  Commission  at
 page  5  of  the  report.  They  have
 rightly  pointed  out  the  need  for  emo-
 tional  integration,  and  they  have
 Stated  that:

 “The  most  difficult  part  of  inte-
 gration  is  emotional  integration
 and  that  of  developmental  activity
 is  jts  psychological  aspect.”.

 I  quite  agree  that  there  has  net
 been  emotional  integration.  But  what  is
 emotional  integration?  How  can  emo-
 tional  integration  come  out  of  nothing?
 It  can  only  arise  from  certain  environ-
 ments  or  certain  conditions  and  cer-
 tain  circumstances,  and  those  have  to
 be  created.  But  considering  the  way
 these  tribals  have  been  kept  in
 segregation,  and  the  way  we  _  have
 dealt  with  them  during  all  these  years,
 there  is  no  possibilty  that  there  will
 be  spontaneous  emotion  flowing  from
 their  hearts  for  integration.

 There  has  been  constant  inroad  in
 their  lives,  in  respect  of  forest  rights,
 in  respect  of  their  land  ownership,  in
 respect  of  developments,  in  respect  of
 prohibition,  and  last  but  not  the  least.
 in  respect  of  the  trial  economy,  and
 that  is  the  root  cause  of  emotional
 antagonism.

 Now,  I  would  like  to  deal  with  some
 of  these  aspects.  The  most  important
 of  those  is  their  forest  rights.  At
 page  25  the  commission  has  rightly
 pointed  out  that:

 “To  a  vast  number  of  the  tribal
 people  the  forest  is  their  well-
 loved  home,  their  livelihood,  their
 very  existence.*  It  gives  them
 food—  It  provides  them
 with  material  to  build  their  homes
 and  to  practise  their  arts.  By
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 exploiting  its  produce  they  can
 supplement  their  meagre  income.”

 This  is  what  the  forest  means  to
 them.  How  there  has  been  a  constant
 inroad  into  their  forest  rights  will  be
 pointed  out  by  me_  subsequently.
 But,  here  I  beg  to  submit  that  so  far
 as  the  exercise  of  their  forest  rights
 is  concerned,  all  along,  there  nas  been
 a  state  of  tension  and  mutual  distrust
 between  the  administration  and  the
 tribals.  In  1894,  when  the  Gevernment
 of  India  formulated  their  first  forest
 policy,  the  first  inroad  started,  and  in
 1894,  the  forest  officials  first  appeared
 on  the  scene.  They  started  regulating
 the  various  forest  rights  of  the  tribals
 and  thus  restricting  their  traditional
 rights  and  privileges.  In  1952,  when
 free  India  had  its  forest  policy  after
 Independence,  we  find  that  there  has
 been  a  further  encroachment  into  the
 rights  of  the  tribals.  Of  course,  since

 _then,  there  has  been  an  increase  of  40
 per  cent  in  the  population,  thereby
 creating  more  pressure  on  the  foresi.
 All]  those  forest  rights  and  those  tra-
 ditional  privileges  etc.  became  conces-
 sions  in  1952,  and  it  was  et  the  swect
 will  of  the  Government  to  srant  those
 concessions.

 Then,  more  emphasis  was  laid  on
 realisation  of  maximum  revenue  from
 the  forest  resources,  and  these  have
 gained  in  importance  in  current  years.
 When  the  forest  contractor  appeared
 on  the  scene,  there  was  further  inroad
 and  encroachment  on  the  rights  of  the
 tribals  in  the  forests.  It  is  these  con-
 tractors  who  are  the  source  of  uncon-
 trolied  exploitation—that  is  the  phrase
 used  by  the  Commission.  The  con-
 tractor  has  a  pull  with  the  cfficers  of
 the  forest  department.  The  triba]  sel-
 dom  knows  the  forest  rules  and  he  is
 at  the  mercy  of  the  contractor,

 Take  the  case  of  the  kendu  leaves
 in  my  State.  It  is  mostly  grown  in
 the  tribal  area.  We  have  been  shout-
 ing  in  this  House  and  in  the  Orissa
 Assembly  how  the  tribal  interests
 have  been  sacrificed  at  the  altar  of
 self-interest  of  the  contractor  and  of
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 the  corrupt  government  officiz's.  We
 know  what  a  petty  sum  is  paid  to  the
 tribal  tenant  or  to  the  kendu  ieaf
 Pluckers  and  what  amount  of  profit
 is  made  by  the  contractor  who  invests
 on  a  bag  Rs.  25  and  sells  it  at  Rs.  259.
 Similar  is  the  case  with  tamarind,
 chirounji  and  several  other  minor
 forest  products.  Bamboo,  freely  avai-
 lable  to  the  tribal  for  his  craft,  has
 now  to  be  purchased  at  a  prohibitive
 rate  thereby  killing  his  livelihood.

 Coming  to  land  legislation,  we  find
 that  though  the  intention  has  beer
 very  good,  there  are  various  loop-
 holes  in  the  legislation  enacted  by
 several  States.  If  you  study  the
 migration  of  the  tribals  from  the  plains to  the  hills,  you  will  find  that  all  along
 an  attempt  has  been  made  on  various
 pretexts  to  deprive  the  tribals  of  their
 paternal  land.  The  tribal  goes  to  the
 forest;  he  retreats  to  a  difficult  terrain.
 There  when  he  takes  to  shifting  culti-
 vation  or  jhuming,  it  is  forbidden  by
 law.  Though  he  has  bzen  doing  this
 sort  of  cultivation  from  times  imme-
 morial,  he  has  been  told  now  that  it
 will  create  erosion  of  soil,  But,  you
 must  appreciate  the  difficulties  of  the
 terrain  in  which  he  resides,  how  he
 ekes  out  a  living  from  that  surround-
 ing.  In  page  4  of  the  Report,  it  is
 stated:

 “Similar  is  the  question  of  shift-
 ing  cultivation  which  is  described
 as  8  wasteful  method,  Here  again
 the  terrain  and  not  the  tribal
 cussedness  has  to  be  blamed  for
 its  practice.  The  inclines  of  the
 mountain  sides  leave  the  people
 no  other  choice.  It  is  hard  to  ima-
 gine  the  slope  of  the  terrace  for
 cultivation.  Those  who  actually
 see  the  terrain  find  it  difficult  to
 castigate  the  tribals  for  their
 wasteful  methods.”
 In  this  connection,  I  beg  tc  submit

 that  the  attitude  towards  shifting  cul-
 tivation,  which  has  been  practised  to
 a  large  extent  in  my  State  and  in
 Assam,  has  to  be  reviewed,  and  unless
 and  until  alternate  occupation  is  pro-
 vided  to  the  tribals  or  they  are  set-
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 tled  on  better  lands,  they  should  not
 be  deprived  of  this  age-old  practice.

 Regarding  indebtedness,  it  has  been
 pointed  out  by  previous  speakers  that
 usurious  rates  of  interests  are  charged
 by  moneylenders.  We  know  how  the
 mehajan  advances  petty  sums  to  the
 tribals  at  the  time  of  festivals  and
 collects  it  in  the  form  of  produce  with
 50  per  cent  interest.  All  these  have
 to  be  stopped.

 Here  I  would  be  failing  in  my  duty
 if  I  do  not  point  out  the  miserable
 conditions  under  which  the  tribals  are
 living  and  how  they  have  to  make
 sacrifice;  for  the  various  development
 works.  Take  the  case  of  Rourkela  or
 the  factory  at  Hattia  in  Jagannathpur.
 Thousands  of  adivasi  families  have
 been  uprooted  from  the  factory  areas,
 but  upti}  now  no  alternate  employ-
 ment  has  been  provided  to  them.  If
 you  study  the  live  register  of  the  em-
 ploymen;  exchange  at  Rourkela,  you
 will  find  that  all  those  who  have  been
 deprived  of  their  homes  are  now  heg-
 gars  in  the  streets.  Nothing  has  been
 provided  to  the  people  in  the  Jagan-
 nathpur-Hatia  area.  They  have  been
 uprooted.  They  just  wanted  a  peice
 of  land  in  the  township  that  is  grow-
 ing  to  build  their  houses  according  to
 the  specifications  of  the  authorities.
 But  they  were  denieg  that  privilege.
 So  even  though  we  may  be  paying
 lipservice  to  the  Adivasis,  we  are  the
 biggest  criminals  jin  neglecting  their
 interests,

 Take  the  case  of  prohibition.  All
 those  who  are  half-hearted  towards  it,
 who  have  no  faith  in  it,  are  put  in
 charge  to  implement  it.  In  my  sup-
 plementaries,  I  pointed  out  regarding
 my  Chief  Minister,  how  by  this  half-
 hearted  policy  of  prohibition,  illicit
 distillation  is  going  on,  smuggling  is
 going  on  from  one  district  to  the  other.
 In  Koraput  district,  which  borders  my
 district,  there  ig  complete  prohibition,
 even  though  nam  ke  waste.  But  in
 My  district,  Kalahandi,  there  is  no
 prohibition  there  due  to  large-scale
 smuggling  of  liquor  going  on  at  the
 border.  As  a  matter  of  fact,  in  the
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 small  tribal  villages,  villagers  used  to
 make  a  home-brewed  wine.  Now  they
 have  to  buy  it  from  _  contractors.
 Those  liquor  shops  which  used  to
 fetch  Rs,  300  a  year  are  being  given
 to  the  liquor  contractors  at  Rs.  30,000
 a  year.  It  is  the  profit  motive  which
 has  prompted  the  Government  to  pur-
 sue  this  policy.  In  these  border  liquor
 shops  or  roundabout,  there  have  been
 regular  cases  of  murders  going  on  with
 the  connivance  ०:  interested  parties,
 but  nothing  has  been  done.

 Regarding  classification  of  tribals,  it
 is  the  political  motive  which  prompts
 Government  in  making  them.  The
 Bhatras  who  reside  in  Koraput  dis-
 trict  are  treated  as  non-tribals  where-
 as  the  Bhatras  in  Bastar  district  are
 classified  as  tribals.  If  the  former  are
 classified  as  tribals,  it  will  completely
 upset  the  political  pattern  in  my  State.
 So  they  are  treated  as  non-tribals
 whereas  in  Bastar  they  are  treated  as
 tribals  and  enjoy  all  the  facilities
 given  to  tribals,

 Lastly,  I  support  the  demand  by
 Shr;  Basumatari  and  others  and  in  all
 humility  request  the  Prime  Minister
 to  take  this  opportunity  of  the  re-
 shuffle  of  the  Cabinet  to  have  a  tribal
 in  his  Cabinet  if  he  is  really  keen  that
 their  interests  should  be  safeguarded.
 There  are  capable  men  among  them
 like  Shri  Basumatari—Shri  Jaipal
 Singh  who  has_  already  joined  the
 Congress—ang  Shri  Maheswar  Naik
 and  others.

 Shri  Hem  Raj  (Kangra):  The  re-
 port  that  Shri  Dhebar  has  given  to
 this  august  House  is  a  voluminous  one.
 He  and  his  colleagues  nave  taken
 great  pains  to  judge  the  condition  of
 the  tribals  after  having  toured  their
 ‘reas  throughout  India.  A  remark
 was  made  here  that  this  report  is
 perfunctory  and  has  not  gone  deep
 into  the  matter.  I  differ  from  that
 and  say  that  they  took  the  trouble  to
 journey  into  such  difficult  arduous  re-
 gions  like  that  of  mine—Ladakh,  Lah-
 aul  ang  Spiti—areas  which  are  snow-
 bound  for  8  months  in  the  year.  They
 had  to  take  to  a  life  to  which  they
 were  not  habituated.  After  having
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 undlertaken  such  an  arduous  journey,
 they  have  given  us  a  very  informative
 report,  and  for  that  we  are  thankful
 to  them.

 Under  the  British  rule,  these  areas
 were  secluded,  at  least  my  area  was,
 and  we  were  never  allowed  to  go
 there.  It  is  after  independence  that
 we  are  able  to  visit  these  areas.  After
 independence  a  vast  change  has  come
 to  these  areas.

 We  do  not  have  the  staff  trained  for
 the  purpose  of  serving  these  people
 who  are  very  backward  and  constitute
 the  weaker  sections  of  our  society.  So
 far  as  I  know,  the  only  institute  that
 exists  for  training  officers  to  serve  in
 these  areas  is  the  Tata  Institute.  So,
 I  request  the  Government  to  open
 more  institutes,  and  to  train  young
 men  from  these  areas  themselves  to
 serve  the  people  in  these  areas.  Last
 time  some  people  from  Lahaul  area
 wanted  to  join  the  Tata  Institute,  but
 there  was  no  space  to  admit  them.
 So,  more  institutes  should  be  opened.

 The  only  criterion  for  giving  grants
 to  the  triba]  areas  in  the  Third  Plan
 is  population.  Under  this,  such  big
 areas  like  Ladakh,  Lahaul  and  Spiti,
 and  Kinnaur  will  get  nothing.  Lahaul
 and  Spiti  has  an  area  of  6,000  square
 miles,  but  only  a  population  of  18,000.
 So,  I  suggest  that  population  alone
 should  not  be  the  criterion.  The  level
 of  development  of  the  area,  the  finan-
 cial  position  of  the  State  concerned
 ang  the  specia)  position  of  the  border
 districts  must  be  kept  in  view.

 I  also  find  from  the  report  that
 some  States  have  not  been  able  to
 spend  the  provision  made  because  they
 did  not  have  the  machinery  while,
 others,  like  Punjab,  having  spent  their
 allocation,  asked  for  more  but  were
 not  given,  So,  the  performance  of
 the  State  should  also  be  taken  into
 consideration,

 Another  recommendation  of  the
 Commission  js  that  more  areas  should
 not  be  declared  scheduled  areas,  but
 more  amenities  may  be  given  to  them.
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 My  own  view  is  that  even  if  the
 population  is  very  small],  if  it  is  a  com-
 pact  area,  it  should  be  considered  a
 scheduled  area.  For  instance,  Chota
 Bhangal  and  Bada  Bhangal  in  my
 area,  Which  were  perhaps  not  visited
 by  the  Commission,  are  like  Spiti  in
 their  level  of  development,  but  their
 population  is  only  6,000.  Such  areas
 deserve  to  be  declared  scheduled
 areas

 So  far  as  Lahaul  area  is  concerned,
 the  Gaddis  have  been  declared  to  be
 scheduled  tribes,  but  they  are  not  in-
 habitants  of.  that  place.  They  are
 inhabitants  of  Kangra  and  Kulu  val-
 leys.  They  reside  near  Dhauladhar,
 between  6,000  and  12,000,  feet  height.
 They  are  shepherds,  a  nomadic  tribe.
 They  have  been  declared  to  be  sche-
 duleq  tribes  in  an  area  where  they
 do  not  reside,  but  not  in  the  area
 where  they  reside,  which  is  an  ano-
 maly.  In  the  very  first  page,  the
 Commission  has  said:

 “Similar  is  the  case  of  Gaddis
 who  are  foung  in  the  Himachal
 Pradesh  and  the  adjoining  Pun-
 jab  hills,  In  Himachal  Pradesh
 they  are  recognised  as  scheduled
 tribes,  but  in  the  Punjab  they  are
 treated  as  scheduled  tribes  only
 in  the  scheduled  areas  where  they
 do  not  live.  We  would  request.
 you  to  see  that  this  anomaly  is
 removed  in  the  interest  of  ren-
 dering  human  justice  to  these
 people.”

 A  representation  was  made  by  me  to
 the  Commission  ang  the  President.  I
 hope  the  Ministry  will  see  that  this
 injustice  is  removed.

 Then  there  is  the  case  of  Chota
 Bhanga}  and  Bada  Bhangal,  an  area
 which  is  surrounded  on  the  one  side
 by  Kulu  Sub-division,  on  another  side
 by  Himachal  Pradesh,  and  on  the
 thirg  side  by  the  tehsil  of  Palampur:
 This  is  a  triangle  to  which  I  have  to
 travel  via  Himachal  Pradesh,  and  it
 is  at  a  height  of  10,000  to  14,000  feet.
 It  is  also  an  area  undivided  where  the
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 percentage  of  education  is  very  low,
 and  the  economic  condition  of  the
 people  is  very  poor.  So,  I  want  that
 this  area  should  also  be  declared  a
 scheduled  area.  The  Punjab  Govern-
 ment  represented  to  the  Commission
 and  the  Central  Government,  and  the
 Commission  has  also  proposed  that
 this  area  may  be  declared  to  be  a
 scheduled  area.  I  hope  the  Govern-
 ment  will  accede  to  this  request.

 Shri  D.  J.  Naik  (Panchmahals):
 Mr.  Deputy-Speaker,  Sir,  I  thank  you
 for  giving  me  an  opportunity  to  speak
 on  this  report.  I  was  a  member  of
 the  Commission  and  though  not  a
 tribal,  you  may  say  I  am  an  adopted
 tribal,  Mr,  Swell  said  that  this  volu-
 minous  document  should  be  scrapped.
 This  report  has  been  hailed  by  all
 sections  of  this  House  and  by  all
 social  workers  of  this  great  country
 and  by  all  political  workers  also,  Per-
 haps  he  has  not  read  the  introduction
 which  gives  the  terms  of  reference.
 It  says:

 “The  Scheduled  Areas  and
 Scheduled  Tribes  Commission
 shall  report  on  (a)  the  administra-
 tion  of  the  Scheduled  Areas  under
 the  Fifth  Schedule  to  the  Consti-
 tution,  and,  in  particular,  as  to  the
 functioning  of  the  Tribes  Advisory
 Councils....”

 We  are  not  concerned  with  the  VI
 schedule,  which  applies  to  the  autono-
 mous  hill  districts  of  Assam.  Even
 then  we  had  been  to  Assam  and  met
 many  people  there.  Perhaps  Mr.  Swell
 might  not  have  met  us  because  he  was
 not  at  that  time  a  Member  of  Parlia-
 ment  but  the  leaders  and  people  of
 the  Khashj  and  Jaintia  Hills,  of  the
 Mizo  Hills  and  of  the  Garo  Hills  and
 of  NEFA  have  all  met  us.  I  met
 about  2,000  tribal  leaders  and  workers
 in  Assam.  The  tribal  leaders  were
 in  the  big  conference  held  at  Shillong.
 Mr,  Swell  has  told  us  that  the  hill
 people  are  educationally  quite  far
 ahead,  socially  also  they  are  quite  far
 ahead  and  economically  also  they  are
 quite  far  ahead,  The  problem  is  poli-
 tical,  he  says.  We  were  not  concern

 BHADRA  5,  885  (SAKA)  Reportof  Scheduled  2946
 Areas  and  Scheduled

 Tribes  Commission
 ed  with  political  problems.  The  terms
 of  reference  nowhere  indicate  that  we
 must  go  into  the  politics  of  Assam.
 Why  should  he  then  take  up  this
 question  in  this  House  and  create  fissi-
 parous  tendencies.  Shri  Jaipa]  Singh,
 protagonis  of  Jharkhand,  has  signed
 this  report.  Dr.  Elwin  was  a  Mem-
 ber  of  this  Commission,  and  he  has
 signed  this  report,  This  is  a  unani-
 mous  report  and  that  unanimity  has
 been  achieved  by  our  Chairman,  Shri
 Dhebarbhai,  I  give  my  compliments
 to  Dhebarbhai  who  is  not  at  present...
 in  this  House,  Really  on  account  of
 his  affable  manners  and  love  towards
 tribals  the  unanimous  report  has  been
 brought,  This  report  is  not  liked  by
 Mr.  Swell.  I  do  not  know  whether
 he  has  read  that  report  or  not.  He  is
 a  great  professor  and,  I  suppose,  he
 might  have  gone  through  the  report.
 But  he  has  conveniently  forgotten  the
 chapters  on  Nagaland,  on  Assam,  on
 NEFA,  etc.  At  Shillong,  Captain
 Sanganna  and  some  M.L.As,  met  us.
 Out  of  eleven  members  of  this  Com-
 mission  five  were  tribals.  Mr.  Basu:
 matari,  Mr.  Wadiwa  and  Mr.  Jaipal
 Singh  are  tribals.  As  I  said  earlier,
 I  am  an  adopted  tribal.  Similarly,  we
 can  say  this  about  Dhebarbhai  as  he
 is  the  President  of  the  Bharatiya  Adim
 Jati  Sevak  Sangh.  Mr.  Manikyalal
 Verma  is  also  an  adopted  tribal  so
 also  Dr,  Verrier  Elwin.  How  can  one
 say  that  there  has  not  been  full  re-
 presentation  to  the  tribals  in  this  Com-

 Sir,  this  report  is  a  very  comprehen-.
 sive  document.  The  members  of  the
 Commission  travelled  far  and  wide.
 They  went  to  Spiti.  Dhebharbhaj  was:
 in  Spiti  and  at  his  age  he  crossed  two
 passes:  Rotang,  13,500  feet  high  and
 Kunzung  pass,  15,000  feet  high  L
 tried  but  I  could  not  cross  Kunzung
 pass  and  I  had  to  go  to  Kelong  and
 spend  about  4-5  days  The  members
 went  to  the  semi-deserts  of  Rajasthan,
 into  the  thick  forests  of  Assam,
 NEFA,  M-P.  and  Orissa.  How  can  one
 say  that  we  have  not  done  our  duty
 properly.  For  two  years  we  studied
 the  tribal  problems;  we  met  thousands:
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 of  people,  not  less  than  50,000  peopie.
 The  result  was  this  document,  The
 tribals  call  this  document  as  the  Gita
 .of  the  tribals,  It  is  really  a  matter
 ef  great  satisfaction  that  this  report
 has  received  sympathetic  consideration
 of  the  Home  Minister,  Shri  Lal  Baha-
 dur  Shastri,  He  has  deep  love  for  the
 tribals  and  he  called  a  conference  of
 all  the  Ministers  of  States  in  charge
 of  tribal  affairs  as  well  as  all  the
 ‘Chief  Ministers.  I  am  glad  that  most
 of  our  recommendations  have  been
 accepted  by  this  conference.  Some
 have  not  been  accepted  as  Mr.  Basu-
 matari  has  told  us  but  [  hope  that
 they  will  also  be  accepted.

 But  the  problem  is  about  their  im-
 plementation.  Shastriji  told  in  the
 ther  House:

 “Our  programmes  and  schemes
 -are  good  and  sound.  But  the  main

 point  is  that  of  implementation
 and  if  we  can  implement  those
 recommendations  fully,  then  alone
 it  would  be  possible  for  us  to
 achieve  results.  I  toid  the  Confer-
 ence  that  we  talk  of  social  jus-
 tice,  etc,  but  it  all  evaporates  or
 fades  out  if  we  are  not  able  to
 execute  our  schemes  properly,  For
 that,  not  only  at  the  Centre  or  the
 provincial  level,  but  even  at  the
 district  level  we  have  to  see  that
 the  schemes  are  properly  execut-
 ed.”

 -These  are  the  words  of  Shastriji.  Now
 that  he  is  leaving  us;  otherwise  he
 ‘would  have  implemented  those  recom-
 mendations.  I  hope  his  successor
 would  implement  these.

 On  the  6th  of  September,  the  hon.
 Shastriji  announced  in  this  House  that
 those  areas  having  a  population  of
 6-2/3  per  cent.  of  tribals  will  be
 covered  by  tribal  development  blocks.
 6th  September,  962  will  be  considered
 as  a  red  letter  day  for  the  tribals
 because  not  only  areas  having  66-2/3rd
 per  cent,  of  tribal  population  will  be
 covered  by  tribal  blocks  but  they  will

 “be  started  in  areas  having  more  than
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 50  per  cent,  of  the  tribal  population.
 That  is  what  he  announced  in  this
 House.  I  am  glad  that  the  Planning
 Commission  has  allotted  an  addi-
 tional  sum  of  Rs.  7  crores  in  the  third
 Plan  for  20  more  blocks,  The  Plan-
 ning  Commission  has  also  agreed  that
 preparatory  arrangements  should  be
 made  for  covering  all  those  areas
 which  have  a  population  of  50  er
 cent.  in  regard  to  the  formation  of
 tribal  blocks.  This  is  a  good  approach
 suggested  by  the  Commission,  and
 “the  Alternative  Approach”  which  has
 been  recommended  is  the  core  of  the
 report.  Instead  of  [increasing  more
 Scheduled  Areas,  the  Commission
 came  to  the  conclusion  that  the  pur-
 pose  can  be  served  by  having  more
 tribal  development  blocks  to  cover  all
 the  tribal  people  and  by  protecting
 them  from  exploitation  by  the  money-
 lenders,  by  contractors,  and  others,
 and  by  protecting  their  rights  on  land
 and  their  rights  in  forests,  That  is
 the  alternative  approach  and  the
 Home  Ministry  has  agreed  to  imple-
 ment  it.  Therefore,  I  say  that  6th
 September,  962  will  be  considered  as
 a  req  letter  day  for  the  tribals.  No
 doubt,  it  is  a  question  of  implementa-
 ticn,  but  we  hope  that  the  implemen-
 tation  will  be  done.

 Next,  I  will  turn  to  the  economic
 condition  of  the  tribals.  Much  has
 been  done  during  the  last  ten  years,
 but  even  then  I  am  not  satisfied,  I
 have  worked  among  them  for  the  last
 40  years.  I  have  become  impatient.
 Therefore,  I  beseech  and  appeal  to
 the  Government  to  do  everything  that
 they  can  for  raising  the  economic  level
 and  educational  standards  of  the
 tribals,

 There  are  tribes  and  tribes  which
 are  on  the  lowest  rung  of  our  social
 and  economic  life:  the  Mikirs  of
 Assam,  the  Chanchus  of  Andhra,  the
 Birhors  and  Asurs  of  Bihar,  the  Scha-
 tias  of  Rajasthan  and  Madhya  Pra-
 desh,  the  Baigas  and  Marias  of  Madhya
 Pradesh,  the  Kadars  and  Panians  of
 Kerala  and  Madras,  the  Naiks  of
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 Gujarat—not  myself—there  is  a  tribal
 community  called  Naiks,—the  Katka-
 ris  of  Maharashtra,  the  Kutia  Kandhs
 and  Bondo  Projag  and  Hill  Bhuniyans
 of  Orissa—to  name  only  a  few,  are
 all  in  the  lowest  rung  of  our  economic
 life.  Much  has  to  be  done  fo;  them.

 The  average  annual  income  of  a
 tribal  family  in  Rajasthan  comes  to
 Rs,  677.  In  Rajasthan,  the  average
 number  of  members  of  a  family  is
 actually  54;  88  I.  said,  the  average
 income  is  Rs.  677  per  annum,  in
 Madhya  Pradesh,  the  average  size  of
 a  family  is  6:57  and  the  family  income
 is  Rs.  687°7.  In  Gujarat,  the  income
 is  Rs,  700,  the  family  consisting  of
 6:8.  So,  it  comes  to  about  Rs.  20  a
 year  per  capita.  This  is  in  spite  of
 the  development  which  the  Govern-
 ment  are  carrying  on,  This  survey
 was  done  in  the  tribal  blocks  after
 three  or  four  years  of  working,  Even
 then  the  result  is  this.

 We  had  been  to  Orissa  also.  We
 were  told  by  the  Oriyas  that  they  eat
 roots  in  the  hills.  The  roots  may  not
 be  carrois  or  mulis  but  wild,  poisonsus
 roots,  Before  eating  them,  they  have
 to  be  kept  for  two  or  three  days  in
 running  water,  and  then  and  then  only
 can  they  be  taken  as  food.  They  take
 such  types  of  roots.  Then  comes  the
 fruit.  Perhaps  my  hon,  friend  from
 Punjab  may  know  the  apple,  but  it  is
 riot  the  apples  that  these  people  zat.
 They  eat  wild  fruits.  Fruits  for  them
 mean  wild  fruits  and  shoots  mean
 bamboo  shoots.  In  Orissa,  there  is  an
 adage:

 राम  अवतार  रावण  मार,  कृष्णअ्रवत!रे
 मोहिली  गोपी,  आजि  खाई  अली  सेही  तरकारी

 Mr.  Deputy-Speaker:  Not  more  than
 5  minutes  for  each  Member,  There
 are  other  Members  also  wishing  to
 speak,  You  can  take  five  more
 minutes.

 Shri  D.  J.  Naik:  I  should  be  given
 more  time.  Seven  or  8  more  minutes
 May  be  given.  I  neeg  rot  explain  this
 verse.  Hon.  Members  from  Orissa  and
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 Bihar  may  understand  what  it  is,  So,
 this  is  the  position.

 Shri  Raghunath  Singh  (Varanasi):
 What  about  the  quotation?  Let  him
 explain.

 Mr.  Deputy-Speaker:  His  entire  re-
 port  is  before  the  House,

 Shrj  D.  J.  Naik:  But  there  are  many
 things  which  are  not  before  the  House.
 Therefore,  I  want  to  mention  them.  I
 say  that  development  programme  in
 the  tribal  blocks  should  be  given  a
 reorientation,  The  whole  programme
 needs  a  reorientation,  The  existing
 type  of  development  activities  would
 not  raise  the  level  of  the  tribal  eco-
 nomy  or  the  tribal  social  order.

 We  went  to  Punjab  and  Himachal
 Pradesh  also,—in  the  inner  Himalayas.
 The  demands  of  the  tribal  people  there
 were:  kuhal,  wool,  school  and  pu!.
 Kuhal  means  irrigation  channel.  High
 up  on  the  hills  there  is  snow,  which
 melts  in  summer,  The  water  flows
 there  with  great  velocity  and  that
 water  is  being  diverted  through  the
 channeis  to  the  fields.  Then  comes
 wool;  that  is,  industries  based  on  wvol
 should  be  started;  the  demand  for
 cloth  is  there;  that  is  why  they  want
 cottage  industries.  Then  comes  school,
 Then  there  is  the  need  for  pul,  that
 is,  communication  through  bridges.
 So,  we  see  how  these  unsophisticated
 tribal  mind  works;  first,  they  want
 economic  development.  Then  comes
 education.  This  is  the  supreme  de-
 mand  of  the  tribals  everywhere—in
 NEFA,  in  Assam,  in  Madhya  Pradesh
 and  in  Rajasthan,  Indeed,  everywhere
 there  was  a  demand  for  more  2nd
 more  irrigation  facilities  either  by
 wells,  reservoir  or  by  any  other  means.
 So,  irrigation  should  be  the  first  item
 in  the  tribal  ds:elopment  blocks  and
 as  much,  money  as  possible  should  be
 spent  on  irrigation,  on  the  develop-
 ment  of  agriculture  and  on  the  deve-
 lopment  of  cottage  and  village  indus-
 tries.

 The  problem  will  be  solved  only  if
 the  resources  of  land,  forest,  cattle
 wealth,  cottage  and  village  industries,
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 {Shri  D.  J.  Naik]
 etc.,  are  all  mobilised  on  an  integrated
 basis,  We  have  said  this  in  our  report
 also.  The  whole  development  pro-
 gramme  should  be  reoriented  in  such
 a  way  that  we  can  give  employment
 to  the  tribals  for  300  days  in  a  year,
 8ive  them  two  square  meals  a  day  and
 a  well  for  good  drinking  water.  These
 are  the  main  requirements  of  the
 tribals.

 Then  I  come  to  the  lands  and  forests.
 I  am  not  going  to  speak  on  land,  but
 at  least  on  forests  I  am  going  to  speak.
 I  will  take  five  or  ten  minutes  more.
 The  forest  policy  was  first  laid  down
 in  894  by  the  British,  They  curtailed
 the  rights  which  were  enjoyed  by
 these  tribals  from  times  immemorial.
 That  went  on  up  to  952  and  then  a
 national  policy  was  formulated  accord-
 ing  to  which  the  traditional  rights  of
 the  tribals  were  not  recognised  as
 rights  but  were  regarded  as  conces-
 sions,  I  have  no  quarrel  with  that,
 but  what  is  the  exact  position?
 4  hrs.

 We  want  to  haye  more  foresis,  We
 want  to  have  regeneration  of  forests.
 We  want  to  have  development  of  our
 forests.  But  how  are  we  to  do  it?
 The  officers  of  the  forest  department
 of  all  the  States  have  no  trust  in  the
 tribals,  They  consider  the  tribals  as
 thieves.  How  can  the  forests  be  deve.
 loped,  how  can  the  forests  be  regene-
 rated  when  the  officers  of  the  forest
 department  have  no  trust  on  the  tri-
 bals?  They  are  the  protectors  of  our
 forests,  They  are  the  sons  of  our
 forests.  During  the  monsoons  while
 tilling  the  soil  a  tribal’s  plough  gets
 broken,  what  is  he  to  do?  He  cannot
 get  even  a  piece  of  timber  there.,  He
 has  to  go  ten  miles  to  a  station  depot
 or  to  a  town  just  to  get  a  piece  of
 timber  to  repair  his  plough.  Instead
 he  goes  to  the  forest  and  cuts  a  tree
 to  meet  his  purpose.  Supposing  dur-
 ing  the  monsoon  his  hut  goes  down,
 he  will  require  two  or  three  ballies  to
 repair  his  hut.  He  does  not  get  them
 near  his  hut.  He  has  to  go  to  a  town
 ten  miles  away  for  getting  these  two
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 or  three  ballies  for  repairing  his  hut.
 Therefore,  what  he  does  is,  he  goes
 to  the  forest  and  cuts  a  tree  and  makes
 two  Or  three  ballies.

 Shri  Nambiar  (Tiruchirapalli):  I
 hope,  Sir,  you  are  not  following  the
 clock  in  the  Chamber.  There  is  some-
 thing  wrong  with  it,  it  has  stopped.

 Mr.  Deputy-Speaker:  The  hon.
 Member  must  close  now,  He  has
 already  taken  22  minutes.

 Shri  D.  J.  Naik:  Sir,  the  point  is,
 these  requirements  of  the  tribals  must
 be  met  at  the  forest  itself.  Then,  the
 forest  workers’  co-operative  societies
 which  are  doing  good  work  in  Maha-
 rashtra)  and  Gujarat  ang  _  also
 in  other  States  should  be  en-
 couraged.  There  is  a  Scheduled
 Tripes  Co-operation  Finance  and  Deve-
 lopment  Corporation  in  Andhra  Pra-
 desh  which  is  doing  very  good  service
 to  the  tribals.  Such  institutions  on
 the  lines  of  the  Andhra  Pradesh  ins-
 titution  should  be  started  in  all  the
 States.

 Sir,  I  have  taken  much  of  your
 time.  I  have  to  speak  on  many  other
 points.  But  hon.  Members  from  the
 Opposition  are  asking  me  to  look  at
 the  clock.

 Shri  Nambiar:  We  said  that  the
 clock  has  stopped.  It  is  not  your
 fault.

 An  Hon,  Member:  Only  you  are
 lucky.

 Shrj  D.  J.  Naik:  Sir,  I  will  take
 only  two  more  minutes.  There  is  this
 report  of  the  Committee  on  Special
 Multi-purpose  Tribal  Blocks.  This
 shows  how  these  various  tribes  are
 being  treated.  We  had  gone  to  the
 Narsampet  Multi-purpose  Block.  There
 is  a  very  big  Game  Sanctuary  in  that
 block  and  the  tribals  are  not  allowed
 to  fish  in  a  very  big  lake  there  called
 the  Pakhal  Lake.  Dr.  Verrier  Elwin
 writes  in  this  connection:

 “The  enormous  Game  Sanctuary
 could  with  profit  be  reduced  in
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 size,  It  contains  no  rare  species;
 there  are  no  game  wardens,  it  is
 unwieldy  and  unmanageable.
 There  are  far  too  many  villages
 and  people  living  within  its  main
 boundaries,  Fishing  is  not  permit-
 ted  in  the  Pakhal  Lake  or  in  any
 lake  within  the  Game  Sanctuary
 or,  in  other  words,  within  the
 Block  area,  Yet  in  these  lakes,
 and  specially  in  the  Pakhal  Lake,
 there  is  a  wonderful  potential
 reservoir  of  food.  I  understand
 that  fishing  is  prohibited  because
 of  the  alligators  who  need  the
 fish.  One  can  understand  this,  for
 alligators  are  charming  creatures
 who  must  be  cared  for,  but  human
 beings  also  deserve  a  little
 attention.

 Here  is  an  explosive  situation
 which  could  easily  be  exploited
 by  political  adventurers;  here  is
 a  human  situation  which  must
 excite  compensation  and  active
 intervention,  if  necessary  at  the
 highest  level.”

 Mr,  Deputy-Speaker:  The  hon.
 Member  must  close  now.

 Shri  D.  J.  Naik:  Sir,  one  word
 more.  The  Panchsheel  about  the
 tribal  affairs  which  has  been  enuncia-
 ted  by  the  Prime  Minister  should  be
 implemented.

 श्री  घटिया  (शहडोल)  :  उपाध्यक्ष
 महोदय,  मैं  आप  का  आभारी  हूं  कि  आप  ने
 मुझे  इस  मसले  पर  बोलने  का  सुअवसर  दिया।
 जहां  तक  आदिवासियों  का  सम्बन्ध  है
 मैं  कह  सकता  हूं  कि  मैं  उन्ही  का  नुमाइन्दा
 हूं  और  उन  की  समस्याओं  से  जन्म  से  ही
 परिचित  हूं  ।

 BHADRA  5,  885  (SAKA)  Report  of  Scheduled  2954 Areas  and  Scheduled
 Tribes  Commission

 ढेबर  कमिशन  की  रिपोर्ट  के  अनुसार
 हमारे  देश  में  आदिवासियों  की  जनसंख्या
 सवा  दो  करोड़  से  ऊपर  है  और  इस  का  एक
 पंचवांश  याने  ५०  लाख  शअ्रदिव,सी  मारे  मध्य
 प्रदेश  में  बसते  हैं।  ग्रा जादी  मिलने  के  बाद  हमारे
 क्षेत्र  में  दो, तीन  बार  राज्य  पुनर्गठन  होने
 से  प्रशासन  गड़बड़  रहा  और  १६५६  के  बाद
 से  अभी  तक  लगभग  ७  वर्षों  में  प्रशासन
 में  कोई  सुधार  हुआ  है  ऐसा  नहीं  दिखाई
 पड़ता  ।  भ्रष्टाचार  तथा  प्रशासन  में  ढिलाई,
 पक्षपात  और  लालफीतेशाही  की  हजारों
 शिकायतें  आज  भी  बनी  रहती  हैं  ।  इन  की
 वजह  से  जब  आम  जनता  का  ही  कुछ  भला
 नहीं  हुआ  तो  बेचारे  गरीब  आदिवासियों
 की  सुनवाई  कंसे  हो  ?  मध्य  प्रदेश  की  सरकार
 ने  आदिवासियों  की  हमेशा  उपेक्षा  की  है  ।
 जिस  प्रकार  की  समस्या  एक  साधारण  नाग-
 रिक  के  जीवन  में  आती  हैं,  उसी  प्रकार  का
 जीवन  एक  गरीब  आदिवासी  का  भी  है  ।  यदि
 यह  बात  सरकार  समझ  सकती  तो  आदि-
 वासियों  के  कल्याण  के  लिये  कोई  विशेष
 योजना  होतो  ny

 मेरे  प्रदेश  में  हर  ५  आदमी  में  एक  व्यक्ति
 आदिवासी  है  परन्तु  उसकी  गिनती  ऐसे  की

 जात॑  है  जैसे वह  है  ही  नहीं  कमिशन  की
 रिपोर्ट  भी  यह  बात  मानती  है।  जरा  ध्यान
 दीजिये  ।  अनुसूचित  क्षेत्रों  तथा  जंगलों  के  भीतर
 रहने  वालों  के  उचित  विकास  के  लिये  राज्य
 तथा  क्षेत्र  स्तर  के  प्रशासन  को  चुस्त  बनाना
 होगा  ।  मध्य  प्रदेश  सरकार  राज्य  के  खाते
 से  आदिवासियों  के  लिये  ४  करोड़  €€  लाख
 रूपये  में  से  सिर्फ  १  करोड़  दे  लाख  रुपये
 खर्च  कर  सकी  और  केन्द्रीय  सरकार  के
 खाते  से  नियत  २  करोड़  २७  लाख  में  से  १
 करोड़  ५७  लाख  रुपया  ।  आदिवासी  विकास
 खंडों  के  लिये  डेढ़  करोड़  रुपया  दिया  गया
 था  जिसमें  से  १  करोड़  १७  लाख  रुपया
 खर्च  किया  गया  |  अर्थात्‌  दूसरी  पंचवर्बीय
 योजना  में,  मध्यप्रदेश  में  ग्रा दि वासियों  की
 उन्नति  के  लिये  जो  रकम  दी  गयी  थी  उस  का
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 [श्री  घटिया]
 ६१  प्रतिशत  खर्च  नहीं  किया  जा  सका  ।
 सरकार  कितनी  चुस्त  है  और  आदिवासियों
 के  प्रति  कियया  ध्यान  दिया  जा  रहा  है  यह
 इसी  बात  से  साफ  हूं  जाता  है  t

 अब  समस्या यों  पर  भी  एक  नजर  डालिए  1

 हमारे  यहां  उघोग  धंधे  ज्यादा  नहीं  हैं  ।
 आदिवासियों  की  इतनी  बड़ी  आबादी  की
 आजीविका  के  मुख्य  दो  साधन  हैं,
 खेती  और  जंगल  1  खेती  के  लिए  कम  से
 कम  २४  प्रतिशत  लोग  ऐसे  हैं  जो  भूमिहीन  हैं,
 ५०  प्रतिशत  ऐसे  हैं  जो  खेत  मजदूर  करते  हैं
 आर  बाकी  २५  प्रतिशत  के  पास  जमीनें  हैं
 और  उन  में  धनी  लोग  हैं  ।  भूमिहीनों  को
 जमीन  देने  की  कोई  योजना  नहीं  बनाई  गई  V
 जिनके  पास  है  उन  की  जमीन  छुड़ाने  की  बड़ी
 योजनायें  बनीं  ।  ग्र मलई  में  कागज  का
 कारखाना  बनाने  के  लिये  सैंकड़ों  लोग  वेदखल
 कर  दिये  गये  ।  उन्हें  उचित  मुआवजा  भी

 नहीं  दिया  गया  और  वें  मजदूरी  की  खोज
 में  दर-बदर  भकटते  फिर  रहे  हैं।  कमिशन
 की  रिपोर्ट  में  बताया  गया  है  कि सरगुजा  और
 रायगढ़  जिले  में  वर्षों  से  पथरीली  और

 चट्टानी  जमीनों  को  उपजाऊ  बना  कर  खेती
 करते  आ  रहे  थे  ।  उन  से  वे  जमीनें  या  तो
 छीन  ली  गई  हैं  या  उन्हें  उन  पर  स्थायी
 अधिकार  नहीं  दीगरे  जा  रहे  हैं  ।  जो  खेतिहर
 हैं,  वे  उन्हीं  पुराने  तरीकों  से  खेती  कर  रहे  है।
 उपज  बढ़ाने  के  लिये  सिंचाई,  औजार,  बैल,
 टैक्टर  और  खाद  आदि  की  सुविधायें  प्रदान
 करने  के  लिए  मेरे  इलाके  में  कोई  योजना
 नहीं  के  बराबर  है।  कर्ज  देने  के  लिए  जो
 सहकारी  समितियां  हैं,  उन  से  कांग्रेस  का

 चुनाव-प्रचार  करने  वालों  को  ही  मदद  मिलती
 है।  उन  में  भी  पय्रध्टीचीर  की  हद  है।

 किसान  आदिवासियों  पर  पटवारियों  के

 जुल्मों  की  एक  अलग  कहानी  है  प्रभी
 राष्ट्रीय  सुरक्षा  कोप  के  नाम  पर  धन  वसूल
 करने  के  लिए  बड़े  सख्त  तरीके  काम  में  लाए
 गाए,  जिन  की  ओर  मैं  ने  एक  पत्र  द्वारा  माननीय
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 वित्त  मंत्री,  श्री  मोरारजी  देसाई,  का  ध्यान
 भी  दिलाया  था।  सुरक्षा  के  नाम  पर  लूटा
 हुआ  धन  कोष  तक  पहुंचा  है  या  नहीं,  यह  तो
 ज्ञात  नहीं  है,  लेकिन  मुझे  शिकायतें  मिली  हैं
 कि  उस  का  बहुत  सा  हिस्सा  बीच  में  ही  साफ
 हो  गया  है  v

 आदिवासी  गरीब  होते  हैं,  भोले  भी  और
 अपर  भी  ।  कचहरियों  में  उन  को  जो  परे-
 शानियां  होती  हैं,  उन  की  ओर  मैं  ने  तथा
 अन्य  माननीय  सदस्यों  ने  समय  समय  पर
 ध्यान  आकर्षित  कराया  है  1  हमारी  जनता
 की  गाढ़ी  कमाई  का  बहुत  बड़ा  भाग  घूसखोरी
 में  ही  लुट  जाता  है  i  जंगल  विभाग  लूटता  है,
 रेवेन्यू  विभाग  भी  लूटता  है  और  पुलिस  भी

 लूटती  है  |  जंगलों  से  लकड़ी  बांस  के  द्वारा
 हमारे  क्षेत्र  क ेआदिवासी  रोटी  कमाते  थे  ।

 परन्तु  अब  वे  न  तो  लकड़ी  काट  सकते  हैं
 और  न  ही  अन्य  पैदावार  के  द्वारा  रोटी-रोजी
 कमाने  की  आजादी  उन  को  है।  बांस  तो
 छूने  को  नहीं  मिलता  ।  दस  बरस  पहले  हमारा
 इलाका  बांस  से  भरा  पड़ा  था,  परन्तु  राज्य
 के  बन  मंत्री  की  मेहरबानी  से  कई  करोड़
 रुपयों  का  वांस  कट  कर  राज्य  के  बाहर  चला
 गया  और  सिर्फ  एक  पूंजीपति,  बिडला,  की
 तिजोरियां  भरने  के  लिए  हमारे  क्षेत्र  को लगभग
 ३५  लाख  की  आवादी  को  अपने  पेट  पर  पत्थर
 बांधना  पड़ता  है  ।  बांस  की  लीज  एक  बहुत
 बड़ा  गोलमाल  है,  जिस  की  ओर  राज्य  और
 केन्द्रीय  सरकारों  का  ध्यान  दिलाया  जा  चुका
 है  1  मैं  मांग  करता  हूं  कि इस  लीज  की  जांच
 की  जाये  और  मेरे  क्षेत्र  की  जनता  को  यह
 बतलाया  जाये  कि  उस  से  उसे  क्‍या  लाभ  हुए
 हैं।  यह  तो  कई  लोगों  की  रोटी  का  नवाल
 है  ।  जंगल  की  पैदावारों  से  रोजी  कमाने  के
 लिए  शासन  को  चाहिए  था  कि  वह  उस  की
 खरीद  और  बिक्री  के  लिए  सहकारी  समितियां
 बनवाती,  परन्तु  ग्राम  तक  मेरे  क्षेत्र  में  एक
 भी  ऐसी  समिति  नहीं  है  t
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 आदिवासियों  का  गजारा  पशु-पालन  से
 भी  होता  है,  परन्तु  वे  पशु  च  ड्  नस्ल  के  नहीं
 हैं  ।  उन  की  उन्नति  से  दूध  घी  का  व्यापार  बढ़
 सकता  है,  परन्तु  कृषि  तथा  पशु-पालन  विभाग
 नुमायां  काम  के  अलावा  मानों  कुछ  जानता
 ही  नहीं  ।  मेरे  इलाके  में  घने  जंगल  हैं,  पहाड़
 हैं,  जंगली  जानवर,  जैसे  बाघ,  चीता,  भालू,
 हिरन  आदि,  भरे  पड़े  हैं।  गहरी  घाटियां,
 नदी  और  नाले  हैं,  जहां  शिकार  तथा  पर्यटन-
 केन्द्र  खोल  कर  जनता  की  आय  बढ़ाने  के
 साधन  पैदा  किये  जा  सकते  हैं  ।

 गांवों  में  बीमारियों  का  प्रकोप  होता
 रहता  है,  परन्तु  सौ  गांवों  के  पीछे  भी  एक
 अच्छा  अस्पताल  नहीं  है--न  जनाना  अस्पताल
 और  न  मर्दाता  अस्पताल  ।  किसी  किसी
 जगह  तो  देहाती  लोग  वैद्य  या  ओझा  की  शरण
 में  जाने  को  मजबूर  होते  हैं  -  न  तो  उन  को
 उचित  सलाह  मिलती  है  और  न  दवा  ।  जचगी
 में  मदद  करने  के  लिए  नर्सो  को  तो  लोग  जानते
 ही  नहीं  हैं  -  पीने  के  अच्छे  पानी  का  भी  बुरा
 हाल  है।  पांच  गांवों  के  पीछे  भी  एक  अच्छा
 कुंआ  मिलना  मुश्किल  है।  रहने  के  मकानों  में
 हवा  का  इन्तजाम  नहीं  है।  गांवों  की  गलियों  में
 गन्दा  पानी  ढहता  रहता  है  और  कड़े  के  ढेर
 रहते  हैं।  लोग  गोबर  के  ढेर  के  पास  सोते
 हैं,  परन्तु  इन  सब  में  सुधार  कर  स्वस्थ  जीवन
 की  शिक्षा  देने  का  प्रबन्ध  नहीं  किया  गया  है  ।

 लड़के-लड़कियों  की  पाठशाला यें  भी:

 बहुत  कम  हैं  ।  गरीबी  इतनी  अधिक  है  कि
 छोटे  छोटे  बच्चों  को  भी  खेती-मजदूरी  करना
 या  ढोर  चराना  पड़ता  है।  अधिकांश  आवादी
 तो  बेपढ़ी  है।  महिलाओं  की  तरक्की  या  उन
 को  सिलाई-बुनाई  आदि  की  शिक्षा  और
 अच्छी  मां  बनने  की  शिक्षा  आदि  की  भी  बड़ी
 जरूरत  है।  भारी  जन-संख्या  झोंपड़ों  में
 रहती  है  ।  उन  के  लिए  सरते  परन्तु  हवादार
 साफ  सुथरे  घर  बनाने  का  काम  बहुत  आवश्यक
 रूप  से  किया  जाना  चाहिए  L

 स्थानीय  संस्कृति  की  रक्षा,  नागरिक
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 भाव,  देश  की  जानकारी  आदि  की  उन्नति  के
 लिए  विशेष  योजनायें  हाथ  में  ली  जानी
 चाहिएं  ।  चीनी  हमले  के  बाद  तो  देश  के  बच्चे
 बच्चे  में  जोश  तथा  एकता  की  जो  भावना
 पैदा  होनी  चाहिए,  वह  तो  आदिवासियों  के
 लिए  भी  जरूरी  है,  परन्तु  उन  बेचारों  को
 देश  का  ही  पता  नहीं,  फिर  देशभक्ति  कहां
 से  होगी  ।

 जैसा  कि  मेंबर  कमीशन  की  रिपोर्ट  में
 कहा  गया  है,  राज्य  तथा  अनुसूचित
 क्षेत्रों  में  प्रशासन  चुस्त  होना  चाहिए।
 आदिवासी  विकास-खंडों  की  स्थापना
 उनकी  संख्या  में  वृद्धि  के  'प्र लावा  व्यापक
 तथा  सर्वतोमुखी  काम  हाथ  में  लिया  जाना
 चाहिए  ।  जिस  में  आदिवासियों  के  हर  पहलू
 का  ध्यान  रखा  जाये  |  ऐसी  इकाइयों  की
 स्थापना  सब॑  से  ज़रूरी  है  t  ढेवर  कमीशन
 ने  आदिवासियों  के  कल्याण  के  लिए  जो  सुझाव
 दिये  हैं,  उन  से  साफ़  है  कि  उस  ने  आदिवासियों
 के  जीवन,  आचार-विचार,  खान-पान  तथा
 सभी  पहलुओं  और  समस्याओं  का  बड़ी
 गहराई  से  अध्ययन  किया  है  ।  इस  के  लिए
 मैं  कमिशन  को  सादिक  धन्यवाद  देता  हुआ
 अन्त  में  दो  चार  शब्द  कह  कर  अपना  भाषण
 समाप्त  करूंगा  |

 हमारे  राज्य  के  कुछ  क्षेत्रों,  जैसे  रीवां,
 शहडोल,  सीधी  और  सतना  में,  माल  कानून
 की  धारा  २४८  से  जमीन  बेदखल  की  जाती
 हैं  तथा  धारा  १७२  के  अनुसार  धर  अपनी
 आराजी  में  बनाने  के  लिए  मंजूरी  की  जरूरत
 होती  है  ।  ये  दोनों  धाराएं  हटाई  जायें,  योंकि
 इन  दोनों  धारा त्रों  से जनता  अधिक  परेशान
 है  और  बहुत  ही  ज्यादा  लूटी  जाती  है  |
 अभी  मैं  अपने  क्षत्र  में  दौरे  पर  गया  था  v
 वहां  पर  मुझे  मालूम  हुआ  कि  गिरवी  मौज़ा
 त्यौहारी  तहसील,  थाना  जय सिह नगर  में
 एक  ब्राह्मण  को  धारा  २४८  के  उद्धत  हुआ
 जुर्माना  न  दे  सकने  के  कारण  आत्महत्या
 करनी  पड़ी  ।  इसलिए  मेरी  बारन्दार  प्रार्थना
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 [श्री  दिया]
 हैं  कि  इत  दोनों  थाओं  को  हटा  दिया
 जाये  ।

 इतना  कह  कर  मैं  अपना  भाषण  समाप्त
 करता  हूं  ।

 शी  धुलेइवर  मोना  (उदयपुर)  :  आदरणीय
 अध्यक्ष  महोदय,  मैं  ढेबर  कमीशन  की  रिपोर्ट
 पर  बोलने  से  पहले  इस  कमीशन  के  चेयरमैन,
 ढेबर  भाई  को  धन्यवाद  देता  हूं,  जिन्होंने
 ट्राइवल  रियाज़  में  जा  कर  आदिवासियों
 की  स्थिति  को  देखा,  समझा  और  बहुत  से
 लोगों  से  मिल  कर  उन  की  दिक्कतों  को
 दूर  करने  के  सम्बंध  में  सरकार  के  सामने
 अपनी  रिपोर्ट  पेश  की  ।

 इस  रिपोर्ट  पर  काफ़ी  चर्चा  हुई  है  और
 जो  माननीय  सदस्य  बोले  हैं,  उन्होंने  इस  बारे
 “में  काफ़ी  प्रकाश  डाला  है  ।  मैं  आप  के  द्वारा
 इस  हाउस  का  ध्यान  इस  ओर  आकर्षित
 “करना  चाहता  हूं  कि  आदिवासियों  के  लिए
 जो  कुछ  भी  वेल्फेयर  के  काम  हुए  हैं,  उन  में
 से  अगर  किसी  काम  में  अधिक  से  अधिक
 कमी  रह  गई  है,  तो  वट  है  गवर्नमेंट  सर्विसिज़
 में  उन  का  स्थान  ny  जितनी  भी  सरकारी
 नौकरियां  हैं,  उन  में  ट्राइवल  लोगों  को
 उचित  रिप्रजेन्टेशन  नहीं  दिया  गया  है  ।
 ढेवर  कमीशन  की  रिपोर्ट  को  देखने  से  ज्ञात
 होता  है  कि  १६९५२  से  ले  कर  १६६०  तक
 आई  ए०  एस०  और  आई  पी०  एस०  में  जो
 एप्वायंटमेंटस्‌  हुई,  उन  में  झाई०  To  एस०
 में  ३३  में  से  सिर्फ  €  एप्वायंटमटस  ही  ट्राइवल्ज
 को  दी  गई  ।  आई०  पी०  एस०  में  १६५२
 से  १६६०  के  दर्म्यान  में  २८  में  से  केवल
 तीन  सीटें  दी  गई  हैं  ।  मेरा  निवेदन  यह  है  कि
 जब  से  संविधान  लागू  हुआ  है,  तब  से  ले  कर
 अब  तक  जितनी  सीटें  भरी  गई  हैं  और  उनके
 बाद  जितनी  भी  खाली  रद्द  गई  हैं,  उनको
 इस  जाति  के  लोगों  से  भरने  के  लिए  मंत्रालय
 की  ओर  से  कोशिश  होनी  चाहिये  ।  जितनी
 भी  कमी  तब  से  ले  कर  अरब  तक  बाकी  रही
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 है,  उस  को  पूरा  करना  मुश्किल  नहीं  होना
 चाहिये  क्योंकि  इस  जाति  के  लोग  ज्यादा
 से  ज्यादा  संख्या  में  श्रवेलेग्ल  हो  रहे  हैं  ।

 इस  के  अलावा  जो  सेंट्रल  स्पीसीस  हैं,
 उनको  आप  ले  ।  १६५१  से  ले  कर  १६५७
 तक  फर्स्ट  ग्रेड  में  सिर्फ  १४,  सकिड  ग्रेड  में
 ४६,  था  ग्रेड  में  ३१६९०  और  फोर्थ  ग्रेड  में
 2998  कर्मचारियों  को  लिया  गया  है  ।
 इन  ग्रेड  में  भी  कई  स्थान  खाली  पड़े  हुए
 हैं  । जब  कभी  भी  शैड्यूल्ड  ट्राइवज  के  लोग
 एप्लाई  करते  हैं  तो  यह  कह  कर  कि  सू टेबल
 कैंडिडेट्स  शरार  नाट  एक लेबल,  दूसरी  जाति
 वालों  से  उन  जगहों  को  भर  लिया  जाता  है  ।
 उन  सीटों  को  नान-द्राइवल्ज़  से  फिल  अप  कर
 लिया  जाता  है  ।  चूंकि  धीरे  धीरे  ट्राइवल
 लोग  आगे  भी  बढ़  रहे  हैं  और  ग्रेजुएट  बन  रहे
 हैं  और  पोस्ट  ग्रेजुएट  तक  हो  गए  हैं,  इसलिए
 उन्हें  अ्रवसर  दिया  जाना  चाहिये  और  उन  से
 ये  जगहें  पूरी  तरह  से  भरी  जानी  चार ये  ।
 सू टेबल  कं डिड टस  मिल  सकते  हैं  लेकिन  यह
 कह  कर  के  कि  मिलते  नहीं,  दूसरों  से  उन
 जगहों  को  भर  लिया  जाता  है  ।  इस  ओर
 श्राप  का  विशेष  ध्यान  जाना  चाहिये  ।

 अरब  जो  कंपीटिटिव  परीक्षायें  होती
 हैं,  जसे  आई  ०  ए०  एस०  या  ६  मारे  राजस्थान
 में  आर०  ए०  एस०  या  आर०  पी०  एस०,
 उन के  बारे  में  मैं  कुछ  निवेदन  करना  चा  ता
 हूं  ।  इस  प्रकार  की  जितनी  भी  परीक्षा यें  होती
 हैं,  उन  में  शड्यूल्ड  ट्राइ वज़  के  लोग  दूसरी
 जाति  वालों  से  कम्पीट  नहीं  कर  सकते  हैं  v
 मेरा  सरकार  से  निवेदन  है  कि  इस  प्रकार  की
 जितनी  भी  कंपीटिटिव  परीक्षाय  हों,  वे
 शड्यूल्ड  ट्राइवज  और  शंड्यूल्ड  कास्ट
 दोनों  की  कम्बाइंड  हों,  जनरल  जो  कम्पी-
 टशन  इन  के  लिये  किया  जाता  है,  उस  से
 ये  अल दा  होनी  चार यें  ।  मैं  मानता  हूं  कि
 कुछ  सहूलियत  इन  जाति  वालों  को  मिली
 हुई  हैं,  लेकिन  वे  काफ़ी  नहीं  हैं,  सफिशेंट  नहीं

 ~
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 हैं  ।  इस  प्रकार  की  कंपीटिटिव  परीक्षायें
 अलग-अलग  से  की  जायेंगी  तो  वे  इन  में
 पास  होने  की  योग्यता  प्राप्त  कर  सकेंगे
 कौर  इस  प्रकार  की  सर्विसिस  में  जा  सकेंगे  ।
 इसलिए  मैं  मंत्री  महोदय  का  ध्यान  इस  ओर
 झाक षित  करना  चाहता  हूं  और  उन  से
 प्रियंका  करना  चाहता  हूं  किवे  सोचें  कि  क्‍या
 इस  तरह  से  इन  जातियों  के  लोग  आगे  बढ़  सकते
 हैं  और  कया  वे  दूसरे  लोगों  के  साथ  कम्पीट
 कर  सकते  हैं  ।  अगर  आप  इन  के  लिए  अलग
 से  परीक्षा  नहीं  रखते  हैं  तो  मैं  कहना  चाहता
 हूं  कि  जनरल  कम्पोटीशन  में  कम्पीट  करके
 ये  आगे  नहीं  श्मा  सकते  हैं  ।

 शैड्यूल्ड  कास्ट  और  शैड्यूल्ड  ट्राइबल
 का  जो  रिजर्वेशन  है  और  जो  साढ़े  बारह
 परसेंट  है,  वह  दोनों  का  कम्बाइंड  है  7  आपको
 अच्छी  तरह  से  मालूम  है  और  ढेवर  कमिशन
 ने  भी  साफ  शब्दों  में  अपनी  रिपोर्ट  में  कहा
 है  कि  शैड्यूल्ड  कास्ट  के  लोगों  के  मुकावले
 में  शेड्यूल  ट्राइबल  के  लोग  सभी  मानों  में
 बैकवर्ड  हैं,  इसलिए  जहाँ  तक  रिजर्वेशन  का
 सम्बंध  है,  शैड्यूल्ड  ट्राइ कज़  की  सीट  भी
 शैड्यूल्ड  कास्ट  के  कंडीडेटस  के  द्वारा फिल
 अप  कर  ली  जाती  हैं  ।  इसलिए  मेरा  निवेदन
 यह  है  कि  इस  साढ़े  बारह  परसेंट  में  शैड्यूल्ड
 ट्राइबल  का  जो  रिजवेंशन  है,  वह  अलग
 कर  दिया  जाना  चाहिये  av

 कंपीटिटिव  परिवारों  मे ंसफलता  प्राप्त
 करने  के  लिए  आल  इंडिया  लेवल  पर  जो
 अलाहाबाद  कोचिंग  सेंटर  है,  वह  सारे  देश
 के  अन्दर  अपनी  किस्म  का  अकेला  है  |  वह
 एक  ही  है  ।  मेरा  सुझाव  यह  है  कि  इस  प्रकार
 के  कोचिंग  सेंटर  प्रत्येक  स्टेट  के  अन्दर  खोले
 जाने  चाहिये  और  अगर  ऐसा  किया  गया
 तो  यह  बहुत  ही  अच्छा  होगा  ।  अगर  आप
 इस  स्थिति  में  न  हों  कि  इस  प्रकार  के  सेंटर
 प्रत्येक  स्टेट  में  खोल  सकें,  तो  मेरा  निवेदन
 है  कि  इन  की  संख्या  को  तो  अवश्य  ही  बढ़ायें
 ताकि  दक्षिण  भारत  के  लोगों  को  या  पूर्वी
 भारत  के  लोगों  को  जो  दिक्कत  उठानी
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 पड़ती  हैं,  उन  में  कमी  झा  सके  ।
 जैसा  कि  आदरणीय  वर्मा  साहब  ने

 पिछले  साल  अपनी  स्पीच  में  बताया  था
 ट्राइबल  लोगों  को  अपनी  आर्थिक  स्थिति
 गिरी  हुई  होने  क ेकारण  एजुकेशन  प्राप्त  करने
 में  बड़ी  दिक्कत  होती  हैं  ।  जहां  तक  राजस्थान
 का  सम्बंध  है,  मैं  आप  के  सामने  एक  मिसाल
 रखना  चाहता  हूं  ।  वहां  पर  जो  एग्रिकलचर
 कालेज  है,  उस  के  अन्दर  अरब  तक  एक  भी
 विद्यार्थी  इस  जाति  का  नहीं  था  q  दो  साल
 पहले  एक  विद्यार्थी  को  किसी  प्रकार  से
 एडमिशन  दिलाया  गया  ।  लेकिन  दुर्भाग्य
 से  उसे  वजीफा  नहीं  मिला  और  इस  कारण
 से  उस  की  उस  साल  की  एजुकेशन  खत्म  हो
 गई  ।  लेकिन  उस  ने  किसी  प्रकार  से  सात  आठ
 सौ  रुपया  लेंड  मार्टमेज  बेक  से  या  कहीं  और
 से  उधार  लिया  और  अपनी  स्टडी  को  एक
 साल  के  लिये  और  कॉन्टीन्यूज़  किया  ।  दूसरे
 साल  भी  उसे  अपनी  स्टडी  जारी  रखने  के
 लिए  दजीफा  नहीं  मिला  ।  मजबूर  हो  कर
 दूसरे  साल  के  बाद  अपनी  पढ़ाई  खत्म  करके
 घर  बैठना  पड़  गया  t  इस  तरह  की  जो  बात
 होती  हैं,  इनको  रोका  जाना  चाहिये  ।  मैं
 मंत्री  महोदय  से  निवेदन  करना  चाहता  हूं
 कि  इस  प्रकार  के  जो  टैक्नीकल  कोसिस  हैं
 उन  के  लिये  शैड्यूल्ड  ट्र,इबज़  के  लोगों  को
 वजीफा  अलग  से  दिया  जाना  चाहिये  ।

 मैं  यह  भी  कहना  चाहता  हूं  कि  जो  कुछ
 भी  वजीफा  दिया  जाता  है,  अर्थात  स्कालरशिप
 दिया  जाता  है,  वह  साल  के  ऐंड  में  दिया
 जाता  है,  आखिर  में  दिया  जाता  है  जब  कि
 उन्हें  अपनी  पुस्तक  या  अपने  इंस्ट्रमेंटस  वगैरह
 खुद  की  जेब  से  खरीदने  पड़ते  हैं  -  इतना  पैसा
 वे  अपने  पास  से  नहीं  ला  सकते  हैं  ।  साल  के
 ऐंड  में  वज़ीफ़ा  देने  से  उस  विद्यार्थी  की  उस
 साल  की  पढ़ाई  खत्म  हो  जाती  है  और  अगर
 वह  किसी  तरह  से  अपनी  पढ़ाई  जारी  भी
 रखता  है,  तो  उसे  फेल  हो  जाना  पड़ता  है
 इस  प्रकार  की  जो  उनकी  दिक्कतें  हैं,  इनको
 दूर  किया  जाना  चाहिये।  मैं  यह  भी  कहना
 चाहता  हूं  कि  इन  दिक्कतों  के  कारण  अगर
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 [श्री  धनेश्वर  मीना]
 टैक्नीकल  कोस  के  अन्दर  कोई  विद्यार्थी

 दूसरे  साल  फेल  होता  है  किसी  कारण  से,
 तो  उसे  पूरा  स्कालरशिप  नहीं  तो  कम  से
 कम  दूसरे  साल  आधा  स्कालरशिप  अवश्य
 दिया  जाना  चाहिये  ।

 हमारे  बसुमतारी  साहब  ने  कहा  है  कि
 शै ड्यूल्ड  ट्र,इब्ज  और  शड्यूल्ड  कास्ट  के  लिए
 अब  जो  एक  कमिश्नर  हैं,  उसकी  जगह  दो
 कमिश्नर  अलग-अभ्यङ्ग  होने  चाहियें  7  एक
 शेड्यूल्ड  कास्ट  के  लिए  होना  चाहिये  और
 दूसरा  शेड्यूल  ट्र।इब्ज  के  लिए  होना  चाहिये  ।
 मैं  उनकी  जो  यह  बात  है,  इससे  सहमत  हूं  ।
 अगर  दोनों  के  लिए  अलग-अलग  कमिश्नर
 होते  हैं  तो  वे  दोनों  शेड्यूल  काइट्स  की  और
 शेड्यूल  ट्राइबल  की  अलग-अलग  से  इन्टेंसिव
 स्टडी  कर  सकते  हैं,  उन  दोनों  की  अलग-अलग
 से  क्‍या  दिक्‍कतें  हैं,  इसका  देख  कर  इनका
 ६ल  सुझा  सकते  हैं,  गहराई  से  उनकी  समस्या झ्र ों
 पर  विचार  कर  सकते  हैं  ।  इस  सुझाव  पर
 आपको  गम्भीरता  से  विचार  करना  चाहिये  ।

 अभी  जो  यह  कहा  गया  है  कि  शैड्यूल्ड
 ट्राइब्ज  के  लिए  जो  एडवाइज़री  कमेटी

 स्टेट्स  में  होती  है,  उसमें  चीफ  मिनिस्टर  भी
 होना  चाहिये  ।  यह  बहुत  जरूरी  है  an  मैं
 समझता  हूं  कि  इस  एडवाइज़री  कमेटी
 का  जो  चेयरमन  हो,  वह  भी  चीफ़  मिनिस्टर
 ही  होना  चाहिये  और  साथ  ही  उसमें  ट्राइबल
 लोगों  की  समस्याओ्रों  को  अच्छी  तरह  जानने
 वाले  लोग  होने  चाहियें  ।

 ट्राइबल  लोगों  के  जो  आम  प्रॉब्लम्स
 हैं,  उनकी  तरफ  भी  मैं  आपका  ध्यान  दिलाना
 चाहता  हूं  ।  जो  लोग  गांवों  में  रहते  हैं
 या  जंगलों  में  रहते  हैं,  उन्हें  गवर्नमेंट  काफी
 हद  तक  सहायता  पहुंचाने  की  कोशिश  कर

 चुकी  है  और  कर  रही  है  |  पिछले  साल  मंत्री
 महोदय  ने  अपनी  स्पीच  में  बताया  था  कि
 सरकार  आदिवासियों  की  भलाई  के  लिये
 धीरे-धीरे  काफी  ब्लाक  खोल  रही  है  ।
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 ब्लाक  खोलने  का  मतलब  यह  नहीं  कि  ब्लाक
 खोला  जा  रहा  है  लेकिन  उसमें  काम  कुछ
 न  हो।  आज  होता  यह  है  कि  शिक्षा  की  दृष्टि
 से  लड़कों  को  पढ़ाने  के  लिये  नये-नये  स्कूल
 खोले  जा  रहे  हैं,  उनका  सेक्शन  हो  रहा  है
 लेकिन  साल-साल  तक  उनमें  टीचर  नहीं
 रहते  हैं  i  दूसरे  साल  वह  स्कूल  बन्द  हो
 जाते  हैं  और  दूसरे  स्कूल  खोल  दिये  जाते  हैं  |
 आज  ब्लाकों  में  काम  हो  रहा  है  मैं  चाहता
 हूं  कि  काम  चाहे  कम  हो  लेकिन  जो  कुछ  भी
 हो  वह  सही  ढंग  से  किया  जाना  चाहिये  ।

 इसी  के  साथ  दूसरा  सवाल  टीचर्स  के
 रखने  का  हो  जाता  है  |  मान  लीजिये  कि
 कोई  यू०  पी०  का  रहने  वाला  टीचर  है
 और  उसको  राजस्थान  के  किसी  प्राइमरी
 स्कूल  में  ले  जाकर  लगा  दिया  जाता  है,
 तो  उसको  बड़ी  दिक्कत  होती  है  ।  उसको
 ट्राइबल  एरिया  में  जाकर  बड़ी  कठिनाई
 होती  है  क्योंकि  उसे  वहां  किसी  प्रकार  की
 सुविधा  .नहीं  मिलती  है  और  न  वहां  किसी
 प्रकार  का  उसके  आमोद  प्रमोद  का  सामान
 होता  है  ।  ऐसी  स्थिति  में  वह  जल्दी  से
 जल्दी  पहाड़ों  से  भागना  चाहता  है  ।  इस
 प्रकार  का  टीचर  वहां  के  लड़कों  को  पढ़ा
 नहीं  सकता  है  ।  लोकल  एरिया  का  रहने
 वाला,  जो  कि  लोकल  लैंग्वेज़  जानता  हो,
 लड़कों  को  ज्यादा  अच्छी  तरह  से  अपने  वश
 में  कर  सकता  है  ।  इस  तरह  का  टीचर
 ्र  एक  एरिया  में  भेजा  जाना  चाहिये  ताकि
 वह  उन  लोगों  की  कठिनाई  को  समझे  और
 अच्छी  तरह  से  पढ़ा  सके  t

 खेती  के  सम्बन्ध  में  जो  भी  विकास  कार्य
 ब्लाक  डवलपमेंट  अफसर के  द्वारा  किया  जाता
 है  उसमें  कई  प्रकार  की  दिक्कतें  लोगों  के  सामने
 आती  हैं  7  कारण  यद  हैं  कि  वहां  पर  चाहे
 जितना  भी  पैसा  खेती  के  नाम  पर  लगाया
 गया  हो,  लेकिन  कुछ  लोग  जिनको  ग्राम  सेवक
 या  पटवारी  कहा  जाता  है,  बे  किसानों  को
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 हर  प्रकार  से  परेशान  करते  हैं।  मगर  सरकार

 का  ध्यान  इस  ओर  नहीं  मया  ।  जो  आदमी

 जमीन  को  जोतता  है,  उस  पर  खेती  करता  है,
 जब  तक  उसको,  जमीन  पर  खेती  करने  वाले

 को  ,  आझ्रावश्यकता  के  अनुसार  सुविधा  नहीं
 दी  जाती  है  तब  तक  वह  अच्छी  तरह  से  खेती

 नहीं  कर  सकता  क्‍योंकि  उस  पर  सभी

 प्रकार  से  अंकुश  लगाया  जाता  है  ।  उसे

 डर  बना  रहता  है  कि  पता  नहीं  किस  समय

 घर  पटवारी,  किस  समय  ग्रामसेवक  ्र  जाये
 और  वह  कैसे  मेड़बन्दी  करे  ।  एक-एक  इंच
 जमीन  के  लिये  ग्राम  सेवक  और  पटवारी

 जाकर  झगड़ा  खड़ा  कर  देते  हैं।  ऐसी  हालत
 में  मेरा  निवेदन  यह  है  कि  किसानों  के  लिये,
 खेती  में  काम  करने  वालों  के  लिये  इस  प्रकार

 के  कानून  बनाये  जाये  जिसमें  पटवारी  और

 आम  सेवक  जाकर  उनको  सता  न  सकें  |

 उपाध्यक्ष  महोदय,  कहना  तो  मुझ  बहुत
 जा  लेकिन  चूंकि  समय  नहीं  हैं  इसलिये  इतना

 कह  कर  मैं  ग्राहको  धन्यवाद  देता  हूं  ।

 श्री  ला०  नि०  पटेल  :  उपाध्यक्ष  महोदय,
 जैसा  इस  सदन  में  हमारे  श्री  नायक  ने  बतलाया
 कि  यह  रिपोर्ट  जो  है  वह  रिपोर्ट  नहीं  है  बल्कि

 एक  गीता  है,  मैं  उसका  समर्थन  करता  हूं  ।

 £  मारे  हिन्दू  शास्त्र  के  भ्रमर  जितना  गीता  का

 महात्म्य  है  उसी  प्रकार  से  यह  रिपोर्ट  हमारे
 आदिवासियों  के  लिये  गीता  का  रूप  है  t

 कोई  भी  हिन्दू  सुबह  उठ  कर  गीता  का  सब  से

 पहले  स्मरण  करता  है  लेकिन  यह  हमारा

 दुर्भाग्य  है  कि  आज  इस  रिपोर्ट  को,  हमारी
 गीता  को,  छपे  हुए  दो  साल  हो  गये  लेकिन
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 अभी  भी  इसके  ऊपर  बहस  नहीं  होती  है  ny
 इसके  अन्दर  जो  अध्याय  दिये  हुये  हैं  उनका
 इम्प्लिमेंटेगन  कब  होगा,  यह  मेरी  समझ
 में  नहीं  आता  है  ।  इस  गीता  के  अन्दर  मम
 आ्राविवासियों  के  सुधार  के  लिये  जो  अध्याय
 लिखे  गये  हैं  वह  बड़े  अच्छे  हैं  लेकिन  उनके
 अलावा  कुछ  बातें  इसके  अन्दर  आने  से  रह
 गईं  हैं,  उनको  मैं  इस  सदन  के  सामने  रखना
 चाहता  हुं  ।

 इस  रिपोर्ट  के  अन्दर  सब  प्रदेशों  के
 बारे  में  तो  दिया  हुआ  है  लेकिन  एक  प्रदेश
 के  बारे  में  जिसके  तीन  तरफ  हमारा  गुजरात
 है,  जिसमें  पोचंगीज  शासन  था  और  जिसको
 दादरा  और  नगर  हवेली  कहते  हैं,  इसमें  कुछ
 नहीं  दिया  हुआ  है  ।  जिस  वक्‍त  यह  रिपोर्ट
 छप  रही  थी  उस  वक्‍त  तक  वह  मुक्त  नहीं
 हुआ  था,  वह  सेंट्रल  गवर्नमेंट  के  साथ  नहीं
 था,  इसलिये  उसका  नाम  इस  रिपोर्ट  में  नहीं
 आया  ।  इस  एरिया  की  पापुलेशन  का
 ८०  टका  से  ज्यादा  आदिवासियों  का  है  tv
 दादरा  और  नगर  हवली  जो  है  उसके  तीन  तरफ
 मेरी  कांस्टिट्यूएंसी  लगी  हुई  है  ।  धर्मपुर
 तालुका,  बाडी  तालुका  और  उमर  गांव
 तालका,  यहां  की  पापुलेशन  भी  ६०  टका  से
 ज्यादा  आदिवासियों  की  है  7  दादरा  और
 नगर  हवेली  में  पहले  से  पोचंगीज  शासन
 होने  की  वजह  से  वहां  अभी  तक  प्रोहिबिशन
 नहीं  हुआ  है  ।  इसकी  वजह  से  हालात  यह
 हो  गई  है  कि  दादरा  और  नगर  हवेली  के  जो
 आ्रादिवासी  हैं  वह  तबाह  हो  गये  हैं  और  तौर
 भी  हो  रहे  हैं  ।  जो  मेरी  कांस्टिटुएंसी  है
 जो  कि  गुजरात  स्टेट  में  है,  वहां  पर  प्रोहिबिशन
 है  इसलिये  वहां  के  जो  आदिवासी  लोग  हैं
 बह  दादरा  और  नगर  हवेली  में  जाते  हैं  और
 पैसा  खर्च  करके  दारू  और  ताड़ी  पीकर
 सत्यानाश  को  प्राप्त  हो  रहे  हैं  ।  मेरा  सुझाव
 यह  है  कि  जल्दी  से  जल्दी  दादरा  और  नगर
 हवेली  में  भी  प्रोहिबिशन  होना  चाहिये
 क्योंकि  आप  सारे  देश  में  प्रोहिबिशन  करना
 चाहते  हैं  a  ऐसा  न  होने  के  कारण  वहां  के
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 श्री  ना  नि०  पटेल]
 लोगों  को  स्थिति  बड़ी  खराब  हो  रही  है
 और  उसको,  सुधरना  चाहिये  ।  जैसा  मैंने
 बतलाया  आपको  यह  बात  हमारी  इस  गीता
 में  नहीं  ह ैऔर  इसकी  ओर  मैं  मंत्री  महोदय
 का  ध्यान  आक्षित  करता  हूं  ny

 दूसरी  बात  हमारे  गुजरात  सम्बन्धी
 चेप्टर  ३३  में  लिखी  है  कि  :

 “This  State  has  been  particular-
 ly  unfortunate  in  respect  of  irri-
 gation  facilities.”

 यह  बिल्कुल  सही  बात  है  ।  जो  मेरी  कांस्टि-
 टुएंसी  है  बों  पर  इरिगेशन  की  योजनायें  तो
 चल  रही  हैं  लेकिन  खास  कर  डांग,  बासर,
 बार्डी  और  धमपुर  विभाग  में  माइनर  इरीगेशन
 की  शक्ल  नहीं  है  |  वहां  पर  कुएं  भी  नहीं

 _हो  सकते  क्‍योंकि  वहू  हिस्‍सा  दिल्ली  है,  राकी
 है  ।  लेकिन  अगर  सरकार  चाहे  तो  वहां  पर
 माइनर  ईरिंगेशन  का  इन्तजाम  हो  सकता  है  v
 वहां  पर  छोटी-छोटी  नदियां  हैं,  अगर  उस
 विभाग  में  छोटे-छोटे  बांध  बना  दिये  जाय
 आर  उनके  अन्दर  छोटे  -छोटे  माइनर  इरिगेशन
 प्रोजेक्ट्स  चलाई  जाये  तो  हमारा  काम  ठीक
 से  चल  सकता  है  |  व.  पर  जमीन  बहुत  है
 मगर  पानी  की  सुविधा  नहीं  है  ।  इसकी  वजह
 से  व.  पर  खेती  अच्छी  नहीं  हो सकती  ।
 इसके  ऊपर  भी  मैं  माननीय  मंत्री  का  ध्यान
 आकर्षित  करता  हूं  ।  हमारी  इस  गीता  में

 सूरत  डिस्ट्रिक्ट  में  दुबला,  वारसी  और  भील
 लोगों  का  तो  उल्लेख  है  लेकिन  घोड़िया  लोगों
 का  जो  कि  सूरत  में  बड़ी  संख्या  में  हैं  कोई  उल्लेख
 नहीं  है  ।  इसकी  ओर  मैं  मंत्री  जी  का  ध्यान
 आकर्षित  करना  चाहता  हूं  ।

 अभी  मुझसे  पहले  एक  माननीय  सदस्य
 ने  बतलाया  कि  इन  लोगों  के  लिए  सरकारी
 नौकरियों  में  रिजरवेशन  है  ।  यह  अच्छी
 नीति  है  कि  शिड्यूल्ड  कास्ट  और  शिड्यूल्ड
 ट्राइबल  के  लिए  नौकरियों  में
 रिजर्वेशन  है  v  लेकिन  जब  पोस्ट  भरने
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 का  वक्‍त  आता  है  तो  कहते  हैं  कि  सू टेबिल
 कडी डेट  नहीं  मिलते  हैं।  मेरी  समझ
 में  नहीं  आता  कि  सूटेबिल  किसको  कहा
 जाता  है  |  यह  मैं  कबूल  करता  हूं  कि  आदि-
 बासी  और  हरिजन  बिचारे  जंगलों  और  पहाड़ों
 में  रहने  वाले  हैं  इसलिये  वह  देखने  में  अच्छे
 नहीं  होते--नाट  नाइस  लकिन--  |  अगर
 इस  वजह  से  उनको  नौकरी  में  नहीं  लिया
 जाता  तो  यड़  मेरी  समझ  में  नहीं  आता
 आर  जिनको  ले  लिया  है,  जैसे  रेलवे  में,
 पोस्ट  आफिस  में  और  ब्लॉक्स  में,  उनको
 प्रोमोशन  नहीं  मिलता  ।  इस  प्रकार  आदि-
 वासियों  के  साथ  अन्याय  हो  रहा  है  mn  मैं
 तो  कहता  हूं  कि  जो  सैटल  गवर्नमेंट  की  पोस्ट
 हों  उन  के  लिए  एक  नान  ग्राफिशियल्स  का
 एक  कमीशन  होना  चाहिये  और  अगर  इस
 प्रकार  की  शिकायत  पार्लियामेंट के  मेम्बरों
 के  पास  ्य  कि  किसी  सूटेबिल  कैंडिडेट
 को  इन  जगहों  पर  नहीं  लिया  गया  है  तो  वह
 कमीशन  उसकी  सुनवाई  करे  ।  इस  बारे  में
 कोई  व्यवस्था  होनी  चाहिये  ।

 अभी  एक  माननीय  सदस्य  ने  बताया
 कि  शिड्यूल्ड  कास्ट  और  शिड्यूल्ड  ट्राइन्स
 के  लिये  अलग-प्रलय  कमिश्नर  होने  चाहिएं
 तब  उनका  काम  अच्छी  तरह  से
 हो  सकेगा।  ।  हमारे  दयाभाई  जी  ने  भी,
 जिन्होंने  हजारों  मील  की  यात्रा  करके  इस
 गीता  को  बनाया  है,  कहा  है  कि  इसका  इटली-
 में टशन  ठीक  नहीं  हो  रहा  है  ।  शास्त्री  जी
 ने  भी  यही  बतलाया  है  ।  जो  हमारे  लिए
 स्कीमें  हैं  मगर  उनको  इम्पलीमेंट  करना  है
 तो  जितने  ब्लाक  हैं  उनके  अन्दर  बहुत  करके
 शिड्यूल्ड  काइट्स  और  शिड्यूल  ट्राइब्स  के
 अफसर  आपको  रखने  चाहिए  और  उनको
 पूरी  ट्रेनिंग  देनी  चाहिए  ।  जैसा  मैंने  कहा,
 सरकार  की  नीति  हरिजनों  और  झ्रादिवासियों
 के  लिए  अच्छी  है,  लेकिन  जो  अ्रफसर  हैं
 वे  उनको  आगे  नहीं  आने  देना  चाहते  b
 इस  काम  को  बही  कर  सकता  है  जो  कि
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 इन  लोगों  के  दुःख  को  जानता  है  1  इसलिए
 मेरा  सुझाव  है  कि  हम  जो  ब्लाक  बनाने  जा
 रहे  हैं  उनमें  चीफ  आफिसर  शिड्यूल्ड  कास्ट
 और  शिड्यूल  ट्राइन्स  के  अ्रफसर  रखे  जाने

 चाहिये  जिससे  योजनाकारों  का  इम्पलिमेंटेशन
 ठीक  हो,  पैसे  का  खर्चे  ठीक  से  हो और  योजना
 कामयाब  हो  |

 इसमें  शिड्यूल्ड  ट्राइब्स  के  लिए  हाउसिंग
 सोसाइटी  के  बारे  में  लिखा  है  ।  लेकिन  मुझे
 अपनी  स्टेट  का  अनुभव  है  कि  इन  लोगों  की
 कोई  दाद  फरियाद  सुनने  वाला  नहीं  है
 हम  लोगों  ने  इंटर विन  किया,  कारसपांडेंस
 की  और  जहां-जहां  जाना  था  उन  लोगों  के
 साथ  गए  और  कोशिश  की  मगर  छ:-छ:ः,
 सात-सात,  साल  हो  गये  आदिवासियों  की
 हाउसिंग  सोसाइटी  के  लिए  जमीन  एक्वायर
 नहीं  हो  पा  रही  है।  कौर  उन  लोगों  से
 ऊपर  से  कहा  जाता  है  कि  तुम  एम०  पीज०
 और  एम०  एल०  एज०  के  पास  क्‍यों  जाते
 हो  :  क्‍या  यह  कोई  इन्साफ  है  t  जिस  केन्द्रीय
 सरकार  के  हाथ  में  यह  सारा  कारोबार  है,
 अगर  वह  पूरी  कोशिश  से  इस  उद्देश्य  से  इंपली-
 मेंट  नहीं  करेगी  तो  मेरा  ख्याल  हैं  और  मुझे
 भय  है  कि  जो  हमारी  यह  गीता  है  इसका
 कोई  र्थ  नहीं  निकलेगा  और  जो  हमारे
 माननीय  ढेबर  जी  ने  और  इस  कमीशन  के
 अन्य  सदस्यगण  ने  जो  प्रवास  किया,  खर्चा
 किया  और  मेहनत  की  वह  सब  बेकार  जायेगी  ।

 श्रीमती  जमुना  देवी  (झाबुआ  )  :  आदरणीय
 उपाध्यक्ष  जी,  आज  ढेबर  कमीशन  की  रिपोर्ट
 सदन  के  सामने  पेश  है  और  उस  पर  चर्चा  चल
 रही  है  ।  मैं  इसके  अध्यक्ष  को  और  सदस्यों
 को  घन्यवाद  देदी  =z  कि  उन्होंने  बड़ी  मेहनत
 करके  और  सारे  देश  में  घूम-घूम  कर  इस
 किताब  को  लिखा  है  और  इसमें  हमारी  सारी
 समस्याओं  को  रखा  है,  और  इस  प्रकार
 इसको  एक  गीता  का  रूप  दे  दिया  है  t

 आदिवासियों  की  समस्याश्रों  को
 सुलझाने  के  लिए  ऐसी  रिपोर्ट  पहले  भी  ह..16
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 चुकी  हैं  ।  हर  प्रान्त  में  एडवाइजरी  बोर्ड
 बने  हुए  हैं,  वे  भी  इन  आदिवासियों  की
 समस्याओ्रों  पर  विचार  करते  हैं  t  यहां
 पालियामेंट  में  हम  उसको  एक  बड़ा  रूप  दे
 सकते  हैं  क्योंकि  यहां  पर  होम  मिनिस्टर
 महोदय  हैं  और  यहां  पर  सारे  प्रान्तों  की
 समस्याओं  की  चर्चा  हो  सकती  है  ।  हमारे
 राष्ट्रपति  जी  हैं,  प्रान्तों  में  बड़े-बड़े  गवर्नर
 बैठे  हैं।  और  भी  बहुत  से  त्यागी  तपस्वी
 लोग  बराबर  आदिवासियों  की  स्थिति  को

 सुधारने  का  प्रयत्न  चलाते  रहते  हैं।  लेकिन
 इतने  बड़े  लोगों  का  हाथ  इनके  सिर  पर  होने
 के  बावजूद  इन  लोगों  का  सुधार  नहीं  हो  पा
 रहा  इसका  क्‍या  कारण  है  ?  कहां  पर  गलती
 है,  इसको  आज  तक  भी  सरकार  नहीं  समझ
 पायी  है  ।  सरकार  यह  नहीं  समझ  पायी  है
 कि  इन  आदिवासियों  को  किस  ढंग  से  सुघारा
 जाए  और  कैसे  उनकी  स्थिति  संभले  ।

 सरकार  ने  यह  मान  लिया  है  कि  हम
 इन  का  सुधार  और  उद्धार  शासकीय  मैशिनरी
 के  द्वारा  ही  कर  सकते  हैं।  यही  मुझे  ब  तक
 देखने  में  आया  है  ।  जितने  भी  आदिवासी
 अब  तक  सुधरे  हैं  और  जो  यहां  चुन  कर  आए
 हैं  वे  गैर-शासकीय  संस्थाओं  के  द्वारा  सुधरे
 हैं  और  उनको  जो  सहूलियतें  दी  गयी  हैं  उनको
 समझते  हैं।  लेकिन  जो  काम  शासकीय
 मैशिनरी  द्वारा  हो  रहा  है  उससे  तो  इस  कौम
 का  विकास  नहीं  हो  सकता  ।

 शासन  ने  बहुत  सी स्कीमें  बना  कर
 आदिवासियों  के  लिए  दी  हैं  लेकिन  उनका
 बराबर  पालन  नहीं  होता  और  जो  उनका
 पालन  करने  वाले  बड़े-ड़े  श्र  कारी,
 सेक्टर,  कमिश्नर  और  दूसरे  स्टाफ  के  लोग
 बैठे  हैं,  वे  नहीं  चाहते  कि  ये  आ्रादिवासी  लोग
 उनके  बराबर  के  स्तर  पर  ञ्  जायें  1

 एक  माननीय  सदस्य :  यह  बात  गलत
 है  v

 श्रीमती  जमुना  देवी :  आप  ध्यान  से
 सुन  लीजिए  ।  बैठे  रहिए  ।
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 तो  यह  दृष्टिकोण  है।  यदि  यह  दृष्टिकोण
 न  होता  तो  ये  लोग  पाठ  वर्षों  से  इस  प्रकार
 पिछड़े  न  पड़े  रहते  और  समाज  में  शौर
 लोगों  के  बराबर  श्र  सकते  थे  ।  लेकिन  उनके
 साथ  अन्याय  हुआ  है  ।  और  मैं  मंत्राणी  जी
 से  आशा  करती  हूं  और  मैं  खास  कर  कहना
 चाहती  हूं  कि  अगर  आपको  इन  गरीबों  के
 प्रति  हमदर्दी  है  और  आप  उनके  लिए  कुछ
 करना  चाहती  हैं  तो  उन  लोगों  को  जिन  लोगों
 ने  आपकी  योजनाओं  की  अवहेलना  की  है
 तत्काल  दंड  दिया  जाए,  उनके  खिलाफ
 कारवाई  की  जाए  ।  हो  सके  तो  उनको
 डिपार्टमेंट  स ेनिकाल  देना  चाहिए  -  जब  तक
 आप  ऐसा  ऐक्शन  नहीं  लेंगी  आदिवासी  अपनी
 जगहों  पर  ही  रहेंगे।  न  उनको  महल  चाहिए,
 न  उनको  धन  चाहिए  और  न  और  कुछ  ।
 आप  जो  उनको  द  उसमें  उनको  संतोष  है।
 लेकिन  यह  देखना  चाहिए  अगर  उनका  सुधार
 करना  है  तो  उनके  प्रति  दृष्टिकोण  बदला  जाए  |
 मेरा  यह  सुझाव  है  कि  ज्यादा  से  ज्यादा  सोशल
 वैसे  को  उन  क्षेत्रों  मे ंकाम  करने  के  लिए
 प्रोत्साहन  दिया  जाये  ।  अशासकीय  संस्थाएं
 जैसे  गांधी  आश्रम  आदि  सामाजिक  सुघार
 कार्य  करने  वाली  संस्थाओं  को  प्रोत्साहन
 दिया  जाय  ।  खेद  का  विषय  है  कि  इस  ओर
 कोई  ध्यान  नहीं  दिया  जाता  है।  ऐसा  करने
 से  ही  वांछित  सुधार  जल्द  से  जल्द  हो  सकेगा  |

 आदिवासियों  के  कल्याण  और  भलाई
 की  यह  जो  योजना  है  यह  ठीक  उस  ढंग  से
 है  जैसे  कि  एक  लोमड़ी  के  लिए  उसकी  पहुंच
 से  बाहर  लटकता  हुआ  अंगूर  का  गुच्छा  ।
 योजना  बाप  जरूर  बनाते  हैं  और  हमको
 मीठी  मीठी  बातें  सुना  कर  और  भाषण  देकर
 समझा  लेते  हैं  लकिन  जिस  तरह  से  वह  लोमड़ी
 उन  अंगूरों  को  नहीं  पा  सकती  है  शरीर  उसे  यह
 कहने  पर  मजबूर  होना  पड़ता  हूँ  कि  अंगूर  खट्टे
 हैं  ठीक  वही  हालत  हम  आदिवासियों  की
 है।  योजना  बनती  अ्रवश्य  है  लेकिन  वह  खाली
 कागजों  तक  ही  सीमित  रह  जाती  हूं  ।  उसका
 लाभ  आदिवासियों  को  प्रात  नहीं  हो  पाता  है।
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 लड़कियों  की  शिक्षा  की  तरफ  ध्यान
 नहीं  है  ।  स्वयं  ढेबर  कमिशन  की  रिपोर्ट
 में  इसका  उल्लेख  किया  गया  है।  मध्य  प्रदेश
 की  हालत  इतनी  खराब  है  कि  वहां  के  आदि-
 वासियों  के  जो  मंत्री  हैं  वह  बिल्कुल  फ़ेदयोर
 साबित  हुए  हैं  ।  हो  सकता  है  कि  उन्होंने
 अपने  ऐरिया  में  काम  किया  हो  ।  आज  एक
 ऐसा  समय  आया  जब  कुछ  सामाजिक  कार्य-
 कर्त्ता  आदिवासियों  की  दशा  सुधारने  की
 कोशिश  कर  रहे  हें  तब  यह  इमरजैंसी  झा  गई
 हैं  ।  अब  यह  आदिवासियों  के  दुर्भाग्य  के
 सिवाय  ग्रोवर  क्या  हूँ  ?

 गरीबी  देश  की  बहुत  बड़ी  समस्या  है  t
 देश  पर  आज  जो  संकट  छाया  हुआ  है  और
 हमारी  सुरक्षा  को जो  चनौती  दी  गई  है  उसका
 सफलतापूर्वक  सामना  करने  के  लिये  और
 देश  के  लिये  लड़ने  के  लिये  ग्रा दिवा सी  तन  मन
 धन  से  सहयोग  देने  को  तैयार  हैं,  जो  भी
 आवश्यक  था  सब  कुछ  उन्होंने  किया  और
 आज  भी  अपने  देश  की  रक्षा  की  खातिर
 लड़ने  के  लिये  तैयार  हैं  -  लेकिन  खेद  का  विषय
 है  कि  इस  इमरजेंसी  को  लेकर  जो  सबसे  ज्यादा
 कटौती  हुई  है  वह  आदिवासियों  की  स्कीमों
 में  हुई  है  ।  क्‍या  उन्ही ंके  लिये  यह  इमरजंसी
 आई  है  ?  यह  ठीक  है  कि  आपने  इन  लोगों
 के  लिये  बड़ी  मुश्किल  से  कुछ  इधर,  कोआपरे-
 टिव  डिपार्टमेंट  जैसा  एक  आदिवासी  डिपार्टमेंट
 बना  रखा  है।  हालत  यह  है  कि  सड़क  का
 काम  दूसरा  डिपार्टमेंट  करेगा,  कुए  का  काम
 दूसरा  डिपार्टमेंट  करेगा  ।  स्कूल  का  काम
 दूसरा  डिपार्टमेंट  करेगा  ।  यह  आदिवासी
 डिपार्टमेंट  बिलकुल  एक  भिखमंगा  रिपार्ट-
 मेंट  सा  बना  रखा  है  जिसको  कि  हर  एक  चीज़
 के  लिये  अन्य  डिपार्टमेंट  पर  आश्रित  रहना
 पड़ता  है  ।  अब  जब  तक  वह  लोग  उस  कार्य
 को  जल्दी  न  करें  तब  तक  हमारे  आदिवासी
 विभाग  से  कुछ  होता  नहीं  है।  इसीलिए  मेरा
 निवेदन  है  कि  जो  कुछ  भी  काम  करना  हो
 उसको  आप  एक  द्वि  ढंग  से  करिये  भ्रन्यथा  आप

 ~
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 साफ  साफ  कह  दीजिए  कि  इन  आदिवासियों
 के  लिये  कुछ  नहीं  होगा  ।  हम  भीख  नहीं  मांगते
 आप  से  ।  आप  जो  कुछ  पैसा  हमारे  ऊपर  खर्च
 कर  रह  हैं  तो  हमारे  ऊपर  आप  कोई  अहसान
 नहीं  कर  रहे  हैं  7  हम  कुछ  नहीं  चाहते  लेकिन
 यह  अवश्य  चाहेंगे  कि  आज  जो  प्रशासकीय
 मशीनरी  द्वारा  हम  लोगों  का  शोषण  हो
 रहा  है  वह  बंद  हो  ।  एक्साइज  डिपार्टमेंट
 को  देख  लीजिये,  फोरेस्ट  डिपार्टमेंट  को  देख
 लीजिये  और  पंचायत  व  कोआपरेटिव  डिपार्टमेंट
 को  देख  लीजिये,  इन  बेचारे  गरीब  आदि-
 वासियों  का  पिछले  कितने  ही  वर्षों  से शोषण
 होता  चला  झा  रहा  है  ।  उन  पर  जमनी
 करके  आज  उनको  भिखमंगा  और  बे  रोजगार
 बना  दिया  है  ।  हमारे  आदिवासियों  ने  पहले
 कभी  भी  भीख  नहीं  मांगी  थी  लेकिन
 आज  वह  भीख  मांगने  लगे  हैं  ‘  आज  यह  हालत
 हमारी  आप  ने  बना  दी  है  -  हम  आप  से  भीख
 नहीं  मांगते  अलबत्ता  हमें  इन  अधिकारी  लोगों
 के  शोषण  से  बचा  लीजिये  1  भले  ही  आप
 हमारे  ऊपर  रूपया  मत  खर्च  करिये  t
 दूसरे  लोग  सोचते  हैं  कि  आदिवासियों  को
 शिक्षा  की  सहूलियत  है,  खाने  कपड़े  व  आवास
 की  सहूलियत  है  ।  लेकिन  मैं  कहना  चाहती
 हूं  कि  हमें  कोई  विशेष  कपड़ा  नहीं  चाहिये  ।
 हमारे  क्रेग  एक  सा  कपड़ा  पहनते  हैं  ।  एक  से
 क्षेत्र  में  रहते  हैं  ।  हमें  कुछ  विशेष  नहीं  चाहिये
 लेकिन  यह  जो  एक  नाटक  बन  रहा  है  वह
 उनके  जीवन  को  दुखदायी  बना  रहा  है  और
 यह  समाज के  दूसरे  लोगों  की  निगाह  में  उन
 को  गिरा  रहा  है  -  उनको  इस  गिरावट
 से  बचाइए  ।  अलबत्ता  कुछ  करना  हो  तो
 करिये  ।  हम  लोग  कुछ  विशेष  नहीं  मांगते  हैं  ।
 जरूरत  इस  बात  की  है  कि  विभागीय  कर्म-
 सारी  हमदर्दी  का  भाव  रख  कर  यह  कार्य  करें।

 उदाहरण  के  लिये  मैं  आपको  बतलाना
 चाहती  हूं  कि  इस  हमदर्दी  के  अभाव  में  सा-

 मुहिम  बस्ती  की  व्यवस्था  मध्य  प्रदेश  में
 बिलकुल  फ़ेदयोर  साबित  हुई  है  ।  सामूहिक
 बस्ती  का  नाटक  मध्य  प्रदेश  में  रचा  गया
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 कि  जहां  पानी  नहीं  है  वहां  साम्‌  ठीक  बस्ती
 बसाई  ।  अ्रफसरों  की  कमेटियां  बनीं  जिनमें  बड़े
 बड़े  अफसर  जिले  के  हैं  लेकिन  वे  उस  समस्या
 को  सुलझा  नहीं  सके  और  उस  को  बसा  ही  नहीं
 सके  |  इन  अफसरों  ने  कहा  कि  आध  सर  आटा
 दिन  भर  के  लिये  मिलेगा  ।  यह  जमीन  है  t
 हम  तुम्हें  बैल  खरीद  देंगे  ।  इस  पर  तुम  खेती
 करो  ।  लेकिन  मैंने  देखा  कि  वह  उसमें  फेल-
 योर  साबित  हुए  और  उसको  बसा  ही  नहीं
 सके  ।

 एक  जगह  गारियाकुई  तहसील  मनावर
 में  जहां  कि  सामूहिक  बस्ती  बननी  थी  हम
 खुद  देखने  गए  कि  सामूहिक  बस्ती  कैसी  बनी
 है  ।  गवर्नमेंट  के  अ्रफसरान  ने  बसाई  है  लेकिन
 वह-  बस  नहीं  सकी  है।  जरगर  इसके  बदले  दस
 आदिवासियों  को  इकट्ठा  करके  कह  देते  कि
 यह  देखो  यह  रुपया  है  इसमें  यह  यह  काम
 आपको  करने  हैं  यह  स्कीम  शायद  सफल  भी
 हो  सकती  थी  ।  लेकिन  जितना  नपा  तुला
 झ्रापने  दिया  उतना  काम  नहीं  हुआ  ।  इतने
 अफ़सरान  उस  कमेटी  के  होते  हुए  भी  वह
 सामुहिक  बस्ती  नहीं  बन  सकी  ।  उसमें  अ्रकल-
 मंद  लोग  थे  पढ़े  लिख  लोग  थे।  जिले  के  कलक्टर
 और  डिप्टी  कलर्स  उसमें  थे  लेकिन  वह
 स्कीम  फेल  हुई  |  फिर  जब  यह  नहीं  कर  पाते
 हैं  तो  कह  देते  हैं  कि  इन  क्षेत्रों  में  काम
 करना  बड़ा  मुश्किल  है  और  उन  को  सुधारना
 बहुत  मुश्किल  है  लेकिन  आज  जिस  तरीके

 से थोड़ी  सी  एक  मदद  मिलने  से  हमारी  समाज
 ने  जो  तरक्की  की  है  वह  हम  भूल  नहीं  सकते
 हैं  ।  बेशक  हम  सुधरे  हैं  लेकिन  जो  सहयोग
 मिलना  चाहिये  वह  नहीं  मिलता  है  ।

 उपाध्यक्ष  महोदय,  इन  आदिवासियों
 की  समस्‍यायें  वर्षों  स ेचली  आ  रही  हैं  ।  रा-
 जाटों  के  टाइम  से,  अंग्रजों  क ेटाइम  से  और
 कांग्रेस  सरकार  ने  जब  से  शासन  की  बागडोर
 सम्भाली  है,  उन  लोग  हों  को  एक  तरह  से  लल*
 कारा  है  वह  दबे  हुए  जंगलों  में  अंगारे  जिन  पर
 राख  जमी  हुई  थी  उन  की  राख  को  हमारे
 शासन  ने  फूंका  है  ।  मैं  यह  नहीं  चाहती  कि  मह
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 [श्रीमती  जमीन  देवी]

 शासन  आदिवासियों  को  आज_की  तरह  आधी
 फांसी  पर  लटका  कर  छोड़  दे  क्यों  कि  उस  हालत
 में  पता  नहीं  कंसी  परिस्थिति  का  मकाबिला
 उसे  करना  पड़  सकता  है।  इसलिये  उस  कौम
 का  मजाक  मत  उड़ाइये  और  बिना  देरी  किये
 जो  आवश्यक  हो  काम  कर  दीजिये  वरना
 वह  जो  कर  बातें  वह  थोड़ा  होगा  ।

 इसी  तरह  सहकारिता  की  ओर  आप
 देखिये।  सहकारिता  के  आधार  पर  आ्रादिवासियों
 को  कुछ  धंधा  व  रोजगार  मिलना  चाहिये
 और  उनकी  बेरोजगारी  और  गरीबी  मिटना
 चाहिये  लेकिन  यह  अफसरान  लोग  जब  तक
 उनको  रिश्वत  नहीं  मिलती  है,  उन  सहकारी
 सोसाइटियों  को  भ्रनदान  नहीं  मिलता  है  और
 अगर  यह  नहीं  हो  पाता  है  तो  उन  सोसाइटियों
 का  रिस्पेक्ट  गिरता  है  ।

 मैं  इस  सम्बंध  में  एक  उदाहरण  देना
 चाहती  हूं  ।  शायद  वैसा  और  जगह  भी  होता
 होगा  ।  जिस  ग़लत  ढंग  से  सहकारिता  पर
 अमल  प्रशासकीय  मशीनरी  द्वारा  किया  जा
 रहा  है  और  अपने  अधिकारियों  का  ग़लत
 दुरुपयोग  किया  जा  रहा  है  उस  का  जनमानस
 पर  बड़ा  प्रतिशत  प्रभाव  पड़  रहा  हैं  ।  विरोधी
 पार्टियां  प्रचार  करती  फिरती  हैँ  कि  देखो
 यह  सरकार  कैसे  सहकारिता  पर  अमल
 करा  रही  है  1  उन  भोलेभाले  आदमियों  के
 दिमाग़  में  ग़लत  बात  आती  है  और  परिणाम
 यह  होता  है  कि  सहकारिता  आंदोलन  जिसे
 कि  हम  सफल  करना  चाहते  हैं  वह  सफल
 नहीं  हो  पाता  हैं  ।  हमें  इस  तरह  की  प्रशासन
 की  ग़लत  मनोवृति  को  बदलना  होगा  ।

 दूसरी  चीज  या  है  कि  आदिवासी
 क्षेत्रों  में कोई  उद्योग  धंधा  नहीं  है  |  वहां
 हमें  नये  उद्योग  घं  उनके  लिए  खोलने
 चाहिएं  ।  उन  का  जीवन  निर्वाह,  उस  खेती
 पर  और  उन  जंगलों  की  लकड़ियों  पर  और
 बैन  उपज  पर  आश्वस्त  रहता  है  -  उस  से  उन
 का  पेट  भर  नहीं  पाता  है।  मध्य  प्रदेश  गवर्नर-
 गेंद  ने  अभी  एक  नया  आहार  निकाला  है  कि
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 एक  भी  इंच  जमीन  फोरेस्टर  की  खेड़ी
 न  जा  सके  और  जिस  किसी  ने  अगर  खेड़ी
 है  तो  उस  के  ऊपर  २००,  २००  और  २५०,
 २५०  रुपये  का  जर्माना  कर  दिय  गया  है  ।
 उन  पर  लाख  रुपया  खर्च  किया  और  इस
 ढंग  से  उन  से  ले  लिया  जाता  है  ।  मैं  मंत्राणी
 महोदया  से  निवेदन  करूंगी  कि  वे  जल्द  से
 जल्द  मध्य  प्रदेश  गवर्नमेंट  को,  रेवेन्यू  मिनिस्टर
 और  बन  मिनिस्टर  को  कहें  कि  वे  जल्दी  से
 जल्दी  ऐसा  आदेश  दें  कि  ताकि  जितनी  भी
 ज़मीन  फौरेस्ट  एरिया  में  हो  और  खेती  के
 क़ाबिल  हो  वह  उन  आदिवासियों  को  दे  दी
 जाये  ।  अगर  वे  यह  नहीं  करेंगे  तो  लाखों
 लोगों  के  वहां  भीख  मांगने  की  नौबत  आने
 वाली  है  |  उन  लोगों  के  पास  कोई  धंधा  नहीं
 है  ।  मैं  तेवर  कमिशन  की  रिपोर्ट  का  समर्थन
 करती  हूं  लेकिन  मैं  यह  ज़रूर  कहना  चाहूंगी
 कि  ऐसा  न  हो  कि  उस  में  से  अराधी  बातें  ले
 ली  जाये  और  झाड़ी  न  ली  जाये  ।  उस  की
 पूरी  सिफ़ारिशों  को  माना  जाये  और  सही
 ढंग  से  जल्द  से  जल्द  कार्यवाही  की  जाये  ।
 मुझे  आशा  है  कि  यह  सरकार  आदिवासियों
 के  प्रति  सजग  रहेगी  शौर  उन  की  उन्नति
 हो  सकेगी  ।

 श्री  प्रिय  गीत  (कटिहार)  :  उपाध्यक्ष
 महोदय,  मैं  शेड्यूल  काइट्स  और  शैड्यूल्ड
 ट्राइबल  के  बारे  में  तेवर  कमिशन  की  जो
 रिपोर्ट  है.  उस  के  बारे  में  कुछ  कहने  के
 पहले  एक  दो  बातें  कहना  चाहता  हूं  ।

 आज  से  २०,  ३०  साल  पहले  हम  बोग
 स्कूलों  में  इस  बारे  में  सुना  करते  थे  ।  उस
 समय  फीमेल  एजुकेशन  के  सब्जेक्ट्स  पर
 डिबेट  हुआ  करता  था  ।  उस  पर  हम  लोम
 बहस  किया  करते  थे  कि  उन  के  लिए  क्‍या
 होना  चाहिए,  उन  को  शिक्षा  देनी  चाहिये
 या  नहीं  देनी  चाहिये  ।  फ़ीमेल  एजुकेशन
 होनी  चाहिये  या  नहीं  होनी  चाहिए  ।  लेकिन
 राज  तो  उस  का  सवाल  ही  नहीं  रह  एस  डे

 ~
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 Even  the  ladies  are  working  in  dif-
 ferent  establishments,

 लड़कियां  काफ़ी  तादाद  में  विभिन्न  क्षेत्रों  में
 नौकरियां  कर  रही  हैं  ।

 8  hrs.

 एक  बात  और  कहना  चाहूंगा।
 गांधी  जी  के  लिए  हम  सुनते  थे  कि
 किसी  गांव  में  पधारेंगे  तो  उस  वक्‍त  होता
 यह  था  कि  किसी  चमार  या  महती  को  स्नान
 करा  कर,  उस  को  नये  कपड़े  पहना  कर,
 अब  उस  वक्‍त  इतनी  सारी  पार्टियों  तो  थीं
 नहीं,  कांग्रेस  ही  होती  थी  तो  कांग्रेस  पार्टी
 के  जितने  नेता  लोग  होते  थे  व ेलोग  सब  एक
 वेदी  बैठ  कर  उस  से  परसादी  ले  कर  खाते
 थे  और  सब  बांट  कर  परसादी  यह  दिखलाने
 के  लिए  खाते  थे  कि  अस्पृश्यता  हमारे  वहां
 से  चली  गई  है  मगर  दरअसल  वह  छुआछूत
 ओर  अस्पृश्यता  नहों  गई  ।  ये  दो  बातें  हम
 को  याद  हैं  ।  यह  ५६४  पन्ने  की  जो  रिपोर्ट
 छपी  है,  अगर  इस  का  दसवां  हिस्सा  भी
 इम्प्लीमेंट  कर  दिया  जाये,  लागू  कर  दिया
 जाये,  तो  फिर  हम  अनुभव  करेंगे  कि  हिन्दुस्तान
 के  सब  से  ऊंचे  तबके  के  प्रतिष्ठान  अर्थात
 इस  सदन  में,  हमारा  इस  विषय  पर  बहस
 करना  ठीक  हैँ  ।

 हिन्दुस्तान  के  लोग  आज  तक  यह  सोचते
 हैं  कि  हम  लोग  इन  लोगों  -को  पंट्रनाइज'
 कर  रहे  हैं  ।  ऐसा  नहीं  है  ।  हम  लोगों  को  यह
 सोचना  है  कि  इन  लोगों  का  हम  पर  ऋण
 है,  जिस  को  हम  चुका  रहं  हैं,  यानी  हम  लोगों
 ने  इतने  साल  तक  इन  की  उन्नति  का  ध्यान  न
 कर  के  जो  ग़लतियां  की  हैं,  हम  टन  की  पूर्ति
 कर  रहे  हैं,  उस  ऋण  का  तत्तिशं.ध  करने  का
 प्रयत्न  कर  रहे  हैं  ।  यह  फ़िलिप  हमारे  दिलों
 में  होनी  चाहिए  v

 हम  लोगों  ने  देखा  है  कि  ब्रिटिश  टाइम
 में  ट्राइबल  एरियाज  में,  पासीघाट  में,  आसाम
 में,  ख़बर  हिल्स  में,  जो  स्काच  या  इंगलिश
 अ्राफ़िसजं  पोलिटिकल  आफिसर  के  रूप  में
 नियुक्त  किये  जाते  थे,  वे  वहां  ट्राइब  की
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 तरह  ही  बाल  रखते  थे,  उन  लोगों  को  तरह
 ही  कपड़े  पहनते  थे  और  उन  लोगों  की  तरह
 ही  रहन  सहन  की  आदतें  डालते  थे  ।

 5.02  brs.
 [Dr.  SAROJINI  MaAuntsHr  in  the  Chair]
 ta  इस  लिए  किया  जाता
 था  कि  वें  ट्राइ वल्  उन  आफ़िस
 को  हर  प्रकार  से  अपने  ही  आदमी
 महसूस  क  बौर  इसलिए  उनके  साथ  खुल
 कर  बात  कर  सके  ।  इस  के  मुकाबले  में  हम
 देखते  हैं  कि  श्रमजल  जो  आई०  ए०.  एस०
 या  प्राविशल  सर्विस  के  लोग  उन  एरिया
 में  जाते  हैं,  वे  सूट,  बूट,  और  टाई  पहन  कर
 वहां  घूमते  हैं  ।  वे  ट्राइवल  लोगों  के  बीच
 में  जाते  भी  नहीं  हैं  ।  शाम  को  वे  अपनी
 बीबियों  के  साथ  मोटर  में  चक्‍कर  लगाते
 हैं  और  इस  प्रकार  अपने  काम  के  बारे  में
 ख़ानापुरी  करते  हैं  |  इस  प्रकार  के  एटोट्यूड
 में  परिवर्तन  होना  चाहिए  ।

 हमने  अपने  संविधान  में  यह  व्यवस्था  की
 है  कि  सब  लोगों  को  “सोशल,  इकानोमिक
 एड्केशनल  और  पोलीटिकल  इक्वैलिटी”  दी
 जायगी  |  यह  कब  होगा  ?  ट्राइवल्‍ज़  की
 एजूकेशन  के  बारे  में  कमीशन  ने  बहुत  सुन्दर
 रीकमेंडेशनज  दी  हैं,  लेकिन,  जसा  कि  माननीय
 सदस्यों  ने  बताया  है,  झूठ,  नौ,  दस  महीनों
 के  बाद  ट्राइवल  स्टूडेंटस  को  एजूकेशन  एड
 का  पैसा  दिया  जाता  है  |  इस  स्थिति  में
 किताबें  ग्राही  न  खरीद  सकने  के  कारण  उन
 को  बहुत  कठिनाई  का  सामना  करना  पड़ता
 है  ।  स्कूलों  का  प्रबंध  किया  गया  है,  लेकिन
 चूंकि  होस्टल  का  प्रबंध  नहीं  किया  गया  है
 इसलिये  वे  बेचारे  कहां  रह  कर  पढ़ेंगे  ।

 ट्राइबल  लोगों  की  इकानामिक  प्राबलम्ज़
 को  हल  करने  के  लिए  बहुत  से  चैप्टर  दिये
 गये  हैं  ।  एग्रीकल्चर  और  इनडंटिडनैस  के
 बारे  में  भी  सुझाव  दिये  गये  हैं  ।  जहां  तक
 ऑआटिकल  २७४  के  अन्तर्गत  ग्रान्ट्स  इन  एड
 देने  का  प्रश्न  है,  आन्ध्र  प्रदेश  के  सिवाये  और
 किसी  प्रदेश  ने  इसे  लागू  नहीं  किया  है  ।
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 [att  fra  गुप्त]
 मैं  बताना  चाहता  हूं  कि  हिन्दुस्तान  में

 मध्य  प्रदेश,  आसाम,  बिहार,  बैस्ट  बंगाल,  उड़ीसा,
 राजस्थान  आदि  प्रान्तों  में  आदिवासियों  की
 बैल्ट  है  ।  आप  देखिये  कि  वहां  पर  जैसे
 भगवान  की  छिपी  हुई  सम्पत्ति,  'मिनरल्स,
 जमीन  के  नीचे  और  जंगल  के  झाड़  के  नीचे
 छिपी  हुई  पड़ी  है,  उसी  तरह  से
 आदिवासियों  में  सब  रत्न,  हीरे  और  जवाहर
 तड़प  तड़प  कर  रो  र$  हैं  कि  हमारा  प्रयोग
 नहीं  किया  जाता  है।  हम  इस  सरकार
 से  पूछना  चाहते  हैं  कि जब  वह  उन  मिनरल्स
 को  ढूंढने  के  लिए  विदेशों  से  लाख  लाख
 रुपये  की  ड्रिलिंग  मशीन्स  लाती  है,  तब  उसने
 यह  देखने  के  लिए  कि  दरअसल  इन  लोगों
 की  उन्नति  के  लिए  क्‍या  काम  करने  चाहिए,
 कया  मशीनरी  बनाई  है  |  मैं  उस  को  कहना
 चाहता  हूं  कि  इस  बारे  में  किये  जाने  वाले
 ख  को  फ़िजूल  खर्च  नहीं  समझना  चाहिए  ।

 आदिवासियों  में  दो  श्रेणियां  हैं,  जिनमें
 से  एक  हैं  लैंड लेस  लेबर  ।  हम  देखते  हैं
 कि  हमारे  बिहार  में  व  लोग  साल  में  तीन
 महीने  मिट्टी  खोदखोद  कर  जड़ी  बूटियां
 खाते  हैं  ।  हमारे  प्लानिंग  मिनिस्टर  साहब
 ने  बताया  कि  हमारी  नेशनल  इनकम  और
 एवरेज  इनकम  क्‍या  है।  एवरेज  इनकम
 तो  बहुत  सुन्दर  है,  लेकिन  मुझे  इस  बारे  में
 एक  किस्सा  याद  आता  है  1  एक  किसान  के
 खार  लड़के  थे।  उसकी  औरत  सुबह  उठ
 कर  उनके  लिए  चार  रोटियां  बना  कर  रख
 देती  थी  और  खेत  में  चली  जाती  थी  ।  उन
 चारों  बच्चों  में  से  जो  दो  बदमाश  थे,  उन्होंने
 छीन-छान  कर  दो  दो  रोटियां  खा  लीं  और  इस
 प्रकार  दो  लड़के  भूख  रहे  मां  का  हिसाब
 यह  रहा  कि  चार  बच्चे  और  चार  रोटियां,
 इसलिए  एक  बच्चे  के  लिए  एक  रोटी,  हालांकि
 दो  बच्च  तो  दो  दो  रोटियां खा  गये  और  दो

 भूख  रह  ।  यही  स्थिति  हमारी  एवरेज  इनकम
 की  है,  जो  कि  माननीय  मंत्री,  श्री  नन्दा,  ने
 बताई  है  ।  यदि  इस  सदन  के  कोई  माननीम
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 सदस्य  चाहें  तो  वे  जाकर  देख  सकते  हैं  कि
 आदिवासी  साल  में  तीन  महीने  भूखे  रहते  हैं
 और  मिट्टी  में  से  बडी-बूटियां  खोद-खोद  कर
 खाते  हैं  ।

 जहां  तक  शिफ्टिंग  कल्टीवेबल  के
 इन्तजाम  का  प्रशन  है,  सरकार  को  कल्टीवज्ञन
 के  इन्तजाम  को  भी  देखना  चाहिए।  सरकार
 की  तरफ  से  फूड  प्रॉडक्शन  को  बढ़ाने  के  बारे
 में  चिल्लाया  जाता  है,  लेकिन  ट्राइब  को,
 जो  कि  फ़ारेस्ट  में  रहते  हैं,  खती  के  बारे  में
 कोई  सहूलियत  सरकार  की  तरफ  से  नहीं
 मिलती  है  |

 जहां  तक  ढेबर  कमीशन  की  रीक
 मेंडशन्ज  का  सम्बन्ध  है,  वे  बहुत  सही  हैं,
 लेकिन  मैं  कहना  चाहता  हूं  कि इनको  उचित
 महत्व  दे  कर  पिछले  सैशन  में  ही  इन  पर  बहस
 को  खत्म  करना  चाहिए  था  1  हमको  अनुभव
 करना  चाहिए  कि  यह  इमरजेंसी  की  तरह
 ही  का  इम्पोर्ट  काम  है  ।  अब  सोमवार
 से  कमिश्नर  की  रिपोर्ट  पर  भी  विचार  होगा  ।
 अगर  हमारा  कोई  अंग  सड़  जाता  है,  तो
 दूसरा  अंग  भी  एफ़क्टिड  होता  है  ।  इसलिए
 इस  कर्मा शन  की  रिपोर्ट  पर  डिस्कशन  पिछले
 सेशन  में  ही  समाप्त  कर  देनी  चाहिए  थी  ।
 हम  कहना  चाहते  हैं  कि  प्लानिंग  कमीशन
 की  तरफ  से  इस  बारे  में  जो  रुपया  खर्च  किया
 जाता  है,  उसमें  ट्राइबल  पापुलेशन  के  लिए
 कुछ  अलग  इन्तजाम  किया  जाये  ।

 आदिवासियों  की  शिक्षा  के  बारे  में  कहा
 गया  है  कि  उनके  प्राइमरी  स्कूलों  में  एसी
 व्यवस्था  की  जाये  कि  उनके  बच्चे  मदर  टंग
 सीख  सकें  और  इसके  साथ  ही  रीजनल
 लैग्वेज  को  भी  सीख  सकें  ।  इस  पालियामेंट
 में  बहुत  से  आदिवासी  सदस्य  बेचारे  अनपढ़
 हैं।  स़्थायी  या  अपनी  किसी  भाषा  में  उनको
 बोलने  का  अवकाश  नहीं  मिलता  है  ।  जब  वे
 पांच  साल  के  लिये  यहां  पर  चुन  कर  जाते
 हैं,  तो  उनके  लिये  किसी  दूसरी  भाषा  को
 सीख  कर  उसमें  बोलना  कसे  सम्भव  हो  सकता
 है  ?  यह  अडंगा  नहीं  रहना  चाहिए.  हम
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 समझते  हैं  कि  उन  लोगों  के  बारे  में  सही  तौर
 से  जांच  पड़ताल  हो  ।

 इंडस्ट्रियल  एरिया  में  हमारी  जो  मां-
 बहिनें  काम  करती  हैं,  उनके  लिये  काफ़ी
 ग्रच्छे  ढंग  का  इन्तजाम  होना  चाहिए  ।
 उनके  बच्चों  को  रखने  के  लिए  नसीब  का
 4बन्ध  हो  और  रैस्ट  हाउसेज  का  प्रबन्ध  हो  ।
 जिन  गांवों  में  आदिवासी  रहते  हैं,  उनमें
 ड्रिंकिंग  वाटर,  पीने  के  पानी,  की  कोई  सुविधा
 नहीं  है  ।  उनके  रहने  के  लिए  कोई  मकान
 नहीं  है  ।  जो  लोग  जंगल  में  रहते  हैं,  उनके
 मार्ग  में  फ़ारेस्ट  आफ़िसर  हजारों  किस्म  का
 अड़ंगा  लगाते  हैं  ।  लकड़ी  का  एक  टुकड़ा
 लेने  पर  फारेस्ट  के  रेंजर  या  चपरासी  लोग
 उनको  धमकाते  हैं,  पैसा  लेते  हैं  ।  वे  बचाने
 जलाने  के  लिए  लकड़ी  कहां  से  पायें  ?
 जो  लोग  कालियरीज  के  पास  काम  करते  हैं,
 उन  के  लोगों  के  लिए  कोयले  का,  फ्यूनरल  का,
 कोई  इन्तजाम  नहीं  है  ।

 जहां  तक  शिड्यूल्ड  एरियाज  का  सम्बन्ध
 है,  हम  पूछना  चाहते  हैं  कि  जो  शिड्यूल्ड
 रियाज़  बनाये  गये  हैं,  वे  आ्रादिवासियों  के
 हित  में  और  उनकी  उन्नति  के  लिये  सही  ढंग
 से  बनाये  गये  हैं,  या  चुनाव  में  अपने  कैंडिडेट
 को  सफल  बनाने  के  लिए  बनाये  गये  हैं  ।

 हमारे  स्वयं  साहब  ने  अपने  भाषण  में
 बताया  है  कि  उन  लोगों  में  जो  नेशनल  अप-
 सर्ज  आदि  हुआ  है,  वह  हिन्दुस्तान  के  दूसरे
 हिस्सों  में  होने  से  बहुत  पहले  हुआ  है  -  इन
 लोगों  की  समस्याओं  पर  अरब  अच्छी  तरह  से
 घ्यान  दें  -  When  India  was  under

 British  subjugation,  they  made  all
 attempts  to  explore  hill  tribal  areas.
 They  established  educational  institu-
 tions  and  cultural  institutions.  They
 understood  the  pulse  of  the  people.
 They  respected  the  tribal,  they
 tried  to  improve’  those  areas.
 सरकार  को  भी  चाहिये  कि  ट्राइबल
 एरियाज  की  जिस  प्रकार  से  भी  उन्नति  हो
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 सकती  हो  उस  प्रकार  से  उन्नति  करे।  ट्राइबल
 लोगों  में  जो  लेबर  हैं  या  जो  अ्रनस्किल्ड
 लोग  हैं  या  स्किल्ड  लोग  भी  हैं,  या  दूसरे  हैं,
 उन  सब  की  तरफ  आपका  ध्यान  जाना  चाहिये  ।

 आज  देखा  जाता  है  कि  जहां  कहीं
 मजदूर  आन्दोलन  होता  है,  तो  उसके  जो  दो
 चार  नेता  होते  हैं,  उनको  एम्पलायर  लोग
 पकड़  कर  के  ऊंची  नौकरियों  पर  लगा  देते  हैं
 कौर  उनको  _संतुष्ट  कर  देते  हैं  ब्रोकर  इस  तरह
 से  उन  लेबर  लीडर्ज  को  चुप  करा  दिया  जाता
 है  बाकी  लेबरज  भी  तब  चुप  हो  जायें  ।  इसी
 तरह  से  ट्राइब  में  से  दो  चार  आदमियों
 को  ऊंची  पोस्ट  पर  बिठा  दिया  जाता  है,  एक
 अध  को  आई०  ए०  एस०  में  ले  लिया  जाता
 है  या  पी०  सी०  एस०  में  ले  लिया  जाता  हैया
 प्रोफेसर  बना  दिया  जाता  है,  या  एडमिनिस्ट्रेशन-
 शन  में  कुछ  पद  दे  दिया  जाता  है  तो  इसका
 मतलब  यह  नहीं  है  कि  सभी  ट्राइबल  ऊंचे
 उठ  गए  हैं,  उनकी  पथिक  स्थिति  सुघर  गई
 है  ।  इस  तरह  की  बातों  को  लेकर  प्रचार  करना
 कौर  पैम्फलेट  छाप  देना  अच्छी  बात  नहीं  है-।
 दिस  इज़  नो  जस्टिस  टू  दी  एंटायर  ट्राइबल
 कम्युनिटी  |  इस  तरह  से  आप  इस  कम्युनिटी
 के  साथ  इंसाफ  नहीं  करते  हैं  -  बुनियादी  तौर
 पर  आप  इस  कम् यू  निटी  के  लिये  क्या  कर  रहे
 हैं,  इसको  आपको  देखना  चाहिये  ।  इनकी
 सभी  ओर  से  उन्नति  होनी  चाहिये,  इनकी
 सामूहिक  उन्नति  होनी  चाहिये,  इकोनोमिक,
 एजुकेशनल,  पोलिटिकल  उन्नति  होनी  चाहिये  tv
 ऐसा  न  करके  दो  चार  आदमियों  को  ऊंची
 जगहों  पर  बिठा  कर  आप  कह  दें  कि  हम  ने
 यह  यह  इनके  लिये  किया  है,  तो  यह  उनके
 प्रति  अन्याय  होगा  ।  इस  पर  आपको  गम्भीरता
 से  विचार  करना  चाहिये  |
 Dr.  L.  M.  Singhvi:  I  thank  you  very

 much  for  the  opportunity  given  tn
 me  for  offering  a  few  remarks  on  this
 report.

 I  shall  be  very  brief,  because  I  know
 that  the  ground  has  been  covered  very
 well  and  comprehensively  by  many
 of  my  predecessors  and  it  is  not  nes
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 cessary  for  me  to  cover  that  ground
 again.

 I  do  want,  however,  to  mention
 that  reservations  are  not  the  answer,
 not  even  a  part  of  the  answer,  to  the
 problem  of  the  scheduled  areas  and

 .scheduled  tribes.  As  a  matter  of  fact,
 in  my  humble  submission,  the  conti-
 nuation  of  reservation  is  a  continuing
 confession  of  failure  of  the  Govern-
 ment  to  deal  with  the  problem  of
 scheduled  castes  ang  scheduleg  tribes
 in  this  cuntry.  I  feel  that  in  this  re-
 cespect  we  have  made  precious  little
 progress.  We  seem  to  think  that  we
 have  done  our  duty  by  these  so-called
 backward  tribal  communities  of  our
 country  by  providing  for  reservation,
 by  deciding  to  give  them  continuing
 preferences  and  asSistance  in  some
 measure.  I  think  that  a  mamoth
 effort  is  required  to  be  undertaken
 in  this  field  because  this  is  not  only
 a  question  of  human  rights,  but  also
 a  vital  question  of  social  reorganisa-
 tion  in  our  country,

 I  do  not  want  to  dilate  upon  the
 many  aspects  of  the  problems  of  sche-
 duled  castes  ang  scheduled  tribes  in
 this  country,  but  I  do  want  to  say  in
 passing  that  the  abolition  of  untoucha-
 bility,  which  was  enjoined  upon  as  by
 the  Constitution  and  for  which  we
 have  proceeded  also  to  enact  legisla-
 tion,  has  not  been  achieved  even  in  a
 small  measure.  Untouchability  con-
 tinues  unabated,  and  offences  under
 the  Act  cannot  be  brought  to  book
 and  the  offenders  cannot  be  punished
 partly  because  full  measure  of  legal
 assistance  is  not  available  to  them,
 ang  partly  because  of  a  social  preju-
 dice  which  afflicts  all  such  cases.  I
 think  that  in  all  fairness  to  the  cause
 of  scheduled  tribes  which  we  have  al-
 ways  been  quick  to  espouse  at  least  in
 words,  we  must  undertake  a  broad-
 based  massive  effort.  That  massive
 effort  will  not  be  undertaken  unless
 you  are  able  to  bring  together  a!)
 shades  of  opinion  among  the  _  tribal
 people.  It  is  not  a  political  question.
 jt  is  not  a  partisan  matter.  Let  men
 like  Shri  Swell  and  people  from  the
 Congress  benches  put  their  heads  to-
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 gether  and  see  that  something  is  done
 about  it,  because  today  it  is  not  only
 a  very  vital  matter  of  social  reorga-
 nisation  as  I  said,  but  it  is  also  a
 matter  og  border  security.

 I  went  recently  to  Ladakh  in  the
 company  of  some  distinguished  parlia-
 mentarians.  I  was  very  much  im-
 pressed  at  least  in  one  respect,  name-
 ly  that  we  know  precious  little  about
 the  ways  of  life  in  that  part  of  the
 country.  We  are  always  ‘so  self-
 centred  that  we  have  little  time  to
 think  about  them  and  their  problems.
 Unless  we  do  that  in  a  wider  pers-
 pective,  we  would  never  aahieve  a
 solution  of  these  problems.

 What  is  true  of  Ladakh  is  alsn  true
 of  NEFA,  Assam  and  other  areas.  So,
 in  these  border  areas  you  need  to
 bestow  particular  attention  to  the  solu-
 tion  of  their  problems,  which  will  have
 to  start  with  a  proper  study  of  their
 problems.  I  do  not  think  that  there
 exists  a  full  and  proper  appreciation
 today  of  their  problems  in  the  country.
 I  think  we  are  all  too  willing  and  all
 too  quick  to  impose  our  own  ideas  of
 middle  class  morality  on  them,  rather
 than  think  of  their  problems  from  their
 perspective.  It  is  necessary  that  we
 begin  to  do  that.  I  know  that  a  good
 deal  has  been  attempted,  but  as  I  said,
 the  achievement  is  not  very  impressive.
 The  attempts  are  a  token  of  the  good-
 will  which  our  country  and  the  Gov-
 ernment  have  in  this  respect,  but  mere
 goodwill  is  not  enough.  I  hope  that  a
 real,  earnest  effort  on  a  massive  scale
 would  be  undertaken,  and  that  the
 Government  would  be  able  to  tell
 us  what  comprehensively  they  pro-
 pose  to  do  about  it,  what  re-
 commendations  of  the  Dhebar
 Commission  are  being
 implemented,  have  been  implemented
 and  are  proposed  to  be  implemented,
 and  how  much  further  they  propose
 to  go  in  the  matter.

 I  should  also  like  to  mention  here
 briefly  that  the  tribal  cause,  the  cause
 of  the  scheduled  castes  and  scheduled
 tribes  are  often  being  subjected  to
 abuse  by  those  in  the  Government.
 I  do  not  know  all  the  facts  in  these
 cases  but  I  have  read  in  the  press
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 persistent  reports  of  allegations  made
 by  certain  Members  of  the  Opposi-
 tion,  for  example  in  Rajasthan,  who
 say  that  a  great  deal  of  money  given
 for  the  improvement  and  ameliora-
 tion  of  the  tribal  people  in  certain
 areas  of  Rajasthan  was  misused  and
 misappropriated.  Indeed,  a  challenge
 was  thrown  by  a  Rajasthan  legislator
 to  the  Chief  Minister  as  well  as  a  dis-
 tinguished  Member  of  this  House
 that  if  these  allegations  were  not
 true,  he  would  be  willing  to  resign
 his  membership  of  the  legislature.
 This  has  happened  on  a  scandalous
 scale.  A  great  deal  of  Union  finance
 is  involved.  Assistance  granted  to
 these  bodies,  approved  by  this  Par-
 liament,  is  involved.  [I  think  the
 time  has  come  when  this  ought  to  be
 checked.  Otherwise,  this  wil]  only
 promote  a  sense  of  cynicism  among
 these  people  whose  causes  are  es-
 poused  by  dubious  persons.  I  think
 something  should  be  done  effectively
 to  check  corruption  and  misappropria-
 tion  of  money  granted  for  these  pur-
 poses,  and  also  to  improve  their  lot
 in  a  substantial  measure,  in  a  real
 measure,  on  the  basis  of  their  own
 perspective,  their  appropriation  of
 the  problems,  and  not  on  the  basis
 of  the  middle  class  morality  prevail-
 ing  in  this  society  or  that.

 Mr.  Chairman;  Krishna  Deo  Tri-
 pathi.  Kachhavaiya.

 wi  कछवाय  (देवास):  शेड यू पड  कास्ट
 और  शडयुल्ड  ट्राइबल  कें  कमिश्नर  की
 रिपोर्ट  के  सम्बन्ध  में  में  भो  दो  चार  बातें
 कहना  चाहता  हूं  ।

 कुछ  माननीय  सदस्यों  ने  कहा  है  कि
 यह  जो  रिपोर्ट  है,  यह  गीता  के  समान  है  -  इतनी
 बड़ी  पदवी  इस  पुस्तक  को  देना  लज्जा  की  बात
 है  ।  गीता  से  इसकी  तुलना  करना,  यह  कहां
 तक  ठीक  है  इस  पर  आप  विचार  करें
 गीता  की  तुलना  में  यह  बहुत  तुच्छ  पुस्तक  है
 मैं  मानता  हूं  कि  इस  पुस्तक  में  बहुत
 सी  अच्छी  बातें  हैं।  परन्तु  आज  देखने  की
 बात  यह  है  कि  इन  बातों  पर  जो  आदिवासी
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 क्षेत्र  हैं,  उन  में  कहां  तक  अमल  हो  रहा  है.
 कहां  तक  आदिवासी  क्षेत्रों  को  इससे  लाभ

 पहुंच  रहा  है  और  इससे  हमारे  आदिवासी
 लोग,  अनपढ़  लोग,  जंगली  लोग,  गरीब  लोग
 कितना  लाभ  उठा  रहे  हैं  ।  मैं  मंत्री  महोदया
 जो  बैठी  हुई  हैं  उन  स ेजानना  चाहता  हूं  कि जिस
 प्रकार  से  योजनायें  बनाई  जाती  हैं,  जिस  प्रकार
 से  विचार  किया  जाता  है,  क्या  उससे  वाकई
 लाभ  होता  है  ?  आज  यह  बहस  यहां  चल  रही
 है  ।  कल  समाचारपत्रों  में  बड़  बड़े  रेडियों  में
 यह  चीज  छप  जायगी  कि  आदिवासियों  के
 लिए  यह  किया  गया  है।  आदिवासियों  के  लिये

 कानून  पास  किया,  आदिवासियों  के  लिये

 स्रहूलियत  दी  गई,  इतनी  बातें  मंजूर  की  गई  ।
 लेकिन  यह  सब  प्रचार  की  बातें  हैं  और  प्रचार
 तक  ही  रह  जाती  हैं  ।  उन  लोगों  तक  इन  का
 लाभ  नहीं  पहुंच  पाता  है  ।  आज  आदिवासियों
 के  अन्दर  जो  ईसाई  मिशनरी  काम  कर  रहें
 हैं,  जिस  प्रकार  से  ईसाई  लोग  खर्च  कर  रहे
 हैं,  जिस  प्रकार  से  ईसाई  लोग  अपने  घर्म  को
 बढ़ाने  के  लिए  परिश्रम  कर  रहे  हैं  उस  तरह
 से  हमारे  देश  में  उन  के  लिये  नहीं  किया  जा
 रहा  है।  जिस  मात्रा  में  वे  बाहर  से  पैसा  ला

 कर[उन  के  लिये  खर्च  कर  रहे  हैं  उस  तरह  से
 हमारी  सरकार  खर्च  नहीं  करती  है।  जो  खर्च
 होता  है  वह  जो  शिक्षित  लोग  हैं,  जो  उन
 के  लीडर  लोग  हैं,  व  ही  हज़म  कर  जाते  हैं  ।
 अशिक्षित  लोगों  तक  वह  चीज  नहीं  पहुंच
 पाती  है,  सारी  चीज़  उन  बड़े  लोगों  तक  ही
 रह  जाती  है  ।

 आज  आदिवासियों  के  अन्दर  हर  प्रकार
 की  कमी  पाई  जाती  है।  उन  के  पास  खाने
 के  वास्ते  नहीं,  पहनने  के  वास्ते  नहीं,  रहने
 के  वास्ते  नहीं  ।  यदि  उन  को  खाना  नहीं
 मिलता  है  तो  वे  किसी  प्रकार  का  जानवर
 मार  कर,  शिकार  कर  खा  जाते  हैं।  जब  कभी
 जानवर  नहीं  मिलता  तो  पेड़ों  की  पत्तियां
 खा  कर  अपना  जोवन  बिताते  हैं  1  परन्तु  वह
 क्षेत्र  ऐसा  है  कि  यदि  हमारे  शासन  ने  हमारा
 सरकार  ने  विचार  किया  तो  उन  में  ऐसे  अनेक
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 [att  कछवाय]
 लोग  निकल  सकते  हैं  जो  हमारे  बहुत  काम
 आ  सकते  हैं  ।  राज  हमारे  देश  पर  आपत्ति
 आई  हुई  है,  शत्रु  दरवाजे  पर  खड़ा  हुआ  है
 तब  यह  एक  ऐसा  क्षेत्र  है  आदिवासियों  का,
 जिस  में  से  बड़े  बीर  और  बहादुर  निकल  सकते
 हैं  ।  श्राप  उन्हें  थोड़ा  ःओत् साहन  दीजिये,  नहें
 आगे  बढ़ाइये,  तो  मुझे  पूर्ण  विश्वास  है  कि
 बह  जाति  इतनी  दिलेर  जाति  है  कि  यदि  हम
 लोग  घर  में  बैठ  जायें  और  उन  लोगों  से  कहें  कि
 तुम  शत्रुओं  से  निपट  लो,  तो  वे  शौक  से  निपट
 लेंगे  ।  यही  नहीं,  वे  उन  को  चीन  तक  खदेड़
 आयेंगे  ।  लेकिन  यहां  पर  सवाल  है  कि  उन
 का  उपयोग  किस  प्रकार  से  किया  जाये,  उन
 को  किस  प्रकार  से  शिक्षा  दी  जाये  ।  यह  सोचने
 की  बात  है  ।  इस  के  सोचने  में  राज  तक  जो
 लापरवाही  रही  है  उस  के  ऊपर  हम  को  विचार
 करना  है

 उन के  क्षेत्र  में  शिक्षा  की  कमी  है  परन्तु
 यदि  कोई  मास्टर  जाता है  मध्य  प्रदेश  के  क्षेत्र
 में  बह  उत्तर  प्रदेश  से  ला  कर  उन  के  ऊपर
 थोप  दिया  जाय,  जो  उन  की  भाषा  नहीं
 जानता  है.  जो  उन  का  रहन  सहन  नहीं  जानता
 है,  जो  उनके  खानपान  नहीं  जानता  हूं
 तो  ऐसा  व्यक्ति  वहां  जा  कर  कितने  दिन
 तक  काम  कर  सकेगा,  कितने  दिन  तक  वह
 शिक्षा  दे  सकेगा  और  कितने  दिन  उस  को  वा
 पर  वा  पानी  बदलने  में  लगेंगे  ”  इस  तरह
 का  आदमी  वहां  फिट  नहीं  बैठ  सकता  ।  इस
 लिये  उन्हीं  लोगों  में  से आदमियों  को  निकाल
 कर  यदि  उन  को  ऐसा  प्रोत्साहन  दिया  जाय
 क्रि  वे  ही  उन  के  शिक्षक  बनें,  उन  के  समाज
 का  सारा  ढांचा  जो  है  उस  को  बदल  कर  उनको
 ज्ञान  का  उपदेश  दें,  समाज  का  उपदेश  दें,
 बीर  बत्ती  का  उपदेश  दें  और  अनेकों  जो  योज-
 नायें  हैं  उन  के  बारे  में  उपदेश  दें,  तो  ,  मारा
 -बड़ा  काम  चल  सकता  है  परन्तु  ऐसी  बात
 होती  नहीं  है  ।  इस  का  कारण  मुझे  पता  नहीं
 क्या  है  |  मेरी  समझ  में  नहीं  आता  है  कि  मारी
 सरकार  खर्च  भी  काफी  करती  है,  आंकड़े
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 बहुत  लम्बे  चौड़े  बतलाती  है,  लेकिन  क्यों
 जिस  प्रकार  का  लाभ  उन  लोगों  को  मिलना
 चाहिये  वह  नहीं  मिल  पाता  है  ।  यदि  थोड़ा
 अधिक  खर्च  किया  जाये,  उन  में  से  ही  शिक्षक
 निकाले  जांच  तो  वे  व्यक्ति,  वे  मास्टर  लोग
 उन  को  अच्छे  ढंग  पर  शिक्षा  दे  सकते  हैं  ।

 आज  उन  के  बीच  में  सब  से  बड़ा  अभाव
 मिलता  है  अस्पतालों  का  ।  उन  की  चिकित्सा
 की  कोई  व्यवस्था  नहीं  ।  वे  जंगल  की  जड़ी
 बूटियों  से  ही  अपनी  चिकित्सा  का  काम  चलाते
 हैं  -  मैं  कहना  चाहता  हूं  कि  जिस  प्रकार  से
 ईसाई  मिशनरी  उन  क्षेत्रों  में  काम  कर  रहे
 हैं,  वहां  चिकित्सा  की  सहूलियतें  दे  रहे  हैं,
 दवाओं  का  दान  भी  देते  हैं,  यदि  मारी  सरकार
 उस  पर  विचार  करे  और  उसी  प्रकार  के
 कदम  उठा  कर  चले  तो  हमारा  बड़ा  लाभ
 हो  सकता  है  ।  आज  विदेशों  से  पता  पैसा  ला
 कर  ईसाई  मिशनरी  इस  शासन  के  खिलाफ,
 इस  देश  के  खिलाफ,  यहां  के  धर्म  के  खिलाफ,
 उन  को  पढ़ाने  हैं  कि  ईसा  माशी  सब  से  बड़े
 आदमी  थे,  वे  सब  से  बड़े  भगवान  थे,  देवता
 थे,  उन  का  आदर  किया  जाये,  उनको  देवता
 माना  जाये,  उन  की  तस्वीर  घर  में  रक्खी
 जाये,  मारे  थोड़े  से  ज्यादा  खर्चे  से  व ेउस  को
 भूल  जायेंगे  ।  मैं  समझता  हूं  कि  मारी  मंत्री
 महोदया  जो  बैठी  हैं  वे इस  पर  अच्छी  प्रकार
 से  विचार  करेंगी  कि  आदिवासियों  के  लिये
 किस  प्रकार  से  काम  किया  जाये  ।  आदि-
 वासी  लोग  केवल  शिक्षा  चा  ते  हैं,  अपना
 पेट  भरने  के  लिये  दो  रोटी  चाहते  हैं,  प  नने
 के  लिये  कपड़े  चाहते  हैं  -  यही  उन  की  मांगें
 हैं  :  अगर  हम  ने  उन  की  यह  मांग  पूरी  कर
 दी,  तो  यह  एक  ऐसा  बड़ा  बग  है  जो  कि,  जैसा
 मैं  प  ले  कः  चुका  हूं,  (मारे  देश  के  बहुत
 काम  ञ्  सकता  है  1  लेकिन  उन  की  सर्विसिज
 में  ला  परवाही  बरती  जाती  है  |  में  देखने
 को  मिला  कि  जितनी  मात्रा  में  उन  के
 व्यक्ति  लिये  जाने  चा  ये,  जो  कि  शासन
 द्वारा  5८  राया  गया  है  कि  इतने  परसेंट  सर्विस
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 उन  को  दी  जायेगी,  उन  के  सम्बन्ध  में  वैसा
 होता  नहीं  है  ।  एक  माननीय  सदस्य  ने  बत-
 लाया  कि  उन  की  शक्ल  अच्छी  नहीं  होती,
 सारे  लोग  काले  होते  हैं,  जोड़  होते  हैं,  बाबू
 लोगों  को  जमा  जंचते  नहीं,  इसलिये  उन  को
 सर्विसेज  में  नहीं  लिया  जाता  ।  मगर  हमारे
 शिक्षित  वर्ग  में  जो  यह  भावना  है  उस  को  नि-
 कालना  चाहिये,  उन  के  गुणों  की  तरफ
 देखना  चाहिये  और  सोचना  चाहिये  कि  हम
 किस  प्रकार  से  उन  को  ट्रेन्ड  कर  सकते  हैं,
 किस  प्रकार  से  उन  को  शिक्षा  दे  सकते  हैं  ।
 इस  का  ध्यान  कर  के  उन  को  उपयोग  में  लाना
 चाहिये  और  सभी  क्षेत्रों  में  उन  को  सबसे
 देने  का  प्रयत्न  करना  जा  ये

 श्री  मा०  ला०  वर्मा  (चित्तौड़गढ़)  :
 सभापति  महोदय,  मैं  आज  ढेबर  कमिशन  की
 रिपोर्ट  का  समर्थन  करने  के  लिये  खड़ा  हुआ
 हूं

 शी  राधेलाल  ब्यास  (उज्जैन)  :  सभा-
 पति  महोदय,  माननीय  सदस्य  से  पूछ  लीजिये
 कि  पिछले  सेशन  में  वे  इस  पर  बोले  तो  नहीं
 थे।

 श्री  मा०  ला०  वर्मा  :  मैं  खास  कर  जो
 मारी  उपमंत्रणी  हैं  उन  का  ध्यान  आकर्षित
 करना  चाहता  हूं  कि  दरअसल.

 Mr.  Chairman:  If  you  have  ex-
 pressed  your  views  once  on  _  this
 report,  there  is  difficulty  about  your
 expressing  your  views  twice  on  the
 same  subject.

 श्री  मा०  ला०  वर्मा:  मुझ  से  स्पीकर  साहब
 ने  प  ले  पूछ  लिया  था  मार्शल  की  माफंत  कि
 मुझे  केवल  तीन  मिनट  उस  समय  मिल  थे  v
 उन्होंने  इजाजत  दे  दी  है  -  आप  उन  से  पूछ
 लीजिये  7  मैंने  पन्द्रह  मिनट  मांगे  थे।  उस  समय
 मुझे  केवल  तीन  मिनट  मिले  थे  ।  इस  लिये
 तीन  मिनट  घटा  कर  बारह  मिनट  मुझे
 आज  मिलने  चा  ये  v

 Shri  5.  M.  Banerjee  (Kanpur):  On
 a  Point  of  order.  The  convention  in
 this  House  has  been  that  in  discus-
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 sions  like  these  Members  are  allowed
 to  speak  only  once.  If  8  Bill  is
 being  discussed,  then  chances  are
 given  to  the  Members  to  express
 their  views  twice  or  thrice,  as  the
 case  may  be.  If  Members  are  given
 opportunities  twice  to  express  their
 views  on  such  discussions  35  these,
 what  will  be  the  fate  of  the  Opposi-
 tion  Members?

 Mr.  Chairman:  The  technica]  diffi-
 culty  is  this.  A  Member  can  express
 his  views  only  once  on  a  particular
 subject.  This  is  only  further  discus-
 sion  on  the  same  report.  So,  the  hon.
 Member  may  kindly  resume  his  seat.

 श्री  स०  मो०  बनर्जी  :  सभापति  महोदय,
 इस  ढेबर  कमिशन  रिपोर्ट  का  थोड़ा  बहुत
 अ्रध्ययन  मैं  ने  भी  किया  है  और  मैं  य:  समझता

 हूं  कि  शेड्यूल्ड  ट्राइबल  और  शेड्यूल्ड  काइट्स
 की  जो  हालत  आज  तक  इस  देश  में
 रही  है,  यह  जरूर  है  कि  उस  में  थोड़ी  बहुत
 उन्नति  हुई  है,  लेकिन  जो  वादे  उन  से  किये
 गये  थे  उन  की  ओर  जिन  लोगों  ने  गांधी  जी
 के  चरणों  में बैठ  कर  राजनीति  सीखी  थी,
 जिन्होंने  भंगी  कालोनी  में  बैठ  कर  उन  के
 उपदेश  सुने  थे  और  जिन  को  ज्यादा  उत्साह
 देना  चाहिए  था,  इस  दलित  वर्ग  और  शोषित
 वर्ग  की  ओर,  उन्होंने  उतना  ध्यान  नहीं  दिया  ।
 अभी  मेरे  बहुत  से  मित्रों  ने  इस  सदन  में  काफी
 तफसील  के  साथ  बतलाया  कि  लोगों  की  हालत
 है  कया  ।  क्‍या  वाकई  समाज  में;
 स्थान  उन्हें  मिलना  चाहिये  था  वह  उन  को
 मिला  है  ?  यदि  व.  स्थान  उन्हें  नहीं  मिला
 है  तो  क्‍या  उन  को  व;  स्थान  दिलाने  की
 कोशिश  की  जा  रही  है  ?  मैं  तकरीबन  ्र
 सेशन  में  देखता  हूं  कि  एक  न  एक  रिपोर्ट
 ञ्  जाती  है  ।  कभी  रिपोर्ट  ३००  पंज  की
 होती  है  और  कभी  ४००  पेज  की  होती  है  ।
 उस  को  पढ़ने  से  मालूम  होता  है  कि  देश  में
 अब  छुआ  छत  की  बीमारी  नहीं  रही  और
 क्रान्ति  की  जो  स्टेज  हुआ  करती  हे  वह
 तकरीबन  आ  गई  ।  लेकिन  मैं  कहना  चाहता
 हूँ  कि  अब  भी  अगर  हम  लोग  देहातों  i  जाय
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 और  देहातों  में  जा  कर  देखें  तो  पायेंगे  कि
 आज  भी  ऐसे-ऐसे  कुएं  बने  हुए  हैं  कि  जहां  पर
 चाहे  कोई  शेड्यूल्ड  काइट्स  का  हो  या  शेड्यूल
 ट्राइब्ज  का  हो,  वह  पानी  नहीं  पा  सकता  हूं  ।
 अभी  ग्राम  पंचायत  के  चुनावों  में  हम  ने  देखा
 कि  जहां  पर  वे  लोग  चुनाव  जीत  भी  गये
 वहां  उन  को  इतने  बुरे  तरीके  से  परेशान  किया
 गया  कि  उन्होंने  मजबूर  हो  कर  इस्तीफा
 दे  दिया  ।  कुछ  क्षेत्रों  में  यह  देखा  गया  है
 कि  उन  के  परिवार  को  मार  डाला  गया  है
 गोली  से  ।  अलीगढ़  में  वह  चीज  देखी  आप
 ने  जिस  को  हम  इस  सदन  में  लाना  चाहते
 थे  ।  अगर  कभी  हम  उन  लोगों  केसामने
 जा  कर  कहें  कि  आज  हमारे  परम  पज्य  राष्ट्र
 पिता  के  सपनों  का  राम  राज्य  आ  रहा  है,
 और  वह  हम  से  पूछते  हैं  कि  राम  राज्य  कैसा
 कराया  तो  कभी  कभी  मुसीबत  आ  जाती  है  ।
 क्योंकि  राम  राज्य  की  उन  की  परिभाषा
 जो  थी  वह  ऐसी  थी  कि  जिस  में  खास  कर
 उस  वर्ग  को  जो  कि  निम्न  स्तर  का  है,  खाना
 मिलेगा,  रहने  के  लिये  मकान  मिलेगा,
 नौकरी  मिलेगी  ।  ऐसा  नहीं  होगा  कि  फाके
 कशी  से  हमारे  बच्चे  भूखे  मरे  मैं  ने  देखा  है
 कि  चुनावों  में  जब  माननीय  मंत्री  महोदय
 भाषण  देते  हैं  तो खास  कर  एक  ऐसे  बच्चे  को
 बिठा  लेते  हैं  जो  फटे  पुराने  कपड़े  पहने
 होता  है  और  जो  कि  दलित  और  शोषित  वर्ग
 का  होता  है,  और  उसकी  तरफ  उंगली  दिखा
 कर  कहते  हैं  कि  यह  आने  वाले  हिन्दुस्तान  का,
 आजाद  और  प्रजातांत्रिक  हिन्दुस्तान,  प्रधान
 मंत्री  है  ।  उसके  माता  पिता  यह  सुन  कर

 खुश  हो  जाते 2  और_मीटिग  खत्म  होने  पर
 लड़के  का  हाथ  पकड़  कर  घर  ले  जाते  हैं  और
 यह  समझते  हैं  कि  यह  :  मारा  मुन्ना  नहीं  है,
 बल्कि  आने  वाले  हिन्दुस्तान  का  प्रधान  मंत्री
 है  ।  पांचवें  दरजे  तक  तो  उसकी  शिक्षा  हो
 ज॑  ती  है।  और  जब  वह  पांचवां  दरजा  पास
 करके  आता  है  तो  पिता  के  चरण  छूता  है  और

 माता  उसको  लिपटा  लेती  है।  और  सोचती
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 हूँ  कि  मंत्री  महोदय  ने  कहा  था  कि  यह  आने
 वाले  हिन्दुस्तान  का  प्रधान  मंत्री  है।  लेकिन
 छटे  दरों  की  किताबों  का  मूल्य  जब  उसको
 २२  रुपया  मालूम  होता  है  तो  उसके  पास  वह
 नहीं  होता  और  आने  वाले  हिन्दुस्तान
 के  प्रधान  मंत्री  की  पढ़ाई  खत्म  हो  जाती
 है  और  उसकी  यह  शक्ल  निकलती  है  किया
 तो  वह  कहीं  बूट  पालिश  कर  रहा  होता  है  या
 बरतन  मांज  रहा  होता  है  और  किसी  होटल
 में  काम  कर  रहा  होता  है  ।

 रिपोर्ट  को  पढ़ने  से  तो  लगता  है  कि
 तमाम  चीजें  हो  रही  हैं,  और  राम  राज्य
 आ  रहा  है  |  लोग  पूछते  हैं  कि कौनसा  राम
 राज्य  आ  रहा  है।  राम  राज्य  दो  तरह  का
 हो  सकता  है  ।  गांधी  जी  का  राम  राज्य  तो
 यह  था  कि  लोगों  को  खाना  मिले,  मकान
 मिले,  और  जरूरत  की  तमाम  चीजें  मिलें  ।
 लेकिन  समझ  में  नहीं  ता  कि  यह  कैसा
 राम  राज्य  है।  जब  गल्ले  का  सवाल  जाता
 है  और  चावल  की  कमी  होती  है  तो  सरकार
 कहती  हैँ  कि  गेहूं  खातो,  अगर  गेहूं  की  कमी
 होती  है  तो  कहा  जाता  है  कि  बाजरा  खाओ  |
 ग्राम  शक्कर  नहीं  है  तो  कहा  जाता  हे  कि  शक्कर
 छोड़  दो,  चावल  नहीं  है  तो  कहा  जाता  है
 कि  चावल  खाना  छोड़  दो  ।  कपड़ा  नहीं  है
 तो  कहा  जाता  है  कि  कपड़ा  पहनना  छोड़
 दो  ।  और  अगर  ने  .रू  जी  मारे  देश  के
 राम  हैं  तो  हम  तमाम  ४५  करोड़  वानर  सेना
 हैं,  जो  पेड़ों  पर  रहें,  फल  फूल  खायें,
 जिनको  न  खाने  की  जरूरत  है  और  न  मकान
 आदि  की  जरूरत  है।  तो  य;  राम  राज्य
 तो  लाया  गया  है,  लेकिन  जो  कि  गांधी
 जी  की  कल्पना  का  रामराज्य  था  वा  तो
 नहीं  आया  है  |

 पढ़ने  लिखने  का  बड़  ६ल  है  कि  लोग
 हमारे  पास  रोते  आते  हैं  कि  :  मारे  बच्चों
 का  स्कूलों  में  दाखिला  करवा  दीजिए  |  जो
 लोग  बिल्कीश  फंड  में  पैसा  नहीं  दे  सकते  उनके

 ~*~
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 बच्चों  का  दाखिला  नहीं  होता  ।  जब
 बिल्डिंग  फंड  में  दस  पांच  रुपया  देते  हैं
 तो  दाखिला  होता  है  ।  जो  वजीफा  लड़कों
 को  दिया  जाता  है  व;  छः  छः:  और  सात  सात
 महीने  के  बाद  मिलता  है  |  ऐसी  हालत  में
 मैं  माननीय  मंत्रो  महोदय  से  कहूंगा  कि  वह
 इस  बात  पर  प्रकाश  डालें  कि  वास्तविकता
 क्‍या  है  ।  क्‍या  जो  चीजें  किताबों  में  लिखी
 हैं  वे  हो  रही  हैं?  कमीशन  नियुक्त  किया
 जाता  है।  इस  देश  में  कमीशन  और  कमेटी
 की  परम् पस  बन  गयी  है  1  पहले  कमीशन
 बनाया  जाता  है,  फिर  कमीशन  सो  जाता
 है  और  लेट  जाता  है  और  उसे  जगाने  के
 लिए  फिर  दूसरा  कमीशन  नियुक्त  किया
 जाता  है  इस  प्रकार  काम  चल  रहा  है  ।

 बस्तर  में  गोली  क्‍यों  चली  ?  बस्तर
 का  महाराजा  जो  कि  लुटेरा  था  उसका  साथ

 क्यों  दिया  गया  ?  इसलिए  कि  उस  तमाम
 इलाके  में  कोई  उन्नति  नहीं  हुई  है  ।  आज  भी
 इस  क्षेत्र  की  लोगों  की  हालत  यह  है  कि
 तीन  महीने  महुआ  उबाल  कर  खाते  हैं  ।
 आप  बस्तर  में  चले  जाइये,  छोटा  नागपुर
 के  पालना,  हजारी  बाग  कौर  रांची  जिलों
 में  चले  जाइए,  वहां  लोगों  को  तीन  महीने
 ही  साल  भर  में  अ्रनाज  मिलता  है  और  तीन
 होने  वे  महुए  को  उबाल  कर  खाते  हैं  और
 उस  के  बाद  कुछ  पौधे  होते  हैं  जिन  के  पत्तों
 और  जड़  को  उबाल  कर  खाते  हैं  ।  मगर
 आप  ने  नंगों  को  और  भूखों  को  काफी
 तादाद  में  देखना  ही  तो  आप  को  वहां  देखने
 को  मिल  सकते  हैं  i

 मैं  यह  तो  नहीं  चाहता  कि  इस
 रिपोर्ट  के  हर  चैप्टर  पर  बहस  हो,
 लेकिन  मैं  आज  उन  लोगों  से  पूछना
 चाहता  हूं  कि  जिन्होंने  बापू  के  चरणों
 में बैठ  कर  शिक्षा  पायी  है  कि  क्या  वे
 आज  हरिजनों  और  शोषक  वर्ग  को  और
 समाज  के  बराबर  ला  पाए  हैं  ।  इन  को  सर्विसेज
 में  रिजरवेशन  दे  दिया  गया  है  यह  ठीक  है
 लेकिन  आप  देखें  कि  उच्च  नौकरियां  में
 957  (Ai)  LSD—8,
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 उन  की  कितनी  संख्या  है  ।उन  को  कोई
 प्रिफरेंस  नहीं  दिया  जाता  ।  मद्रास  हाई  कोर्ट
 का  जजमेंट  हुआ,  उस  को  सुप्रीम  कोर्ट  ने
 अपसेट  कर  दिया  लेकिन  आज  तक  सुप्रीम
 कोर्ट  के  जजमेंट  को  इम्प्लीमेंट  नहीं  किया  गया  ।

 लोग  हमारे  पास  इस  बात  का  सिटी-
 फिकेट  लेने  आते  हैं  कि  वे  शिड्यूल्ड  ट्राइव  हैं
 कौर  बतलाते  हैं  कि  हम  शिड्यूल्ड  कास्ट  के
 हैं  और  हम  शिड्यूल्ड  ट्राइव  के  हैं।  लेकिन
 जब  वे  उस  सर्टिफिकेट  को  देते  हैं  तो  उनसे
 कहा  जाता  है  कि  एम०  एल एज  और  एम ०
 पीज०  का  सर्टिफिकेट  नहीं  चाहिये  बल्कि
 तहसीलदार  और  मजिस्ट्रेट  का  सर्टिफिकेट
 होना  चाहिए  i  और  जब  वे  उन  का  सर्टिफिकेट
 लेने  जाते  हैं  तो  उनको  दस  पांच  रुपया
 रिश्वत  का  देना  पड़ता  है  क्योंकि  सब  से  ज्यादा
 रिश्वत  कचहरियों  में  चलती  है  ।  अगर  वह
 दस  रुपया दे  दें  तो  भ्रमर  वह  शर्मा  हो  तो  भी
 शिड्यूल्ड  कास्ट  बन  जाता  है  और  अगर  दस
 रुपया  न  दे  तो  वह  शिड्यूल्ड  कास्ट  होते  हुए
 भी  शिड्यल्ड  कास्ट  का  सर्टिफिकेट  नहीं
 पा  सकता  ।

 ऐसी  हालत  में  मैं  निवेदन  करूंगा  कि
 मंत्री  महोदया  इस  पर  प्रकाश  डालें  ।  वरना
 भ्रमर  वह  जो  कुछ  अभी  तक  कहती  आयी  हैं
 वही  कहेंगी  तो  हम  को  एतराज  नहीं  हो
 सकता  ।  हम  भी  उस  को  सुनने  के  आदी  हो
 गए  हैं  और  वह  भी  उस  को  कहने  की  आदी
 हो  गयी  हैं  ।  लेकिन  मैं  जानना  चाहता  हूं
 कि  वास्तव  में  कितनी  उन्नति  हुई  है  ।

 यह  ठीक  है  कि  कुछ  सामाजिक  उन्नति
 हुई  है।  जब  अफसर  उनके  इलाके  में  जाते
 हैं  तो उन  लोगों  से  कहा  जाता  है  कि  नाचो
 गातो  ।  नाच  गाना  तो  ठीक  है  ।  इस  से  उन
 की  कल्चरल  लाइफ  में  उन्नति  होगी  ।  लेकिन
 अगर  उन  के  पास  कपड़ा  नहीं  है,  खाना
 नहीं  है,  मकान  नही ंहै  तो  सिर्फ  इस  कल्चरल
 लाईफ  में  तरक्की  से  काम  चलने  वाला  नहीं
 है।  इसलिए  मैं  कहूंगा  कि  भ्रमर  सामाजिक
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 उन्नति  के  साथ  साथ  आर्थिक  उन्नति  न  हुई
 शौर  इन  रिपोर्टों  पर  ठीक  से  अमल  न  किया
 गया  तो  ये  रिपोर्ट  बेकार  जाएंगी  ।

 श्री  राधेलाल  व्यास  (उज्जैन)  :  सभानेत्री
 जी,  यह  जो  कमीशन  की  रिपोर्ट  पेश  हुई  है

 इस  में  हर  स्टेट  के  शिड्यूल्ड  ट्राइ बूस  के  बारे
 में  अलग-अलग  चेप्टर  दिए  हुए  हैं।  कमीशन
 ने  यह  माना  है  कि  सब  से  अधिक  आदिवासी
 मध्य  प्रदेश  में  रहते  हैं,  और  यह  भी  स्वीकार
 किया  है  कि  पिछले  सालों  में  मध्य  प्रदेश
 के  आदिवासियों  और  आदिम  जाति  वालों
 की  उन्नति  के  लिए  जो  कुछ भी  किया  गया
 हैँ  वह  संतोषप्रद  नहीं  कहा  जा  सकता  ।

 प्लान  में  इन  की  उन्नति  के  लिए  जितने
 रुपये  की  व्यवस्था  की  गयी  थी  उस  का  केवल
 ३६  प्रतिशत  खर्च  किया  गया  और  बाकी
 रुपया  खर्च  नहीं  हुआ  ।  जब  यह  स्थिति  है  तो
 आदिवासियों  की  स्थिति  का  कंसे  सुधार
 हो  सकता  है,  उन  की  उन्नति  कैसे  हो  सकती
 है,  वे  कैसे  भागे  बढ़  सकते  हैं  ।  इसके  लिए
 कोन  जिम्मेदार  है  ?  मैं  समझता  हूं  कि  केवल
 यह  कहने  से  काम  नहीं  चलेगा  कि  राज्य
 सरकार  का  एडमिनिस्ट्रेशन  कुछ  ढीला  रहा  |
 इस  की  जिम्मेदारी  केन्द्रीय  सरकार  पर  भी
 जाती  है  शौर  यह  ऐसा  विषय  है  जिस  की
 विशेष  जिम्मेदारी  गवर्नरों  पर  भी  है,  लेकिन
 भ्रान्ति  रूप  से  इसके  लिए  केन्द्रीय  सरकार
 जिम्मेदार  है  1  तो  मेरा  निवेदन  है  कि  केबल
 यह  कह  कर  संतोष  नहीं  कर  लेना  चाहिए
 कि  राज्य  सरकार  ने  डरपना  काम  नहीं  किया  ।

 इस  में  अनेक  कठिनाइयां  हैं।  एक  तो  यह
 है  कि  जिन  जिलों  में  आदिवासी  रहते  हैं  उनके
 लिए  उचित  रूप  से  ट्रेंड  शासकों  का  प्रभाव
 रहा  है  ।  दूसरे  ये  बड़े-बड़े  जिले  हैं  जिन  में
 यातायात  के  साधनों  का  बड़ा  प्रभाव  है
 सिंचाई  के  साधन  यहां  नहीं  हैं  -  प्रो  इस  बात
 को  कमीशन  ने  स्वीकार  किया  है  कि  सिंचाई
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 के  साधन  बहुत  कम  हैं  ।  वेसे  हमारे  राज्य  में
 केवल  ६  परसेंट  इरीगेशन  है।  पर  आदिवासी
 क्षेत्रों  में  तो और  भी  कम  है  -  इस  तरफ  जब
 तक  राज्य  सरकार  श्र  केन्द्रीय  सरकार
 मिल  कर  ध्यान  नहीं  देंगी  तब  तक  यह  मध्य
 देश  का  क्षेत्र  पिछड़ा  ही  रहने  वाला  है  1

 उन  की  शिक्षा  का  जहां  तक  संबंध  है,
 यह  ठीक  है  कि  कुछ  स्कालरशिप  मिल  रहें
 हैं,  बस्तर  में  एक  होस्टल  भी  कायम  किया
 गया  है  ।  हाई  स्कूल  और  हायर  सेकंडरी
 स्कूल  भी  बने  हैं  ।  लेकिन  इस  क्षेत्र  मे ंभिलाई
 का  कारखाना  है  और  उसके  लिए  टैकनिकल
 पर सन्स  ट्रेन  करने  के  लिए  इस  क्षेत्र  में  एक
 टैकनिकल  इंस्टीट्यूशन  की  बड़ी  जरूरत  है  ॥

 5.39  hrs.

 (Mr.  Deputy-SpEaKer  in  the  Chair]

 और  केन्द्रीय  सरकार  को  आदिवासियों  के  बच्चों
 की  उन्नति  के  लिए  इस  क्षेत्र  में  ऐसे  इंस् टी  ट्यूशन
 की  व्यवस्था  करनी  चाहिए  ।  इसी  तरीके
 से  वहां  आबपाशी  के  ज़रियों  को  सु  मारने
 के  लिए,  अधिक  आबपाशी  हो  इसके  लिए
 अधिक  रुपया  देना  चाहिए और  मैं  समझता
 हूं  कि  केन्द्रीय  सरकार  राज्य  सरकार  पर
 कुछ  अपना  प्रभाव  काम  में  ला  कर  जो  कि
 बस्तर  जैसा  जिला  है,  जहां  हम  खुद  गये  थे  और
 उस  को  देखा  था  सुधार  कार्य  तत्काल  करायें  8
 इतना  बड़ा  ज़िला  है  कौर  बारिश  में  जब  पानी
 गिरता  है  तो  एक  हिस्से  से  दूसरे  हिस्से  में
 जाना,  एक  तहसील  से  दूसरी  तहसील  में
 जाना  मुश्किल  हो  जाता  है  और  अधिका  रियों
 के  लिए  भी  दौरा  करना  बिल्कुल  नामुमकिन
 हो  जाता  है  अरब  उन  जिलों  की  कुछ  ऐड-
 मिनिस्ट्रेटिव  यूनिट्स  छोटी  करें  ।  आवागमन
 के  साधन  करे  कि  जहां  आफिसस  बराबर  दौरा
 कर  सकें,  जहां  कि  उनकी  जीप  कास  वगैरह
 जा  सकें  |  और  वे  लोगों  की  हालत  को  देख
 सकें  in  इसलिए  इस  तरफ़  विशेष  ध्यान  देने  की
 जरूरत  है  ।
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 इसके  अलावा  ऐक् सप्लाय टेशन  इन  शादी-
 वासियों  का  बहुत  ज्यादा  होता  हे  ।  मध्य  प्रदेश  श
 सरकार  ने  वहां  कुर  कदम  उठाये
 दे  ।  उदाहरण  के  लिए  मैं  आपके  सामने
 निवेदन  करना  चाहता  हूं  कि  आ्रादिवासियों
 का  धन  लकड़ी  श्र  जंगल  है  t  श्रादिवासियों
 का  धन  लकड़ी  होती  है  वहां  पर  उनकी
 हालत  को  सुधारने  के  लिए  मध्य  प्रदेश
 गवर्नमेंट  ने  एक  कानून  बनाया  कि  बगैर
 कलक्टर  की  इजाजत  के  कोई  दरख्त  न  तो
 काट  सकेगा  और  न  बेच  सकेगा  ।  उसकी
 बिक्री  के  लिए  रजिस्ट्रेशन  कराना  होगा
 शौर  वह  कलक्टर  के  यहां  होगा  |  उसकी
 बिक्री  कलक्टर  के  यहां  होगी  ।  कलक्टर
 झपने  सामने  रुपया  दिलाता  है  लेकिन  इसके
 बावजूद  हजारों  की  संख्या  में  पेड़  बिके  हैं
 ौर  उनका  पैसा  जो  किसानों  को  मिलना
 चाहिए  वह  नहीं  मिला  है  ।  बाहर  से  लोग
 जाते  हैं,  ट्रकों  में  भर  भर  कर ले  जाते  हैं
 झोर  बराये  नाम  उनको  पैसा  देकर  ले  जाते
 हैं  1  वहां  सब  फर्जी  कार्यवाही  होती  है  ।

 इसी  तरीके  से  लेन  देन  का  मामला  है  V
 थोड़ा  सा  आदिवासियों  को  कर्ज  दिया  ।
 चाहे  जैसे  आदिवासियों  के  अंगूठे  करवा
 लिये,  वे  बहुत  सीधे  लोग  होते हैं,  चाहे  जैसे
 लिख  लिया  ।  वे  लोग  बहुत  सीधे  होते  हैं  ।
 कब  बात  यह  है  कि  आदिवासियों  में  ईमानदारी
 कूट-कूट  कर  भरी  हुई  है  ।  अगर  वह  कत्ल
 भी  करेंगे  तो  जाकर  पुलिस  को  कह  देंगे  कि
 हमने  कत्ल  किया  है  1  चोरी  उनके  यहां  होती
 नहीं  है  |  चोरी  करना  वे  जानते  नहीं  ।
 इतने  सीधे  वे  लोग  होते  हैं।  इनके  लिए  भ्रमणकारी
 विशेष  तौर  पर  ट्रेंड  होने  चाहिएं।  ऐसा  नहीं
 कि  हर  एक  कलक्टर  को  या  डिप्टी  कलक्टर
 अथवा  हर  एक  पुलिस  इंस्पैक्टर  को  वहां
 भेज  दिया  ।  वहां  पर  भेजना  चाहिए  एक
 विशेष  क्लास  को  जिसको  कि  सिम्पैथी  हो,
 जिसमें  सेवा  की  भावना  हो  ।  वे  लोग
 अच्छे  भ्र धि कारियों  को  एप्रीशिएट  करना
 जानते  हैं  ।  जिस  समय  हम  कौर  क्त्र  मित्र
 लोग  वहां  गये  थे,  हमारे  साथ  चौधरी  रणबीर
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 सिंह  भी  थे  तो  वहां  बस्तर  में  एक  कलक्टर

 पहले  रह  चुके  थे  जिनका  कि  नाम  मिस्टर
 पवार  था,  उनकी  मत्यु  हो  चकी  थी  लेकिन
 उनके  काम  से  आदिवासी  इतने  अधिक

 सन्तुष्ट  थे  कि  जहां  कहीं  भी  हम  गये  लोग
 पवार  साहब  का  नाम,  लेते  थे  ज़ोर  उन्होंने
 उनके  नाम  पर  एक  गांव  भी  बनाया  हा  था  |

 इसलिए  यह  आवश्यक  है  कि  जो  भ्रफसर

 वहां  भेजें  जायें  वे  ऐसे  हों  जो  यह  समझते

 हों  कि  इस  जाति  को  ऊपर  उठाना  उनका
 घर  ह. क  कतंव्य  है।  वे  अधिकारी  उनके  लिए
 दिन  रात  एक  करने  वाले  होने  चाहिएं  और
 जब  निष्ठा,  श्रद्धा  और  ईमानदारी  के  साथ
 वे  काम  करेंगे  तभी  यह  समस्या  सफलतापूर्वक
 हल  हो  सकती  है  1  ऐसे  अफ़सरों  का  एक  दल
 कायम  हो  ।  उसके  लिए  ज़रूरी  है  कि  उनमें
 विशेष  तरह  की  ट्रेनिंग  दी  जाय  उनमे

 इस  तरह  का  भाव  पैदा  हो  तभी  यह  काम

 चल  सकता  है  |  आजकल  होता  कया  हें  ?

 अगर  कोई  अफ़सर  गलत  काम  कर  रहा  हैं
 तो  उसको  सजा  के  तौर  पर  बस्तर  ट्रान्सफर
 कर  दिया  जाता  है  ।  ब  वहां  'अफसर  की
 तबियत  भी  नहीं  लग  सकती  है  और  इरादी-
 वासियों  का  कल्याण  भी  नहीं  हो  सकता  हू  t

 इसलिए  मेरा  यह  निवेदन  है  कि  इस  प्रश्न
 को  यदि  हल  करना  है  तो  सब  के

 पहले  यह  ज़रूरी  है  कि  वहां  के  एडमिनिस्ट्रेशन
 के  लिए  एक  अलग  स्टाफ़  रखा  जाय  जिनको
 कि  अलग  से  ट्रेनिंग  दी  जाय  ।  उन  के  लिए
 अलग से  ट्रेनिंग  इंस्टीट्यूट  हो  ।  जिस  तरके
 से  ऐडमिनिस्ट्रेटिव  श्रफलरान  के  लिए  यहां
 ट्रेनिंग  दी  जाती  है  उसी  तरीके  से  भादिवासी
 क्षेत्र  के  लिए  बैल  ट्रेंड  लोग  भेजे  जायें
 इसके  अलावा  सुपरविजन  का  इंतजाम  ठीक

 हो  शौर  यह  देखा  जाय  कि  वह  बराबर
 ठीक  काम  करते  हैं  या  नहीं  और  स्कीमों  पर
 रुपया  ठीक  से  खर्च  लेता  है  अथवा  नहीं  t
 अब  देखने  में  यह  आता  है  कि  ऐन मौक  पर
 जब  साल  ख़त्म  होने  को  होते  तब  जल्दी
 जल्दी  एलौटमेंट  रुपये  का  किया  जता  हूं
 और  परिणामस्वरूप  रुपया  खर्च  नहीं  हो
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 [st  राधेलाल  व्यास]
 पाता  है  और  जो  लाभ  लोगों  को  मिलना
 चाहिए  वह  नहीं  मिल  पाता  है  यह  बड़ा
 विकट  प्रश्न  है  ।  कमीशन  ने  इसमें  काफ़ी
 मेहनत  की  है  ।  मैं  कमिशन  के  चेयरमैन

 और  मेम्बस को  भी  बधाई  देता हूं  ।  मध्य  प्रदेश
 की  ओर  विशेष  ध्यान  देने  की  ज़रूरत  है  ।
 वहां  का  जो  प्रशासन  है,  वह  दूसरे  राज्यों
 के  मुकाबले  में  पिछड़ा  हुआ  है  ।  वहां  के
 आदिवासियों  की  स्थिति  शैक्षणिक  दृष्टि  से,
 सामाजिक  दृष्टि  से  और  स्वास्थ्य  की  दृष्टि
 से,  कहने  का  मतलब  यह  है  कि  सभी  तरह  से
 पिछड़ी  हुई  है  |  इसलिए  उस  ओर  भी
 ज्यादा  ध्यान  देने  की  ज़रूरत  है

 वहां  का  जो  बाबू  मार्ग  क्षेत्र  है  जोर
 वहाँ  जो  आदिवासी  बसते  हैं,  श्रमिकों  यह
 सुन  कर  आश्चयं  होगा  कि  वह  बिल्कुल  एक
 सब  से  पुराना  स्थिति  में  रहते  हैं  वे  भ्रभी
 भी  कपड़ा  पहिनना  नहीं  जानते  हैं।  सभ्यता
 क्या  है  और  दुनिया  कितनी  आगे  बढ़ी  है,
 इसकी  हवा  भी  उन्हें  नहीं  लगी  है  ।  यह
 बह  इलाका  है  जहां  दूसरे  लोग  कौर  अफसर
 लोग  पहुंच  नहीं  पाते  हैं  शोर  न  वहां  कोई
 जाने  का  प्रयत्न  करता  है  क्‍योंकि  वहां  जाना
 बड़ा  मुश्किल  होता  है।  इसलिए  मेरा  निवेदन
 है  कि  इन  क्षेत्रों  का  हमारे  केन्द्रीय  मंत्री  भी
 दौरा  करें  कौर  अपनी  आंखों  से  वहां  की
 स्थिति  का  अध्ययन  करें  ।  उनके  कल्याण
 के  लिए  विशेष  योजनायें  बनाने  से  ही  आदि-
 वासी  भाइयों  का  कल्याण  हो  सकेगा  ।
 यह  हमारे  लिये  एक  बड़ा  अभिशाप  है  कि
 इतना  बड़ा  वर्ग  पीछे  रहे  और  हम  थोड़े  रूप
 में  उनके  लिए  योजनाएं  बना  कर  धीरे  धीरे
 काम  करें  ।  जब  धीरे  धीरे  चलने  का  समय
 नहीं  है  ।  जो  ज्यादा  पिछड़े  हुए  हैं  उनके
 लिए  विशेष  ध्यान  देने  की  ज़रूरत  है  ।  ऐसा
 करने  से  ही  वे  लोग  भागे  बढ़  सकते  हैं  ।

 श्रीमती  सावित्री  निगम  (बांदा)
 उपाध्यक्ष  महोदय,  मैं  बहुत  आभारी  हूं  कि
 आज  हम  लोगों  को  इस  महत्वपूर्ण  समस्या  पर
 झपने  विचार  प्रकट  करने  का  भ्र वसर  मिला  ।

 AUGUST  27,  963  Report  of  Scheduled  3000 Areas  and  Scheduled
 Tribes  Commission

 इसमें  कोई  संदेह  नहीं  कि  कमिशन  के
 सभी  सदस्य  और  चेयरमैन  हमारी  बधाई
 के  पात्र  हैं।  जितने  परिश्रम,  जितनी  सूझबूझ
 कौर  लगन  के  साथ  उन्होंने  इस  रिपोर्ट  को
 तैयार  किया  है  उसे  देख  कर  यह  विश्वास  सा
 हो  जाता  है  कि  अब  इस  समस्या  के  सुलझने
 में  देर  नहीं  है  ।  किन्तु  मैं  यहां  यह  भी  स्मरण
 कराना  चाहती  हूं  कि  यदि  इस  रिपोर्ट  के
 इम्पलीमेंट  करने  में,  इस  को  पूरा  करने  में  उस
 की  सिफारिशों  पर  गम्भीरता  से  विचार  नहीं
 हुआ  शौर  सही-सही  कदम  10:  ही  नहीं
 उठाये  गये  तो  यह  भी  एक  बिल्कुल  बेकार
 की  सी  रिपोर्ट  आगे  चल  कर  बन  जायेगी  ।

 श्री मनु,  इस  रिपोर्ट  में  कुछ  बहुत  ही
 बुनियादी  बातें  कही  गई  हैं  ।  कुछ  बेसिक
 डिफंक्ट  ४१  पेज  पर  हमें  बतलाये  गये  हैं।  मैं
 इस  अवसर  पर  केवल  थोड़े  से  अंशों  को,
 दो,  चार  लाइनें,  संक्षेप  में  यहां  पर  रक्‍्खूंगी
 और  उन  के  बारे  में  जिक्र  करूंगी  ।  इस  में
 ४१  पेज  पर  तीसरे  पैराग्राफ  में  यह  लिखा
 हुआ  है  :--

 “The  basic  defect  in  the  Sche-
 dule  is  that  the  Governor’s  func-
 tions  are  insufficiently  defined.
 The  Constituent  Assembly  Sub-
 Committee  had  expected  that  an
 Instrument  of  Instructions  would
 be  issued  to  the  Governors,  The
 term  “Instrument  of  Instructions”
 had,  however,  on  account  of  its
 pre-independence  associations,  an
 unfortunate  reputation,  and  did
 not  find  favour  with  the  Consti-
 tuent  Assembly.  But  there  was  un-
 doubtedly  a  need  to  supplement
 the  provisions  of  the  Constitution
 by  further  directions  That  need
 is  present  even  today.  Without
 something  of  the  kind,  it  will  not
 be  possible  for  the  State  Govern-
 ments  to  realise  the  scope  of  their
 law-making  and  =  rule-making
 powers  and  their  importance  for
 the  general  development  pro-
 gramme.  The  State  Governments
 may  still  be  advised  to  uttise
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 to  the  full  the  provisions  of  para-
 graph  5  of  the  Fifth  Schedule
 within  a  given  period.”

 ot  बुनियादी  डिजिट्स  हैं,  उनको  दूर  किया
 जाना  चाहिये  ।  राज  तक  ऐसा  नहीं  किया
 गया  है  श्र  इसका  नतीजा  यह  है  कि  केन्द्रीय
 सरकार  के  या  केन्द्रीय  मंत्रालय  के  सारे  प्रयास
 स्टेट  गवर्नमेंट  तक  पहुंचते  पहुंचते  और  फिर
 स्टेट  के  प्रयास  नीच  वहां  आदिवासियों
 तक  पहुंचते  पहुंचते  समाप्त  से  हो  जाते  हैं
 आज  स्थिति  क्‍या  है  ?  बड़ी  बड़ी  ग्रांट्स,  बड़ी
 बड़ी  सहायता  की  योजनायें  केन्द्रीय  मंत्रालय
 में  हैं।  कुछ  स्टेट्स  उनका  थोड़ा  बहुत  फायदा
 उठाती  हैं  और  इसका  नतीजा  यह  होता  है
 कि  आदिवासी  क्षत्रों  में  जा कर  जब  व  पहुंचती
 हैं,  तो  उनका  प्रभाव  नहीं  के  बराबर  हो
 जाता  है।  श्राप  देखें  कि  लैंड  रिफार्म  का  क्या

 हुआ  है  ।  कई  बार  इस  सदन  में  इसके  बारे
 में  जद्दोजहद  करनी  पड़ी  है,  कितनी  ही  बार
 स्टेट्स  में  जोरों  कोरों  से  आवाजें  उठी  हैं
 लेकिन  फिर  भी  आदिवासी  क्षत्रों  में
 आदिवासियों  का  उसी  प्रकार  से  एविएशन
 जारी  है।  मेरे  पास  कई  पत्र  आए  हैं  अपने
 वेत्र  से  जिन  में  बताया  गया  है  कि  जमीन
 की  बात  तो  दूर  रही  मकान  वगैरह  तक
 जोत  दिये  गये  हैं।  जमीन  की  बात  तो
 आप  छोड़ें,  उनके  मकान  तक  जुत  गए  हैं
 जो  शक्तिशाली  ठेकेदार  हैं,  जो  जंगलात
 में  आदिवासी  रहते  हैं  और  उन  से  जो
 नाराज  हो  गये  हैं,  उनकी  उन्होंने  जमीनें
 तोले  ही  ली  हैं,  पशु  तो  ले  ही  लिये  हैं  लेकिन
 साथ  ही  साथ  मकान  तक  जोत  दिये  हैं  tT
 इस  वास्ते  मैं  कहना  चाहती  हूं  कि  जहां  तक
 एविएशन  का  सम्बन्ध  है,  सरकार  की  ओर
 से  जब  तक  उनको  लीगल  सहायता  नहीं
 पहुंचाई  जाती  है,  उनका  एविएशन  बराबर
 जारी  रहेगा,  इस  में  कोई  सन्देह  नहीं  है।

 एक  बात  मैं  यह  भी  कहना  चाहती  हूं
 कि  जैसे  दूसरे  कई  माननीय  सदस्यों  ने  कहा
 है,  जो  प्रो  की  बेस  है,  जो विकास  की  गति
 है,  वह  बहुत  घीमी  है,  बहुत  लोहे।
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 भले  ही  हम  लोग  ऊंच  ऊंच  आदर्शवाद  की
 बात  करें,  भले  ही  राजनीतिज्ञ  या  कुछ
 एडमिनिस्ट्रेशन  कह  रहे  हैं  हों  कि  जहां  तक
 आदिवासियों  का  प्रश्न  है,  उनके  उत्थान
 की  हम  पूरी  कोशिश  करेंगे,  उनके  शोषण
 को  रोकने  की  हम  पूरी  चेष्टा  करेंगे,  लेकिन
 हम  को  यह  मानना  पड़ेगा,  हमें  यह  स्वीकार
 करना  पड़ेगा  कि  उनका  बहुत  ही  कम  विकास
 हम  कर  पाये  हैं  और  बहुत  ही  कम  परिवर्तन
 हो  पाये  हैं  ।  हम  ने  बड़े  बड़े  नेशनल  प्राजैक्ट
 बनायें,  बड़े  बड़े  डैम  बनाये  हैं  और  जिन
 जगहों  पर  ये  बने  हैं,  वहांपर  उन्होंने  और
 हम  सभी  ने  यह  सोचा  था  कि  हमारी  मंगल
 कारी,  हमारी  कल्याणकारी  सरकार  और
 हमारा  यह  गृह  मंत्रालय  है  जोकि  उनके
 कल्याण  में  लगा  रहता  है,  वह  इस  बात  की
 चेष्टा  अवश्य  करेगा  कि  कम  से  कम  सरकारी
 स्तर  से  तो  इन  लोगों  को  शोषण  न  हो  t
 इन  लोगों  की  जमीनें  ली  गई  हैं  लेकिन  आज
 तक  भी  बहुत  सी  जगहों  में  इनको  मुआवजा
 नहीं  मिला  है।  मैं  आपका  ध्यान  रिहंद
 और  तलैया  डैम्ज  की  ओर  खींचना  चाहती
 हूं  और  उन  क्षत्रों  में  रहने  वाले  लोगों  की
 ओर  दिलाना  चाहती  हूं  जिन  झ्रादिवासी
 भाइयों  की  वहां  पर  जमीनें  ली  गई  हैं,
 उनको  अपनी  जमीनों  का  बहुत  ही  थोड़ा
 मुआवजा  दिया  गया  है  भ्र ौर  यह  थोड़ा
 सा  पैसा  भी  इस  प्रकार  है  दिया  गया  है
 किन  तो  ये  बेचारे  जो  झ्रादिवासी  भाई
 हैं,  उससे  मकान  बना  पाये  हैं  और  न
 जमीनें  ही  ले  पायें  हैं  और  उनकी  स्थिति
 बहुत  ही  गिर  गई  है  1  पहले  तो  ये  जंगलों
 में  फल  फूल  खा  लेते  थे  और  अपने  छोटे  से
 झोंपड़े  में  रह  लेते  थे लेकिन  आज  उनकी  स्थिति
 भिखारियों  की  सी  हो  गई  है  और  भिखारी

 वृत्ति  उन  में  से  बहुतों  को  मजबूर  हो  कर
 अपनानी  पड़ी  है  ।  जो  थोड़ा  सा  पैसा  उनको
 मिला,  वह  उन्होंने  श्लवाजकजल  की  सभ्यता
 के  सम्पर्क  में  श्री  कर  खर्च  कर  डाला  और
 अब  उनके  पास  जीवन  यापन  का  कोई
 साधन  नहीं  रह  गया  है  ।  वह  रुपया  उन्होंने
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 [श्रीमती  सावित्री  निगम]

 थोड़  से  दिनों  में  खच  कर  डाला  और  अब
 व  उजड़  गए  हैं  V  मेरा  सुझाव  है  कि जब  कभी
 झादिवासी  क्षेत्रों  की  कोई  भूमि  ली  जाए
 तो  गृह  मंत्रालय  को  आदेश  निकालना
 चाहिए  कि  आदिवासियों  के  पुनर्वास  की
 एक  समुचित  योजना  बना  दी  जाए  t
 अगर  ऐसा  किया  जाता  है  तो  मुझे  विश्वास

 है  कि  फिर  इस  प्रकार  से  उनके  पुनर्वास  की
 समस्या  न  तो  केन्द्रीय  मंत्रालय  के  सामने
 रखी  ज  भी  और  न  ही  समाज  सेवियों  के
 लिए  यह  कोई  समस्या  बन  सकेगी  ।

 कज़  के  सम्बन्ध में  मैं  एक  बात  कहना
 चाहती  हूं  ।  स्टेट  गवर्नमेंट्स  ने  इस  बारे  में

 बड़े  अच्छ  अच्छे  कानून  बनाये  हैं श्रौर  अच्छे
 अच्छे  कदम  उठाये  हैं  ।  लेकिन  इतना  होने
 पर  भी  आदिवासी  क्षेत्रों  में  जो  मनीलैंडर  हैं,
 जो  महाजन  हैं,  वह  उसी  तरह  से  शोषण
 कर  रहा  है  जिस  तरह  से  पहले  किया  करता  था।

 एक  माननीय  सदस्य  ने  कहा  कि  जब  तक  हम
 आदिवासी  क्षेत्रों  मे ंकाम  करने  के  लिए  एसे
 कार्यकर्ताओं  को  नहीं  भेजेंगे  जिन  के  हृदय
 में  सहानुभूति  हो,  जो  उसी  क्षेत्र  से  कराते  हों
 और  उस  क्षेत्र  की  समस्याओं  को  समझते

 हों,  जिनको  आदिवासी  क्षेत्रों  में  कार्य  करने
 की  .विशेष  प्रकार  की  ट्रेनिंग  दी  गई  हो,
 तब  तक  इन  बेचारे  भाइथों  का  कल्याण
 कभी  न  हो  सकेगा  |  इसका  कारण  यह  है
 कि  उनकी  जो  नित्य  प्रति  की  आवश्यकतायें

 हैं,  उन  से  हमारे  अधिकारीगण  बिल्कुल  ही
 अनभिज्ञ  रहते  हैं  और  वह  इस  बात  से  भी
 अनभिज्ञ  रहते  हैं  कि  कौन  सा  मनीलैंडर

 है  जो  कि  उनका  इस  प्रकार  से  शोषण
 करता  है  ।  आपको  सुन  कर  आश्चर्य  होगा
 कि  प्रांजल  भी  मनीलैंडर  की  तरफ  से
 इन  आदिवासियों  को  २५  परसेंट  और  २६
 परसेंट  की  दर  से  सूद  पर  रुपया  दिया  जाता

 है  ।  और  कहीं  की  नहीं  अपने  ही  क्षेत्र  की
 बात  मैं  आपको  बता  रही  हूं  ।  मैंने  एक
 मेमोरेंडम  भी  इस  विषय  में  स्टेट  गवर्नमेंट
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 को  भेजा  है  झर  उसमें  बताया  है  कि  वहां
 पर  ओ  मनीलैंडर  हैं  उन्होंने  आदिवासियों  पर

 इतने  कर्ज  चढ़ा  रखे  हैं  कि  व  जन्म जन्मान्तर
 तक  निकल  नहीं  सकते  हैं  शौर  जन्म जन्मान्तर
 तक  व  सलाम  बने  रहेंगे  +  होता  यह  हैं  कि
 बाबा  का  कर्ज  जो  होता  है,  उसको  अगर
 उसका  पुत्र  नहीं  चुका  पाता  है  तो  उसका  जो
 प्रा ंड सन  होता  हैं,  कह  भी  उसी  प्रकार  से
 ठेकेदार  के  यहां  जाकर  मुफ्त  में  काम  करता
 है  भ्रमर  एसे  लोगों  की  संख्या  कम  नहीं  है  ny
 दो  दो  भ्र ौर  डेढ़  डेढ़  सो कोल  इस  तरह  से
 ठेकेदारों  के  यहां  काम  करते  हैं  ।  भ्रमर  कोई
 आदमी  भाग  करके  अपनी  जान  बचाने  के
 लिए  दूसरे  गांव  चला  भी  जाता  है  तो  ठेकेदार
 के  गुंडे  जाकर  उसको  मार  पीट  कर  वापस
 मनीलैंडर  के  यहां  ले  आते  हैं  जोर  वह  उससे
 काम  करवाता  है  1  ये  आदिवासी  भाई  आज
 भी  ठेकेदारों  की  सम्पत्ति  बनी  हुई  हैं  -  इस
 विषय  में  मैंने  श्रीमती  सुचेता  कपा लानी  को
 लिखा  था  कौर  उनको  वहां  ले  जाकर  स्वयं
 दिखाया  था  ।  पहले  तो  वह  मेरी  बात  को
 सच  ही  नहीं  मानती  थीं  लेकिन  मैंने  उनको
 वहां  ले  जाकर  उनके  सामने  कलेक्टर  से
 पूछा  कि  आप  बतायें  कि  मेरे  स्टेटमेंट  में  क्या
 कमी  है  तो  कलक्टर  साहब  ने  कहा  कि  मेरा
 स्टेटमेंट  बिल्कुल  सही  है।  आज  भी  एक  एक
 ठेकेदार  के  पास  दो  दो  सौ  और  डेढ़  डेढ़  सौ
 कोल  ऐसे  हैं  जो  कि  जन्मजात  गुलाम  हैं
 और  दासत्व  प्रथा  एसा  मालूम  होता  हैं  कि
 आज  भी  उस  स्टेट  के  उस  क्षेत्र  में  विद्यमान  है  ।
 वे  लोग  पूरी  जिन्दगी  भर  ठेकेदार  के  लिए
 काम  करते  हैं  ।  जहां  तक  गृह  मंत्रालय
 अथवा  गृह  मंत्री  जी  का  सम्बन्ध  है  या  गृह
 मंत्री  जी  का  सम्बन्ध  है  उनके  हृदय  में
 उनके  प्रति  सहानुभूति  है,  यह  मैं  जानती  हूं  ।
 मैं  यह  भी  जानती  हूं  कि  उन्होंने  इस  बात  की
 चेष्टा  भी  की  है  कि  वहां  पर  स्टेट  गवर्नमेंट  से
 कुछ  न  कुछ  उनकी  सहायता  करवाई  जाए  |
 लेकिन  श्री मनु,  वही  बात  है  कि  जक  एसे
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 अधिकारी  जिन  की  न  तो  उन  लोगों  के  प्रति

 समान  भूति  है  जोर  न  ही  योग्यता  या  श्रीनगर
 है  और  न  ही  कोई  ज्ञान  है,  वे  वहां  भेज  दिये
 जाते  हैं,  तो  कुछ  भी  नहीं  हो  पाता  है ।
 नत्तीजा  यह  होता  है  कि  जीप  में  वे  लोग  जाते
 हैं  और  इधर  उधर  सेर  करके  और  दो  चार
 बार  अन्दर  भीतर  जा  आकर  वापिस  आ
 जाते  हैं  आपको  चाहिए  कि  श्राप  एडवाइज़री
 काउंसिल  या  एडवाइज़री  कमेंटो  उस  क्षेत्र  में
 जा  कर  बनायें  और  यहां  जो  क्षेत्रीय  कार्यकर्ता
 हैं,  उनका  पूरा  सहयोग  लें  जैसा  कि  हरिजन
 विभाग  में  होता  है  ।  हरिजन  विभाग  में
 जो  उस  क्षेत्र  के  समाजसेवी  लोग  हैं  उनको
 थोड़ा  सा  आनरेरियम  दिया  जाता  है  1  इसी
 तरह  से  यदि  आदिवासी  क्षेत्रों  क ेलिए  उन
 समाजसेवियों  के  लिए  जो  वहां  काम  करने
 के  लिए  तैयार  हों  या  पहले  से  काम  कर  रहे
 हों  यदि  थोड़ा  सा  अनानरेरियम  दिया  जायगा,
 सवारी  वगेरह  का  खर्च  दिया  जाएगा  और
 एक  एक  आदिवासी  क्षेत्र  में  अच्छे  अच्छे  दस
 दस  या  पन्द्रह  पन्द्रह  कार्यकर्ता  रखे  जायेंगे
 तो  कोई  वजह  नहीं  है  कि  चाहे  भ्रनुभवहीन  ही
 कोई  अधिकारी  क्‍यों  न  हो,  वह  उन  कार्य-
 कर्ताओं  के  अनुभव  से  लाभान्वित  हो  करके,
 उन  क्षत्रों  में  एक  नई  रोशनी  जगा  देगा  ।

 मैं  यह  भी  कहना  चाहती  हूं  कि  एक
 बार  इन  आदिवासी  भाइयों  को  आप  भ्र वसर
 दे  दें,  एक  बार  इनको  औजार दे  दें,  एक  बार
 इनकी  थोड़ी  सी  सहायता  कर  दें  फिर  आप
 देखेंगे  कि  इतनी  तेजी  से  और  इतने  ब्रिलियेंट
 और  इतने  इंटलीजेंट  इनके  बच्चे  निकलेंगे,
 इतने  होशियार  निकलेंग  कि  वे  अपनी  सारी
 समस्‍यायें  स्वयं  ही  हल  कर  लेंगे  |  एसा  हुआ
 है  और  आग  भी  हो  सकता  है

 अब  मैं  एक  ऐसे  क्षेत्र  की  बात  कहना
 चाहती  हूं  जो  कि  शैडयूल्ड  एरिया  में  लिया
 जाना  चाहिये  था  लेकिन  लिया  नहीं  गया  ।
 और  भी  बहुत  से  क्षेत्र  हो  सकते  हैं.  लेकिन
 एक के  बारे  में  मैं  विशेष  रूप  से  कहना  चाहती
 हूं ।  बांदा  के  एक  क्षत्र  की  बात  मैं  कहती
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 हूं  ।  वह  आदिवासी  क्षेत्र  है  यहां  गृह
 मंत्रालय  से  भी  उत्तर  प्रदेश  की  सरकार  ने
 कहा  है  कि  हालांकि  देर  हुई  है,  भूल  हुई  है,
 गलती  हुई  है  लेकिन  जब  उस  क्षेत्र  को  आप
 अपने  शेड्यूल  में  शामिल  कर  लीजिये,  उस
 वक्‍त  इसको  किसी  वजह  से  नहीं  कर  पाये  थे  ।
 मैं  समझती  हूं  कि  यदि  उस  क्षेत्र  को  शैड्यूल
 में  शामिल  कर  लिया  जाए  ओर  गृह  मंत्रालय
 &  मिलने  वाले  सारे  लाभ  उस  क्षेत्र  को  दिये
 जाने  लगें  तो  वहां  की  जो  दयनीय  स्थिति
 राज  है,  उसका  अन्त  करने  में  देर  नहीं  लगती  ।

 उपाध्यक्ष  महोदय  :  झब  श्राप  खत्म
 करें  ।

 श्लीमतो  सावित्री  निगम  :  यह  बहुत
 ही  गम्भीर  विषय  है  जोर  इस  पर  मझे  समय
 दिया  जाना  चाहिये  ।  मैंने  एक  दो  प्वाइंट
 ही  आपके  सामने  रख  हैं  और  जभी  तो  काफी

 कुछ  कहने  को  पड़ा  हुआ  है  1  अगर  एक  दो
 मिनट  देने  की  और  कृपा  करेंगे  तो  मैं  आपकी
 झा भारी  होऊंगी  वर्ना  आपकी  आज्ञा  हो
 तो  यहीं  खत्म  कर  दूं  और  बैठ  जाऊं  ।

 उपाध्यक्ष  महोदय  :  ले  लीजिये

 श्रीमती  सा विन्नी  निगम  :  स्टेट  गवनेमेंट्स
 केन्द्रीय  सरकार  से  जिन  विषयों  में  मद्द  मांगती

 हैं,  मै ंचाहती  हूं,  उस  के  नियमों  में  थोड़ी  सी
 लैक्सेविलिटी  लाई  जाए।  कुछ  ऐसी  योजनाएं  हैं
 जो  वहां  केन्द्रीय  सरकार  ने  तो  स्वीकृत
 कर  दी  हैं  लेकिन  चूंकि  स्टेट्स  में  परिस्थितियां
 भिन्न  भिन्न  हैं,  इसलिए  थोड़ी  सी  स्टेट  गाने-
 मेंटल  को  छूट  रहे  और  वे  अगर  फ्लैक्सेविलिटी
 लाना  चाहें  तो  इस  की  उन  को  डिसक्रीशन

 रहे  तो  बरच्छा  होगा  मैं  सुविधा  किसी
 व्यक्ति  विशेष  या  स्टेट  विशेष  के  लिए  नहीं
 मांग  रही  हूं  ।  जो  स्टेट  गवर्नमेंट्स  इन  योजनाओं
 में  फ्लेक्सेविलिटी  लाना  चाहें  या  इस  की
 जरूरत  समझें  तो  उन  को  इस  की  इजाजत

 रहनी  बाध्य  ।  मिसाल  के  तौर  पर  मैं  कहना
 चाहती  हूं  कि  श्राम  बनाने  की  या  होस्टल
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 [श्रीमती  सावित्री  निगम]
 बनाने  की  योजना  य  पर  केन्द्रीय  सरकार
 से  स्वागत  सी  है और  उसके  लिए  काफी
 धनराशि  दी  जाती  है  ।  लेकिन  यदि  कोई
 स्टेट  गवर्नमेंट  चाहे  कि  कोई  ऐसा  इंडस्ट्रियल
 स्कूल  खोल  दें  जिस  में  कि  आदिवासियों  को
 हर  प्रकार  के  कुटीर  उद्योगों  का  प्रशिक्षण
 दिया  जाये  तो  उस  में  हमेशा  यह  अड़चन
 आती  है  कि  आप  उन  से  क  ते  हैं  कि  वे  अपने
 उद्योग  विभाग  से  य  ग्रान्ट  दिलायें,  हम  तो
 आप  को  होस्टल  के  लिये  ग्रान्ट  दे  सकते  हैं  ।
 मैं  गृह  मंत्रालय  से  आप  के  और  इस  सदन
 के  द्वारा  य  निवेदन  करना  चाहती  हूं  कि
 जब  कभी  स्टेंट  गवर्नमेंट  अपनी  नई  नई
 योजनायें  बनायें  तो  उन्हें  थोड़ी  फ्लेक्सविलिटी
 देनी  चाहिए,  उन  के  साथ  कुछ  उदारता
 बरतनी  चाहिये  |  स्टेट  गवर्नमेंट्स  की  जिम्मे-
 दारी  किसी  कदर  भी  केन्द्रीय  सरकार  की
 जिम्मेदारी  से  कम  नहीं  है  ।  जन  कल्याण
 योजनायें  होती  हैं  चूंकि  उन  का  संबंध  सीधा
 मिसेज  से,  जन  समुदाय  से  होता  है  इसलिये
 य  आवश्यक  है  कि  उन  की  जो  प्रार्थना यें
 हों  उन्हें  जरूर  सुना  जाये  ।  ट्राइबल  वेलफेयर
 कौंसिल  जो  है  उस  को  आथारिटी  मिलनी
 चाहिये  कि  जो  ग्रांट्स  स्टेट  गवर्नमेंट  से  मिलें
 या  केन्द्रीय  सरकार  से  मिलें  वे  उन  को  भ्रमर
 वेरियस  हेडस  चेंज  कर  सकें  ।  आप  को
 मालूम  है  कि  ट्राइबल  बेलफद्र  कौंसिल
 में  बड़ी  छानबीन  और  स्क्रूटिनी  के  बाद
 वही  व्यक्ति  लिये  जाते  हैं  जिन  का  पुराना
 अनुभव  होता  है  राइवल्स  के  बीच  में  काम
 करने  का  ।  जब  कभी  ट्राइपास  वेलफेयर
 कौंसिल  की  सिफारिशें  के  संबंध  में  ग्रान्ट्स
 को  थोड़ा  बहुत  चेंज  किया  जाय  तो  उसे
 मानने  में  न  गई  मंत्रालय  को  और  न  ही  स्टेट
 गवर्नमेंट  को  कोई  हज  समझना  चाहिये  ।

 6  hres.

 सेपरेट  सेक्रटरियेट  जो  होता  है  वहू
 स्टेट  गवर्नेमेंट्स  में  भी  बनाना  चा  ये  ।
 हम  लोगों  ने  कई  बार  मांग  की  पर्दा  पर  कि
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 एक  ट्राइबल  बेलफेझर  मिनिस्ट्री  अलग  बनाई
 जाये  |  मत  बनाइये  मिनिस्ट्री,  लेकिन  मैं
 चाहती  हूं  कि कम  से  कम  एक  अलग  सेक्रेटरियेट
 बने  ताकि  जो  प्रार्थना  पत्न  आयें  ट्राइबल  वेल-
 फेयर  के  लिये  वे  विशाल  मंत्रालय  में  श्मा  कर  खो
 न  जायें  ।  अगर  अलग  केन्द्र  इस  तरह  का
 स्थापित  किया  जाये  तो  मैं  समझती  हूं  कि
 उनके  काम  में  बहुत  तीव्रता  आ  सकती  है॥

 एक  बात  और  कह  कर  मैं  समाप्त  करती  हूँ
 चाहे  'कलेक्टर  हों  चाहे  ट्राइबल  वेलफेयर  अाफिसर
 हों,  उन  लोगों  में  आपस  में  कभी  कभी  एक
 प्रकार  से  कोई  सम्पर्क  नहीं  होता  है  ,  मैं
 चाहती  हूं  कि  जितना  भी  डिस्ट्रिक्ट  एड-
 मिनिस्ट्रेशन  है,  चाहे  इरिगेशन  डिपार्टमेंट  हो
 चाहे  कोई  और'  ट्राइबल  बेलफेगर  के  लिये
 सारे  डिपार्टमेंट्स  में  पूरा  सहयोग  मिलता
 रहे  ।  एक  डिपार्टमेंटल  एडवाइजरी  कौंसिल
 डिस्ट्रिक्ट  लेवल  पर  ट्राइबल  बैलफेग्र  के
 लिये  बननी  चाहिये  ।

 Mr.  Deputy-Speaker:  Shri  Rattam
 Lal.  He  is  not  here.  He  came  to
 me  just  now.  Shrj  K.  N.  Tiwary.

 श्री  क०  नौ  तिवारी  :  (बगहा)  =
 उपाध्यक्ष  महोदय,  इस  रिपोर्ट  को  पढ़ने  पर
 ऐसा  मालूम  होता  है  कि  कमिशन  जो  घूमा  है
 उस  ने  कुछ  पार्टस  को  बिल्कुल  छोड़  दिया  है,
 आर  व  है  मेरा  जिला  चम्पारन  ।  चम्पारन
 का  जो  नेपाल  की  तराई  का  इलाका  है  उसके
 किनारे  बांगड़,  मूल  र,  था  आदि  जातियां
 बसती  हैं  ।  धांगड़  लोग  छोटा  नागपुर  से  व
 गये  हुए  हैं  |  उन  की  वही  हालत  है  जो  छोटा
 नागपुर  में  बसने  वाले  धागों  की  है  t  ये
 उरांव  और  मुंडा  आदि  नामों  से  जाने  जाते
 हैं  । जिस  समय  अम् पा रन  में  इंडिगो  प्लेयर्स
 थे  उस  वक्‍त  वें  छोटा  नागपुर  से  उन  को  ले
 सके  थे  ।  उन  की  तादाद  काफी  थी  ।  करीब
 डेढ़  लाख  आबादी  था  कि  वां  पर  है।  उनकी
 आर्थिक  और  सामाजिक  हालत  वैसी  ही  है
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 जैसा  कि  छोटा  नागपुर  या  दूसरे  प्रदेशों  में
 बसने  वाले  जो  ट्राइपास  हैं  उनकी  है  वहां
 पर  वह  कमिशन  नहीं  गया  और  उनलोगों
 की  /लत  को  उस  ने  नहीं  देखा  ।  मेरा  नम्र
 निवेदन  है  कि  जो  सुविधायें  और  जगहों  के
 लिये  दी  जायें  वही  सुविधायें  बत  भी  दी
 जायें  ।

 ह्म  लोगों  को  अनुभव  य  है  कि  जो
 उन  लोगों  के  रेजिडेंशल  स्कूल  खोले  जाते

 हैं,  उन  में  जो  शिक्षा  दी  जाती  है और  उन  का
 जो  प्रबंध  है  वट  ऐसा  है  जिस  से  जो  फायदा

 होना  चार  ये,  और  जो  उद्देश्य  है  रेजिडेंशल

 स्कूल  खोल  कर  फायदा  पहुंचाने  का,  वह
 पूरा  नहीं  होता  i  लड़कियों  की  शिक्षा  का
 कोई  प्रबंध  नहीं  है,  और  लड़के  जो  हैं  वट  छोटी
 जमात  तक,  चौथी  या  पांचवीं  जमात  तक
 तो  पढ़  लेते  हैं,  वहभी  बहुत  कम  तादाद  में,
 लेकिन  आगे  पढ़ने  का  उनके  लिये  कोई  प्रबंध

 नहीं  होता  ।  इसलिये  मेरा  सुझाव  य  है  कि
 चम्पा रन  के  मगहिया  डोमो  के  लिये  जो  प्रबंध
 किया  गया  था,  यानी  उनके  लड़के  लड़कियों  को
 उन  के  घर  से  निकाल  कर,  उन  से  हरा  कर

 दूर  कर  के  उन  की  शिक्षा  का  प्रबंध  किया
 गया,  उनके  कल्चर  कौर  उन  की  दूसरी
 चीजों  को  बदलने  की  कोशिश  की  गई,  ठीक
 उसी  प्रकार  से  इन  का  भी  इन्तजाम  होना
 चा  ये  ।  जब  तक  उन  के  लड़के  और  लड़कियां
 उन  से  हटा  नहीं  ली  जायेंगी,  उन  से  अलग
 करके  किसी  ऐसे  स्थान  पर  नहीं  रखी  जायेंगी,
 जटा  रोजाना  जो  उन  की  खेतीबाड़ी  और

 पशुपालन  का  ढंग  है  जिस  में  उनके  मिलियन्स
 बच्चों  को  इस्तेमाल  करते  हैं  और  उन  से
 काम  लेते  हैं,  अगर  उन  से  अलग  नहीं  रखा
 गया  तो  जो  मकसद  है  उन  में  शिक्षा  प्रचार का,
 बड़  पूरा  नहीं  होगा  ।  इसलिये  मेरा  सुझाव
 है,कि  रेजिडेंशल  स्कूल  जो  हैं  उन  में  उन  बच्चों
 को  घर  से  हटा  कर  रखा  जाय  और  जिस  तरह
 से  मिशनरीज  वगैरह  रखते  हैं,  केवल  छुट्टी
 के  दिनों  में  उन्हें  घर  जाने  दिया  जाये  ।  फिर
 जैसे  जैसे  उन  के  बच्चे  पढ़ते  चले  जायें,  उन  क्यो
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 seat  त  किया  जाये  ताकि  गे  की  शिक्षा
 में,  हायर  एजुकेशन  में  उन  को  मह  मिले  और
 उनकी  उस  में  दिलचस्पी  बढ़े  ।  तभी  उन  का
 विकास  हो  सकता  है  और  समाज  में  उनका
 चादर  हो  सकता  है,  और  तभी  वे  पुराने
 तरीके  से  अ्रलग  किये  जा  सकते  हैं  ।  इसलिये
 मेरा  सुझाव  य  है  कि  कमिशन  को  बि  गर
 गवर्नमेंट  को  सुझाव  देना  चाहिये  कि  उन  की
 जो  कंडीशंस  हैं  उन  को  जो  केन्द्रीय  सरकार
 है  उस  को  मालूम  करायें  और  उस  के  बाद
 जितनी  भी  सुविधायें  और  जग  दी  जा
 सकती  हैं  उतनी  ही  उन  को  दी  जायें  ।

 श्री  प०  ला०  बारूपाल  (गंगानगर)  :
 उपाध्यक्ष  महोदय,  मुझे  कुछ  अधिक  नहीं
 क  ना  है  ।  लेकिन  मैं  अनुभव  के  आधार  पर
 कह  सकता  हूं  मैंने  राजस्थान  के  बांसवाड़ा
 कौर  गंगापुर  इलाके  का  दौरा  किया  है,  उस
 समय  मैंने  जो  स्थिति  आदिवासियों  की  देखी
 उस  में  मैं  कः  सकता  हूं,  कि  वे  प्रकृति  के
 पुत्र  हैं,  धरती  इन  का  बिछौना  है  और  आसमान
 लोढ़ना  है  ।  मैंने  रात  को  उन  को  देखा,  मैं
 व  पर  आब्जर्वर  लगा  था,  कि  सर्दी  के
 महीने  में  लकड़ी  जला  कर  के  अपना  काम
 चलाते  हैं  व  लकड़ी  रात  को  लाते  हैं
 और  एक  साइड  को  सो  जाते  हैं,  जब  वद
 साइड  गर्म  हो  जाती  है,  तब  साइड  बदल  कर
 दूसरे  तरफ  के  अंग  को  गरम  करते  हैं  ।  मैंने"
 उन  के  पास  टूटी  फूटी  हंडिया  देखी  जिस  में
 वे  मकई  या  दूसरा  दाना  उवाल  कर  खा  लेते
 हैं  और  इस  पर  भी  तृप्त  र  ते  हैं  1  लेकिन
 जब  भी  आदिवासियों  के  लिये  कमिशन
 बनता  है  और  वह  उनके  लिये  कुछ  सिफारिश
 करता  है  तो  वे  सिफारिश  कागजों  के  अन्दर
 ही  रह  जाती  हैं,  उन  को  जिस  प्रकार  से
 कार्य  रात  में  परिणत  होना  चा  ये  व  नहीं
 होता  ।  आदिवासियों  को  जितनी  सहूलियत
 देने  की  बात  कही  जाती  हैं  वह  केवल  उन
 का  प्रचार  है,  प्रोपेगेंडा  है  ।  उनके  सारे
 मैनेजमेंट  पर  जो  पैसा  खर्च  होता  है,  मैं  समझता
 हूं  कि  उस  का  २५  परसट  भी  प्रचलित  में
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 उन  पर  खड़े  नहीं  होता  ।  मगर  यू  सारा
 व्यवस्था  का  प्रश्न  है  ।

 दूसरी  बात  यह  है  कि  कहा  जाता  है  कि
 थाना  एरिया  जो  है  उसे  आदिवासी  घोषित
 किया  जाये  ।  मेरी  समझ  में  नहीं  जाता  है
 कि  जब  उन  को  हम  आदिवासी  मानते  हैं,
 और  वे  आ्रादिवासी  हैं,  तो  सन्‌  १६५५  में
 झमेडमट  क्‍यों  किया  गया  |  वह  पहले  शेड्यूल्ड
 काइट्स  थे  कौर  शड्यूल्ड  ट्राइबल  थे,  लेकिन
 पांच  साल  के  लिये  उन  को  स्कालरशिप  मिलने

 चाहिये  थे  या  सर्विसेज  के  अन्दर  जगह  मिलनी

 चाहिये  थी  वह  उनको  नहीं  मिली  शौर  बाद
 मं  भ्र मेड मेंट  कर  के  उनको  शड्यूल्ड  काइट्स
 और  झड्यूल्ड  ट्राइबल  की  सूचि  में  ले  लिया।
 मैं  आप  से  निवेदन  करना  चाहता  हूं  कि

 से तम सन्‌  १६५५  से  चलते  जाये  हैं  वट  तो
 चल  ही  रहे  हैं,  लेकिन  अगर  आप  किसी  को

 सन्‌  १६६०  में  अनुसूचित  जाति  में  धोषित
 करते  हैं  तो  जितना  लाभ  हमें  पांच  सालों
 में  मिला  है  व  तो  पांच  साल  के  लिये  उन  को
 बढ़ा  देना  चाहिये  i  सर्विसेज  में  जो  उन  की
 रिजर्वेशन  की  सहूलियत  थी  बड  तो  कंटिन्यूड
 ही  र  नी  चाहिये  ।  मैं  यट  भी  महसूस  करता

 हूं  कि  नाम  उलट  गया  है  ।  जो  आदिवासी
 थे  वे  श्रनादिवासी  क  लाते  हैं  और  जो  अनादि५
 बसी  थे  वे  भ्रादिवासी  कहलाने  लगे  हैं  ।  जो

 ईन्‍्दुस्तान  के  प  ले  आदिवासी  थे  उनकी
 तरक्की  प्रभी  तक  नहीं  हुई  है  ।  आगे  जा  कर
 क्‍या  होगा  |

 हाउस  में  सदस्यों  ने  बार  बार  सरकार
 मे  मांग  की  है  कि  इन  के  लिए  अलग  एक
 मंत्रालय  बनाया  जाए  ।  लेकिन  जब  हम  अलग
 मंत्रालय  की  बात  क  ते  हैं  तो  लोग  हम  को
 ताना  कसते  हैं  कि  तुम  कम्युनल  हो  और
 जातिवाद  लाना  चाहते  हो  |  यह  जातिवाद
 की  घात  नहीं  है  a  मैं  अनुभव  करता  हूं  कि
 भारत  विभाजन  के  बाद  रिफ्यूजी  को  फिर
 मे  घराने  की  अच्छी  व्यवस्था  की  गयी  है

 द  मुझे  उन  को  देख  कर  खुशी  होती  ।  इन  लोगों
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 को  सरकार  ने  करोड़ों  की  संख्या  में  फिर
 से  बसाया  है  ।  जब  सरकार  इतनी  बड़ी  समस्या
 का  समाधान  कर  सकती  है  तो  समझ  में  नहीं
 आता  कि  राज  तक  आदिवासी  और  परिजनों
 की  समस्या  का  समाधान  क्‍यों  नहीं  हो  सका  ।

 मैं  ज्यादा  नहीं  बोलना  चाहता  ।  लेकिन
 मैं  भ्रनुभव  करता  हूं  कि  हमारी  सरकार  तो
 हमारे  लिए  बहुत  कुछ  करना  हवा  ती  है
 लेकिन  उस  के  अफसर  लोग  उसकी  नीति  का
 पूरी  तरह  पालन  नहीं  करते  क्‍योंकि  उनमें
 राज  भी  तानाशाही  कौर  नौकरशाही  है  1
 हम  चाहते  थे  कि  लोकशाही  दावे  लेकिन
 कभी  भी  नौकरशाही  पनप  रही  है  1  कौर
 हमारी  योजनाएं  कागज  पर  ही  रत  जाती  हैं
 मैं  इतना  ही  क  ना  चा  ता  हूं  कि  आदिवासियों
 की  समस्या  राष्ट्र  की  समस्या  है  ।  हमारा
 देश  बड़े  बड़  नगरों  में,  बड़े  बड़े  दफ्तरों  में
 कौर  इस  पालियामट  में  नहीं  है  ।  ४५  करोड़
 लोगों  के  समय”  का  नाम  न्दुस्तान  है  ।  और
 झगर  इस  देश  के  किसी  भी  अंग  में  कमजोरी
 है  तो  मैं  समझता  हूं  कि  स्न्‍दुस्तान  कमजोर
 रित्ता  है  ।  इसलिए  मेरा  निवेदन  है  कि  इन
 भाइयों  के  लिए  जो  कुछ  हो  सकता  है  करना
 बचाए।
 Shrimati  Chandrasekhar:  I  am

 grateful  to  the  House  for  the  detailed
 discussion  of  the  Report  of  the  Sche-
 duled  Areas  and  Scheduled  Tribes
 Commission  and'the  valuable  sugges-
 tions  Members  have  offered.  It  was
 not  due  to  indifference  but  due  to
 shortage  of  time  that  we  could  not
 conclude  the  discussion  commenced

 in  September;  again,  due  to  other
 legislative  business,  we  could  take  up
 the  discussion  only  just  now.  Even
 so,  we  have  not  been  indifferent;  we
 have  taken  action  as  far  as  we  could
 to  implement  some  of  the  recom-
 mendations  falling  within  the  pur-
 view  of  the  Central  Government;  as
 regards  those  coming  within  the  sphere
 of  State  Governments,  we  have  taken
 steps  to  see  that  they  also  implement
 them.

 ~



 3073  Motion  re:

 roy
 The  valuable  suggestions  offered  by

 Members  would  undoubtedly  help  us
 and  we  are  grateful  to  them  for  the
 advice.  This  will  help  us  to  get  the
 maximum  results  for  our  expenditure
 and  efforts.  The  Home  Minister  in
 his  opening  speech  has  already  told
 us  that  the  conference  of  State  Minis-
 ters  in  charge  of  the  welfare  of  back-
 ward  classes  was  convened  in  July
 1962  primarily  to  discuss  the  re-
 commendations  of  the  Commission.
 This  was  a  very  important  step  as  a
 large  proportion  of  the  recommenda-
 tions  pertain  to  the  sphere  of  action
 of  the  State  Governments.  I  am
 happy  to  say  that  the  majority  of  the
 recommendations  have  been  accepted
 by  the  Ministers  at  the  conference.  As
 the  House  knows,  the  conclusions
 reached  at  the  conference  have  been
 laid  on  the  Table  of  the  House  in
 August.

 In  the  Dhebar  Commission’s  report,
 certain  important  and  valuable  re-
 commendations  were  made.  As  the
 time  at  my  disposal  is  very  little,  I
 will  not  delve  into  each  and  every
 one  of  them,  but  mention  only  the
 major  ones  and  elaborate  wherever
 possible.

 Regarding  special  legislation,  some
 Members  referred  to  it  in  their
 speeches.  The  Commission  have  em-
 phasised  the  need  to  have  _  suitable
 laws  to  protect  the  interests  of  tri-
 bals  in  land  and  to.  protect  them
 against  exploitation  by  money-lenders.
 They  have  also  stressed  that  there
 should  be  a  time-limit  for  such  legis-
 lation.  The  Home  Minister  suggest-
 ed  at  the  conference  that  the  States
 should  try  to  complete  the  enactment
 of  such  legislation  within  two  years,
 and  that  in  this  period  efforts  should
 also  be  made  to  form  as  many  co-
 operative  societies  for  tribals  as  possi-
 ble.  Realising  the  importance  of  this
 matter,  the  conference  of  the  State
 Ministers  agreed  to  complete  the  en-
 actment  of  laws  within  the  two  years,
 and  thus,  there  should  be  a_  consi-
 derable  improvement  within  a  short
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 Period.  By  implementing  these  re-
 commendations  effectively  I  think  we
 will  be  able  to  achieve  greater  results.

 Then  I  come  to  another  point,  which
 is  also  of  very  great  importance,
 namely  about  the  Governor’s  Report.
 This  is  another  valuable  recommen-
 dation  made  by  the  Commission.  This
 relates  to  the  preparation  of  the
 Governor’s  Report,  and  also  effective
 exercise  of  powers  by  the  Governor
 under  the  Fifth  Schedule.  The  State
 Governments  have  agreed  to  tighten
 up  the  administrative  arrangements
 relating  to  the  preparation  of  the  re-
 port,  and  are  also  examining  how  the
 benefit  of  the  guidance  of  the  Gover-
 nors  could  be  secured  for  the  pro-
 gramme  to  a  larger  extent  than  as  at
 present.

 Then  I  come  to  the  most  important
 recommendation  made  by  the  Com-
 mission.  I  think  this  is  the  best  one
 that  we  have  come  across.  It  sets  out
 the  alternative  approach.  We  are
 very  grateful  to  the  Commission  for
 giving  a  clear  lead  in  this  matter  and
 placing  an  accent  on  intensive  deve-
 lopment  rather  than  on  declaring  cer-
 tain  areas  merely  as  scheduled  areas.
 If  adequate  measures  are  taken  for
 protecting  the  rights  and  interests  of
 the  tribals,  and  the  programme  of
 intensive  development  is  adopted  and
 put  into  effect  within  a  reasonable
 period,  the  object  of  scheduling  would
 be  achieved.  Side  by  side,  the  Com-
 mission  have  also  pointed  out  that
 the  scheduling  of  areas  now  will  have
 no  particular  significance.  The  me-
 dium  recommended  by  the  Commis-
 sion  for  this  purpose,  we  all  know,
 is  the  tribal  development  block.

 The  Home  Minister,  in  consultation
 with  the  Planning  Commission,  an-
 nounced  earlier  when  he  was  initiat-
 ing  this  debate,  that  efforts  would  be
 made  to  start  tribal  development
 blocks  by  the  end  of  the  Fourth  Plan
 in  all  areas  which  have  tribal  majori-
 ties.  He  also  announced  that  prepa-
 ratory  action:  for  starting  tribal  deve-
 lopment  blocks  in  such  areas  might
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 have  to  be  taken  even  before  the  end
 of  the  current  Plan.

 So,  we  have  accepted  the  alterna-
 tive  approach,  and  the  Planning  Com-
 mission  have  also  agreed  to  sanction-
 ing  of  additional  20  blocks  over  and
 above  the  330  already  proposed  dur-
 ing  the  Third  Plan.  We  have  almost
 allotted  these  20  blocks  to  the  various
 States  where  there  is  tribal  popula-
 tion  with  66  2/8  per  cent  majority.
 I  am  glad  to  say  that  during  the  Third
 Plan  as  many  as  450  tribal  develop-
 ment  blocks  would  have  been  set  up
 for  this  purpose.  In  all  the  areas
 with  a  tribal  concentration  of  66  2/3
 per  cent,  tribal  development  blocks
 would  thus  come  into  being.  For  pur-
 poses  of  intensive  development,  the
 main  recommendation  has  _  been
 accepted  and  is  under  implementa-
 tion.

 Besides,  our  thinking  at  present  is
 that  during  the  Fourth  Plan  we  should
 try  to  conclude  this  work  of  starting
 tribal  development  blocks  in  all  local
 areas  where  the  concentration  of  the
 tribals  in  the  total  population  exceeds
 not  only  66  2/3  per  cent.  but  also
 50  per  cent.  The  exact  number
 which  is  to  be  started  during  the
 Fourth  Plan  would  be  known
 only  after  detailed  study,
 but  by  a  rough  estimation  we  can
 say  it  may  be  about  500.

 The  tribal  blocks  that  have  been
 started  and  proposed  to  be  started
 during  the  Third  Plan,  numbering
 about  450,  should  have  trained  per-
 sonnel.  This  aspect  has  been  mention.
 ed  by  many  Members.  There  was
 much  concern  about  it,  and  they  said
 we  should  have  a  good  training  pro-
 gramme.

 The  training  programme  has  been
 rightly  stressed  by  some  Members  for
 achieving  success  in  the  welfare
 schemes  in  the  tribal-areas.  There  is
 need  for  trained  workers.  On  the
 lines  of  the  Commission’s  recommen-
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 dations,  details  of  the  training  pro-
 gramme  have  been  worked  out  in
 consultation  with  the  Ministries  of
 Community  Development  and  Coope-
 ration  and  Food  and  Agriculture  who
 are  actually  in  charge  of  implementing
 the  schemes.  The  increased  require-
 ments  of  staff  consequent  on  the  en-
 hanced  number  of  Tribal  Develop-
 ment  Blocks  are  constantly  being  re-
 viewed  by  the  Community  Develop-
 ment  Ministry.  In  addition  to  the
 general  training  for  the  functionaries
 in  the  tribal  development  blocks  in
 common  with  the  personnel  appoint-
 ed  in  the  community  development
 blocks,  special  orientation  training  in
 tribal  life  and  culture  is  being  given
 to  the  staff  posted  in  the  Tribal  de-
 velopment  block.  In  addition  to  the
 existing  training  centre  at  Ranchi  for
 giving  orientation  training  to  the  block
 development  officers  and  _  extension
 officers,  another  centre  has  been  set
 up  in  Madhya  Pradesh.  Our  idea  is
 ultimately  to  have  four  such  centres.
 By  this,  we  are  taking  care  to  make
 sure  that  this  large  scale  activity
 does  not  result  in  a  compromise  with
 quality.  We  are  doing  out  best  to  see
 that  all  these  blocks  get  the  technical
 staff  in  time  and  utilise  the  funds  in
 the  most  useful  manner  possible.

 Then  there  was  the  question  of  offi-
 cers  learning  the  tribal  language.  We
 are  examining  in  detail  the  existing
 position  and  propose  to  evolve  some
 uniform  pattern  which  will  serve  the
 purpose.  Even  as  it  is,  State  Gov-
 ernments  have  taken  steps.  For
 example  in  Bihar  a  Government  ser-
 vant  posted  in  a  tribal  area  has  to
 pass  a  test  within  eighteen  months  of
 his  posting  under  pain  of  having  in-
 crements  withheld.  In  addition  to
 this  punitive  aspect,  the  Government
 of  Bihar  have  taken  positive  measures
 by  arranging  for  holding  classes  in  the
 districts  as  also  for  the  free  supply
 of  text  books  prescribed  for  the  de-
 partmental  examinations.  There  is
 also  provision  for  payment  of  rewards.
 District  officers  make  a  half  yearly
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 review  of  the  working  of  the  scheme.
 In  Orissa,  staff  of  the  tribal  welfare
 department  have  to  pass  an  examina-
 tion  prior  to  confirmation.  In  addi-
 tion,  rewards  are  given  to  staff  who
 pass  examinations.

 Coming  to  educational  develop-
 ment,  Members  will  agree  that  there
 has  been  improvement  in  the  pro-
 gramme  of  educational  advancement
 of  the  Scheduled  Tribes.  Side  by  side
 with  the  development  of  education,
 technical  as  well  as  general,  increas-
 ing  number  of  tribal  youth  is  becom-
 ing  made  available  not  only  for  the
 general  service  of  the  country  but
 also  for  work  in  tribal  areas  where
 there  has  been  great  shortage  of  qua-
 lified  technical  workers.  For  instance,
 we  have  in  the  tribal  areas  industrial
 training  centres  where  civilians  are
 trained  in  the  various  trades  of  tech-
 nical  and  vocational  nature  and  there-
 by  offer  employment  opportunities  in
 the  nearby  areas.  We  have  three  such
 large  training  centres  in  Takhatpur,
 Khorba  and  Imphal  and  two  in  Bihar.
 din  addition,  the  training  programme
 offered  by  the  Ministry  of  Labour
 reserves  a  percentage  of  seats  for
 training  suitable  boys.

 There  is  then  the  point  about  exemp-
 tion  of  local  contribution  for  water
 supply  scheme.  As  a  result  of  the
 Commissioner’s  recommendations  re-
 lating  to  the  neeq  for  exemption  of
 local  contribution  in  rural  water
 supply  schemes,  the  Planning  Com-
 mission  have  taken  an  important  de-
 cision  to  exempt  water  supply  schemes
 of  an  engineering  character  from  such
 contributions.  The  entire  expendi-
 ture  jn  areas  of  tribal  concentration
 on  such  water  supply  schemes  will  be
 borne  by  the  Government  of  India.
 ‘We  have  addressed  the  State  Gov-
 ernments  to  fully  avail  of  this  pro-
 gramme  with  a  view  to  enhance  the
 water  supply  facilities  in  tribal  areas.
 Where  there  are  people  who  have
 been  displaced,—the  tribals  who  have
 been  displaced—because  of  indus-
 trialisation  in  certain  areas,  there  the
 question  of  rehabilitation  comes  in.
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 This  is  another  important  recommen- dation  that  the  Dhebar  Commission made  which  relates  to  the  satisfac-
 tory  rehabilitation  of  the  tribal  popu-
 lation  displaced  by  Projects  in  public or  private  sectors.  The  State  Minis- ters’  Conference  emphasized  that  re-
 habilitation  should  be  complete,  that
 is,  not  only  shoyld  tribals  be  given compensation  but  they  should  be settled  on  land  and  be  enabled  to  get employment.  We  agreed  that  every effort  should  be  made  towards  secur- ing  for  the  tribals  the  benefit  of  in-
 creasing  employment  opportunities  in the  wake  of  the  large  scale  growth  of
 industries.  Efforts  are  being  made  to
 render  necessary  training  facilities  for
 the  tribals.  In  view  of  the  importan- ce  of  the  subject,  a  special  study  has
 been  made  in  this  Ministry  and  it  is
 Proposed  to  discuss  this  with  the  con-
 cerned  Ministries  shortly  in  order  to
 evolve  a  uniform  and  satisfactory
 Policy  of  rehabilitation  of  tribale
 affected  by  such  large  projects.

 In  the  Ranchi  Heavy  Engineering
 Corporation,  which  I  visited  recently, I  saw  the  people  who  have  been  dis-
 placed  have  been  very  well  settled, and  they  have  been  given  good  com-
 pensation  and  most  of  them  have  been
 taken  in  the  project  itself  to  be  given
 employment  and  some  are  being  train-
 ed  in  the  ITI  in  Bihar.

 Employment  in  Government  services
 was  also  mentioned  by  many  hon.
 Members.  The  recommendation  of
 the  Commission  relating  to  the  streng-
 thening  of  the  administrative  set-up
 at  the  Centre  has  received  very  care-
 ful  consideration  by  this  Ministry.
 It  is  proposed  to  strengthen  the  orga-
 nisation  in  the  Ministry  not  only  for
 performing  the  functions  of  co-ordi-
 nation  better,  but  also  to  assess  the
 value  and  evaluate  the  progress  of  the
 schemes  under  implementation.  Every
 effort  is  being  made  to  increase  the
 number  of  tribal  candidates  in  the  ser-
 vices.  As  a  result  of  the  special  efforts,
 the  full  reserve  quota  was  filled  up
 in  the  last  two  years  in  the  all-India
 services.  This  is  more  than  what  we
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 have  achieved  in  all  the  eight  years
 put  together.  We  are  also  contem-
 plating  to  offer  assistance  by  way  of
 training  ang  stipend,  etc,  to  candi-
 dates  competing  for  other  Central
 services,

 The  recommendation  relating  to  the
 fixing  of  a  separate  percentage  for
 reservation  in  service  for  Scheduled
 Tribes  and  Scheduled  Castes  was
 accepted  by  the  State  Ministers.  The
 recommendations  regarding  the  repre-
 sentation  of  Scheduled  Tribes  in  local
 bodies  have  also  been  accepted  by  the
 State  Minsiters’  Conference.  On  the
 recommendation  in  regard  to  repre-
 sentation  in  public  sector  undertak-
 ings,  the  Home  Minister  has  sent
 letters  to  the  administrative  Minis-
 tries  concerned.  As  for  the  general
 question,  the  representation  of  Sche-
 duled  Tribes  in  the  services  is  steadily
 growing,  and  when  the  effect  of  the
 past  educational  programme  under-
 taken  by  us  duging  the  last  0  to
 32  years  is  felt,  as  it  is  already  be-
 ginning  to  be  felt,  in  addition  to  the
 programme  contemplated  for  the
 future,  there  is  every  reason  to  hope
 that  there  will  be  considerable  im-
 provement.

 Then  there  was  a  mention  about
 Dadra  and  Nagar  Haveli,  and_  there
 was  a  request  that  as  they  have  suffer-
 ed  on  account  of  foreign  domination,
 they  should  receive  special  attention.
 The  territory  is  being  administered
 by  the  Ministry  of  External  Affairs.
 Though  it  was  not  under  the  Gov-
 ernment  of  India,  when  the  Commis-
 sion  was  appointed,  we  have  now
 given  two  tribal  blocks  to  that  union
 territory,  and  we  are  also  trying  to
 eee  as  far  as  possible  that  we  give  the
 areas  as  much  benefit  as  we  could.

 Shri  Hari  Vishnu  Kamath:  Why
 does  not  the  Home  Ministry  take  it
 up?  It  is  inside  India;  not  outside
 India.

 Shrimati  Chandrasekhar:  I  said
 that  it  was  not  within  the  purview
 of  the  Government  of  India  when  the
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 Commission  was  constituted.  Even
 so,  when  it  joined  us,  we  have  taken
 note  of  the  Scheduled  Tribes  popula-
 tion  in  that  area  and  we  have  allotted
 two  tribal  development  blocks  to  that
 area.  That  is  what  I  said.

 Shri  Hari  Vishnu  Kamath:  The  hon.
 Deputy  Minister  has  not  followed  the
 point.  The  Home  Minister  is  also  pre-
 sent  here.  I  wanted  to  know  why  it
 is  being  administered  by  the  Minis-
 try  of  External  Affairs  and  not  by
 the  Home  Ministry.  That  is  the  ques-
 tion.  The  Home  Minister  is  there.

 Shrimati  Chandrasekhar.  That  docs
 not  make  any  difference.

 Shri  Hari  Vishnu  Kamath:  That  is
 a  major  issua  It  is  for  him  to
 answer;  not  for  you.

 Shrimati  Chandrasekhar:  That  will
 be  answered  whenever  the  occasion
 arises.

 Shri  Nambiar:  He  is  trying  to  pull
 him  out!

 Shri  Hari  Vishnu  Kamath:  Draw
 him  out;  not  pull  him  out!

 Shrimati  Chandrasekhar:  Then  7
 come  to  the  effective  co-ordination
 between  the  tribal  welfare  depart-
 ment  and  the  general  development  de-
 partment.  This  was  emphasised
 during  the  recent  conference  of  State
 Ministers.  Some  States  like  Madhya
 Pradesh  and  Kerala  have  taken  action
 already  to  set  up  committees  at  Minis-
 ters’  level  and  at  Secretaries’  level
 to  bring  about  the  necessary  co-
 ordination.  The  desirability  of  having
 a  special  officer  to  watch  the  interests
 of  the  Backward  Classes  including  the
 Scheduled  Tribes  was  also  stressed.
 Most  of  the  State  Governments  have
 set  up  the  evaluation  cells.

 About  provision  of  midday  meals
 to  the  tribal  children  in  the  tribal
 areas,  the  corresponding  recommen-
 dation  of  the  Commission  in  Chapter
 8  was  generally  accepted  in  the  Con-
 ference  of  State  Ministers.  The  Plan-
 ning  Commission  has  recently  offered
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 grants  up  to  one-third  of  the  expendi-
 ture  over  and  above  the  Plan  ceiling
 for  introducing  the  mid-day  meals
 Programme  to  ail  children  including
 the  tribal  children.  We  have  also  re-
 minded  the  State  Governments  to
 take  up  this  aid.

 Coming  to  land  agriculture  and
 forests,  land  agriculture  and  forests
 are  things  which  are  very  near  and
 dear  to  the  life  of  the  tribals.  Village
 and  cottage  industries  also  play  an
 important  role.  Apart  from  careful-
 ly  conserving  the  fine  specimens  of
 self-expression  at  these  works  of  the
 tribal  area,  if  properly  developed,
 these  industries  could  also  prove  to
 be  a  valuable  source  of  supplementary
 income.  The  recommendations  in  these
 chapters  have  been  accepted  by  the
 State  Governments  in  so  far  as  the
 implementation  in  their  field  is  con-
 cerned.  Where  the  question  is  one
 of  national  policies,  we  are  taking
 necessary  action  in  consultation  with
 the  other  Union  Ministries  concerned,
 and  we  have  every  reason  to  hope  that
 we  will  be  able  to  implement  almost
 all  the  recommendations.  Our  appro-
 ach  has  all  along  been  to  encourage
 the  growth  of  forest  labourers  co-
 operative  societies  with  a  view  to
 ultimately  making  them  replace  the
 system  of  exploitation  by  private
 contractors.  With  this  end  in  view
 we  have  made  adequate  provisions  in
 the  successive  Five  Year  Plans  for
 the  scheme.  In  the  Third  Five  Year
 Plan  a  sum  of  Rs.  2.73  crores  has
 been  included  for  the  centrally  spon-
 sored  schemes  of  co-operation  includ-
 ing  forest  labour  co-operatives.  The
 corresponding  provision  in  the
 Second  Plan  was  Rs,  .98  crores  out
 of  which  more  than  90  per  cent  has
 been  spent.  During  the  Second  Plan
 Period  868  co-operative  societies  were
 started  for  the  benefit  of  the  Sche-
 duled  Tribes.  During  the  Third  Five
 Year  Plan  a  large  number  of  forest
 labour  co-operative  societies  have
 been  started  in  the  States  of  Maha-
 rashtra,  Gujarat,  Madhya  Pradesh,
 Orissa,  Bihar,  Assam  and  Andhra
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 Pradesh.  The  State  Government  of
 Maharashtra  expects  that  by  the  end
 of  the  Fourth  Plan,  all  areas  in  the
 State  will  be  brought  within  the  co-
 operative  fold.  Detailed  recommen-
 dations  have  also  been  made  on  tri-
 bals  and  forests  earlier  and  these  re-
 commendations  have  been  accepted  at
 the  Conference.  Specially  it  was
 decided  that  rules  regarding  the  grant
 of  timber  for  bona  fide  house  building
 purposes  would  be  liberalised.  This
 would  perhaps  improve  the  situation
 materially.  To  extend  maximum
 benefits  to  the  tribal  population  from
 forests,  we  have  given  high  priority
 to  the  scheme  of  forest  labourers’  co-
 eperatives.  The  special  working
 group  which  recently  submitted  its.
 report  made  detailed  recommenda-
 tions  regarding  the  pattern  of  or-
 ganisation,  and  they  have  recommend-
 ed  nearly  about  Rs.  869  lakhs  for  the
 tribals,  There  is  a  provision  now  of
 about  Rs.  725  lakhs  for  this  purpose,
 and  we  have  already  sent  a  letter  to
 all  the  State  Governments  requesting
 them  to  make  use  of  this  amount  and
 carry  out  all  the  schemes  meant  for
 the  tribals  in  this  field.

 Shri  D.  J.  Naik:  That  report  about
 these  co-operative  societies  has  not
 been  placed  on  the  Table  of  the
 House.  I  suggest  that  it  may  be
 placed  on  the  Table  of  the  House.

 Shrimati  Chandrasekhar:  I  will
 examine  the  point  which  the  hon.
 Member  has  expressed  now.

 I  think,  Sir,  I  have  almost  covered
 all  the  points  raised  and  which  need-
 ed  a  reply.  If  some  have  not  been
 covered,  it  does  not  mean  that  we  are
 not  going  to  take  note  of  them.  We
 are  very  sincere  and  we  are  very  keen
 to  implement  all  the  recommenda-
 tions  wherever  it  is  possible.  If  they
 lie  within  our  sphere  we  are  taking
 every  effort  and  if,they  lie  within  the
 sphere  of  the  State  Governments,  we
 won't  leave  it  to  the  State  Govern-
 ments,  we  will  see  that  they  imple—
 ment  them.
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 Shri  D.  J.  Naik:  About  the  re-
 conciliation  of  debats  incurred  by  the
 tribals,  may  I  know  what  is  the  policy
 of  the  Government?

 Shrimati  Chandrasekhar:  That  will
 fall  within  the  special  legislation  of
 the  State  Governments.  That  will  be
 looked  into.

 Shri  Subodh  Hansda  (Jhargram):
 After  the  State  Chief  Ministers’  Con-
 ference  it  has  been  stated  that  all
 the  recommendations  made  by  the
 Commission  have  been  accepted  by the  States.  If  that  is  so,  as  one  year has  already  passed,  may  I  know  which
 of  the  recommendations  have  been
 implemented  till  now?  That  was  not
 mentioned  by  the  hon.  Deputy  Minis-
 ter.

 Shrimati  Chandrasekhar:  The  main
 recommendation  is  the  “alternative
 approach”.  That  covers  the  entire
 field  and,  as  I  said,  that  is  the  first
 one  that  we  have  accepted.  That
 «overs  most  of  the  points.

 Shri  Swell;  May  I  draw  the  atten-
 tion  of  the  hon.  Deputy  Minister  to
 -one  important  aspect,  and  that  is  with
 relation  to  scholarships  to  the  tribal
 students?  Some  State  Governments, ‘rand  I  know  of  certain  concrete  ins-
 ‘tances  on  the  part  of  the  Government
 of  Assam,  have  penalised  the  students
 for  getting  scholarships  on  merits  by
 competition.  Where  tribal  students
 have  won  scholarships  on  merits  by
 competition,  they  have  not  been  en-
 ‘couraged  but  they  have  been  penalis-
 ‘ed  for  getting  such  merit  scholarships
 ‘by  depriving  them  of  free  studentship
 ‘and  other  facilities  which  are  normal-
 ly  extended  to  tribal  students.  What
 ‘is  the  policy  of  the  Government  with
 Tegard  to  this?  When  a  tribal  stu-
 dent  qualifies  on  merit  and  gets  a
 ‘merit  scholarship,  does  he  forego  his
 ‘ordinary  scholarship  which  is  given
 tto  tribal  students?

 Shrimati  Chandrasekhar:  I  have
 not  been  able  to  understand  the  hon.
 Member's  point.
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 Shri  Swell:  It  is  simple.

 Shrimati  Chandrasekhar:  He  talks
 about  scholarship  on  merit.  Schedul-
 ed  Tribe  candidates  are  given  scholar-
 ships  merely  because  they  belong  to
 Scheduled  Tribes  and  are  poor.  It  is
 given  on  poverty  basis  and  not  on
 merit  basis.  If  a  tribal  student  gets
 a  scholarship  on  merit,  I  think  we
 should  be  very  happy  about  it.

 Shri  Swell;  That  is  what  it  should
 be.  But  the  Assam  Government  is
 not  doing  that  (Interruption).  Sir,
 let  me  clarify  the  point.

 Shrimati  Chandrasekhar:  Let  not
 the  hon.  Member  dilate  on  that  point.
 I¢  he  hag  brought  it  to  my  notice....

 Shri  Swell:  I  am  bringing  it  to  your
 notice.

 Mr.  Deputy-Speaker:  Let  him  bring
 specific  cases  to  the  hon.  Minister’s
 notice.

 Shrimati  Chandrasekhar:  Then  I
 will  look  into  it.

 Dr.  L.  M.  Singhvi:  Sir,  a  point  has
 been  made  by  many  of  us  that  a  good
 deal  of  financial  assistance  granted  for
 such  welfare  activities  remains  unuti-
 lised.  Shri  Vyas  said  that  39  per  cent
 only  has  been  utilised  and  the  balance
 has  remained  unutilised.  Whether
 that  figure  is  correct  or  not,  I  do
 know  that  a  good  deal  of  financial
 assistance  which  is  sanctioned  remains
 unutilised,  and  some  of  it  happens  to
 be  misappropriated.  I  referred  to
 some  of  the  allegations  made  in  the
 Press.  The  hon.  Deputy  Minister  has
 not  touched  this  point  at  all,  parti-
 cularly  the  first  part  which,  I  think,
 is  an  index  of  the  failure  to  achieve
 the  targets  which  have  been  set  by
 ourselves,

 Shrimati  Chandrasekhar:  I  am  not
 prepared  to  agree  with  the  figure
 of  39  per  cent,  because  most  of  the
 schemes  meant  for  Scheduled  Castes.
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 Dr.  L.  M.  Singhvi:  It  is  not  a  ques-
 tion  of  opinion,  it  is  a  question  of
 facts  and  figures.

 Shrimati  Chandrasekhar:  No  State
 has  spent  only  39  per  cent  of  the
 provisions  made  for  the  Scheduled
 Tribes.  I  will  look  into  it.

 Shri  Nath  Pai  (Rajapur):  Is  the  hon.
 Home  Minister  aware  that  in  getting
 back  the  loans  given  out  to  Scheduled
 Caste  students,—very  often  cases  have
 been  brought  to  our  notice,—an  abso-
 lutely  Shylock  mentality  is  display-
 ed,  ruthlessly  the  loans  are  recovered
 and  no  clemency  is  shown  even  with
 regard  to  the  repayment  of  interest
 whatever  be  the  present  income  of  the
 students?  If  that  is  so,  this  certainly
 is  not  the  way  of  fostering  education
 among  the  Scheduled  Castes  and  Sche-
 duled  Tribes.  Would  he  take  a  more
 charitable  view  with  regard  to  the
 recovery  of  loans.  I  will  send  him
 some  very  specific  and  tragic  cases  of
 students  who  studied  with  me  in
 England  and  who  are  _  now  being
 simply  harassed  and  whose  life  is  now
 being  made  very  difficult.

 The  Minister  of  Home  Affairs  (Shri
 Lal  Bahadur  Shastri):  I  am  sorry  that
 this  has  not  been  brought  to  our
 notice  before.  But,  what  the  hon.
 Member  has  said  does  deserve  our  full
 consideration.  If  there  are  boys  who
 find  it  extremely  difficult  to  refund  or
 return  the  loan,  certainly  they  should
 not  be  harassed.  This  is  a  matter
 which  we  will  have  to  take  up  with
 the  State  Governments.

 I  might  also  mention  in  this  con-
 nection  that  it is  true  that  the  State
 Governments  have  not  been  able  to
 utilise  all  the  money  that  they  budget
 for.  But,  luckily,  the  State  from
 which  the  hon.  Member,  Dr.  Singhvi,
 comes,  is  much  better  off  in  that  res-
 pect  than  other  States.  Still,  it  is
 essential  that  every  State  should  try
 to  utilize  the  entire  money  budgeted
 for  this  purpose.
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 Dr.  L.  M.  Simghvi:  I  think  we  have
 excelled  in  the  matter  of  misappro-
 priation,  of  which  there  are  many
 instances.

 Shri  Lal  Bahadur  Shastri;  It  is  re-
 grettable  that  the  hon.  Member
 should  put  that  interpretation.  There
 may  be  some  lapses.  But,  strangely
 enough,  if  the  whole  sum  has  been
 spent,  the  hon.  Member  will  say  that
 it  has  been  misused  or  there  is  em-
 bezzlement  or  fraud.  It  is  not  fair
 to  us.

 Dr.  L.  M.  Singhvi:  A  large  number
 of  such  allegations  have  been  made
 and  they  have  not  been  cleared.

 Shri  Lal  Bahadur  Shastri:  J  am
 sorry,  the  hon.  Member  makes  gene-
 ralisations  like  that.

 Dr.  L.  M.  Singhvi:  I  am  not  gene-
 ralising,  I  am  giving  instances.  Un-
 fortunately,  a  large  number  of  them
 still  remain  uncleared.

 Shri  Nath  Pai:  Unfortunately,  we
 will  not  get  many  opportunities  to
 accuse  you  in  future.

 Shri  Lal  Bahadur  Shastri:  In  that
 case,  I  shall  sit  down  so  that  Dr.
 Singhvi  can  accuse  me  as  much  as
 he  likes.

 Dr.  L.  M.  Singhvi:  I  am  sorry,  I  have
 been  misunderstood.  That  was  not
 the  object  of  referring  to  this.

 Shri  Lal  Bahadur  Shastri:  Anyhow,
 I  do  not  want  to  prolong  this  argu-
 ment  or  discussion.  I  agree  with
 Shri  Singhvi  that  the  State  Govern-
 ments  should  push  ahead  with  their
 programmes  of  work  so  that  all  the
 money  budgeteq  for  is  fully  utilized.
 It  is  essential  that  whatever  money  is
 provided  for  is  fully  and  properly
 utilized.  On  the  one  hand,  we  com-
 plain  of  lack  of  funds.  On  the  other,
 when  we  get  funds  we  do  not  utilize
 it.  Therefore,  I  fully  agree  with  the
 hon.  Member  that  when  funds  are
 available  we  should  do  our  utmost  to
 improve  the  lot  of  our  brethren.
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 Mr.  Deputy-Speaker.  The  question
 is:

 “That  this  House  takes  note  of
 the  Report  of  the  Scheduled
 Areas  and  Scheduled  Tribes  Com-
 mission,  Jaid  On  the  Table  of  the
 House  on  the  20th  November,
 1961.”"

 The  motion  was  adopted.

 Mr.  Deputy-Speaker:  We  had  de
 cided  in  the  morning  that  this  discus
 sion  will  go  on  until  5  O’Clock.  Now
 that  this  business  is  over  earlier,  shall
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 Tribes  Commission
 we  take  up  the  next  item  or  adjourn
 the  House?

 Some  Hon.  Members:  Let  us  adjourn
 the  House.

 “Mr.  Deputy-Speaker;  All  right.

 6.44  hrs.

 The  Lok  Sabha  then  adjourned  till
 Eleven  of  the  Clock  on  Wdenesday,
 the  August  28,  963/Bhadra  6,  885
 (Saka).
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 ORALANSWERS  TO  QUES-
 TIONS  2769—2833

 S.Q.  Subject  CoLUMNS
 No.

 ३००  National  Advisory  Board
 for  Labour  हर  2769-70

 322  Construction  work  for
 Co-operatives  277°9—76

 3०  Levy  of  trade  tax  by
 Pakistan  776—78

 302  Buffer  stock  of rice.  2778—84
 303  Sugar  production  2785-90

 304  Scarcity  conditions  inj States  हे  2790--94
 305  Carriage  wagon  workshop  2795-96
 306  Land  Mortgage  banks  2796—2802
 327  Indo-Swiss  Air  agreement  2802-03
 308  Consumer  Co-operative

 Stores  2803—07
 309  Conference  of  Ministers

 of  Co-operationg,  2808-09
 Short  Notice  Questions  28r0—33

 S.N.Q.
 i  Chinese  military  personnel

 abroad,  Scottish  Interna-
 tional  Airways  Plane  at
 Meenabakkam  28I0—33

 WRITTEN  ANSWERS  TO
 QUESTIONS  :,  (2814—2904

 ३70  ,  Ciravelle  for?  I.A.C.  2874
 BIL  Price  FluctuatiorFund  (2814-15

 +312  Devenigri  teleprinters  285
 ३7३3  Food  production  286
 ३74  Coconut  oil  fraud  (2816-17,
 3I5  Fisheries  Corporation  2877
 ३76  Air  India  Services  (2817-18
 ३77  Western  Food  Zone  2818,
 ३78  I.A.C.  pilots  2879
 ३79  Prices  of  Gur  and  Khand-

 Sari  .  28I9-20
 320  Crushing  season  of

 sugar  industry  नि  2820
 321  Express  letters  2820

 323  Import  of  Nepali  rice  282r
 324  Farmers  Exchange  Scheme  2821-22
 325  India-U.S.A.  Shipping Service  2822
 326  Train-truck  collision  2822-23

 WRITTEN  ANSWERS  TO
 QUESTIONS—contd.
 S.Q.  Subject  CoLUMNS
 No.

 327  Rehabilitation  of  disabled
 pilots  823-24

 328  Railway  accidents  >  2825
 329  Central  Board  of  Forestry  2825-26

 U.S.Q.
 No.

 907  UPgrading  of  Sub-Post
 Offices  2826

 908  Double  railway  line  bet-
 ween  Calcutta  an
 Madras  :  2826

 909  Schools  for  Railway
 employees  in  Orissa  2827

 9i0  Railway  Stations  in'!
 Orissa  ;  2827-28

 gir  Terminal  buildings  at
 Kumbhirgra  and
 Mohanbari  3  2828

 942  Tobaccofcultivation  2828-29
 913,  Transportation  of ores  2829-30
 914  Telephone  Exchange  in

 Orissa  2830
 915,  Dingwahi  Station  2830-3I
 976  Platforms  on  stations,  of

 Riv.  283I
 977  P.&  T.  Offices  in  Rajas- than.  2837-32
 978  Telephone  connections  2832-33
 979  Railway  linet  between

 Bhadrak  and  Raja
 Attagarh  2833

 920  Import  of  railway
 equipment  .  2833-34

 92  Central  Road  Fund  2834-35
 922  Tube  wells  in  Orissa  2835-36
 923  Railwayengines  2836
 924  Postal  staff  for  C.D.6.  2836-37
 925  Cultivation  of  sugarcane  2837
 926  Fatwah-Islampur_  Rail-

 way  Co,  Ltd  3  2837
 927  Fatwah-Islampur  Light

 Railway  2837
 q28  Jute  yield  2837—39
 929  P.  &  T.  Services  in

 Sikkim  हे  2839-40
 930  PeramburIntegral  Coach

 Factory  3  2840
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 WRITTEN  ANSWERS  TO
 QUESTIONS  —contd.

 U.S.Q.  Subject
 No.

 937  Light  Housesalong  the
 Kerala  coast
 Lac  production

 933  Cold  storages
 934  Steel  coaches
 935  Chittaranjan

 tive  Workshops
 936  Burning  of  woodden

 sleepers

 932

 Locomo-

 937  Konkon-Goa  Steamer
 Service  लि

 938  Pondichery  Port
 Development  of  wheat
 seeds  s

 Rudimentary ing  7
 941  Multiple  aspect  upper

 quadrant  signalling

 interlock-

 942  Trackbetween  Khammam-
 eth  and  Yerupalayam

 943  Exploitation  of  rare
 herbs  7

 944  Wool  Fi
 945  Unloading  of  goods
 946  Titur  over-bridge  in

 Kerala
 947  Stolen  railway  fittings
 948  Holiday  homes
 949  Level  crossings
 950  Hotels
 95i  Fodder
 952  Training  in  applied nutrition
 953  Land  Mortgage  Banks
 954  Marine  Biology  Resea-

 rch  Cent
 955  Corruption  onN.  E.

 Rly.
 956  Exploratory  Tube  Well

 Organisations
 957  Agricultural  production
 958  Sambalpur-Titilagarh  sec-

 tion  of  B.K.
 Railway  ,

 [Datry  Dicest]
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 2840
 (2840-41

 2842
 2842

 2843

 2843-44

 2844
 2844-45

 2845—48

 2847-48

 2849

 2849-50

 (2850-51
 285I-52

 2853

 2853-54
 2854

 2854-55
 2855-56
 2856-57

 2857

 2857-58
 2858

 2858-59

 2859-60

 2860-61
 286I-62

 2962-63

 ‘WRITTEN  ANSWERS  TO
 QUESTIONS—contd.

 U.S.Q.
 No.

 959

 Subject

 Train  service  on  Rourkela
 Ranchi  section.
 Promotion  of  postmen
 Extra  Departmental
 Post  Offices
 Transport  of  fertilizers
 by  road
 Consolidation  of  land
 in  Delhi  villages
 Electrification  of  Railway
 Railway
 Kolaghat
 Tourist  restraurant  at
 Qutab,  Delhi
 Bridges  on  Jamuna  in
 Delhi
 Kerala  Postal  Circle
 Sugar  for  Kerala
 Artisan  wells  in
 Bihar
 Rail  connections  _—_in
 district  Dinajpur
 Wheat  imported  from
 U.S.A.

 bridge  at

 Agricultural  implements
 Telegraph  offices  in
 Rajasthan
 Agricultural  production
 in  Madhya  Pradesh
 Hybrid  Jowar
 Allahabad  passenger  and
 Sealdah  Express.
 Supersonic
 Service

 Aircraft

 National  Highwaya
 ‘Jal  Vishnu’
 Bridge  over  Kosi
 Derailment  of  wagons  at
 Marwar  junction
 Theft  of
 cables  Telephone

 Kangri  Railway Ghati
 section
 Hotels  in  J.  &  K.
 Purchase  of  coal
 Deferred  price  payable to  sugarcane  growers

 3032
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 2863-64
 2864

 2864-65

 2865-66

 2866-67

 2867
 2867-68

 2868-69

 2869-70
 2870
 2870

 287I-72

 2872

 2872-73
 2873-74

 2874

 2874-75
 2874

 2875-76

 2877
 2877-78

 2878
 287879

 2879-80

 2880

 2880
 2880-81

 2087

 2881-82,
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 WRITTEN  ANSWERS  TO

 QUESTIONS—contd.

 US.Q.  Subject
 No

 Oil  vipeline  along  Rail- eee
 wy  bridges  2882

 989  Forign  capital  in  Indian
 Shipping

 990  Food  Dealers  Associations  2883
 2882-83

 99  Afforestation  2883-84

 al  A  ember  Deve.  2884
 993  Nagendra-Nagar  station  2885

 994  Agricdtae  Panes  2885-86

 995  aie
 lime  in  Kangra

 re
 996  Varanasi-Ghazipur  road  2887-88
 997  Donation  of  man-days  2888-89
 998  Production  of  cotton  2889-90
 999  Seminar on  tourism  2890
 7000  Hydrographic  Survey

 of  West  Coast  2890—92
 toor  P,  &  T.  employees  2892
 3003  Hassan-Mangalore  Rail

 link  2892-93
 004  Fodder  bank  ड़  श्र  2893
 T00$”  Communications  in  bor-

 der  areas  of  U.P.  2893-94
 3007  Agricultural  Development  2894
 i008  Sethusamudram  Project  2894-95
 7009  वाह:

 and  Public
 Call  ffices  in  Punjab  2895-96

 toro  Cooperative  experts  from
 Sweden  and  Norway  2896-97

 ‘IOIr  Import  of  foodgrains  2897-98
 tor2  Aerodromes  2898
 703  Transfer  of  P.  &  T.

 employees  2899-2900
 7074  Kundla  Zund  Project  2899-2900
 tors  Sugarcane  output  2900-07
 7076  Strike  threat  by  Pakistani crew  of  Joint  Steamer

 Companies  290I
 ‘TOI:  Recruitment  of  —  Sch. Castes  and  Sch.  Tribes  290I-02 I0I8  Railway  Board  2902 i0I9  Railway  Board  Library  2903 3020  Railway  Board  Library  2903-04 3027  Ports  in  Andhra  Pradesh  2904

 CoLUMNS

 [Darty  Dicrst]

 QUESTION  OF  PRIVILEGE

 Sarvashri  Kapur  Singh,  Ram
 Sewak  Yadav  and  L.  M
 Singhvi  raised  a  question  of
 privilege  regarding  the  annou-
 nmcement  made  by  _  the
 Prime  Minister  outside  the
 House  about  the  resignation of  six  Cabinet  Ministers.
 The  Speaker  withheld  his consent  to  the  raiseing  Of
 the  question  of  privilege.

 PAPERS  LAID  ON  THE
 TABLE

 (@  Acopy  of  the  Rice  Milling
 Industry  (Regulation  and
 Licensing)  Amendment  Rules,
 I963  published  in  Notifica-
 tion  No.  G.S.R.  3369  dated
 the  77  August,  1963,  under
 sub-section  (4)  of  section  22
 of  the  Rice  Milling  Industry
 (Regulation)  Act,  1958.

 (7)  A  copy  of  the  Indian
 Aircraft  (Second  Amendment)
 Rules,  7963  published  in  the
 Notification  No.  G.S.R.  373
 dated  the  7770  August,  1963,
 under  section  4A  of  the
 Aircraft  Act,  I934,  together
 with  an  explanatory  note.

 MESSAGE  FROM  RAJYA
 SABHA

 Secretary  reported  a  message from  Rajya  Sabha  that  Rajya
 Sabha  had  passed  the  Indus-
 trial  Employment  (Standing
 Orders)  Amendment  Bill,
 1963.

 BILL  PASSED  BY  RATYA
 SABHA  LAID  ON  THE
 TABLE

 Secretary  laid  on  the  Table  a
 copy  ofthe  Industrial  Emp-
 loyment  (Standing  Orders)
 Amendment  Bill,  1963,  as
 passed  by  Rajya  Sabha.

 BILL  PASSED

 The  Minister  of  Railways  (Sar-
 dar  Swaran  Singh)  moved
 for  the  consideration  of  the
 Appropriation  (Railways)  No.
 5  Bill,  ‘1963.  The  motion
 was  adopted  and  after  clause-
 by-clause  consideration  the
 Bill  was  passed.
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 2905—I0

 296

 2977

 39३37

 (2917-18



 3935  (Day  Dromst)  ३०36

 CoLuMns  AGENDA  FOR  WEDNESDAY
 CoLuMNS

 28,  7963
 MOTION  RE  :  REPORT  OF

 SCHEDULED  AREAS  AND  6,  7885  (Saka)
 SCHEDULED  TRIBES
 COMMISSION—conld.  2938—3028

 Further  discussion.  on  the  Further  oo  nsideration and  pass-
 motion  re:  Report  of  the  Sche-  ing  of  the  Personal  Injuries
 duled  Areas  and  Scheduled  (Compensation  Insurance
 Tribes  Commission  conclu-  Bill  and  the  Special  Marriage
 ded  and  the  mioction  was  (Amendment)  Bill  as  passed
 adopted.  by  Rajya  Sabha.)
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